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 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the  Clock

 (Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 A.R.  C’s.  R  endati  on  Pers
 Administration

 +
 #1591.  SHRIS.  D.  SOMASUNDARAM:

 SHRI  GADILINGANA
 GOWD  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Adminis-
 trative  Reforms  Com  ion  has  sub
 its  report  on  personnel  administration  ;  and

 (b)  if  so,  the  details  of  the  recommenda-
 tions  made  by  the  Commission  and  the
 action  taken  by  Government  thereon  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  ‘CHARAN  SHUKLA):  (a)  Yes,
 Sir.

 (b)  Copies  of  the  report  have  been
 placed  in  the  Parliament  Library.  The
 report  was  received  by  Government  on  89
 April  969  and  is  under  examination.

 itted ted

 SHRI  5.  D.  SOMASUNDARAM  :
 When  a  suggestion  was  made  to  reduce  the
 retirement  age  from  58  to  55  years,  the
 Government  came  forward  with  a  plea  that
 it  could  not  afford  to  lose  experienced  per-
 sons.  While  another  suggestion  was  made
 to  give  incentive  to  the  deserving  departmen-
 tal  candidates  by  way  of  promotions  without

 being  overlooked  bydirect  recruits,the  Govern-
 ment  came  forward  with  ‘a  different  plea

 that  it  could  not  afford  to  lose  the  young  men
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 with  uptodate  academic  knowledge.  I  would
 like  to  know  from  the  Government  in  which
 way  they  want  to  encourage.  Will  the  Govern-
 ment,  by  way  of  perpetuating  the  bureaucra-
 tic  rule,  continue  to  adopt  a  policy  which
 will  help  them  in  retaining  the  aged  persons
 and  also  encourage  in  recruiting  their  own
 kith  and  kin  without  even  a  regular  competi-
 tive  examination,  as  was  done  in  CPWD.
 This  is  the  reason  why  Government  have
 failed  in  the  public  sector.

 In  view  of  the  fact  that  large  scale  direct
 Tecruitments  based  on  purely  academic
 knowledge  with  utter  disregard  for  personnal
 human  qulities  had  adversely  affected  the
 quality  and  cadre  management  in  all  services,
 will  the  Ministry  of  Home  Affairs  issue
 urgently  a  general  directive  to  restrict  direct
 recruitment  to  the  minimum  thus  _  ensuring
 quality  which,  the  ARC  feels,  has  degene-
 tated  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  Ihave  said  in  my  main  reply,  the
 report  about  this  matter  has  been  received
 from  the  Administrative  Reforms  Commis-
 sion  only  about  three  weeks  back  and  it  is
 under  examination.  I  hope,  the  ARC  has
 covered  the  aspect  which  the  hon.  Member
 has  in  mind.  We  will  surely  examine  all
 these  matters.

 SHRI  S.D.  SOMASUNDARAM  :  I
 would  like  to  know  the  time  by  which  the
 Government  will  implement  the  personnel
 policies  recommended  by  the  A.R.C.  without
 any  modification.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 This  kind  of  an  assurance  cannot  be  given.

 SHRI  TENNETI  VISWANATHAM  :
 May  I  know  whether  he  has  gone  through
 the  recommendations  made  in  the  report  ?
 One  of  the  recommendations  there  is  that
 the  Government  should  set  up  an_  all-party
 Parliamentary  Comimittee  to  see  to  the  expe-
 ditious  implementation  of  the  recommenda-
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 tions.  Has  the  Minister  given  thought  to  it
 and  will  he  do  so  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 This  recommendation  has  been  received  by
 the  Government,  and  it  is  being  processed.
 No  decision  has  so  for  been  taken  on  this.

 SHRI  5.  M.  BANERJEE:  In  one  of
 their  recent  reports,  the  Administrative
 Reforms  Co:  ion  has  reco  ded  to
 Government  that  the  government  employees
 should  not  have  the  right  to  strike.

 Sir,  I  expected  a  better  report  from  the
 Administrative  Reforms  Commission  but  I
 am  sorry  that  they  did  not  do  so.  The
 Administrative  Reforms  Commission  has  not
 given  a  hearingeven  to  the  leaders  of  the
 Central  Government  Employees  and  without
 giving  a  hearing  they  have  made  a  sweeping
 recommendation  that  violent  demonstration
 etc.  should  not  be  allowed.  I  would  only
 thank  Mr.  Kamath  who  has  given  a  dissent-
 ing  note  to  that.  Ywould  like  to  know
 whether  the  Government  will  implement  the
 recommendations  or  consider  those  recom-
 mendations  finally  without  consulting  the
 Employees’  organizations  or  they  will  have
 the  viewpoints  of  tne  employees’  organiza-
 tions  before  accepting  that  recommendation.
 My  submission  is  that  they  have  to  be  rejected
 in  toto.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 While  the  Government  processes  the
 report  or  considers  the  report  they  will
 certainly  have  all  the  points  of  view
 before  them,  After  their  deep  consideration
 only  the  recommendation  would  either  be
 accepted  or  rejected,  but  it  is  not  possible  at
 this  stage  to  indicate  which  recommendation
 will  be  accepted  or  will  not  be  accepted.

 SHRI  HANUMANTHAIYA  :  Only  on
 a  matter  of  clarification.  Mr.  Banerjee  said
 that  the  Commission  has  not  heard  any
 Government  servants’  organization.  I  may
 bring  it  to  the  notice  of  the  hon.  Member
 that  the  Commission  heard  and  took  evidence
 at  least  from  a  dozen  associations  of  Govern-
 ment  employees  including  the  members  of
 the  Joint  Consultative  Council.

 SHRI  S.M.  BANERJEE  :  I  represent
 one  of  the  biggest  organizations.
 (Interruption:)  Kindly  hear  me  for  a  minute.

 When  I  was  told  by  Mr.  Kamath  that  this
 problem  was  to  be  discussed  in  the  Adminis-
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 trative  Reforms  Commission,  I  asked  my
 friend,  Shri  Peter  Alvares,  Joint  Secretary  of
 the  Joint  Council  of  Action  to  submit  a
 memorandum  which  he  did.  We  were  expect-
 ing  that  some  of  the  leaders  would  be  given
 a  patient  hearing  before  the  report  was
 submitted.  I  have  no  grouse  against  Mr.
 Hanumanthaiya.  I  wish  him  Chairman-
 ship  of  another  Commission.

 MR.  SPEAKER:  It  is  not  yet  over.
 How  can  it  be  another  Commission  ?

 SHRI  ANBAZHAGAN:  In  view  of
 the  fact  that  undue  delay  is  there  in  process-
 ing  the  reports  of  the  Administrative  Reforms
 Commission  and  especially  after  having  been
 processed  by  the  Cabinet,  they  are  to  be
 implemented  as  early  as  possible.  But  for
 the  last  three  years  it  seems  that  about  0-I!
 reports  have  come  and  only  3-4  reports  have
 been  processed  and  whether  the  suggestion
 that  a  Cabinet  Sub-Committee  should  be
 formed  in  order  to  go  through  these  reports
 and  in  order  to  make  up  their  mind  how  it
 is  to  be  implemented  or  what  are  the  methods
 of  implementation  of  such  ARC  reports  and
 whether  such  a  Sub-Committee  is  to  be
 formed  by  the  Government  or  not,  I  would
 like  to  know.  Further  in  view  of  the  fact
 that  when  these  things  are  implemented,  it
 has  to  be  vigilantly  supervised  and  also
 watched  and  whether  that  suggestion  of
 nominating  a  Parliamentary  Committee  con-
 sisting  of  all  the  Party  leaders  will  be  accep-
 table  to  the  Government  or  not.  Further
 the  report  is  not  supplied  to  the  Parliament
 Members.  It  is  priced  and  it  is  not  directly
 supplied.  Because  of  the  necessity  that  such
 reports  are  to  be  studied  by  all  the  members,
 will  the  Minister  consider  supplying  such
 copies  freely  to  the  Members  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 We  have  been  regularly  keeping  the  reports
 of  the  Commission  received  by  us  in  the
 library  of  the  Parliament  so  that  the  hon.
 Members  can  have  the  occasion  of  going
 through  them  and  offering  their  valuable  sug-
 gestions  to  the  Government.

 As  far  as  the  question  of  processing  is
 concerned,  I  have  already  indicated  in  reply
 to  an  earlier  quastion  that  specific  recom-
 mendations  have  been  made  by  the  ARC
 regarding  the  way  they  want  their  reports
 should  be  processed.  I  said  that  their  recom:
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 mendations  are  under  consideration,  but  no
 decision  has  so  far  been  taken  on  that.

 भहानगरों  में  परिवहन  का  विकास
 +

 #  1592.  श्री  झटल  बिहारो  वाजपेयो  :
 श्री  रणजीत  सिंह
 शी  बृजमूषरण  लाल
 श्री  जगन्नाथ  राव  जोशी

 क्या  नौवहन  तथा  परिवहन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  महानगरों  में  परिवहन  सम्बन्धी
 अध्ययन  दल  के  भप्रन्तरिम  प्रतिवेदन  में  तथा
 चौथी  पंचवर्षीय  योजना  में  महानगरों  में  परि-
 वहन  के  विकास  के  बारे  में  उसके  ज्ञापन  में  क्‍या
 क्या  सिफारिश्ें  की  गई  हैं  ;  भोर

 (ख)  इस  सम्बन्ध  में  सरकार  ने  कया  कार्ये-
 वाही  की  है  तथा  उसके  क्‍या  परिणाम  निकले
 हैं?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  and  (b).  A  state-
 ment  received  from  the  Planning  Commission
 giving  the  main  recommendations  contained
 in  the  Interim  Report  of  the  Study  Team  on
 Metropolitan  Transport  with  the  decisions
 taken  thereon  as  well  as  the  schemes  recom-
 mended  inits  memorandum  on  transport
 develop:  programmes  for  Metropolitan
 Cities  in  the  Fourth  Five  Year  Plan  is  placed
 on  Table  of  the  Sabha.  [Placed  in  Library.  See
 No  LT—059/69].

 sit  रणजोत  सिंह  :  भध्यक्ष  महोदय,  दिल्ली
 में  यातायात  की  जितनी  मुदिकिबात  हैं,  सब  को

 मालूम  हैं  t  भ्राप  भी  देखते  होंगे  कि  शाम  को
 5  बजे  शौर  सुबह  साढ़े  नौ  बजे  च।र-चार  सौ  गज
 सम्बी  चार-चार  पाँच-पाँच  लाइनें  लग  जाती  हैं।
 967  के  इलैक्शन  के  बाद  दिल्‍ली  की  पौपुलर
 गवर्नमेंट  ने,  पियुपुल्ज  गवर्नमेंट  ने  इस  सिलसिले
 में  कुछ  कदम  उठाये  भ्रौर  उससे  काफी  राहत
 लोगों  को  मिल  गई  थी  ny  यातायात  की  इन
 राहतों  को  देने  का  बहुत  कुछ  भधिकार  डी०

 VAISAKHA  19,  89]  (SAKA)
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 टी०  यू०  के  चेयरमन  को  होता  है  लेकिन  इधर
 हमारी  केन्द्रीय  सरकार  ने  चेयरमंन  को  बदल
 दिया  है,  जिसका  नतीजा  यह  हुआ  है  कि  जिस
 प्रकार  की  राहत  हम  देना  चाहते  थे,  वह  सब
 खत्म  हो  गया  t  मैं  सरकार  से  जानना  चाहता  हूँ
 कि  भ्रन्य  प्रौतों  कौ  भांति  दिल्ली  में  भी  डी०
 टी०  यू  को  यहाँ  की  पौपूलर  इलैक्टेड  गवर्नेमेंट
 को  देने  को  तैयार  हैं  या  नहीं,  ?  जिससे  कि
 यातायात  की  कुछ  राहतें  लोगों  को  मिल  सके  ?
 भ्रध्यक्ष  महोदय,  श्रब  गर्मी  में  तो भौर  भी  बुरी
 हालत  होगी,  कहीं  कहीं  पर  तो  शेड  भी  नहीं  हैं,
 एक-एक  फर्लांग  लम्बी  क्यू  लगती  हैं  इनको
 राहत  देने  के  लिये  सरकार  क्‍या  कदम  उटा  रही
 2?

 श्री  इकबाल  सिह  :  जहां  तक  स्टडी  टीम
 की  रिपोर्ट  का  ताल्लुक  हैं,  यह  सारी  स्टडी  इसी
 लिये  की  गई  थी  कि  दिल्ली  श्रौर  तीन  जो  दूसरे
 बड़े  शहर  हैं--  बम्बई,  कलकत्ता,  मद्रास--इन  के
 यातायात  के  साधनों  के  बारे  में  सोचा  जा  सके
 और  बराने  वाले  10-20  सालों  में  जो  हालत
 होगी,  उन  के  बारे  में  भी  भ्रभी  से  विचार  किया
 जासके  t  उसी  के  मुताबिक  दिल्ली  की  सरकार
 को  भी  कहां  गया  और  उन्होंने  कुछ  कदम  उठाये
 भी  हैं।  लेकिन  जहां  तक  पोपूलर  गवर्ममेंट
 का  सवाल  है,  वह  क्‍या  क़रती  है  पौपूलर
 गवर्नमेंट  लोगों  के  लिये  बनती  है  और  लोगों  की
 भलाई  के  जो  भी  काम  हैं,  वे  उन  को  करने

 चाहिये  t

 जहां  तक  डी०  टी०  यू०  का  सवाल  है
 डी०  टी०  यू०  के  लिये  पिछले  साल  |  करोड़  40
 लाख  रुपये  के  करीब  का  कर्जा  बजट  में  रखा
 गया  था,  60  लाख  रुपये  उनको  दिये  गये  ।  इस
 साल  भी  l  करोड़  50  लाख  रुपया  रखा  गया
 है।  भगर  वे  झपने  घर  को  ठीक  करेंगे,  अपने
 साधनों  को  ढीक  करेंगे  तो  हम  कर्जा  देने  के  लिये

 हर  वक्‍त  तैयार  हैं।  डी०  टी०  यू०  का  घाटा
 दिन-ब-दिन  बढ़  रहा  है  भ्रब  यह  उन  का  काम

 है  जो  डी०  टी०  यू०  को  चलाते  हैं  कि  बे  इस  में

 इम्प्रुवमेंट  करें
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 श्री  रणजीत  सिह  :  अ्रध्यक्ष  महोदय,  झाज
 बम्बई  और  कलकत्ता  जैसी  मैट्रोपोलिटन  सिटीज
 में  यातायात  डुप्लीकेटेड,  ट्रिप्लीकेटेड  है,  लोकल

 ट्र्न्ज  भो  चलती  हैं,  जबकि  दिल्‍ली  में  केवल  एक
 ही  साधन  है  1  सरकार  ने  यहां  पर  रिंग  रेलवे
 की  योजना  बनाई  थी,  मालगाड़ी  चालू  भी  हुई
 है,  भ्रण्डर  ग्राउण्ड  रेलवे  की  योजना  भी  थी,  मैं
 जानना  चाहता  हैँ  कि  इन  सब  योजनाझ्रों  का
 क्‍या  हुआ  या  भ्रन्य  योजनाओझों  की  भांति  खटाई
 में  पड़  गई  हैं  ?  मैं  जानना  चाहता  हूँ  कि  इन
 योजनाओं  को  कब  तक  कर्यान्वित  किया
 ज़ायगा  ?

 दूसरे  इस  रिपोर्ट  क ेऊपर  सरकार  कब  तक
 फैसला  करेगी,  कब  तक  उस  का  अध्ययन  पूरा
 हो  जायगा  ।  आप  काम  चाहे  थोड़ा  कीजिये,
 लेकिन  लोक  सभा  में  उत्तर  तेजी  से  दीजिये,
 ताकि  कुछ  सुनाई  पड़े  ।

 श्री  इकबाल  सिंह  :  रिपोर्ट  के  मुताबिक
 दिल्ली  में  किस  किस्म  का  ट्रांसपोर्ट  सिस्टम  हो  -
 इस  बारे  में  इण्डियन  रोड  रिसर्च  इंस्टीट्यूट
 स्टडी  कर  रहा  है-यहाँ  पर  मास-्ट्रांसपोर्ट
 सिस्टम  हो  या  रिंग  रेलवे  हो  या  अण्डर  ग्राउप्ड
 रेलवे  हो--यह  देखना  होगा  कि  किस  किस्म  का.
 साधन  दिल्‍ली  के  यातायात  के  मसले  को  हल  कर
 सकता  है।  जून  तक  यह  स्टडी  खत्म  हो  जायगी,
 उस  के  बाद  हम  देखेंगे  कि  श्राने  वाले  10-15-20
 सालों  के  लिये  दिल्ली  में  यातायात  के  मसले  को
 हल  करने  के  लिये  किस  किस्म  का  सिस्टम  होना
 चाहिये  .....

 श्री  रणजीत  सिह:  साल  भर  के  लिये  कया
 करेंगे,  भ्रागे  के  लिये  तो  हम  देखेंगे  ही  ?

 शी  इकबाल  सिह:  मैं  उसकी  बाबत  भी
 प्रभी  अज  करता  हूँ।  जहां  तक  दिल्ली  की
 सकु  लर  रेलवे  का  ताल्लुक  है  वह  बढ़  रही  है।
 इस  साल  भी  रेलवे  के बजट  में 1  करोड़  रुपया
 रखा  गया  है।  धीरे  धीरे  इस  को  बढ़ाते  जायेंगे।

 श्री  बृज  मूषण  लाल  :  स्टडी  टीम  ने  जो
 अपनी  इन्टेरिम  रिपोर्ट  दी  है  भोर  जो  मैमोरेण्डम
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 पेश  किया  है  उसमें  कहा  गया  है  दिल्ली  डवलप-
 मेंट  भ्रथारिटी  ने  ट्रांस्पोर्ट  के  लिये  जो  स्कीम
 तैयार  की  है,  उस  का  इम्पलीमेन्टेशन  शीघ्र  से
 शीघ्र  कर  देना  चाहिये  1  मैं  सरकार  से  जानना

 चाहता  हूँ--इस  इम्पलीमेन्टेशन  के  लिये  श्राप  क्या
 कार्यवाही  कर  रहे  हैं  ?  दूसरे  बच्चों  को  ट्रेफिक
 की  एज़ूकेशन  स्कूल  स्टेज  पर  दी  जाय,  ट्रैफिक  के
 रूल्ज  एण्ड  रेगूलेशन्ज़  उन  को  बताये  जांय  ताकि
 जो  एक्सीडेन्ट्स  दिन-प्रति-दिन  बढ़ते  जा  रहे  हैं,
 वे  कम  हो  सके  -इस  सम्बन्ध  में  आप  क्या
 कार्यवाही  कर  रहे  हैं  ?  तीसरे--  ट्रैफिक  ट्रेनिंग
 के  लिये  पाक्स  बनाये  ज्ाँय  जहां  लोगों  को

 ट्रेनिंग  दी जाय  --इसके  बारे  में  झाप  क्या  कारं-
 वाही  कर  रहे  हैं  ?

 क्रो  इकवाल  सिह:  इन  तीनों  के  बारे  में
 दिल्‍ली  एडमिनिस्ट्रेशन  को  कहा  गया  है  कि  बे
 इन  को  शीक्र  लागू  करें।

 श्री  जगन्नाथ  राब  जोशी  :  अभी  मन्त्री
 महोदय  ने  बताया  कि  |  करोड़  40  लाख  रुषये
 की  जो  राशि  दिल्‍ली  नगर  निगम  की  देने  के
 लिये  रखी  गई  थी  उसमें  से  60  लाख  रुपये  दिये
 गये  हैं,  अगर  वे  अपने  घाटे  को  कम  करने  की
 कोशिश  करेंगे  तो उन  को  ओर  ज्यादा  राशि  दी
 जा  सकती  है  a  वास्तव  में  केन्द्र  सरकार  की  शौर
 से  उन  पर  यह  दबाव  डाला  जाता  है  कि  वे
 अपनी  झामदनी  बढ़ाने  के  लिये  किराये  बढ़ायें,
 लेकिन  श्रध्यक्ष  महोदय,  वस्तुस्थिति  यह  है  कि
 जहां  पर  यूटिलिटी  सविसिज  के  नाते  बसेज
 चलाई  जाती  हैं  या  रेल  चलाई  जाती  हैं,  वहां
 पर  नो-प्रोफिट-नो-लास  के  वेसिज  पर  चलाना
 पड़ता  है  -  इस  लिये  उन  पर  दबाव  डालने  के
 वजाय  उनकी  सहायता  की  जानी  चाहिए  थी।
 उन  की  स्थिति  आजकल  काफी  सुधर  गई  है
 शौर  यदि  l  करोड़  80  लाख  रुपये  की  रकम
 उन  को  मिल  जाय  तो  काम  झौर  भी  ज्यादा
 ठीक  तरह  से  चल  सकेगा  1  प्राय:  मंद्रोपोलिटन
 सिटीज  में  जो  भी  यातायात  के  साधन  चलते  हैं,
 वे  कहीं  पर  भी  नफे  पर  नहीं  चलते  हैं  भौर  यह
 केन्द्र  सरकार  या  राज्य  सरकार  की  जिस्मेदारी
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 होती  है  कि उनको  जितनी  राशि  चाहिए,  वह
 उपलब्ध  करे  श्राज  वहां  की  हालत  काफी
 अच्छी  है  इसलिये  मैं  सरकार  से  श्रनुरोध  करना

 चाहता  हूं  कि  जो  भी  पैसा  उनको  देने  के  लिये
 आपने  स्वीकार  किया  था,  वह  उनको दे  दें  1

 दूसरा  छोटा  सा  सवाल  यह  है--बम्बई  भी

 एक  बहुत  बड़ा  शहर  है,  जितनी  मात्रा  में  बम्बई
 की  शर  ध्यान  देना  आवश्यक  है,  उतनी  मात्रा
 में  ध्यान  नहीं  दिया  जाता  है|  वहां  पर  रेल  की
 लोकल  सचिस  भी  चलती  है,  लेकिन  वहां
 किसी  भी  फँसिलिटी  की  ओर  ध्यान  नहीं  दिया
 जाता  है--ऐसी  असंतोष  की  भावना  मुझे  वहां
 पर  दिखाई  दी  an  मैं  ज्ञानना  चाहता  हूँ  कि  क्‍या
 इस  की  शोर  ध्यान  दिया  जायगा  ?*

 श्री  इकबाल  सिंह  :  जहां  तक  डी०  टी०  यू०
 का  ताल्लुक  है,  जैसा  मैंने  पहले  कहा  था,  हम
 उन  को  मदद  देना  चाहते  थे।  पिछले  साल  के
 बजट  में  जो  राशि  रखी  गई  थी  उसमें  से  60
 लाख  रुपया  उन  को  दिया  गया  ।  मैं  आपकी  यह
 बात  मानता  हैँ  कि  उन  को  बगैर  नफे  और  घोटे
 के  चलना  चाहिये  लेकिन  965-66  में  उन  को
 83  लाख  रुपये  का  घाटा  हुआ,  पिछले  साल
 l  करोड़  82  लाख  रुपये  का  घाटा  हुआ  और
 इस  साल  969-70  में  अगर  इसी  ढंग  से  चलता

 रहा  तो  यह  घाटा  2  करोड़  रुपये  से  ऊपर
 जायगा  --यह  घाटा  नहीं  होना  चाहिये  v  जो
 रुपया  उनको  दिया  जाना  है,  उसकी  बाबत  उन
 से  कहा  गया  था  कि  वह  अपनी  कुछ  चीजों  को
 मौटंगेज  करें  ।  हमें  यह  भी  देखना  होता  है  कि
 जो  रुपया  हमें  उन  को  देना  है,  वह  वापस  भी
 श्रा  सके  |

 SHRI  M,  L.  SONDHI  :  Delhi  is  a  very
 low  density  area.  There  should  be  some
 scientific  understanding  of  the  economics  of
 the  transport  system.  The  economist  is  sitt-
 ing  next  to  him,  the  distinguished  gentleman,
 Dr.  ५.  K.  R.  V.  Rao.  Delhi  is  having  low
 density.  Between  the  low  density  and  the
 economics  of  transport  I  would  like  him  to
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 SHRI  ‘SHEO  NARAIN:  You  area
 professor.  You  can  explain  better.

 SHRI  SRADHAKAR-  SUPAKAR:
 Having  regard  to  the  standard  of  fares  for
 trams,  buses  and  irains  prevalent  in  our
 country,  have  the  economics  of  underground
 transportation  been  calculated  with  a  view  to
 seeing  that  such  underground  transportation
 is  economical  ?

 SHRI  IQBAL  SINGH:  Regarding  the
 report  of  the  study  group,  in  a  city  where
 the  population  is  more  than  5  million,  the
 surface  transport  cannot  take  the  total  load
 and  it  has  to  decide  whether  they  want  un-
 derground  or  overground  mono  rail  or
 underground  rail  and  all  that.  And  for  that
 intensive  study  is  being  donc  in  Bombay,
 Delhi,  Calcutta  and  Madras.

 SHRI  SAMAR  GUHA:  Please  allow
 me  to  give  in  brief,  the  factual  position
 regarding  transportation  system  in  Calcutta.
 After  partition  the  population  of  Calcutta
 has  doubled  and  it  is  going  to  be  doubled
 again  by  ‘1976.  This  city  deals  with  81
 crores  of  transit  passengers  annually  and  two
 lakhs  of  suburban  passengers  daily  and  over
 35  lakhs  of  internal  pedestrians  daily.  Yet,
 most  of  the  feeder  streets  of  this  city  are  as
 narrow  as  25  ft.  The  number  of  registered
 goods  vehicles  increased  by  52  per  cent
 between  956  and  1964 5,  the  number  of
 passenger  vehicles  increased  by  46  per  cent
 and  street  accidents  increased  by  20  per  cent
 between  962  and  1965,  that  is  from  15,000
 to  mearly  18,000.  The  average  capacity  of  a
 tram  is  80,  but  it  carries  nearly  200.  This
 city,  this  great  city,  controls  the  biggest
 complexes  of  industries,  trade,  business  and
 also  the  defence  structure  and  also  43  per
 cent  of  the  export-import  of  our  country.
 This  dying  city  which  has  been  described  by
 many  people  as  a  city  of  crises  is  crying
 hoarse  for  Central  help,  but  to  no  avail.  I
 want  to  know  from  the  Government,  whether
 the  problems  of  Greater  Calcutta  which  is
 the  greatest  city  of  India  will  be  considered
 by  the  Government  as  a  special  national
 problem  and  whether  the  funds,  as  have  been
 demanded  by  the  Government  of  West  Bengal
 for  the  last  several  years,  namely,  Rs.  80
 crores,  will  be  advanced  for  the  metropolitan
 development  of.  Calcutta  ?

 SHRI  IQBAL  SINGH:  Regarding  the
 figures  which  the  Honourable  Professor  has
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 given,  some  of  them  are  given  in  the  report
 also  and  some  of  them  are  correct  also.  All
 these  things  have  been  studied  in  depth  by
 the  Calcutta  Metropolitan  Planing  Organisa-
 tion.  All  point  such  as  how  traffic  originates,
 etc.  have  been  studied  in  depth.  We  are
 having  a  study  as  to  what  type  of  rt
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 DR.  RANEN  SEN:
 tection,
 question.

 T  seek  your  pro-
 Sir.  He  has  not  answered  my

 MR.  SPEAKER:  How  can  I  give
 protection  ?  The  hon.  Member  has  blamed

 system  should  be  there  in  Calcutta  to  solve
 these  problems.  That  is  being  done  by  the
 Railways  and  other  authorities.  Their  con-

 “clusion  will  be  of  help  to  Calcutta.  A
 second  bridge  on  the  river  Hooghly  has  also
 been  given.  That  is  one  of  the  major  prob-
 lems  of  Calcutta  and  a  Joan  has  been  advanc-
 ed  for  that  purpose.

 DR.  RANEN  SEN:  The  position  of
 the  city  of  Calcutta  is  the  worst  among  all
 the  metropolitan  cities  in  India,  thanks  to
 fortysix  years  of  Congress  control  over  the
 Calcutta  Corporation  and  twentytwo  years  of
 Congress  rule  in  West  Bengal.  As  Shri
 Guha  said,  the  problems  of  Calcutta  should
 be  tackled  by  the  Central  Government  and
 the  State  Government  jointly.  Here,  in  this
 stntement  |  find  that  some  proposals  are
 made  by  the  Transport  Development  Board
 or  Transport  Organisation  or  something  like
 that.  In  regard  to  the  development  of
 Calcutta  area,  a  programme  has  been  suggest-
 ed  by  that  Transport  Board  and  I  find  that
 Rs.  7i,53.00,000,-  will  be  needed.  I  want  to
 know  from  the  Government,  firstly,  whether
 these  schemes  have  been  accepted  by  the
 Planning  Commission  and  the  Government
 of  India,  and  secondly,  if  they  have  accepted
 are  the  Government  of  India  going  to  help
 the  State  Government  by  contributing  this
 sum  of  Rs.  7i,53,00,000,-  for  the  immediate
 development  of  Calcutta  as  suggested  by  this
 Board  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 The  hon.  Member  was  good  enough  ro  recall
 and  to  remaind  us  of  the  long  period  of
 tenure  of  the  Congress  Government  in  West
 Bengal.  Iam  glad  that  he  did  so,  because
 it  will  be  noticed  from  the  answers  laid  on
 the  Table  of  the  House  that  most  of  the
 recommendations  of  the  study  team  have
 been  accepted,  and  they  were  accepted  by  the

 the  Con;  and  the  hon.  Minister  is  blaming
 the  successor  Government.  How  can  I  give
 protection  to  anyone  ?

 DR.  RANEN  SEN:  My  question  was
 whether  the  Government  of  India  had
 accepted  this.

 SHRI  SAMAR  GUHA  :  It  is  because
 of  the  sins  committed  by  the  Congress  that
 Calcutta  is  in  this  position  now.  They  should
 not  look  at  the  problem  in  this  partisan
 way...

 DR.  RANEN  SEN:
 my  question.

 Let  him  answer

 MR.  SPEAKER  :  The  Question  Hour
 should  be  used  for  eliciting  information.  If
 one  party  throws  mud  against  the  other,  the
 other  would  naturally  try  to  retaliate.
 Therefore,  how  can  the  speaker  give  protec-
 tion  to  one  party  or  the  other?  Iam  _  here
 only  to  regulate  the  business.  If  hon.
 Members  would  avoid  blaming  the  ruling
 party,  then  the  ruling  party  would  also  avoid
 blaming  the  Opposition  parties.  The  hon.
 M  *s  question  was  whether  Rs.  7.5
 crores  has  been  recommended,  and  if  so,
 whether  Government  has  accepted  the  same
 or  not.

 DR.  RANEN  SEN  :  Whether  the
 Central  Government  had  accepted  the  same
 or  not.

 MR.  SPEAKER:  That  is  the  question
 portion,  after  deleting  the  reference  to  the
 Congress  etc.  Rs.  7i.5  crores  had  been
 recommended  by  the  committee.  The  hon.
 Member  wants  to  know  whether  the  Central
 Government  had  accepted  this  and  was  going
 to  held  them.  This  question  may  be
 answered.

 SHRI  RAGHU  RAMAIAH:  These  recom-
 Congress  Government  of  West  Bengal.  I
 hope  my  hon.  friend  will  use  his  influence
 to  see  that  the  successor  Government  will
 follow  suit.

 dations  of  the  study  team  fall  within  the
 responsibility  of  the  State  Government  and
 not  the  Central  Government.  I  have  here  a
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 SHRI  M.  L.  SONDHI:  Let  him  clarify
 the  position  about  Delhi,  because  Delhi  is  the
 responsibility  of  the  Centre.

 MR.  SPEAKER:  Now,  the  question
 about  Calcutta  is  being  answered.

 SHRI  RAGHU  RAMAIAH:  Thr  Develop-
 ment  Planning  Department  of  the  West
 Bengal  Government  had  drawn  up  schemes
 relating  to  traffic  and  transportation  for  the
 Fourth  Plan,  costing  about  Rs.  47  crores.
 They  were  considered  by  thc  study  team  in
 detail.  However,  due  to  the  limited  resources
 available,  priorities  were  worked  out,  and
 with  reference  to  road  development,  pro-
 grammes  costing  Rs.  23  crores  were  drawn  up.

 DR.  RANEN  SEN:  My  _  question
 remains  unanswered.  Do  I  understand  that
 they  are  going  to  pay  this  sum  to  the  Govern-
 ment  of  West  Bengal  or  not  ?

 SHRI  0.  N.  PATODIA:  I  am  princi-
 pally  concerned  with  the  city  bus  transport
 system  operated  by  the  State  Governments
 in  various  cities.  Regarding  DTU,  the  hon.
 Minister  has  given  some  figures  in  regard
 to  the  rising  losses.  But  Delhi  is  no
 exception.  In  each  and  every  city  and  in
 each  and  every  State  without  exception,  these
 State  transport  undertakings  are  running  at
 a  loss,  whereas  each  and  every  private
 operater  is  earning  a  profit.  Now,  it  does
 not  end  with  losses  alone.  There  are  two
 positive  nuisarce  values,  in  the  cities  created
 by  the  State  transport.  One  is  that  90  per
 cent  of  the  diesel  buses  are  emitting  very  bad
 smoke,  polluting  the  atmosphere  and  creating
 health  hazards,  Secondly,  these  buses  are
 never  cleaned  properly  early  in  the  morning
 and  they  are  cleaned  and  by  the  clothes  of  the
 passengers.  In  view  of  these  conditions
 prevailing,  may  I  know  what  action  Govern-
 ment  propose  to  take  with  regard  to  setting
 the  operation  of  these  State  Transport
 undertakings  right,  and  if  they  are  not  able
 to  do  it,  may  I  know  whether  they  will  be
 prepared  to  denationalise  the  whole  thing  and
 hand  over  the  system  to  the  private
 operators  ?

 SHRI  RANGA  :  And  thereby  save
 public  money.

 SHRI  IQBAL  SINGH  :  The  hon.  Mem-
 ber  is  giving  his  opinion.
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 SHRI  0.  ४.  PATODIA:  It  isa  fact
 and  not  an  opinion.  One  hundred  out  of
 one  hundred  Members  will  “approve of  what
 I  said.

 SHRI  IQBAL  SINGH  The  hon.
 Member  is  giving  his  own  opinion...

 SHRI  D.N.  PATODIA:  It  isa  fact
 and  not  an  opinion.  So,  how  can  he  say
 that it  is  an  opinion  ?

 SHRI  IQBAL  SINGH:  DTU  is  only
 a  small;  fraction  of  the  whole  transport
 system  of  Delhi.  We  “are  considering  the
 whole  transport  system  of  Delhi  not  for  today
 but  for  25  years  ahead.  That  was  the  review
 made  by  the  study  team.

 SHRI  D.  N.  PATODIA  :
 answered  my  question.

 He  has  not

 केन्द्रीय  लांच  विभाग  ह्वारा  भ्रधिकारियों  के
 विरुद्ध  जाँच

 +

 #1593.  थ्री  शारदा  ननन्‍्द  :

 श्यो  श्रोंकार  सिह  :
 थी  वंश  नारायण  सिह  :

 ी  ्रोगोपाल  साबू  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  संयुक्त  सचिव  स्तर  के  तथा  उससे
 ऊंचे  स्तर  के  उन  अधिकारियों  के  नाम  क्या  हैं
 जिनके  विरुद्ध  केन्द्रीय  जांच  विभाग  ने  गत  तीन
 वर्षों  में  जांच  की  थी;  शौर

 (ख)  उनके  विरुद्ध  क्या  शिकायतें  थीं  तथा
 उनके  बारे  में  केन्द्रीय  जाँच  .विभाग  द्वारा  दी

 गई  रिपोर्ट  का  व्योरा  क्‍या  है  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.B.  CHAVAN)  :  (a)  and  (b).
 During  the  three  year  period  ending  on  39४

 [  March  1969,  inquiries  were  conducted  by  the
 C.B.I.  in  respect  of  2  officers  of  this
 category.

 The  inquiries  related  to  allegations  of
 abuse  of  official  position,  undue  pecuniary
 gain  and  possession  of  assets  disproportionate
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 to  known  sources  of  income,  besides  cases  of
 administrative  lapses.

 Some  cases  are  still  under  inquiry  or
 examination  and  therefore  it  will  not  !be
 desirable  to  divulage  the  names  and  other
 details”

 श्री  शारदा  नव :.  अध्यक्ष  महोदय,  मैं  यह
 जानना  चाहता  हैं  मंत्री  महोदय  ने  अभी  बताया
 कि  जो  !2  व्यक्तियों  के  विरुद्ध  जांच  चल
 रही  है  और  उनके  नाम  बताना  अभी  ठीक  नहीं
 होगा,  तो  मैं  जानना  चाहता  हूँ  कि  इन  अधि-
 कारियों  के  विरुद्ध  जांच  कराने  की  दिशा  में  उन
 का  ध्यान  कब  हुआ  और  उसके  कितने  समय  के
 बाद  जांच  प्रारम्भ  की  गई  ?

 SHRI  Y.  8.  CHAVAN  :  It  is  difficult
 to  indicate  the  time  required  for  staring
 inquiry  in  each  case.  But  as  far  asI  can
 see  about  cases  of  individual  officers,  they
 were  started  within  reasonable  time,  and
 some  of  them  had  been  completed  within
 reasonable  time.

 श्री  शारदा  नन्द :  मेरा  सवाल  यह  था  कि
 इन  अधिकारियों  के  विरुद्ध  कब  सरकार  को  ज्ञान

 हुआ  कि  इनके  विरुद्र  हम  को  जांच  करानी
 है?

 MR.  SPEAKER:  He  said  they  were
 started  at  different  times  and  they  took
 different  times.  He  could  not  say  about  each
 case,

 श्री  ज्ञारदा  लन्द :.  दूसरा  प्रदन  यह  है  कि
 मंत्री  जी  यह  बतायेंगे  कि  जो  जाँच  चल  रही  है,
 इसका  कार्य  जो  है  वह  कब  तक  समाप्त  हो
 जायेगा  क्या  इस  बारे  में  कुछ  बता  सकते  हैं  ?

 SHRI  Y.B.  CHAVAN:  Yes,  I  can
 cerlainly  give  some  more  detailed  informa-
 tion.  The  position  about  the  I2  cases  is  as
 follows  :

 Inquiries  completed  and  cases
 dropped  after  consulting  the
 CvC  5
 Inquiries  completed  but  cases
 aub  judice
 Pending  inquiry  2
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 Inquiry  completed  and  suitable
 action  recommended  by  CBI
 Allegations  not  substantaited  but
 CVC’s  opinion  awaited  ]
 Advice  of  CVC  awaited  2

 SHRI  P.  G.  SEN  :  Of  the  person  whose
 cases  are  being  examined  by  the  CBI,  what
 percentage  of  officers  are  addicated  to
 drinking?

 SHRI  Y.  B.  CHAVAN  :  Allegations  of
 drinking  are  not  baing  inquired  into  by  the
 CBI.

 SHRI  BAL  RAJ  MADHOK:  It  is
 common  to  all.

 st  हुकम  चन्‍द  कछुवाय  :  मैं  यह  जानना
 चाहता  हूँ  कि  जिन  भ्रफसरों  के  खिलाफ  जांच
 हो  रही  है  उसमें  श्राप  ने  आरोप  बताये  कि
 किसी  ने  अपने  पद  का  दुरुपयोग  किया,  किसी
 ने  पैसा  इकट्ठा  किया  तो  मैं  जानना  चाहता
 हैं  कि  श्राप  कभी  इस  बात  का  विचार  करेंगे  कि
 शौर  मी  इस  प्रकार  के  अफसर  हैं  कि  जिन  के
 खिलाफ  सरकार  को  लगातार  सूचना  मिलती
 रही  है  क्‍या  उनके  बारे  में  श्राप  कोई  जांच
 करेंगे  कि  उन्होंने  कितना  पैसा  इकट्ठा  किया  है,
 पद  का  दुरुपयोग  किया  है  ?  क्या  आपको  ऐसी
 शिकायतें  मिली  हैं?  यदि  हां,  तो  कितनी
 शिकायतें  श्व  तक  श्राप के  पास  आा  चुकी  हैं  ?

 SHRI  ९.  B.  CHAVAN:  He  is  asking
 a  general  question.  If  any  specific  allegations
 are  made  and  a  prima  facie  case  made  out,
 certainly  investigations  would  be  made.

 SHRI  HEM  BARUA:  It  is  not  a  fact
 that  there  are  serious  allegations  of  corruption
 against  the  Adviser  to  the  Governor  of
 Assam  for  NEFA  Affairs,  corruption  per-
 petrated  in  co-operation  with  the  Assam
 Marketing  Society  and  the  CBI  was  engaged
 in  inquiring,  into  this  affairs  ?  Is  it  not  also
 a  fact  that  the  CBI  has  taken  an  in
 ordinately  long  time  in  inquiring;  thereby
 helping  the  officer  coacerned  to  tamper  with
 documents  in  evidence  ?  If  this  is  true  may
 I  know  why  is  it  that  Government  have  not
 considered  it  desirable  to  suspend  the  officer
 concerned  against  whom  there  are  serious
 allegations  of  corruption  pending  inquiry  ?
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 SHRI  Y.  B.  CHAVAN::  He  has  asked
 a  question  concerning  allegations  against  an
 individual  officers.  I  have  no  complaints
 against  him  with  me;  neither  have  I  any
 information  about  what  he  has  asked.  If  he
 has  got  any  information  and  if  it  is  made
 available  to  me,  I  will  certainly  find  out.

 SHRI  HEM  BARUA:  May  I  submit
 that  [  tabled  a  question  on  this  about  a
 month  ago.  The  question  has  not  yet  come.
 But  I  know  the  papers  are  in  his  office  lying
 in  cold  storage  because  he  wants  to  protect
 that  officer  in  Shillong.

 SHRI  Y.  B.  CHAVAN:  No.  No  such
 Paper  is  lying  in  my  office.  He  will  accept
 my  word  for  it.

 SHRI  MOHSIN  :  Is  it  a  fact  that  there
 is  unreasonable  delay  in  these  cases  because
 these  reports  are  being  sent  to  the  Central
 Vigilance  Commission.  Where  the  matters
 are  already  delayed,  they  have  been  inquired
 into  by  the  CBI  what  is  the  need  for  sending
 them  again  to  the  CVC  ?

 SHRI  Y.  B.  CHAVAN  :  That  is  exactly
 the  purpose  of  the  Central  Vigilance  Com-
 mission  ;  they  have  to  be  consulted  in  such
 matters  of  enquiry.

 SHRI  MOHSIN:  Has  it  come  to  their
 notice  that  these  matters  are  unduly  delayed
 in  the  CVC  ?

 SHRI  Y.  8,  CHAVAN  :  Possibly  there
 may  because  of  delay  ;  I  cannot  guarantee.
 But  I  am  not  sure  if  there  was  delay  in  this
 particular  case.

 at  राम  चरण  :  सी०  बी०  भ्राई०  को
 जो  सूचना  दी  जाती  है  वह  दो  प्रकार  की  होतीं
 है,  या  तो  आफ़िशियली  डिपार्टमेंट  इन्फार्म
 करता  है  या  व्यक्तिगत  श्रादमी  कमप्लेन्ट  करता

 है  व्यक्तिगत  कमप्लेन्ट  को  सा  आउट  करते

 हैं  कि  कौन  सी  जैनुइन है,  तो  चूंकि  वर्तमान

 स्ट्रेंथ  सी०  बी०  झाई०  की  थोड़ी  है  इसलिए
 वह  सब  को  कवर  नहीं  कर  पा  रहा  ह।  वर्क
 बढ़  रहा  है  भौर  साथ-साथ  करप्शन  भी  बढ़  रहा
 है।  तो  क्‍या  सी०  बी०  झाई०  को  परमानेंट
 प्रार्गेनाइजेशन  करके  उसकी  स्ट्रैग्य  भर  बढ़ायेंगे
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 जिससे  इनवेस्टीगेशन  भ्रच्छी  तरह  से  हो  सके।
 ऐसा  श्राप  विचार  करेंगे  ?

 श्री  यशवन्त  राव  चब्हाण  :  यह  तो  परमा-
 नेंट  आगेनाइजेशन  है  अतः  परमानेंट  करने  का
 कोई  सवाल  नहीं  उठता  |  काम  उनका  बढ़ता
 जा  रहा  है  तो  ज़ंसे-जैसे  काम  बढ़ता  जायगा
 48-48  लोग  भी  बढ़ते  जायेंगे  |

 Public  Fund  Utilised  for  Secarity  and  other
 Facilities  to  Central  Ministers  in  Connec-

 tion  with  Poll  Campaigns
 +

 #1594,  SHRI  YASHPAL  SINGH  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  repre-
 sentatives  of  the  Opposition  parties  of  India
 have  lodged  a  protest  with  the  Government
 of  India  that  large  amounts  from  public  fuads
 are  being  spent  on  providing  security  and
 other  facilities  to  the  Central  Ministers,
 including  the  Prime  Minister,  during  the  Poll
 compaign  in  the  country  ;

 (9)  if  so,  the  amounts  which  have  been
 spent  on  the  security  and  other  facilities  of
 such  Ministers  and  the  Prime  Minister  during
 the  last  two  years  ;  and

 (c)  the  details  thereof  ;
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  There
 have  been  some  allegations  of  this  nature.

 (b)  and  (c).  A  statement  is  laid  on  the
 Table  of  the  Houce.  [Placed  in  Librory.  See
 No.  LT-060/69].  Information  from  the
 States  of  Bihar,  Jammu  and  Kashmir,  Orissa
 Madhya  Pradesh,  Rajasthan,  Tamil  Nadu,
 Uttar  Pradesh  and  West  Bengal  is  awaited.

 श्री  यशपाल  सिंह  :  मैं  यह  जानना  चाहता
 हैं  कि  कितना  रुपया  वायदा  देने  में  खर्च  हुभा ?
 हमारे  प्रधान  मंत्री  और  जगजीवन  राम  जी  ने
 लाखों  जगह  यह  बायदा  किया  कि  किसान  का
 गन्ना  0  रु०  क्विन्टल  से  कम  नहीं  खरीदा
 जायेगा  भौर  पूरी  कौमत  मिलेगी।  जब  कि
 झाज़  साढ़े  सात  रु०  क्विन्टल  के  हिसाब  से  मिल
 मालिक  गन्ना  खरीद  रहे  हैं  भौर  काइतकार  के



 9  Oral  Answers

 ऊपर  खुले  झ्राम  कूल्हाड़ा  चल  रहा  है।  तो  गह
 वायदा  करने  में  कितना  रु०  खर्च  हुआ  था  ?
 झौर  झाज  यह  वायदा  सरकार  की  तरफसे

 तोड़ा  जा  रहा  है  इसका  जिम्मेदार  कौन  है  ?

 श्री  विद्या  चरण  शुक्ल  :  इस  प्रदन  का  तो

 पूल  प्रश्न  से  कोई  सम्बन्ध  नहीं  है,  कोई  मतलब

 नहीं  है  t

 जहां  तक  वायदों  का  सवाल  है  मैं  नहीं
 समभता  कि  कोई  भी  जिम्मेदार  व्यक्ति  चुनाव
 के  दौरों  के  वक्‍त  किसी  तरह  के  कोई  वायदे
 करता  है।  भौर  जो  माननीय  सदस्य  बात  कह

 रहे  हैं  मैं  नहीं  समझता  कि  उसमें  कोई  तथ्य

 है

 श्री  यह्पाल  सिंह :  मैं  यह  भी  जानना
 चाहता  हूँ  कि  भारत  जैसे  देश,  जिस  में  झभी
 तक  ll  फीसदी  ऐजुकेशन  है.  इस  लोगों  में  मंत्री
 लोग  श्नौर  प्रधान  मंत्री  इतनी  शान  शौकत  के
 साथ  जाते  हैं,  पौम्प  एण्ड  शो  के  साथ  जाते  है
 जिस  पर  लाखों  रु०  खर्च  होता  है,  क्या  इसका
 इलेक्शन  के  ऊपर  श्रसर  नहीं  पड़ता  ?

 श्री  विद्या  चरण  शुक्ल  :  दोनों  बातें  जो
 माननीय  सदस्य  ने  कहीं  गलत  हैं  ।  हमारी  जनता
 भोली  भाली  नही  इतनी  जिसके  ऊपर  तड़क
 भढ़क  का  झसर  पड़े  1  तड़क  भड़क  का  तो  उल्टा
 अ्रसर  पड़ता  है।  जो  तड़क  भड़क  से  जाते  हैं,
 घोड़े  पर  सवार  होकर  जाते  हैं,  उनको  वोट  कम
 मिलते  हैं  t

 श्लौर  जहां  तक  खर्चे  का  सवाल  है  मैंने
 बताया  कि  इसके  सम्बन्ध  में  राज्य  सरकार

 सुरक्षा  का  इंतजाम  विभिन्‍न  मंत्रियों  के  लिए
 करती  हैं  |  श्रौर  कोई  तड़  क-भड़  क  का  इंतजाम
 या  दूसरा  इंतजाम  नहीं  किया  जाता  है  ।

 श्री  यशपाल  सिह:  मंत्री  लोग  अपनी

 कांस्टीट्यूएंसी  में  जाते  हैं  तो  झकेले  ही  जाते  हैं
 लेकिन  जब  वोट  माँगने  जाते  हैं  तो  भीड़  के
 साथ  ज़ाते  हैं।
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 SHRI  RANGA:  We  know  that  the
 Government  have  not  accepted  our  demand
 that  this  Ministry  should  resign  three  or  six
 months  before  the  elections  take  place.
 Whether  the  State  Governments  ineure  the
 expenditure  or  the  Union  Government  incurs
 the  expenditure,  it  does  not  matter  so  far
 as  the  people  are  concerned,  as  my  hop.
 friend  Shri  Yashpal  Singh  has  said.  Would
 they  at  least  consider  the  advisability  of
 avoiding  vjsits  to  constituencies  other  than
 their  own  to  canvass  for  their  candidates  and
 thus  save  the  people  from  this  expenditure,
 in  view  of  the  fact  that  the  Prime  Minister
 has  already  set  a  very  good  example  in  not
 going  to  the  Nagercoil  elections  and  in  spite
 of  it,  enjoying  a  success  there  ?  Why  should
 they  not  at  least  follow  that  example  ?

 SHRI  VIDYA  CHARAN  SHUKLA:
 It  is  an  obvious  fact  that  the  Ministers
 belong  to  certain  political  parties  ;  at  least
 the  top  or  senior  Ministers  are  senior  leaders
 of  their  own  party.  So,  in  the  case  of  the
 mid-term  poll  or  in  the  general  elections,  the
 senior  leaders  of  the  party  will  have  to
 campaign  for  their  own  party,  whether  they
 are  Ministers  or  not.  For  this  reason,  I  do
 not  think  there  is  any  possibility  of  Ministers
 not  going  to  the  various  parts  of  the  country
 apart  from  their  own  consitituencies,  for  such
 purposes.  But  we  do  take  due  care  to  see
 that  no  Government  expenditure  is  incurred
 and  no  influence  of  any  kind  which  is  at  the
 cowmand  of  the  Ministers  because  of  their
 position  as  Ministers  is  brought  to  bear  upon
 the  electorate.  This  is  the  care  we  take.

 SHRI  SURENDRANATH  DWIVEDY  :
 Will  the  Government  see  to  it  that  when
 Ministers  go  on  election  tour,  excepting
 security  arrangements  that  are  made,  no
 local  official  directly  connected  with  the
 local  affairs  of  the  consti  accompani
 the  Ministers  giving  promises  of  doing
 development  work,  etc?  I  want  to  point
 out  that  in  the  recent  Kashmir  election,
 when  the  Chief  Minister  was  going  on  election
 tour,  the  Chief  Electoral  Officer  of  the
 State  was  also  accompanying  him.  So,  while

 the  appointment  of  Electoral  Officers  are
 made,  they  should  not  be  ive  officers
 but  they  should  be  recruited  from  the  Secre-
 tariat  or  something  like  that.  Will  the
 Government  see  that  none  of  the  officers  of
 this  type  accompanies  the  Ministers  when
 they  go  on  election  tour  ?

 ?
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 SHRI  VIDYA  CHARAN  SHUKLA  :
 What  the  hon.  Member  points  out  might  be
 desirable,  and  I  do  not  think  any  Minister
 that  goes  stipulates  to  the  State  Govern-
 ment  which  officer  should  go  with  him.  But
 if  the  State  Government,  in  their  discretion,
 ask  any  particular  officer  to  accompany  a
 Minister,  we  have  no  control  over  it.  But
 as  far  as  Ministers  are  concerned,  and
 asfar  as  I  am  aware  of  the  situation,
 I  do  not  think  any  Ministers  ever  asked  the
 State  Governments  to  send  such  and  such
 officers  with  them  for  such  purposes  as
 election  tour.  But  this  discretion  has  to  be
 exercised  by  the  State  Governments  and  I  am
 sure  they  will  keep  the  viewpoint  that  the
 hon.  Member  has  expressed.

 MR.  SPEAKER  :  He  =  specifically
 mentioned  the  Chief  Electoral  Officer.

 SHRI  VIDYA  CHARAN  SHUKLIA:
 I  am  not  aware  of  that.

 MR.  SPEAKER  :  Please  enquire.

 sit  बलराज  मधोक  :  श्रध्यक्ष  महोदय,  जो
 यक्‍्तव्य  रखा  गया  है  इस  प्रश्न  के  उत्तर  में  उस
 में  बताया  है  कि  केवल  हरयाना  में  l0  हजार
 कुछ  रुपया  खर्च  हुआ  ।  भौर  पंजाब  में  28  हजार
 कुछ  रुपया  खर्च  हुआ  ।  और  प्रान्तों  के  बारे  में
 कहा  गया  है  कि  खच  हा  ही  नहीं  या  इन-
 फार्मेशन  इकट्ठी  की  जा  रही  है।  इस  सम्बन्ध
 में  इस  सदन  में  इस  सेशन  में  कितने  ही  सवाल
 पूछे  गये  हैं  श्रौर  हर  बार  यही  कहा  ज्ञाता  है  कि
 इनफ़ार्मश  न  इकट्ठी  की  जा  रही  है।  मैं  जानना
 चाहता  हूँ  कि  क्या  गवर्भमेंट  की  मशीनरी  ४तनी
 खत्म  हो  चुकी  है  कि  इतनो  सी  जानकारी
 इकटठी  नहीं  कर  पाते  ?

 मेरा  प्रश्न  यह  है  कि  सैक्योरिटी  के  लिए
 श्राप  प्रबन्ध  कीजिये  चाहे  प्रधान  मंत्री  जाय॑  या
 कोई  भी  जाय,  पर  भ्रभी  यशपाल  सिंह  जी  के
 प्रन्‍न  के  उत्तर  में  कहा  गया  कि  तड़क  भड़क
 नहीं  होती  है,  मैंने  श्रांखों  से  देखा  है  कि  जब
 प्रधान  मंत्री  चुनाव  में  गई  थीं  उत्तर  प्रदेश  में
 तो  उसके  एक  एक  हफ्ता पहले  भर दस  दस
 मील  तक  ए०झआर०पी०  के  लोग  और  पुलिस  के
 लोग  सड़क  के  किनारे  दोनों  झोर  खड़े  कर  दिये
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 ae  दोनों  झोर  डंडे  लगा  दिये  गये,  मैं  पूछना
 चाहता  हूँ  क्या  कोई  दुबमन  की  फौज  जाने  वाली

 होती  है  जो  सुरक्षा  के  लिए  इतना  प्रबन्ध  किया
 जाता  है  ?  हाँ,  वह  ज्ञायं,  उनके  साथ  दो  चार
 सेक्योरिटी  के  आ्रादमी  हों,  प्लेन  क्लोदूज  में  हों,

 दूसरे  हों  पर  यह  जो  हजारों  खड़े  कर  दिये  जाते  हैं,
 बड़ी  दूर-दूर  से  हजारों  भादमी  इकटठा  करके  झाप
 लाते  हो,  उनको  टी०  To  देते  हो,  डेली  एलावेंस
 देते  हो,  मैं  पूछना  चाहता  हूँ  क्या  यह  जो  मिनि-
 स्टर्स  हैं  भौर  लीडसं  हैं,  आर  दे  पापुलर  लीडर्स
 झार  पापुलर  एनीमीज  ?  इतनी  सेक्‍्योरिटी  की
 आवश्यकता  इन  के  लिए  क्‍यों  पड़त्ती  है  ?  तो
 क्या  भ्रागे  के  लिये  यह  करेंगे  कि  दो  चार  भ्रादमी
 सेक्योरिटी  के  लिए  रहें,  यह  इतनी  बड़ी  फौज

 खड़ी  न  की  जाय  ?

 श्री  विद्याचरण  शुक्ल:  माननीय  सदस्य
 ने  जो हृष्टाँत  दिया  है  वह  कोई  तड़क  भड़क
 के  दृष्टांत  नहीं  हैं।  जब  प्रधान  मंत्री  जी  कहीं
 भाषण  देने  के  लिए  जाती  हैं  झौर  यदि  वहाँ
 लाखों  व्यक्तियों  की  भीड़  इकट्ठो  होती  है  तो
 स्थानीय  प्रधिकारियों  का  कतंव्य  है  कि  वहां
 पर  इंतजाम  ठीक  तरह  से  करें  जि  ससे  कि  कोई

 भागदौड़  न  हो,  किसी  की  जान  का  खतरा  न

 हो,  स्टैम्पीड  नहो  v  यदि  प्रधान  मंत्री  न  भी

 जाएं  भौर  लाखों  आदमियों  की  भीड़  किसी

 तरह  भी,  धामिक  मेले  के  कारण  से  हो  या
 झौर  किसी  कारण  हो  तो  तब  भी  इस  प्रकार
 इन्तजाम  करने  पड़ते  हैं।  यदि  लाखों  भादमी
 जाते  हैं  तो  तीन  चार  भादमियों  से  काम  नहीं
 चलता  है।  भ्रौर  प्रधान  मंत्री  जी  या  केन्द्रीय
 सरकार  इस  बारे  में  कोई  इंतजाम  नहीं  करती

 है  1  यह  तो  वहां  को  जो  स्थानीय  राज्य  सरकारें
 हैं  उनका  डिस्क्रोशन  है।  शौर  यह  नहीं  है  कि
 प्रघान  मंत्री  जी  भ्रभी  पिछले  चुनावों  में  केषल

 ऐसी  जगहों  में  गई  हों  जहाँ  कांग्रेस  पार्टी  का
 शासन  था  जो  कि  उनकी  पार्टी  है,  बल्कि  ऐसी
 जगह  भी  गई  जहां  काँग्रेस  पार्टी  का  शासन  नहीं
 था।  मैं  यह  पिछले  जनरल  एलेक्शन  की  बात
 कर  रहा  हूँ,  मध्यावधि  चुनाव  जब  हुए  तब  तो



 23  Oral  Answers

 वहां  प्रेसीडेंट्स  रूल  था।  पिछले  जनरल
 एलेक्शन  में  भी  कइ  जगह  जाने  का  मौका  उन
 को  पड़ा  है  जहां  कि  कांग्रेस  पार्टी  का शासन  न

 हो,  पर  वहां  पर  भी  यह  इंतजाम  किया......

 श्री  राम  चरण  :  अकेले  बुलन्दशहर  में  दस
 हजार  रुपया  ख़च  किया  गया  एक  एक  जिले
 के झन्दर  एक  एक  दिन  के  लिए  दस  दस  हजार
 रुपये  खर्च  हुए.।  ......  (व्यवधान)  ......

 श्री  बलराज  मधोक  मेरे  प्रश्न  का  उत्तर

 नहीं  झाया।  मैंने  कहा  था  कि  कई  दिन  पहले
 वह  ज़ाते  हैं  और  लाखों  श्रादमी  उनके  लिये  ही
 इकटठे  नहीं  होते  हैं,  हमारे  लिए  भी  इकटठे
 होते  हैं,  हमारे  लिये  तो  ऐसा  प्रबन्ध  नहीं
 होता  v

 MR.  SPEAKER  :  This  question  has
 been  answered  two  or  three  times  on  the
 floor  of  this  House.  They  have  their  views
 and  you  have  your  views.  I  do  not  think
 during  question  time,  you  can  make  them
 agree  or  they  will  be  able  to  convince  you.
 At  the  cost  of  other  questions,  you  are
 Tepeating  the  same.  Shall  I  take  up  the
 next  question  ?

 sit  रामावतार  शास्त्री  :  भ्रध्यक्ष  महोदय,
 भ्रभी  पिछले  मध्यावधि  चुनाव  के  समय  बिहार
 में  हमारे  देश  की  प्रधान  मंत्री  गई  थीं  शौर  यहां
 पर बैठे  हुए  कई  मिनिस्टस  हमारे  यहां  गए  ।
 ऐसा  मालूम  हुआ  कि  केवल  प्रधान  मंत्री  के
 ट्वर  में  जिसमें  80  चुनाव  क्षेत्रों  में  वह  गई,  7
 लाख  रुपये  खर्च  हुए।  भ्रौर  भी  बहुत  सारा
 रुपया  खर्च  हुआ  सेक्योरिटी  वगरह  के  सिलसिले
 में।  तो  मैं  यह  जानना  चाहता  हूँ  कि  टोटल
 खर्चा  कितना  ह्भा  था  बिहार  के  भ्रन्दर  तमाम
 कांग्रेसी  नेताओं  के  ऊपर  जो  यहां  मंत्री  भी  हैं  ।
 और  वह  रुपया  क्‍या  प्रदेश  कांग्रेस  कमेटी  से
 बसूल  किया  गया  या  नहीं  ?  अगर  नहीं  किया
 ग्रया  तोः  इसका  क्या  कारण  है  ?

 श्री  विद्यालरण  शुक्ल  :  मूल  वक्तव्य  मैंने
 जो  समा  पटल  पर  रखा  है  उसे  मामनीय  सदस्य
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 ने  पढ़ा  होता  तो  उसमें  मैंने  साफ  लिखा  है  कि
 इसके  बारे  में  हमने  सूचना  राज्य  सरकार  से
 मंगाई  है,  जैसे  ही  आयेगी  मैं  समा  पटल  पर  रख
 दूंगा  शौर  फिर  माननीय  सदस्य  स्वयं  देख
 सकेंगे  ।

 शी  झ्नदि  भूषरा  भ्रध्यक्ष  महोदय,  हमारे
 देश  में  एक  रिवाज  हो  गया  है  कि  नेताओों  के
 दर्दान  करने  के  लिये  दस-दस  लाख  भादमी
 इकटठे  होते  हैं  |  विदेशों  में  यह  संभव  नहीं  है  ।
 मैं  मंत्री  महोदय  से  ज्ञानना  नाहता  हें  कि  पटना
 में  भौर  उत्तर  प्रदेश  में  जहां  लाखों  की  तादाद
 में  सड़कों  के  किनारे  प्रधान  मंत्री  को  देखने  के
 लिए  लोग  खड़े  हुए  उन  लोगों  की  सुरक्षा  के
 लिये  जो  कि  भीड़  इकट्ठी  होती  है  भ्रौर  भौरतें
 और  बच्चे  श्ाते  हैं  उनके  लिये  ज्यादा  से  ज्यादा
 पुलिस  का  इंतजाम  क्‍यों  नहीं  किया  गया  ?

 दूसरे  मैं  यह  कहना  चाहता  हूँ  कि  केवल
 नेताओं  की  सेक्योरिटी  के  प्र  बन्ध  की  बात  नहीं
 है  ।  जो  मतदाता  हैं,  उनकी  सेक्योरिटी  के  लिये
 भी  जब  वह  इतनी  तादाद  में  इकटठे  हों  तो
 ज्यादा  से  ज्यादा  उनकी  सुरक्षा  का  इन्तजाम
 होना  चाहिये  t

 दूसरे,  मैं  श्रापका  ध्यान  दिलाना  चाहता
 हैं  कि  कितने  प्रदेश  हैं  जिनके  चीफ
 मिनिस्टसं  ने  यह  कहा  है  कि  हमने  झाज  से
 झपनी  सेक्योरिटी  त्याग  दी  है  चाहे  वह  केरल
 के  हों,  चाहे  वह  बंगाल  के  हों,  चाहे  वह  पहले  के
 मध्य  प्र  देश  के  हों,  किसी  ने आपको  इस  बात  के
 लिये  लिखा  है,  यह  मैं  जानना  चाहता  हूँ  1

 श्री  विद्याचररणा  शुक्ल  :  ज॑सा  मैंने  पहले
 कहा  हम  लोग  पभ्रवद्य  इस  बात  का  इन्तजाम
 करते  हैं  कि  न  केवल  जो  नेतागण  जाते  हैं  उन
 की  सुरक्षा  का  इन्तजाम  किया  जाय  बल्कि  जो
 उन  का  भाषण  सुनने  के  लिये  जाते  हैं  उन  की

 सुरक्षा  का  भी  पूरा-पूरा  इन्तजाम  किया
 जाय  1

 उसके  साथ-साथ  जहाँ  तक  कि  दूसरे  प्रषन
 का  सम्बन्ध  है  यह  बात  ठोक  है  कि  चाहे  वह
 केन्द्र  के  नेता  हों  या  विभिन्‍न  प्रान्तों  के  नेतागण
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 हों  जो  दूसरी  पार्टियों  से  सम्बन्ध  रखते  हैं,
 उनके  लिये  भी  सेक्योरिटी  का  इन्तजाम  उसी
 त्तरह  से  किया  जाता  है  जैसे  शौर  नेतायों  के
 लिये  किया  जाता  है

 SHRI  ANBAZHAGAN  :  Government
 and  the  opposition  parties  do  not  see  eye  to
 eye  on  this  issue  because  the  Central  Minis-
 ters  are  going  for  propaganda  at  the  time  of
 mid-term  election  or  some  other  election.
 That  is  why  the  question  is  often  raised  about
 security  arrangements  which  cost  so  much
 to  the  State  Governments  which  are  not
 ruled  by  the  same  party  whlch  rules  at  the
 Centre.  The  Central  Government  is  not
 able  to  decide  on  removing  the  security
 arrangements.  I  do  not  think  Central  Minis-
 ters  are  now-a-days  so  popular  as  not  to
 require  such  security  arrangements.  I  have
 no  objection  to  security  arrangements  being
 made  when  they  go  for  official  purposes.
 But  when  they  go  on  party  work  or  election
 work,  will  the  Central  Government  come
 forward  to  bear  the  expenses  of  the  security
 and  other  arran;  १  Wha  may  be
 the  expenditure  incurred  by  the  State  in
 making  security  arrangements,  in  the  case

 -of  State  Ministers  let  the  State  bear  the  whole
 thing  and  in  the  case  of  Central  Ministers,
 when  they  go  for  any  political  purpose,  let
 the  Central  Government  bear  the  expenses.
 Will  the  Government  consider  this  ?

 MR.  SPEAKER:  Whether  the  State
 bears  it  or  the  Centre  bears  it,  it  is  public
 money.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 This  matter  relates  to  the  entry  ‘public  order’.
 It  is  the  concern  of  the  State  Government
 and  it  is  at  the  discretion  of  the  State
 Government  to  make  the  security  arrange-
 ments.  It  is  not  as  if  it  is  requested  by  the
 Central  Ministers  that  such  and  such  arrange-
 ments  should  be  made  for  them.  They  make
 these  arrangements  at  their  own  discretion
 and  if  they  make  such  arrangements  they
 have  to  bear  the  expenses.

 et  fas  कुमार  शास्त्री  :  देह  में  भब
 चुनाव  हर  पांच  वर्ष  के  बाद  तो  नहीं  होते  हैं
 झौर  काफी  पैसा  व्यय  होता  है  जैसे  झरी  हाल
 में  मध्यावधि  चुनाव  हुए  तो  उन  चनाभों  में
 भो  व्यय  हुआ  भौर  उनमें  जो  फिजूललर्ची  हुई
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 तो  उसमें  श्राप  कहां  से  कुछ  पंसा  बचा  सकते
 हैं?  यह  विचार  किया  है  भ्रथवा  करंगे  यह  मैं
 मंत्री  महोदय  से  जानना  चाहता  हूँ  ?

 शी  विद्वाचरणा  शुक्ल:  जो  भी  इसमें
 विचार  करना  है  वह  तो  राज्य  सरकारों  को
 करना  है  क्‍योंकि  यह  तो  राज्य  सरकारों  को
 देखना  है  कि  सुरक्षा  पर  कितना  व्यय  करना  है
 या  कितना  व्यय  नहीं  करना  है|  यह  उनके
 डिस्क्रिशन  पर  निभंर  करता  है  चाहे  वह  कम
 करें  या  ज्यादा  करें  |

 शी  शिव  नारायर  :  ग्रध्यक्ष  महोदय,  आप
 ने  देखा  कि  अमरीका  में  राब  कैनेडी  मारे
 गये,  कैनेडी  मारे  गये  और  उड़ीसा  में
 गत  वर्षों  में  क्‍या  हुआ  वह  उड़ीसा  के
 भेम्बस  जो  यहां  बंठे  हुए  हैं  वह  जानते  हैं
 It  is  the  prime  duty  of  the  Government  of
 India  and  the  States  to  protect  the  Prime
 Minister.

 यह  इन्दिरा  गांधी  का  सवाल  नहीं  है  बल्कि
 सवाल  है  प्रधान  मनन्‍्त्री  का  तो  मैं  होम
 मिनिस्टर  साहब  से  जानना  चाहता  हूं।
 Is  it  not  your  prime  duty  to  protect  the
 Prime  Minister  wherever  she  goes  ?

 MR.  SPEAKER  :
 about  it.

 There  is  no  dispute

 श्री  शिव  माराबरण  :  मन्त्री  महोदय  से
 जवाब  दिलवाया  जाय  |

 प्रध्यक्ष  महोदय  :  जो  शापने  कहा  वह
 उन्होंने  ऐक्सेप्ट  कर  लिया  |

 SHRI  M.  L.  SONDHI:  Sir,  this  isa
 very  important  question.  The  Home  Minis-
 try  or  the  Home  Minister  has  the  right  to
 provide  guide  lines  on  this  matter.  We  have
 inherited  a  situation  from  the  British  times
 in  which  the  philosophy  of  British  imperia-
 lism  was  to  show  the  flag  in  order  to
 discharge  the  whiteman’s  burden.  Modern
 notions  of  security  are,  plain  clothes  people
 will  be  used  and  something  will  be  achieved
 effectively,  not  great  pomp  and  show  in
 order  to  show  some  external  authority  is  to
 be  imposed.  Sir,  the  problem  is  so  import-



 ant  that  I  would  like  you  to  permit  me  to
 say  by  way  of  background  that  in  Giridih
 which  is  a  mica  mining  ground  in  Bihar  when
 the  Prime  Minister  went  there  a  landing
 strip  was  created,  three  aeroplanes  landed
 there,  there  was  a  rehersal  for  police  line-up
 on  the  road  one  day  before,  the  whole  fire
 brigade  was  called  for  with  all  the  fire  brigade
 personnel  and  a_  water  pipe  line  was  raised.
 The  people  thought  that  a  new  mica  mine
 had  been  discovered  there.  May  I  ask  the
 hon.  Home  Minister  why  should  they  not—
 because  we  want  to  protect  the  Prime  Minis-
 ter,  but  it  is  effective  protection,  and  effective
 protection  is  sil  :  hi  many
 things  as  Ramana  Maharshi  proved  in  his
 life—make  an  expert  study  of  the  problem
 and  provide  guide-lines  on  this  question  so
 that  security  is  provided  and,  at  the  same
 time,  the  British  practice  is  not  imitated  ?

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Sir,  security  is  always  provided  by  plain-
 clothes  men.  There  is  no  doubt  about  it.
 But  for  crowd  control  some  police  arrange-
 ments  have  to  be  made  and  the  arrangements
 have  to  be  made  in  a  manner  that  there  is
 no  mishap  of  any  kind.  If  there  is  any
 deficiency  in  the  arrangements,  if  some  lives
 are  lost,  then  again  there  would  be  a  lot  of
 criticism.  To  avoid  all  that  these  arrange-
 ments  are  made  by  the  State  Government  and
 we  have  no  control  over  it.

 et  लताफत  झली  खां:  जनाब  स्पीकर,
 मुझे  इसकी  लैंग्बेज़  पर  एतराज़  है।  इसकी
 लैंग्वेज  ऐसी  है  कि  इससे  हरिजनों  भौर  भ्रादि-
 वासियों  को  बेइज्जती  हो  रही  है

 HAS  ०१५०५  Et  Surid  ६६०]
 (gor OF  e  Sux  Iysfosiy  Keuile

 MR.  SPEAKER  :  There  cannot  be  any point  of  order  during  the  Question  Hour.  If
 he  so  desires,  I  will  give  him  an  Opportunity to  ask  a  question.  But  I  do  not  know  how
 he  can  raise  a  question  about  the  language  of
 the  question

 झादवियासो  भौर  हरिजनों  को  ईसाई  बनाभा

 #1595  भरी  कंवर  लाल  गप्त
 थमी  fro  wo  fag:
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 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  ईसाई  पादरी
 भोले  और  निर्दोष  आदिवासियों  शौर  हरिजनों
 को  बड़ी  संख्या  में  ईसाई  बना  रहे  हैं  ;  शोर

 (@)  यदि  हां,  तो  सरकार  इस  बारे  में
 क्या  कार्यवाही  कर  रही  है  कि  ईसाई  पादरी
 जनता  के  भोलेपन  और  नि्घनता  का  लाभ  न
 उठा  सके  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मन्त्री  थ्ली  विद्या
 चरख  शुक्ल) :  (क)  हरिजनों  और  आदिवासियों
 को  ईसाई  बनाने  के  समाचार  हैं  |

 (ख)  विषय  का  सम्बन्ध  प्रारम्भिक  रूप  से
 सावंजनिक  व्यवस्था  से  है  जो  भारत  के  संविधान
 की  सातवीं  अनुसूची  के  भ्रन्तगंत  राज्य  विधान  के
 क्षेत्राधिकार  में  भ्राता  है।  धर्म  परिवर्तन  के  लिये
 बल  प्रयोग  से,  भारतीय  दण्ड  संहिता  के  उपबन्धों
 के  अन्तगंत  निपटा  जा  सकता  है।

 थ्री  कंवर  लाल  गुप्त:  अध्यक्ष  महोदय,
 मैं  यह  स्वीकार  करता  हूँ  कि  हमारे  देह  में  हर
 एक  घर्म:  खुला  प्रचार  करने  की  झ्राज्ञा  होनी
 चाहिए  शौर  जैसी  कि  है  भी  लेकिन  अभी  जो

 हो  रहा  है  वह  यह  है  कि  गरीब  श्लौर  जो  बंकवर्ड
 ऐरिया  है  भौर  खास  तौर  से  जो  सेंसटिव
 ऐरियाज  हैं  वहां  पर  कुछ  विदेशी  पादरी  उन
 लोगों  को  लालच  देकर  गरीब  लोगों  का  पघमं-
 परिवतंन  करते  हैं।  भ्राज  से  दस  वर्ष  पहले  केवल
 0  करोड़  रुपया  बाहर  से  झाता  था  भझाज  66
 करोड़  रुपया  कदा  भर  करीब  34  करोड़  रुपये
 का  सामान  भा  रहा  है  भ्र्थात्‌  कोई  00  करोड़
 रुपया  नकदी  शौर  सामान  की  सूरत  में  विदेशों
 से  इन  विदेशी  पादरियों  के  काम  के  लिए  श्राता
 है।  इस  तरह  से  भ्ांकड़े  भ्रभी  तक  आप  देखें  तो
 जनरल  इनक़ीज  जो  हमारी  पापुलेशन  की  होती
 है  उससे  कई  गुना  पापुलेशन  प्रपोष्शनेटील
 क्रिद्चियंस की  बढ़ती  जा  रही  है।  इस  तरह
 की  भयानक  स्थिति  का  निर्माण हो  रहा  है  t
 war  कि  संविधान  में  हर  एक  को  प्रचार  करने
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 का  हक  हासिल  है  मुझे  कोई  एतराज  नहीं  है
 लेकिन  जबरदस्ती,  लालच  या  प्रलोभन  के  जरिए
 धर्म-परिवतंन  न  हो  ।  इसके  लिए  जेसे  मध्य
 प्रदेश  की  सरकार  ने  कानून  बनाया  है  कि  भश्रगर
 कोई  वालेंयट्रली  भाकर  कहे  कि  मैं  ईसाई  बनना

 चाहता  हूँ  तो  वह  बन  जाय  लेकिन  ऐसा  उसे
 डिप्टी  कमिइनर  के  सामने  झाकर  कहना  पड़ेगा
 तो  उन्हीं  लाइंस  पर  क्‍या  केन्द्रीय  सरकार  भी
 कोई  कांनून  बनाने  के  लिए  तैयार  है  भौर  दूसरे
 जो  हरिजन  भ्रौर  श्रादिवासियों  को  सुविधाएं  हैं
 वह  सुविधाएं  कनवरशन  होने  के  बाद  न  मिलें
 क्या  इस  तरह  की  व्यवस्था  केन्द्रीय  सरकार
 करने  जा  रही  है  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN):  The  point  is
 very  clear.  This  power  of  legislation  falls
 in  the  State  List.  So,  even  if  we  want  to  do
 it,  we  cannot  do  it.  But  it  is  not  our  desire
 to  do  it.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 the  second  part  of  my  question  has  not  been
 answered.

 MR.  SPEAKER  :  The  Minister  has  said
 that  it  is  in  the  State  List  and  that  they  are
 Not  going  to  interfere  with  the  powers  of  the
 States.

 SHRI  KANWAR  LAL  GUPTA  :  When
 the  harijans  are  coverted,  they  should  not  be
 given  these  facilities.

 SHRI  Y.  B.  CHAVAN  :  This  is  another
 suggestion  which  have  been  made  which  can
 be  considered.

 SHRI  5.  KANDAPPAN  :  It  must  be
 given.  It  must  not  be  on  religious  grounds;  it
 must  be  on  economic  grounds.

 at  कंवर  लाल  गृप्त  :  भ्रध्यक्ष  महोदय,  मेरा
 दूसरा  सवाल  यह  है  कि  जैसे  गुरुद्वारा  प्रबन्धक
 कमेटी  के  लिए  भी  कुछ  कानून  बना  रखा  है,
 बक्फ  बोडे  के  लिए  कानून  बना  रक्खा  है,
 चैरीटेबुल  इंस्टीट्यूशन  के  लिए  आपने  कानून
 बना  रक्खा  है।  खास  कर  जो  क्रिश्चिएन  मिहन-
 रीज  का  पैसा  झाता  है  झौर  ज़िस  तरीके  से  वह
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 चचंज  को  चलाते  हैं  तो उसकी  भी  कोई  व्यवस्था
 करने  जा  रहे  हैं  कि  जिससे  पैसा  केवल  धामिक
 कामों  पर  लगे,  चेरिटेबल  परपज  के  लिए  लगे  ?
 इसके  लिए  क्‍या  आप  कोई  व्यवस्था  कर  रहे
 हैं?

 दूसरे  यह  जो  फौरन  मिदनरीज  हैं  उनकी
 तादाद  कम  हो  और  उनकी  जगह  भारतीय  लोग
 जो  क्रिदिचयंस  हैं,  यह  उनकी  जगह  लें  इसके
 लिए  श्राप  क्‍या  कर  रहे  हैं  ?

 झ्राखरी  सवाल  जो  मैं  पूछना  चाहता  हूँ  वह
 यह  कि  जो  वंकवर्ड  ऐरियाज  हैं,  ट्राईबल  एरि-
 याज  हैं  उनमें  ज्यादा  भ्रस्पताल  श्र  शिक्षा  का
 प्रबन्ध  हो  उसके  लिए  सरकार  क्या  कर  रही
 2?

 SHRI  ९.  B.  CHAVAN  :  The  first  point
 is  about  the  money  that  they  get  and  how
 they  are  subjected  to  some  legal  processes
 etc.  I  think  these  are  part  of  ,the  internal
 management  of  the  different  missions.  They
 have  got  their  own  constitution  and  they  are
 subject  to  Charitable  Trusts  Act  etc.  So,  I
 do  not  think  it  is  necessary  to  have  any
 special  legislation  on  the  lines  of  the  Gurd-
 wara  Prabandhak  Committee  Act.  As  far  as
 the  Indianisation  of  the  missionaries  is  con-
 cerned,  we  are  following  that  policy.  But
 that  will  have  to  be  done  with  a  liberal  atti-
 tude.  Inthe  case  of  those  categories  of
 services  where  we  are  in  a  position  to  find
 local  people,  certainly  we  can  do  that.  But
 my  own  personal  experience  is—this  Govern-
 ment  has  nothing  to  do  with  the  matter—in
 certain  categories  of  cases  we  are  not  able  to
 get  local  people.  Take  leprosy  for  example.
 We  find  it  difficult  to  get  Indians  who  are
 willing  to  go  and  serve  them.  In  such
 matters,  we  will  have  to  go  by  the  objective
 of  the  mission  concerned.

 sit  domo  कुरील  :  एक  भोर  हिन्दू  धर्म  के
 गुरु  और  आचाये  हरिजनों  झौर  भादिवासियों
 से  नफरत  करते  हैं,  छुभाछूत  मानते  हैं,  उनके
 पास  खड़े  भी  नहीं  होते  हैं...

 कुछ  साननोय  सदस्य  :  बिल्कुल  गलत  बात

 है
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 श्री  Go  नाठ  कुरोल  :  दूसरी  तरफ  जो  ईसाई
 घमे  को  मानने  वाले  हैं,  जो  गुरु  हैं  वे  उनसे
 प्यार  से  बात  करते  हैं,  उनको  शिक्षित  बनाने  में
 मदद  करते  हैं,  उनको  हैवान  से  इंसान  बनाने  में
 मंदद  करते  हैं।  मैं  मंत्री  महोदय  से  जानना
 चाहता  हैँ  कि  किस  तरह  के  गुरुभों  को  श्र्य  इस
 बात  का  प्राप्त  है  कि  इतनी  ज्यादा  तादाद  में.
 घर्मं  परिवतंन  होता  है  ?

 SHRI  ९.  8.  CHAVAN:  As  for  those
 people  who  consider  untouchability  as  sacred,
 we  have  expressed  our  view  in  the  matter.
 We  have  protested  against  it  and  disapproved
 all  such  things.

 SHORT  NOTICE  QUESTION

 भारत  के  स्वर्गीय  राष्ट्रपति  डा०  जाकिर  हुसैन
 की  मृत्यु  के  समाचार  के  प्रसारण  में

 झाकाशवारी  हारा  विलम्ब
 +

 SNQ.  23.  शी  रामावतार  श्ञास्त्री  :
 श्री  भोगेन्द्र  थका:
 श्री  पी०  विश्वम्मरन  :
 श्री  एस०  एम०  कृष्ण  :
 श्री  हेम  बरुभा  :

 क्या  सूचना  तथा  प्रसारण  शौर  संचार
 मन्त्री  यह  वताने  की  क्रूपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  के  स्वगीय

 राष्ट्रपति  डा०  जाकिर  हुसन  की  मृत्यु  3  मई,
 i969  को  1  बज  कर  20  मिनट  (म०पू०)
 पर  हुई  थी  ;

 (ख)  यदि  हां,  तो  क्या  यह  भी  सच  है  कि
 श्राकाशवाणी  के  दिल्ली  केन्द्र  ने  उनकी  मृत्यु
 का  समाचार  दो  घन्टे  बाद  बज  कर  20
 मिनट  (म०प०)  पर  प्रसारित  किया  था;

 (ग)  यदि  हां,  तो  इसके  क्या  कारण  थे  ;

 (घ)  क्‍या  सरकार  ने  इस  बिलम्ब  के  लिए
 उत्तरदायी  भश्रधिकारियों  के  विरुद्ध  कोई  का्ये-
 वाही  की  है  ;

 (ड)  यदि  हां,  तो  कया  कार्यवाही  की  गई
 है;  भौर
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 (a)  यदि  नहीं,  तो  इसके  क्‍या  कारण  हैं  7

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING,  AND  COMMU-
 NICATIONS  (SHRI  SATYA  NARAYAN
 SINHA)  :  (a)  No,  Sir.  It  would  not  be
 correct  to  say  that  the  late  President,  Dr.
 Zakir  Hussain,  died  at  .20  A.M.  Doctors’
 efforts  at  resuscitation  continued  till  about
 .50  A.M.  and  so  long  as  these  efforts  con-
 tinued,  death  could  not  be  taken  for
 granted.

 (b)  The  news  was  broadcast  by  All  India
 Radio  at  .20  P.M.

 (c)  There  was  no  delay  on  the  part  of
 All  India  Radio.  The  news  was  broadcast
 immediately  after  it  had  been  officially
 announced  by  Rashtrapati  Bhavan  sources.

 (d)  to  (f).  Do  not  arise.

 ett  रामायतार  शास्त्री  :  कल  यह  सवाल
 यहाँ  द्रौर  राज्य  सभा  में  भी  उठा  था।  लेकिन
 इस  तरह  का  उत्तर  नहीं  दिया  गया  था।  कल
 यह  कहा  गया  था  कि  कुछ  कायदे  कानून  हैं
 जिनके  प्ननुसार  चला  जाता  है।  यह  भी  कहा
 गया  था  कि  ज़ब  तक  सरकारी  तौर  पर  कोई
 घोषणा  नहीं  हो  जाती  है  तब  तक  झ्राकाशवाणी
 से  कोई  किसी  तरह  का  एलान  करना  सम्भव
 नही  है  1  लेकिन  श्राज  जो  बात  कही  जा  रही  है
 इससे  यह  मालूम  होता  है  कि  राष्ट्रपति  की  मृत्यु
 जिसके  बारे  में  दुनियां  को भ्ौर  हिन्दुस्तान  की
 जनता  को  मालूम  हो  गया  था  कि  ग्यारह  बज
 कर  बीस  मिनट  पर  हुई  थी  बाथ  रूम  में,  उसका
 एनाउन्समेंट  एक  बजकर  बीस  मिनट  पर  किया
 गया  ny  उनको  वहाँ  से  लाकर  डाक्टर  लोग
 कोशिदह  कर  रहे  थे  कि  जिन्दा  किया  जाए
 लेकिन  तब  तक  वह  मर  चुके  थे  ।  यह  कहा  जा
 रहा  है  कि  ग्यारह  बज  कर  बीस  मिनट  पर
 उनकी  मृत्यु  नहीं  हुई  लेकिन  बाद  में  जाकर
 उनकी  मृत्यु  हुई  दो-दो  तरह  के  बयान  भख-
 बारों  में  छपे  हैं  शझौर  इस  सदन  के  अन्दर  भी
 झौर  दूसरे  सदन  के  श्रन्दर  भी  श्राये  हैं  7  इन
 सब  के  झाधार  पर  मैं  जानना  चाहता  हूँ  कि
 आकाहवाणी  के  अ्रधिकारियों  को  राष्ट्रपति  की

 दुखद  मृत्यु  की  सूचना  क्या  सरकारी  घोषणा
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 के  पूर्व  भी  किसी  ने  दी  थी,  यदि  दी  थी  तो
 किसने  श्र  कितने  बजे  ?  मैं  यह  भी  जानना
 चाहता  हैँ  कि  समाचार  मिलने  के  बाद  सूचना
 तथा  प्रसारण  मंत्रालय  ने  किसी  मंत्री  के  साथ
 इसके  सम्बन्ध  में  कोई  सलाह  की  थी  श्रौर  यदि
 की  थी  तो  उन  लोगों  को  क्या  सलाह  दी  गई
 और  कोई  हिदायतें  अधिकारियों  को  दी  गई  या
 नहीं  दी  गई  ?

 ह ड  सत्यनारायण  सिह:  जो  कुछ  मैंने
 जवाब  में  कहा  है  उसमें  ब्र  जो  कल  कहा  गया
 था  उसमें  कोई  फर्क  नहीं  है।  असली  बात  यह
 है  कि  जब  तक  जो  रूल  बना  हुमा है  उसकी
 पूर्ति  नहीं  हो  जाती  तब  तक  एनाउसमेंट  नहीं
 हो  सकता  है।  ए०भश्राई०भ्रार०  के  पास  किसी  हाई
 डिगनिटरी  के  देहान्त  के  बारे  में  ज़ब  तक
 प्राफ़िशल  कम्युनिकेशन,  झ्राफिसल  एनाउंसमेंट
 न  भा  जाए  तब  तक  उसकी  खबर  नहीं  दी

 जाती  है  1  खानगी  तौर  किसी  ने  क्या  कहा  श्लौर
 क्या  नहीं  कहा,  वह  मुके  पता  नहीं।  लेकिन
 रूल  साफ  है  7  मैं  रूल  को  पढ़  देता  हूँ:

 “In  the  case  of  high  State  dignitaries,
 a  special  pro  for  anno!  of
 news  has  been  laid  down  by  Govern-
 ment.  It  clearly  states  that  things  can
 be  broadcast  only  after  official  confirma-
 tion  has  been  obtained  from  the
 Secretary  ;Joint  Secretary,  Ministry  of
 Home  Affairs.  The  official  announce-
 ment,  as  stated  above,  came  after  3.5
 hrs.  and  within  minutes  the  news  was
 broodcast  by  A.I.R.”

 झापने  यह  भी  देखा  होगा  कि  राष्ट्रपति
 भनन  पर  जो  भंडा  लगा  हुआ  है  वह  भी  एक
 बजकर  बीस  मिनट  पर  डाउन  हुया  था,  उसी
 वक्‍त  जब  ए०आ्राई०  भार०  से  एनाउंसमेंट  हुआ

 SHRI  P.  RAMAMURTI  :  Why  was  the
 official  announcement  made  so  late  ?

 SHRI  SURENDRANATH  DWIVEDY  :
 Why  was  it  so  much  delayed  ?  Why  did  it
 take  2  hours  to  issue  the  official  announce-
 ment  ?

 थी  सत्यनरायण  सिंह  :  भ्रटेक  हुआ,  उसके
 बाद  डाक्टर  शाए ।  इतने  बड़े  भ्रादमी  की  मृत्यु
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 के  बारे  में  इंडिपेडेंटली  हम  कुछ  स्टेटमेंट  नहीं
 दे  सकते  हैं।  आप  नही  दे  सकते  हैं।
 भ्रन्नादुर॑  साहब  के  बारे  में  स्टेटमेंट  हो  गया
 था।  और  ए०  झाई०  आर०  से  भी  कुछ
 न्यूज  एजन्सी  की  रिपोर्ट  के  श्राघार  पर  एनाउ स-
 मेंट  हो  गया  था  ।  उसका  नतीजा  क्या  हुभा,  यह
 आपने  देखा  ही  था।  हाउस  में  क्रिटिसिज्म  हुआ
 कि  इतनी  ज़ल्दबाज़ी  क्यों  की  गई।  दो  घन्टे
 की  देर,  श्राप  जानते  ही  हैं  कि  इतने  बड़े  श्रादमी
 की  मृत्यु  की  एनाउंसकेट  के  बारे  में...

 श्री  रामावतार  जश्ञास्त्री  :  पार्टी  का  सवाल
 न  बनायें।

 श्री  सत्यनारायणा  सिह  :  श्राप  तो  जानते
 ही  हैं  कि  हमारे  यहां  इसमें  विश्वास  किया  जाता
 है  कि  जब  तक  साँस  तब  तक  झास  |  डाक्टर
 लोग  जब  तक  सर्टीफाई  नहीं  करते  है  कि  देहाम्त
 हो  गया  है  तब  तक  कुछ  हम  नहीं  कह  सकते
 हैं  a  यही  असली  बात  है  tT

 MR.  SPEAKER:  The  point  is  simple.
 I  happened  to  be  there  at  about  2.0  or
 2.5  P.M.  They  were  waiting  for  the  team
 of  doctors.  Everybody  knew  it.  I  was  also
 standing  by  the  side  of  the  body  of  the  late
 President.  They  were  waiting  for  the  team
 of  doctors  to  come  from  the  Institute.
 It  is  a  long  distance.  They  came  and  they
 examined  him  again.  All  of  them  had  to
 sign  before  it  could  be  announced.  There
 was  probably  some  procedure,  I  thought.
 This  is  to  the  extent  that  I  know.

 The  hon.  Member  may  put  his  second
 question.

 ot  रामावतार  शास्त्री  :  मैं  इस  बहस  में
 नहीं  जाना  चाहता।  बिल्कुल  गलत  बात  कही
 जा  रही  है।  भाकाशवाणी  के  अधिकारियों  के
 निकम्मेपन  को  छिपाया  जा  रहा  है।

 राष्ट्रपति  जी  की  मृत्यु  होने  के  ठीक  पहले
 तक  गाने  भौर  जितने  दूसरे  सामान्य  प्रोग्राम
 थे,  वे  चल  रहे  थे।  इन  प्रोग्रामो  के  पहले

 ही  राष्ट्रपति जी  की  मृत्यु  हो  चुकी  थी।  मैं
 जानना  चाहता  है  कि  इस  तरह  की  बात  क्‍यों
 की  गई।  पूरा  देश  उस  वक्‍त  शोक  में  था  श्र
 झापके  यहां  से  गाने  प्रसारित  हो  रहे  थे  भौर
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 तमाम  बातें  चल  रही  थीं।  मैं  जानना  चाहता
 हैं  कि  इसके  बारे  में  श्राप  इनकबारी  करने  को
 तेयार  हैं  ?  जिन  लोगों  ने  इस  तरह  की  बात  की
 क्या  उनके  खिलाफ  कोई  कायंबाही  करने  के
 लिए  झाप  तेयार  है  ?

 थी  सत्यनारायण  सिह  :  ए०ग्राई०श्रार०  से
 जिस  वक्‍त  एनाउ  समेंट  हो  गया,  एनाउ  समेंट
 के  बाद  अगर  किसी  तरह  प्रोग्राम  में  गड़बड़ी

 हुई  जैसा  कि  आप  बताते  हैं  तो  जरूर  एक्शन
 लिया  जा  सकता  है।  लेकिन  जब  तक  खबर

 नहीं  हुई.  श्राफिशल  एनाउ  समेंट  नहीं  हुई--
 (इन्टरप्शांज)  जांच  कौन  करे  कि  मर  गए  हैं  ।

 यह  तो  डाक्टर  ही  कह  सकते  थे  कि  मर  गए  हैं।
 सटिफाई  तो  वही  कर  सकते  थे  न  कि  कोई
 और  1

 श्री  रामावतार  श्षास्त्री  :  सरकार  को  कंट्रे-
 'डिक्शान  करना  चाहिये  था  कि  नहीं  मरे

 SHRI  P.  VISWAMBHARAN:  May  I
 know  from  the  hon.  Minister  exactly  at  what
 time  the  doctors  certified  Dr.  Zakir  Hussain
 to  be  dead,  exactly  at  what  time  press  release
 was  issued  and  at  what  time  the  A.LR.
 broadcast  the  news?  Was  there  any  time-
 lag  in  between  and  if  so,  why  ?

 SHRI  SATYA  NARAIN  SINHA:
 Within  three  minutes  after  the  official

 was  handed  over  to  us,  the
 programme  which  was  going  on  was  inter-
 rupted  and  this  news  was  announced.

 anno

 SHRI  P.  VISWAMBHARAN  :  I  want
 to  know  exactly  at  what  time  the  doctors
 certified  him  to  be  dead.

 SHRI  SATYA  NARAIN  SINHA:  We
 gotit  at  about  4.7  P.M.  and  it  was
 announced  at  .20  i.¢.,P.M.,  within  three
 minutes.

 SHRI  S.  M.  KRISHNA:  We  are
 rather  unhappy  that  timing  of  the  broadcast
 of  the  death  of  the  President  of  India  should
 have  turned  to  be  a  controversial  one
 (Interruption).  We  do  not  expect  the  All

 India  Radio  to  speculate  on  the  death  of
 anybody  in  this  country  much  less  the
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 President  of  India.  The  hon.  Minister  has
 quoted  certain  rules  and  procedure.  They
 should  apply  to  every  dignitary.  I  recall,  in
 the  case  of  late  Shri  Annadurai,  the  All
 India  Radio  betrayed  an  ugly  haste,  an  em-
 barrassing  haste  ;  they  pronounced  him  dead
 three  days  before  he  actualty  died.  At
 that  time  it  was  the  haste  of  All
 India  Radio.  I  am_  not  attributing
 that  All  India  Radio  was  rather  doing
 it  deliberately  or  rather  they  were  keen  on
 Shri  Annadurai’s  death.  We  would  like  that
 whenever  a  dignitary  dies,  All  India  Radio
 should  broadcast  that  with  alacrity  and  with
 a  certain  discretion  also.  In  this  case  it  was
 undue  and  unpardonable  delay.  In  that  case
 it  was  undue  haste.

 SHRI  SATYA  NARAYAN  SINHA:
 It  was  not  any  undue  delay  so  far  as  this
 event  is  concerned.  With  regard  to  the  death
 of  Shri  Annadurai.  I  have  steted  that  at  that
 time  the  All  India  Radio  was  criticized,  that
 they  announced  it  depending  upon  the  PTI
 news.  Our  correspondent  was  there.  We
 tried  to  contarct  him  but  because  our
 telephone  line  was  not  working,  we  relied  on
 it.  Once,  twice  or  thrice  that  was  the  posi-
 tion.  (Interruptions)

 SHRI  HEM  BARUA:  May  I  submit
 that  when  Bomdila  in  NEFA  fell  into  the
 hands  of  the  Chinese  it  was  not  the  All  India
 Radio  but  the  BBC  that  was  the  first  to
 broadcast  the  news  for  the  consumption  of
 the  Indian  people  and  also  for  the  consump-
 tion  of  the  people  elsewhere.  You  should
 remember  that.  It  came  out  on  the  floor  of
 this  House  also.

 MR.  SPEAKER  :
 day.

 Come  to  the  present

 SHRI  HEM  BARUA  :  In  this  particu-
 lar  case  also  there  was  inordinate  delay  in
 announcing  the  sad  demise  of  the  President.
 In  that  context  may  I  know  by  what  time  the
 doctors  officially  pronounced  him  dead  ?  Was
 it  at  2  noon  or  was  it  not  5  minutes  past  2
 when  almost  all  the  Ministries  of  the
 Government  of  India  knew  about  the  death
 of  the  President?  The  hon.  Minister  has
 said  about  the  PTI  flash.  May  I  know  whether
 you  depend  upon  the  PTI  flash  or  you  depend
 upon  the  actual  pronouncement  of  the  death
 in  the  Rashtrapati  Bhavan.  On  what  do  you
 depend  ?
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 SHRI  SATYA  NARAIN  SINHA  :
 As  regards  death  we  always  depend  upon  the
 Official  announcement.  You  said  that  you
 were  present  there.  At  .5  the  doctors
 announced  that  he  was  dead.  It  took  5  to  40
 minutes  for  the  doctors  to  come.

 शे  हुकम  बन्द  कछवांय  :  अभी  तो  मन्त्री
 महोदय  ने  -I7  बजे  कहा  था  |  ब  वह  I-05
 बजे  कह  रहे  हैं  1

 थ्रो  सत्यनारायरव  सिह  :  डाक्टरों  को  सटि-
 फाई  करने  श्रौर  दस्तखत  करने  में  बकत  लगता
 है,  पांच  दस  मिनट  लगते  हैं  7

 MR.  SPEAKER:  No  please,  I  would
 not  call  anybody.  Order.  order  please.  Let
 him  finish  now.

 SHRI  HEM  BARUA  :  Js  it  not  a  fact
 that  the  helicopter  was  sent  to  bring  the
 Prime  Minister  before  the  All  India  Radio
 made  the  announcement  ?  Is  it  not  also  a
 fact  that  the  Vice  President  who  was  on  tour
 was  informed  before  the  actual  announce-
 ment  was  made  by  the  AIR  ?

 SHRI  SATYA  NARAIN_  SINHA  :
 The  fact  that  the  President  suffered  a  heart
 attack  was  sufficient  for  the  people  here  to
 get  the  Prime  Minister  and  the  Vice
 President.  But,  as-  I  have  said  repeatedly,
 the  doctors  declared  that  the  President  was
 dead,  at  Ss.  5  or  0  minutes  were  taken  by
 them  because  they  had  to  give  a  certificate.
 (Mtereuptions)

 MR.  SPEAKER:  Mr.  Sanghi.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARII  DESAI)  :  rose—

 MR.  SPEAKER:  The  Deputy  Prime
 Minister  wants  to  say  something.

 SHRI  MORARJI  DESAI  :  I  was  the
 first  member  of  the  Government  to  reach  the
 place.  I  was  informed  at  11.50.  As  soon
 as  I  hed  my office,  immediately  I  got  the
 telephone  from  the  Secretary  to  the  President
 that  the  President  had  a  severe  heart  attack
 and  perhaps  he  would  not  survive.  This
 I  was  told  at  .50  on  the  telephone.
 (Jmserrupttons)
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 MR.  SPEAKER  :  You  want  to  make
 this  also  a  controversy  ?

 SHRI  MORARJI  DESAI:  I  reached
 the  place  within  4  or  5  minutes,  by  about
 ‘1155.  At  that  time  the  doctors  had  taken
 all  the  steps  to  revive,  give  oxygen,  and  all
 the  other  methods  that  they  adopt  in  such
 cases  to  revive  or  to  bring  back  the  person  to
 life  if  it  is  there.  When  I  went  there  they
 said  that  it  seemed  impossible  to  revive  him.
 I  then  told  them  that  it  was  better  to  get
 other  doctors  so  that  nobody  might  after-
 wards  say  that  we  had  not  utilised  the
 services  of  all  the  top  doctors  who  were
 available.  We  called  Dr.  Dhanda  who  is  a
 well  known  heart  specialist  of  Delhi.  Dr.  Wig
 was  also  called  in.  They  took  sometime  to
 come.  How  could  they  come  immediately  ?
 They  came.  Then  they  examined  and  certi-
 fied  by  about  |  or  .5  p.m.  that  there  was  no
 hope  and  he  was  dead  and  therefore,  we
 must  immediately  take  further  action.  In  the
 meanwhile,  as  the  Vice-President  was  not
 here,  the  Home  Minister  was  not  here  and
 the  Prime  Minister  was  not  here,  they  had  to
 be  informed  and  called  immediately,  because
 it  was  a  position  where  one  could  not  take
 risks.  Therefore,  they  were  informed  and
 they  were  brought  back.  All  this  was  done
 in  my  presence.  This  is  what  happened.  On
 this  it  was  sought  to  make  a  capital.  I  am
 afraid  it  is  not  fair  to  do  these  things.  This
 is  what  Ihave  to  plead  with  my  hon.
 friends.

 WRITTEN  ANSWERS  TO  QUESTIONS

 age  मीनार,  दिल्ली
 #1596.  श्री  बलराज  मधोक  :

 शी  रामस्थरूप  बिखाओी  :

 कुमारी  कसला  कुमारी  :
 श्री  नारायरा  स्वरूप  शर्मा  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  5

 नवम्बध,  968  के  ग्रता  रांकित  प्रइन  संख्या  853
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  को  कृपा
 करेगे  कि  :

 (क)  कुलुब  मीनार  की  नींव  के  झासपास
 पानी  को  रोकने  के  लिए  वहाँ  ठें  लगाने  के
 काम  पर  कितना  व्यय  हुभा  है  ;
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 (a)  कुतुब  मीनार  की  मरम्मत  के  लिए
 घन  की  व्यवस्था  करने  में  क्या  कठिनाइयां  हैं  ;

 (ग)  क्‍या  यह  सच  है  कि  कुतुबमीनार  को
 देखने  जाने  वाले  दर्शकों  के  लिए  वहां  पर  पेय  जल
 तथा  जलपान  आ्रादि  का  पर्याप्त  प्रबन्ध  नहीं  है  ;

 (घ)  क्‍या  सरकार  का  विचार  कुतुब  मीनार
 'के  पास  पानी  के  कई  नल  लगाने  तथा  दछ्षेकों
 के  लिये  श्न्य  सुविधाएं  प्रदान  करने  का  है;
 झौर

 (ड)  यदि  हां,  तो  कब  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  उपमंत्री

 (श्रोमतो  जहाँमारा  जयपाल  सिंह) :  (क)  इस
 कार्य  पर  खर्च  करने  के  लिए  50  रुपये  निर्धा-
 रित  किये  गये  हैं

 (@)  घन  उपलब्ध  न  होने  के  कारण,
 इससे  पहले  के  वर्षों  में  मरम्मत  नहीं  की  जा
 सकी  |  कुंतुबमीवार  की  नीव  की  मजबूत  करने

 'के  कार्य  को  1969-70  बं  के  दौरान  प्रारम्भ
 करने  का  विचार  है  1

 (ग)  जी,  नहीं।  दर्शकों  को  पेय  जल  सप्लाई
 करने  के  प्रबन्ध  मौजूद  हैं।  मिट्टी  के  घड़ों  में
 पानी  की  व्यवस्था  के  साथ-साथ,  मामूली  कीमत
 पर,  बफ  का  पानी  भी  एक  ठेकेदार  द्वारा
 सप्लाई  किया  जाता  है।  जल-पान  की  सप्लाई  के

 लिए  कुतुब  पर  एक  कैंटीन  है  ।

 (घ)  और  (ड).  दर्शकों  की  सुविधा  के  लिए
 1969-70  के  दौरान  पानी  के  नल  तथा  पानी
 ठंडा  करने  की  मशीनें  लगाने  का  प्रस्ताव  है।
 शौचालय  आदि  ज॑सी  भ्रन्य  सुविधायें  पहले  ही
 से  मौज़ूद  हैं  ।

 wa

 ent  of  Andaman  and  Nicobar

 के
 Islands

 #7357,  SHRI  GEORGE  FERNANDES  :
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  his  Ministry  have  examined
 the  possibility  of  developing  the  Andaman
 and  Nicobar  Islands  as  tourist  attractions
 and  holiday  resorts  for  the  Indian  people  ;
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 (b)  if  so,  the  decisions  taken  in  the
 matter  ;  and

 (c)  if  not,  whether  Government  propose
 to  ider  the  develop  of  the  Islands
 as  holiday  resorts  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  to  (c).  Government  are  aware  of  the
 tourist  potential  of  the  Andaman  and  Nico-
 bar  Islands  as  holiday  resorts,  but  in  view
 of  the  existing  restrictions  on  tourist  traffic
 to  these  places  it  has  not  been  possible  to
 develop  any  sizeable  facilities  there.

 Assistance  to  Political  Sufferers

 *i598.  SHRIMATI  SAVITRI  SHYAM  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  amount  of  assistance  given  to  the
 freedom  fighters  and  their  dependants  in
 India,  and  the  criteria  of  giving  assis-
 tance  ;

 (b)  whether  it  is  a  fact  that  at  present
 a  large  number  of  freedom  fighters  and
 their  dependants  are  facing  great  financial
 hardship  ;  and

 (c)  if  so,  the  measures  proposed  by
 Government  to  help  them  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  A  sum
 of  Rs.  25,98,909/-  has  so  far  been  disbursed
 from  the  Home  Minister’s  Discretionary
 Grant  to  freedom  fighters  and  their  depen-
 dants  from  the  inception  of  the  Grant  in
 9°5-56.  These  non-recurring  grants  are
 given  to  freedom  fighters  who  may  be  in
 need  of  special  assistance.

 (b)  Government  are  aware  that  many
 freedom  fighters  and  their  families  are  facing
 indigent  circumstances.

 (c)  The  responsibility  for  the  grant  of
 relief  and  rehabilitation  facilities  to  freedom
 fighters  is  primarily  thac  of  the  State
 Governments  who  have  formulated  schemes
 of  relief  and  assistance  to  them  by  way  of
 pensions,  cash  grants,  land  grants,  rehabili-
 tation  loans  and  educational  concessions  to
 their  children.  In  individual  cases  of  hard-
 ship,  cash  grants  are  given  from  Home
 Minister’s  Discretionary  Grant.
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 भारतोय  सांस्कृतिक  सम्बन्ध  परिषद  के  सचिव
 के  विरुद्ध  जांच

 #1599.  श्री  शोम  प्रकाश  त्यागो  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मन्त्री  20  दिसम्बर,
 968  के  तारांकित  प्रश्न  संख्या  878  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  भारतीय  सांस्कृतिक  सम्बन्ध
 परिषद  की  प्रबन्धक  समिति  द्वारा  नियुक्त  जांच
 समिति  का  प्रतिवेदन  प्राप्त  हो  गया  है  ;

 (ख)  यदि  नहीं,  तो  प्रबन्धक  समिति  को

 यह  प्रतिवेदन  कब  तक  प्रस्तुत  किया  जायेगा  ;

 (ग)  बिलम्ब  के  क्‍या  कारण  हैं  ;  श्रौर

 घ)  यदि  प्रतिवेदन  प्रस्तुत  कर  दिया  गया

 है  तो  उसका  व्यौरा  कया  है  ?

 दिक्षा  तथा  युवक  सेवा  मन्नी  (डा०  बी०
 के०  झार०  बी०  राव):  (क)  से  (घ).  जी  नहीं  ny
 जांच  समिति  की  कई  बंठक  हो  चुकी  हैं  शौर  उसने
 सम्बन्धित  फ़ाइलों  की,  जो  कई  वर्ष  पुरानी  हैं
 छानबीन  की  है।  समिति,  जांच  के  लिए  आव-
 दयक  सभी  सूचना,  अभिलेख  तथा  सबूत  इकट्ठे
 कर  रही  है  |  जांच  चल  रही  है  श्लौर  जाँच  समिति
 की  रिपोर्ट,  जब  तैयार  हो  जाएगी,  परिषद  की
 शासी  निकाय  को  पेश  कर  दी  जायगी,  जो
 रिपोर्ट  पर  कार्यवाही  करने  के  लिए  सक्षम
 प्राधिकारी  है।

 Polygamy

 #1600.  SHRI  SURAJ  BHAN  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  isa  fact  that  polygamy
 has  been  permitted  in  the  case  of  Govern-
 ment  employees  of  a  particular  community
 by  a  recent  amendment  to  Rule  21  of  the
 Central  Civil  Service  Rules  ;

 (b)  if  so,  the  reasons  therefor  and  the
 likely  consequences  thereof  ;

 (c)  whether  it  is  also  a  fact  that  four
 amendments  having  the  same  intention  were
 rejected  by  the  Constituent  Assembly  during
 the  discussion  on  Article  44  of  the  Consti-
 tution  ;  and
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 (9)  if  so,  the  grounds  on  which  thes®
 amendments  were  rejected  and  whether  th®
 recent  amendment  to  Rule  21  is  not  con-
 trary  to  the  spirit  of  the  Constitution  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Pluced  in  Library.  See  No.  LT-
 1061,  ‘|69.1

 Theft  of  Cycle  Tyres  at
 Delhi  Railway  Yard

 *60l.  SHRI  A.  SREEDHARAN  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state  :

 (a)  whether  Government  have  completed
 the  enquiry  into  the  theft  of  40,000  cycle
 tyres  which  were  stolen  from  the  Delhi
 Railway  Yard  on  or  about  the  !0th  Septem-
 ber,  968  ;

 (b)  if  so,  the  details  of  the  enquiry  ;
 and

 (c)  the  nature  of  action  taken  by  Govern-
 ment  in  this  regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (8)  to  (c).

 There  was  no  theft  of  40,000  cycle  tyres
 from  the  Delhi  Railway  Yard  on  or  about
 l0th  September,  1968.  However,  during
 September,  1968,  the  Railway  Protection
 Force  had  recovered  some  motor  tyres  and
 medicines  allegedly  stolen  from  the  Railways
 from  various  places  in  Delhi  city,  The
 investigation  of  the  cases  registered  in  this
 connection  is  in  progress.

 Appointment  of  Chairman  of  India  Tourism
 Development  Corporation,  Ashoka  Hotels

 and  Janpath  Hotels

 *1602.  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  Shri  Romesh  Thapar  has
 been  appointed  as  a  Chairman  of  the  India
 Tourism  Development  Corporation,  the
 Ashoka  Hotels  Ltd.  and  the  Janpath  Hotels  ;
 and  =

 (b)  if  so,  the  post  held  by  him  before
 his  joining  this  post  and  his  qualifications
 and’  experience  Yor  holding  this  post?  Poy
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SING)  :
 (a)  Yes,  Sir.

 (b)  Shri  Romesh  Thapar  did  not  hold
 any  paid  post  before  joining  the  present
 assignment.  He  is  an  intellectual  aud  jour-
 nalist  of  25  years’  standing.

 Olympic  Games

 *1603.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  his  Ministry
 interfered  in  the  selection  of  sportsmen  who
 were  to  participate  in  the  Mexico  Olympic
 Games  ;

 (b)  whether  it  is  also  a  fact  that  some
 sportsmen  were  informed  at  the  eleventh
 hour  that  they  were  to  participate  in  the
 Olympic  Games  ;

 (c)  whether  it  is  further  a  fact  that  our
 sportsmen  are  trained  in  the  traditional
 methods  and  they  find  it  difficult  to  com-
 pete  with  the  other  sportsment  trained  in
 modern  methods  ;  and

 (d)  the  steps  taken  by  Government  to
 train  our  sportsmen  in  the  latest  and
 Most  modern  methods  followed  in  inter-
 national  sports  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN)  :  (a)  No,  Sir.

 (b)  No,  Sir.
 (c)  No,  Sir.
 (d)  All  possible  steps  are  already  being

 taken  to  train  our  sportsmen  in  the  modern
 scientific  way  consistant  with  the  availability
 of  resources.

 राज्यों  द्वारा  शिक्षा  के  लिए  प्रादेशिक  मावाहों
 का  प्रयोग

 #1604.  श्री  महाराज  सिंह  भारती  :
 श्रो  जे०  एच०  पटेल  :

 क्या  छिक्षा  तथा  युवक  सेवा  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  राज्यों  द्वारा  शिक्षा  के  क्षेत्र  में  प्रादे-
 छिक  भाषाप्लों  का  प्रयोग  करवे  में  कितनी
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 प्रगति  प्राप्त  की  गई  है  भौर  चौथी  पंचवर्षीय
 योजना  में  कितनी  प्रगति  होने  की  सम्भावना
 है  ;  श्लौर

 (ख)  इस  क्षेत्र  में  सर्वांधिक  तथा  न्यूनतम
 प्रगति  करने  वाले  राज्यों  के  नाम  क्‍या  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  थी०
 Bo  धार०  बो०  राव)  :  (क)  भोर  (ख).  विव-
 रण  सभा  पटल  पर  रख  दिया  गया  है

 विवररण

 जहां  तक  स्कूल  स्तर  की  शिक्षा  का  सम्बन्ध
 है,  कक्षा  के  क्षेत्र  में  प्रदेशिक  भाषाशों  के
 प्रयोग  में  सभी  राज्यों  ने  काफी  प्रगति  की  है
 नागालैण्ड  को  छोड़कर,  जहाँ  शिक्षा  का  माध्यम
 अंग्रेजी  हे तथा  अन्य  राज़्यों  के  कुछ  विद्येष  स्कूलों
 को  छोड़कर,  सभी  राज्यों  में  पूरे  स्कूल  स्तर  पर
 शिक्षा  माध्यम  आमतौर  पर  प्रादेशिक  भाषाएं
 हैं।

 2,  राज्य  सरकारें  स्कूल  स्तर  पर  भपनोी-
 अपनी  प्रादेशिक  भाषाझों  में  पाठ्यपुस्तकों
 का  निर्माण  कर  रही  हैं  और  ऐसी
 पुस्तक  लिखने  में  सुधार  के  निरन्तर
 प्रयत्न  किए  जा  रहे  हैं  ।

 3.  उन्होंने  अपने  शिक्षक  प्रशिक्षण  कालिजों
 में  सभी  विषय  प्रादेशिक  भाषाझों  के
 जरिये  पढ़ाने  की  सुबिधाएं  प्रदान  करने
 के  लिए  भी  कदम  उठाए  हैं

 4.  जहां  तक  विश्वविद्यालय  स्तर  पर  शिक्षा
 के  क्षेत्र  में  प्रादेशिक  भाषाशों  के  प्रयोग
 का  सश्बन्ध  है,  राज्य  सरकारों  ने  राज्यों
 में  स्थित  विश्वविद्यालयों  के  सहयोग  से,
 प्रथव  डिग्री  स्तर  की  विश्वविद्यालय
 स्तर  की  पुस्तक  प्रादेशिक  भाषाझों  में
 लिखने  के  लिए  स्वायत्त  बोडों/संगठमों
 की  स्थापना  की  है  श्रथवा  कर  रही  है  ny
 विश्वविद्यालय  स्तर  पर  पुस्तक  लिखने
 के  लिए  योज़ना  को  चलाने  के  वास्ते

 उन्होंने  भारत  सरकार  से  34,47,828/
 रुपए  का  भनुदान  ले  लिया  है  V
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 5.  विश्वकोश,  शब्द  कोश  श्रादि  जैसे  विश्व-
 विद्यालय  स्तर  के  सहायक  साहित्य  के
 निर्माण  के  लिए,  राज्यों  द्वारा,  इस
 प्रयोजन  के  लिए,  दूसरी  और  तीसरी
 पंचवर्षीय  श्रायोजना  में  क्रमश:  3.90
 लाख  रुपये  और  36.3  लाख  रुपये  की
 केन्द्रीय  सहावता  का  उपयोग  कर  लिया
 गया  है

 6.  श्ादा  है  चौथी  पंचवर्षीय  श्रायोजना  के
 अन्त  में,  विश्वविद्यालय  के  डिग्री  स्तर
 को  कुछ  विषयों  में  शिक्षा  का  माध्यम
 प्रादेशिक  भाषाएं  होगीं  भौर  इस  प्रयो-
 जन  के  लिए  पुस्तकें  भी  उपलब्ध  होगी

 7.  शिक्षा  क्षेत्र  में  प्रादशिक  भाषाओं  के
 प्रयोग  के  सम्बन्ध  में  विभिन्‍न  राज्यों
 द्वारा  कौ  गई  प्रगति  का  तुलनात्मक
 मूल्योकन  करना  कठिन  है  |  कुछ  राज्यों
 ने  कुछ  विशाश्रों  में  घ्रमति  की  है  न्नौर

 कुछ  ने श्रन्य  दिशाश्रों  में श्नौर  श्रधिक
 प्रगति  की  है|

 दिल्ली  प्रशासन  तथा  गृह-कार्य  मन्त्रालय  के  बोच
 सतमेद

 1605.  श्री  प्रकाझवीर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  गृह  कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  दिल्‍ली  प्रशासन  तथा  उनके
 मंत्रालय  के  बीच  कुछ  समय  से  कुछ  मामलों  के
 बारे  में  मतभेद  है  ;

 (ख)  यदि  हां,  तो  किन  मुख्य  बातों  के
 सम्बन्ध  में  ये  मतभेद  हैं  ;

 म)  क्‍या  बिवाद  सम्बन्धी  नुक्तों  का  हल
 मिकालने  के  लिये  कोई  झौर  कार्यकाही  की  जा
 रही  है  ;  भौर

 (घ)  यदि  हां,  तो  तत्सम्बन्धी  व्यौरा  क्‍या
 है?

 *... गृह-कार्य  मंत्रालय  में  राज्यमस्त्री  (भी  विद्या
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 wear  शुक्ल)  :  (क)  से  घ)  दिल्ली  महा-नगर
 परिषद  ने  कार्यकारी  परिषद  |  महानगर  परिषद
 को  रक्षित  विषय  हस्ताँतरित  करने,  और  नई
 दिल्ली  नगर  पालिका  को  एक  निर्वाचित  निकाय
 बनाने  की  मांग  की  थी।  सरकार  के  लिए  ऐसी
 मांगों  को  स्वीकार  करना  सम्भव  नहीं  हुआ  |

 National  Research  Development
 Corporation  of  India

 *1606.  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  the  amount  of  loss  suffered  by  the
 National  Research  Development  Corpora-
 tion  of  India  during  the  last  three  years
 on  account  of  (i)  irregularities,  (ii)  thefts,
 (iii)  stock  shortages,  (iv)  fires  or  any  other
 causes  ;

 (b)  whether  these  matters  were  looked
 into  ;

 (c)  if  so,  the  result  thereof  ;  and
 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  V.
 RAO)  :  (a)  Nil,  Sir.

 (b)  to  (d).  Do  not  arise.

 Hotels  Run  with  Foreign  Collaboration

 *1607.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  Hotels  in  India  which  are  being
 rua  with  foreign  collaboration  ;

 (७)  the  number  of  foreign  tourists  who
 stayed  in  these  hotels  last  year  ;  and

 (ce)  the  number  of  foreign  tourists  who
 stayed  in  other  hotels  in  India  during  the
 same  year  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  At  present,  there  is  only  one  hotel,  the
 Oberoi  Intercontinental,  New  Delhi,  which
 is  being  run  in  collaboratlon  with  Inter-
 continental  Hotels  Corporation  of  U.  S.  A.

 (b)  According  to  information  received
 from  this  Hotel,  50,745  foreign  tourists
 stayed  in  it  during  1968,

 (c)  The  information  is  -not  readily
 available.
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 दिल्‍ली  विकास  योजनाझों  के  लिये  धन

 #1608.  श्री  भारत  सिह  चौहान:  कया

 गृह-कार्य  मंत्री  यह  बंताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  महानगर
 परिषद्‌  ने  दिल्ली  के  विकास  कार्यों  के  लिए
 केन्द्रीय  सरकार  से  225  करोड़  रुपये  की  राशि
 मांगी  है;  और

 (ख)  केन्द्रीय  सरकार  ने  इस  बीच  दिल्‍ली
 को  विकास  योजनाओं  के  लिये  कितना  घन  देने
 का  निर्णय  किया  है  और  इसके  कब  तक  दिये
 जाने  की  सम्भावना  है  ?

 गृह  कार्य  सन्त्रालय  में  राज्य  मन्त्री  (भी
 विद्याचरण  शुक्ल)  (क)  :  जी  हां,  श्रीमान्‌  t

 (ख)  दिल्ली  की  चतुर्थ  पंचवर्षीय  योजना
 के  लिए  अनुमोदित  परिव्यय  55,65  करोड़
 रुपयों  का  है  |  दिल्ली  में  विकास  स्कीमों  के  व्यय
 की  व्यवस्था,  श्रनुमोदित  योजना  परिव्यय  तथा
 साधनों  की  सुलभता  को  ध्यान  में  रखते  हुए
 केन्द्रीय  बजट  में  प्रतिवर्ष  की  जाती  है  और  जब
 बजट  संसद  द्वारा  स्वौकृत  किया  जाता  है  और
 संबंधित  विनियोजन  विधेयक  कानून  बन  जाता
 है  तो  बजट  में  सम्मिलित  ऐसी  राशियां  दिल्‍ली
 प्रशासक  को  व्यय  के  लिए  उपलब्ध  हो  जाती  है।

 Forged  Pablication  of  Works  of  Eminent
 Writers

 #1609.  SHRISAMAR  GUHA:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  forged  publication  of  a  number
 of  works  of  eminent  writers  and  authors  on
 an  all  India  scale  ;  and

 (b)  if  so,  the  details  thereof  and  the
 steps  taken  by  Government  against  such
 black  marketing  of  literary  and  other  works  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND  YOUTH
 SERVICES  (SHRI  BHAKAT  DARSHAN)  :
 (a)  Not  in  recent  times,  Sir.

 (b)  Does  not  arise,
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 Cases  Referred  to  U.  P.S.  C.

 *1610..  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  cases  referred  to  the
 Union  Public  Service  Commission  by  his
 Ministry  during  968  ;  and

 (b)  in  how  many  of  these  cases,  the
 Commission’s  reply  was  received  within  one
 month,  13  months,  3-6  months,  6-9  months,
 9-12  months  and  over  |  year  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  30
 cases  were  referred  to  the  U.  P.  S.  C.  during
 1968.

 (b)  The  Commission's  reply  was  received
 within  one  month  in  52  cases,  within  1-3,
 months  in  respect  of  12  cases,  3-6  months
 in  22  cases,  in  6-9  months  in  7  cases  and
 9-I2  months  in  one  case.  In  respect  of  one
 case  the  reply  was  reeeived  after  one  year.
 Replies  are  due  in  respect  of  six  cases,  the
 oldest  of  which  is  about  9  months  old.

 Escape  of  Pak  Agents

 *1611.  SHRI  BABURAO  PATEL:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  names  of  three  Muslims,  two  of
 them  Pakistani  saboteurs  sentenced  to  death
 and  one  detained  under  the  Preventive
 Detention  Act,  who  escaped  recently  from
 Srinagar  Central  Jail  and  the  manner  of
 their  escape  ;

 (b)  the  names  of  Jailors,  Officers  and
 Guards  responsible  for  their  custody  and
 whether  they  were  guilty  of  dereliction  of
 duty  ;

 (c)  the  nature  of  action  taken  against  the
 Gurads  and  Officials  with  their  names:
 and

 (d)  the  steps  taken  to  capture  these
 fugitives  from  law  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  8.  CHAVAN):  (a)  The  names
 are  :—

 0)  Mohd  Magbool  Butt  alias  Akbar
 s/o  Ghulam  Qadir  Butt.

 (ii)  Mohd  Yaseen  alias  Mir  Ahmed  alias
 Ghulam  Qadir  s/o  Late  Sain  Khan  ,
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 (iii)  Ghulam  Yaseen  Badhana  s/o  Niyaz
 Mohd.  Badhana.  There  prisoners  were
 reported  to  have  escaped,  through
 holes  they  had  made  ia  the  walls.

 (b)  and  (c).  The  Government  of  Jammu
 and  Kashmir  had  asked  the  Inspector  General
 of  Prisons  to  conduct  an  inquiry  ;  a  prelimi-
 nary  report  submitted  by  him  is  under  State
 Government’s  consideration.  Shri  M.  H.
 Qureshi,  Superintedent  of  Jail,  and  Shri
 Makhan  Lal  Bamzai;  Head  Chief  Warden,
 were  in  charge.  These  officials  alongwith
 two  Guard  Commanders  and  one  Armed
 Constable  have  been  placed  under  suspansion.

 (d)  The  State  Government  have  taken
 extensive  measures  to  have  them  recaptured.

 Non-availability  of  spare  Aircraft
 with  I.  A.  C.

 #1612.  SHRIS.S.  KOTHARI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  the  I.  A.  C.
 does  not  have  a  fair  number  of  spare
 aircrafts  and  in  case  of  mechanical  trouble
 with  any  of  the  aircrafts  there  is  delay  and
 dislocation  in  services  ;

 (b)  if  so,  the  steps  the  Indian  Airlines
 Corporation  is  taking  to  ensure  that  at  least
 one  spare  aircraft  is  maintained  at  each  of
 the  four  major  airports,  so  that  the  same
 could  be  used  as  a  substitute  ;

 (c)  whether  the  Indian  Airlines  Corpora-
 tiod  proposes  to  work  out  such  a  scheme  ;
 and

 (d)  if  so,  the
 thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH)  :  (a)  to  (d).  The  number  of  aircraft
 usually  kept  available  as  stand  by  Indian
 Airlines  against  mechanical  trouble,  disloca-
 tion  in  services  and  other  accidents  are  one
 Caravelle,  one  Viscount,  one  F-27,  one  HS
 748  and  four  DC-3  aircraft.  Two  DC-3’s
 are  stationed  in  Calcutta  and  one  DC-3  each
 is  based  in  Delhi  and  Bombay  at  standby.
 In  view  of  the  limited  aircraft  available  and
 the  persisting  loss  involved  in  keeping  aircraft
 grounded  without  using  them,  it  is  not
 considered  commercially  advantageous  to
 increase  this  pool  or  keep  standby  units  at
 gach  of  the  four  major  airports,

 financial  implications
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 Shyam  Lal  College,  Shadhara  (Delhi)

 *I6I3.  SHRI  BIBHUTI  MISHRA:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  University
 Grants  Commission  gave  a  sum  of  Rs.  8
 lakhs  towards  the  construction  of  building,
 purchase  of  land  etc.  to  the  Shyam  Lal
 College,  Shadhara  (Delhi)  ;

 (0)  whether  it  is  also  a  fact  that  the
 management  of  the  College  was  to  share  the
 cost  of  construction  of  building,  purchase  of
 land  etc.  by  contributing  an  equal  sum  ;

 (c)  whether  it  is  also  a  fact  that  the
 construction  was  entrusted  to  a  firm  without
 inviting  tenders  ;

 (d)  if  so,  the  reasons  therefor  ;  and
 (e)  whether  it  is  a  fact  that  the  firm

 which  constructed  the  building  is  a  bogus
 firm  founded  by  the  founder  of  the  College  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.R.  V.
 RAO):  (a)  No,  Sir.  The  University  Grants
 Commission  have  so  far  released  non-
 recurring  grants  of  Rs.  3.46  lakhs  for  the
 construction  of  main  buildings  of  the  College
 and  staff  quarters.  The  Commission  have
 also  paid  a  sumof  Rs.  I.5  lakhs  to  the
 College  for  the  construction  and  fittings  of
 its  Science  Block.  No  grants  has  been  given
 for  purchase  of  land.

 (b)  The  Management  is  to  bear  50%  of
 the  cost  of  construction  of  the  main  buildings
 and  staff  quarters.  The  expenditure  on  the
 construction  and  fittings  of  the  Science  Block,
 over  and  above  the  ceiling  of  Rs.  .50  lakhs,
 has  also  to  be  borne  by  the  Management.

 (b)  No,  Sir.
 (d)  Does  not  arise.
 (e)  Information  is  not  available  in  the

 Ministry.  The  correct  position,  in  this
 regard,  is,  however,  being  ascertained.

 विदेशों  ईसाई  सिशनों  का  राषट्रीयकररा

 0l6]4.  ओ  रामगोपाल  शालवाले  :  क्‍या

 गृह-कार्य  मंत्री  20  दिसम्बर,  968  के  तारांकित
 प्रदन  संख्या  900  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  सरकार  द्वारा  इस  बारे  में  घोषित
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 नीति  के  भनुसार  विदेशी  मिद्षनों  का  राष्ट्रीय-
 करण  बय  तक  किया  जायेगा;

 (ख)  राष्ट्र  विरोधी  तत्वों  के  विरुद्ध  की

 गई  कानूनी  कार्यवाही  का  ब्यौरा  क्‍या  है;

 (ग)  राष्ट्र  विरोधी  विदेशी  धर्म  प्रचारकों
 को  भारत  से  चले  जाने  के  लिए  कितना  समय
 देने  का  विचार  है;

 (घ)  क्‍या  सरकार  षड़यन्त्रकारियों  के  विरुद्ध
 लम्बे  समय  तक  कायंवाही  न  करने  से  देश  की

 एकता  को  होने  वाले  खतरे  को  महमूस  करती

 है;  भौर

 (&)  यदि  हाँ,  तो  विदेशी  धर्म  प्रचारकों
 को  कब  तक  भारत  से  चले  जाने  को  कहा
 जायेगा  ?

 गृह-कार्य  सन्त्रालय  में  राज्य  मन्त्री  ो
 विद्या  चरण  शुक्ल)  :  (क)  जैसा  कि  2)  मार्च
 669  को  तारांकित  प्रइन  संख्या  655  के  उत्तर

 में  बताया  गया  था  विदेशी  ईसाई  चर्म  प्रचार

 संस्थाश्रों  के  उत्तरोत्तर  भारतीयकरण  के  उद्देश्य
 को  पूरा  करने  के  लिए  श्र्ब  केवल  ऐसे  नये

 विदेशी  धर्म-प्रचारकों  को  ही  श्रनुमति  दी  जायेगी
 जो  विशिष्ट  योग्यताएं  रखते  हों  श्रथवा  विशेष

 अनुभव  वाले  व्यक्ति  हों  और  ऐसे  कार्य  के  लिए
 कोई  उपयुक्त  भारतीय  उपलब्ध  न  हों।  यह

 नहीं  कहा  जा  सकता  है  कि  भारतीयकरण  में

 ठीक-ठीक  कितना  समय  लगेगा.  |

 ख)  से  (=).  सरकार  के  पास  ऐसी  सूचना
 नहीं  है  जिससे  प्रतीत  होता  हो  कि  सभी  विदेशी
 धर्म-प्रचारक  षडयन्त्रों  प्रथवा  राष्ट्रीय  हितों  के

 प्रतिकूल  श्रन्य  गतिविधियों  में  तो  लगे  हुए  हैं।
 त:  यह  प्रश्न  ही  नहीं  उठता  है  कि  वे  सभी

 देश  की  एकता  के  लिए  खतरा  है  या  उनसे  एक

 निश्चित  समय  तक  देश  छोड़ने  की  अपेक्षा  की

 जाए।  जब  कभी  कोई  विदेशी  धर्म  प्रचारक

 अवांछनीय  गतिविधियों  के  लिए  ध्यान  में  आया

 है  तो  उससे,  जहां  उपयुक्त  हो,  देश  छोड़ने  के

 लिए  कहा  गया  है।  जहां  किसी  विधि  का

 उल्लंघन  किया  गया  है,  वहां  उस  विधि  के
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 उपबंधों  के  प्नन्तगंत  उपयुक्त  कार्यवाही  की  गई
 है

 Solar-cum”  Electronic  Water  Heater

 *6I5.  SHRIMATI  ILA  PALCHOU
 DHURI:  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased-
 to  state  :

 (a)  Whether  Government’s  attention  has
 been  drawn  to  a  newspapre  report  which
 appeared  in  ‘the  Statesman”  on  the  23rd
 January,  1969,  that  Indian  Engineers  at  the
 Central  Building  Research  Institute,  Roorkee,
 have  invented  and  fabricated  a  Solar-cum-
 Electronic  Water  Heater  which  can  heat  a
 certain  amount  of  water  upto  55  degrees
 centigrade  in  the  afternoon  and  upto  50
 degrees  centigrade  in  the  morning  ;

 (b)  if  so,  the  detials  and  specifications
 thereof,  including  the  time  taken  and  expendi-
 ture  incurred  on  its  design  and  fabrication  ;

 (c)  whether  it  will  be  produced  on
 commercial  basis  and  put  in  the  market  ;
 and

 (d)  whether  any  other  recurring  expendi-
 ture  will  have  to  be  incurred  in  operating  it
 and,  if  so,  how  much  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO):  (a)  Yes,  Sir.

 (b)  A  Statement  is  laid  on  the  Table  of
 the  House.  [Plaeed  in  Library.  See  No.
 LT-062/69]

 (c)  The  design  has  been  released  to
 M/s.  M.S.  Jain,  (Engineers),  Roorkee  for
 commercial  utilisation.

 (d)  On  clear  days  Sun's  energy  may
 normally  be  enough  to  heat  the  water.
 However,  on  cloudy  days  or  when  the  load
 is  more  than  the  design  value  thermostatically
 controlled  immersion  heater  (LS  kw)  fixed
 to  the  tank  may  be  pressed  into  service  which
 will  consume  electricity  less  than  electric
 geyser  of  the  same  capacity.

 Indian  Monuments

 *6l6.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  Government  have  initiated
 a  programme  with  the  help  of  the  United
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 Nations  that  can  convert  the  Indian  monu-
 ments  into  magnets  of  tourism  ;

 (b)  if  so,  the  details  of  the  scheme  ;
 and

 (c)  the  extent  of  financial  or  any  other
 type  of  assistance  expected  from  the  United
 Nations  ?

 THE  MINISTER  OF  TOURISM:  AND
 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (0).  Indian
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 Shiv  Sena

 *i68.  DR.  SUSHILA  NAYAR  :
 SHRI  VASUDEVAN  NAIR  :
 SHRI  RAMAVATAR

 SHASTRI  :
 SHRIS.  A.  AGADI  :
 SHRI  KIRUTTINAN  :
 SHRI  MUHAMMAD

 SHERIFF  :
 Will  the  Minister  of  HOME  AFFAIRS

 already  constitute  important  attractions  for
 tourists.  For  obtaining  expert  opinion  as  to
 how  increasing  numbers  of  tourists  could  be
 attracted  to  visit  them,  the  services  of  an
 Expert  on  Cultural  Tourism  were  obtain  from
 UNESCO.  The  Export  has  visited  major
 centres  of  archaeological  and  cultural  interest in  the  country  and  his  report  on  the  pro-
 motion  of  these  places  as  attraction  for
 tourists  and  on  ensuring  their  conservation  is
 awaited.

 (c)  The  question  of  seeking  assistance
 from  the  United  Nations  will  be  considered
 after  the  report  of  the  Expert  has  been

 Conference  of  Transport  and  Communi-
 cations  Committee  of  ECAFE  in

 Bangkok

 *1617.  SHRI  N.R.  LASKAR:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  need  for
 intensifying  regional  cooperation  to  ensure
 the  rapid  economic  growth  of  Asiaand  the
 Far-East  was  emphaised  at  the  opening  of
 the  Transport  and  Communications  Com-
 mittee'of  ECAFE  in  Bangkok  ;

 (b)  if  so,  what  were  the  other  decisions
 arrived  at  the  Conferenee  ;  and

 (c)  whether  India  also  attended  the  said
 conference  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  and  (c).  Yes,  Sir.

 (b)  8  statement  containing  the  conclu-
 sions  reached  at  the  17th  Session  of  the
 Transport  and  Communications  Committee
 of  the  ECAFE  is  laid  on  the  Table  of  the
 Sabha.  [P.aced  in  Library.  See  No.  LT-
 1063/69]

 be  pleased  to  state  :
 (a)  whether  Government  have  a  proposal

 under  consideration  to  constitute  a  Committee
 ora  Commission  to  inquire  into  the  anti-
 national  activities  of  Shiv  Sena  in  Bombay
 and  other  places  ;

 (b)  if  not,  the  reasons  therefor  ;  and
 (c)  whether  Government  have  made  any

 estimate  in  regard  to  the  losses  suffered/
 occurred  in-ease  of  property  and  life  during
 the  recent  distrubances  in  Maharashtra  and
 the  steps  taken  by  Government  in  this
 regard  ?

 THE  MINISTER  OF  HOME  AFFAIRS
 (SHRI  Y.  B.  CHAVAN)  (a)  and  (b).  The
 Government  of  Maharashtra  do  not  consider
 it  necessary  to  appoint  any  such  Committee
 or  Commission.

 (c)  According  to  information  furnished
 by  the  State  Government,  property  worth
 Rs.  1,19,43,365,  was  damaged  during  the  dis-
 turbances  in  the  Bombay  city  from  February
 7  to  February  13,  1969.  59  persons  were
 killed,  out  of  which  56  died  of  bullet  injuries
 sustained  in  the  police  firing,  2  died  due  to
 stone  throwing  and  one  due  to  other  injuries.
 v7  persons  were  injured  in  the  police  firing
 and  97  were  injured  otherwise.  5]  police
 personnel  were  injured  during  the  riots.

 In  addition  to  resorting  to  firing  to
 control  the  unruly  mobs,  the  police  arrested
 3,278  persons  as  a  preventive  measure,  and
 43l  persons  in  cases  registered  in  connection
 with  the  disturbances.

 पर्यटन  के  विकास  के  लिये  प्रचार

 #1619.  भरी  रघुबोर  सिंह  शास्त्री:  क्‍या
 पर्यटन  तथा  झसेनिक  उड्डयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  में,  पयंटकों  को  प्लाक-
 षित  करने  के  लिए  प्रचार  पर  प्रति  वर्ष  कितना
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 व्यय  किया  गया  भर  पयंटन  से  कितनी  श्राय

 हुई  ;

 (ख)  क्‍या  यह  सच  है  कि  पर्यटन  से  होने
 वाली  विदव  को  श्राय  में  भारत  का  हिस्सा
 पिछले  l0  वर्षों  स ेलगातार  कम  होता  जा  रहा
 है;

 (ग)  यदि  हाँ,  तो  इसके  क्या  कारण  हैं;
 और

 (घ)  भारत  में  बड़ी  संख्या  में  पर्यटकों  को
 झाकबित  करने  के  लिए  सरकार  का  कया  उपाय
 करने  का  विचार  है  ?

 पर्यटन  तथा  ध्सेनिक  उड्डयन  संत्री  (डा०
 करे  सिह)  :  (क)  सूचना  निम्न  प्रकार  है

 MAY  9,  1969,

 झनुमानित  श्राय.  जिसकी
 व्यय  कंलेण्डर  वर्षों  के  लिये  गणना

 की  जातो  है।
 वर्ष  (करोड़  रुपया  में)  वर्ष  (करोड़  रुपयों  में)
 1966-67  0.76  966  22.6l

 1967-68  0.97  967  25.23
 1968-69  .02  968  26.64

 (a)  भौर  (ग).  पयंटन  एक  ऐसा  उद्योग
 है  जिसमें  बंडा  जबरदस्त  मुकाबला  चल  रहा  है,
 तथां  बहुत  से  देंशों  ने  पर्यटकों  को  भ्राकृष्ट  करने
 के  लिए  नये-नये  पर्यटन  स्थानों  का  विकास
 किया  है  |  पिछले  दस  वर्षो  में  समस्त  विषव  की
 दृष्टि  से  पर्यटन  के  क्षेत्र  में  भारत  का  भ्रंक
 हासोन्मुख  रहा  है।  परन्तु  ऐकान्तिक  रूप  से
 भारत  को  दृष्टि  में  रखते  हुए  कहा  जा  सकता
 है  कि  भारत  को  आने  वाले  पर्यटक  यातायात
 तथा  हमारी  पर्यटन  से  होने  वाली  भाय  में
 निरंतर  वृद्धि  होती  शा  रही  है

 (a)  उपलब्ध  साधनों  की  परिसीमाश्रों  के
 अंतर्गत,  विदेशी  परयंटकों  को  झौर  भ्रधिक  संख्या
 में  भारत  श्राने  के  लिये  भ्राकृष्ट  करने  के  उद्देश्य
 से  किये  जा  रहे  उपायों  में  से  कुछ  निम्नलिखित
 हैं

 lo  seat  प्रकार  के  प्रचार  साहित्य

 ?
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 के  द्वारा  विदेशों  तथा  भारत  में
 जोरदार  प्रचार  कार्यक्रम  ।

 2.  चार्टर  उड़ानों  के  बारे  में  नीति  को
 और  भ्रधिक  उदार  बनाना  ।

 3.  प्रनेक  देशों  के  साथ  पारस्पिरिक
 आधार  पर  बीजा  शुक्ल  को  समाप्त
 करना  |

 4.  हवाई  भड्डों  पर  सरलीकरण
 प्रक्रियाओं  में  सुधार  ।

 8.  हवाई  झड्डों  के  पहुंच  मार्गों  का

 सुधार
 6  गुलमगं,  कोवालम  झौर  गोझा

 में|[इन  स्थानों  को  लक्ष्य  बनाकर  भाने
 वाले  पयंटकों  के  लिये  अवकाश-

 विहारों  का  निर्माण  ।

 7.  सरकारी  क्षेत्रीय  उद्यम,  एवं  निजी
 श्रेत्र  को  ऋण  व  प्रोत्साहन  प्रदान
 इन  दोनों  के  द्वारा  अ्रधिक  होटल-
 शय्याओं  तथा  अधिक  श्रच्छी  परि-

 वहन  सुविधाओं  की  ब्यवस्था।
 8.  पुरातत्वीय  स्मारकों  सहित  पर्यटन

 रुचि  के  स्थानों  का  झर  अच्छा
 अनुरक्षण  ।

 9.  भिखारियों  तथा  दलालों  (टाउट्स)
 जैसे  पर्यटकों  के  लिये  भ्ररुचिकर
 झनिष्ट  तत्वों  के  निवारण  के
 प्रयत्न  ।

 lo.  हमारे  चार  अन्तर्राष्ट्रीय  हवाई
 झड्डों  में  महत्वपूरां  सुधार  ।

 “बद्रीनाथ  डुजर  का  शभायात

 *1620.  शौ  मृत्युंजय  प्रसाद  :  क्या  नौवहन
 सवा  परिवहन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने  गंगा

 तथा  ब्रह्मपुत्र  नदियों  में  विकषंण  (ड्रेंजिग)  का
 कार्य  करने  के  लिए  एक  मुल्यवान  झौरे  दंबित-
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 शाली  “बद्रीनाथ”  नामक  ड्जर  का  आयात॑
 किया  था;

 (ख)  क्‍या  यह  भी  सच  है  कि  उक्त  डजर
 को  समुद्र  में  उतारा  गया  था  श्रौर  बाद  में  वह
 फरवरी,  967  8  तुंतीकोरिन  पतन  के  निकट

 डूब  गया  था;

 (ग)  “बद्रीनाथ”  नामक  ड्जर  का  मूल्य
 कितना  था  और  उक्त  हानि  को  पूरा  करने  के

 लिए  क्या  कार्यवाही  की  गई  है;

 (घ)  ड्रेजर  को  समुद्र  में  उतारने  के  क्‍या

 कारण  थे;  शौर

 (ड)  गंगा  श्रौर  ब्रह्मपुत्र  नदियों  में  विकर्षेण
 का  काम  करने  के  लिये  क्‍या  बैकल्पि  प्रबन्ध
 किये  गये  हैं  ?

 संसद-कार्य  और  नौवहम  तथा  परिवहन
 मंत्री  श्री  रघुरसेया)  :  (क)  से  (ग).  ब्रह्मपुत्र
 नदी  में  बालूचरों  के  लिए  भूतपूर्व  गंगा  ब्रह्मपुत्र
 जल  परिवहन  बोर्डे  ने  965  में  चुषण  निकषक
 “बद्रीनाथ”  26.28  लाख  रुपये  की  लागत  पर
 प्राप्त  किया  था।  यह  निकषक  एक  विदेशी
 कंपनी  के  सहयोग  से  कलकत्ता  में  बनाया  गया
 था  |  सितम्बर  965  में  कलकत्ता  से  अ्रसम  तक
 के  नदी  मार्ग  के  बंद  होने  क ेकारण  यह  निकर्षक
 असम  नहीं  जा  सका  ।  चू  कि  इस  निकषक  के  लिए
 तत्काली  उपयोगिता  नहीं  थी  श्रतः  उसे  तूती-
 कोरिन  पर  मत्स्य  बंदरगाह  स्थापित  फरने  के
 संबंध  में  निकषण  करने  के  लिए  तामिल  नाहू
 सरकार  को  उधार  दिया  गया  था।  एक  पोत
 द्वारा  नौकषित  किये  जाने  से  पहले  इस  निकर्षक
 को  समुद्र  में  चलने  योग्य  बनाया  गया  था  ।  जब

 यह  नौक्ित  किया  जा  रहा  था  तो  फरवरी
 967  को  यह  लैका  के  पूर्वी  तट  से  भागे  हब
 गया  1  समुद्र  यात्रा  काल  में  प्  क्षति  के  लिए
 इस  निकर्षक  का  40.26  लाख  रुपये  का  बीमा
 किया  गया  था  और  बीमे  की  राशि  कंपनी  से
 वसूल  की  गई  थी  ।

 (घ)  यह  निकर्षक  समुद्र  में  नहीं  उतारा
 गंया  था  |  तंथ्य  ऊपर  बंतांये  गये  हैं

 (ड)  गंगा  भौर  ब्रंह्मपुत्र  नेदियों  में घंब

 VAISARHA  ig,  890  (SAKA)
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 सफाई  कार्य  “बंडलिंग”  द्वारा  किया  जजा  रहा
 है  1

 Over-time  Allowance  for  Employees  of -
 Civil  Aviation  Department

 8975.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  total  number  of  employees  in  the
 Civil  Avialion  Department  class-wise  and
 their  annual  wage  bill  during  the  last  three
 years  ;

 (b)  the  average  hours  of  daily  work  of
 each  class  and  the  classes  that  are  allowed
 overtime  allowance  and  the  rate  of  overtime
 allowance  ;

 (c)  the  total  amount  of  overtime  allow-
 ance  drawn  annually  by  the  employees,  class-
 wise,  during  the  last  five  years  ;

 (d)  the  ratio  of  overtime  allowance  to
 the  basic  salaries  of  employees,  class-wise  ;

 (e)  whether  it  is  a  fact  that  most  of  the
 employees  idle  around  during  normal  working
 hours  and  keep  the  work  pending  to  earn
 overtime  allowance  ;  and

 (f)  if  so,  the  steps  taken  to  stop  this
 dishonest  practice  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  The  requisite  information  is  given  in
 Appendix-I,  which  is  laid  on  the  Table  of
 the  House.  [Placed  in  Lib-ary.  See  No.  LT-
 1064/69].

 (b)  Information  about  ths  average  hours
 of  daily  work  is  given  in  appendix  II  and
 that  relating  to  the  classes  that  are  allowed
 overtime  allowance  and  its  rates  are  given  in
 appendix  III  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-064/69].

 (c)  and  (d).  The  requiste  information  is
 available  in  appendix  IV  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See  No,
 ‘LT-1064/69}.

 (०)  No  Sir.  Overtime  allowance  is  allowed
 to  the  staff  only  when  the  competent  authori-
 ty  is  satisfied  that  the  work  to  be  done  is  of
 immediate  nature  and  cannot  be  postponed
 in  the  public  interest,  till  the  next  working
 day.

 (f)  Does  not  arise.
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 Collaboration  for  a  Hotel  at  Bombay

 8976.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  the  essential  terms  and  conditions  of
 the  cOllaboration  agreement  between  the

 Indian  Hotels  Co.  Ltd.  (Tatas)  and  Inter-
 continental  Hotels  Corporation,  U.S.A.  for
 a  hotel  in  Bombay  as  approved  by  Govern-
 ment  ;

 (b)  the  amount  of  foreign  exchange
 applied  for  or  sanctioned  for  this  hotel  and
 particulars  of  the  items  for  which  this

 exchange  _was  sanctioned  or  applied  for  ;
 (c)  the  percentage  of  profits  or  amount

 of  lumpsum  which  will  be  annually  repatriated
 by  the  Intercontinental  Hotels  Corporation,
 USA.  ;  and

 (d)  the  reasons  why  Indian  hoteliers
 cannot  build  even  a  hotel  without  foreign
 collaboration  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  and  (c).  The  essential  terms  and  condi-
 tions  of  this  collaboration,  including  the
 amount  of  foreign  exchange  which  will  be
 payable  to  the  foreign  collaborators,  are  as
 follows  :
 l,  Estimated  cost  of  the

 project  Rs.  90  lakhs
 2.  Size  of  the  hotel  450  rooms
 3.  Foreign  party’s  invest-

 ment  Rs.  16,00,000
 (in  rupees)

 4.  Technical  Assistance  fee  $  1.70,000  plus
 $  20,000  for
 preliminary
 survey

 5,  Membership  fee  for  3%  of  gross
 publicity  and  reserva-  revenue  A  ८.
 tion.  approx.

 $  -1,10,000  per
 year  subject  to
 tax.

 6.  Period  of  agreement  0  years  renew-
 able  up  toa
 total  of  20
 years.

 (b)  No  foreign  exchange  has  been  applied
 for  so  far.

 dd)  The  running  of  a  modern  first  class
 botel  to  international  standards  requires  a
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 highly  technical  and  specialised  knowledge.
 Indian  talent  is  fast  appreciating  these
 requirements  and  Indian  hoteliers  are  anxious
 to  employ  Indian  talent.  But  more  is
 involved,  particularly  in  the  context  of  current
 international  tourist  tendency  to  favour
 international  chains  where  certain  standards
 and  amenities  can  be  taken  for  granted  on
 account  of  the  name  of  the  chain.  Setting
 up  of  well-known  international  chain  of
 hotels  brings  obvious  advantage  in  increased
 flow  of  tourists  into  the  country  and  thus
 adds  to  the  foreign  exchange  earnings.
 International  collaborators  provide  their
 Indian  parteners  with  the  following  services
 which  are  of  considerable  advantage  in
 equipping  Indian  talent  and  hoteliers  for
 subsequent  ventures  when  they  will  have
 learnt  these  technical  details  :

 (dy  Advertising,  selling  and  promoting
 the  services  of  the  hotel  belonging
 to  the  chain  ;

 (2)  world-wide  sales  and  reservation
 facilities  ;

 (3)  techincial  services  to  ensure  modern
 and  efficient  hotel  administration
 and  operating  methods  ;

 (4)  engineering  and  architectural  ser-
 vices  for  the  design,  construction
 and  equipping  of  the  hotel  and

 yA

 latest  developments  in  the  field  of
 hotel  technology.

 Chinese  and  Pak  Spies  in  India

 8977.  SHRI  BABURAO  PATEL  :
 SHRI  HUKAM  CHAND

 KACHWAI  :
 SHRI  BHOGENDRA  JHA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  the  number  of  names  of  Chines  and
 Pakistani  spies  arrested  on  charge  of  espion-
 age  since  1965,  State-wise  and  sex-wise  ;

 (b)  the  nature  of  action  taken  against
 them  with  particulars  of  twenty  top  convic-
 tions  with  names  of  spies  concerned  ;

 (c)  whether  it  is  a  fact  that  in  Nagaland,
 which  is  infested  with  Chinese  spies,  not  a
 single  spy  has  been  arrested  ;  and

 (d)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (6).
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 Information  in  respect  of  persons  arrested  on
 Suspicion  of  having  committed  an  offence  of
 espionage  under  the  Official  Secrets  Act  or
 Other  analogous  acts  is  being  collected  and
 will  be  laid  on  the  Table  of  the  House.

 (c)  There  is  no  reliable  information  in
 this  regard.

 (d)  Does  not  arise.

 Legislation  to  Protect  Plot-Holders

 8978.  SHRI  RAMACHANDRA  VEER-
 APPA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  2593  on  the
 29th  November,  968  and  state  :

 (a)  whether  any  legislation  has  been
 drafted  to  protect  the  interests  of  plot-holders
 where  colonisation  schemes  are  mooted  ;

 (b)  if  so,  the  time  by  which  a  Bill  is
 likely  to  be  introduced  in  Parliament  ;  and

 (c)  whether  it  is  proposed  to  cover  the
 cases  of  Greenfields  and  other  colonisers  in
 Haryana  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  a)  to  (c).
 The  matter  was  considered  and  it  has  been
 held  that  it  is  not  possible  to  have  Central
 Legislation  enacted  on  an  all  India  basis
 since  the  subject  urban  development  essenti-
 ally  pertains  to  the  State  field.  We  are,

 “however,  requesting  the  Department  of  Urban
 Development  to  scrutinize  the  relevant  laws
 in  some  of  the  States  and  advise  the  States
 on  the  lines  on  which  the  State  laws  should
 be  modified  to  meet  the  present  situation.

 Change  of  Livery  by  Indian  Airlines

 8979.  SHRI  BABURAO  PATEL
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  te  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Indian
 Airlines  has  decided  to  change  its  livery  and
 is  going  to  have  a  Hindi  logo  on  one  side
 and  an  English  one  on  the  other  ;

 (b)  whether  Government  have  considered
 the  possibility  of  aeroplanes  with  Hindi  logo
 being  stoned  or  set  on  fire  in  Tamil  Nadu  ;
 and

 (c)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a).  Yes.  Sir,
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 (b)  and  (c).  Such  a  possibility  cannot  be
 a  serious  consideration  in  coming  toa
 deciston.

 Pakistanis  Working  in  India

 8980.  SHRI  BABURAO  PATEL  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  the  number  of  Pakistani  nationais
 working  in  India  on  the  3lst  October,  1968,
 occupation-wise  and  State-wise  ;

 (b)  the  amount  of  earnings  repatriated
 by  them  annually  ;

 (c)  how  many  of  them  have  applied  for
 citizenship  or  permanent  residence  in  India  ;

 (d)  how  many  have  acquired  property  in
 India  and  to  what  extent  ;

 (e)  the  number  of  boilermen  from  East
 Pakistan  employed  in  India  ;  and

 (f)  the  reasons  why  these  boilermen  are
 preferred  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (0.
 A  statement  giving  the  information  in  res-
 pect  of  Pakistani  nationals  working  on  3ist
 October,  ‘1968.  in  the  States  and  Union
 Territories,  other  than  the  States  of  Bihar,
 West  Bengal,  Nagaland  and  J;  and
 Kashmir  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-065/69}.

 Information  in  respect  of  Pakistani
 nationals  working  in  the  States  of  Bihar,
 West  Bengal,  Nagaland  and  Ji  and
 Kashmir  is  being  collected  and  will  be  laid
 on  the  Table  of  the  House.

 Constraction  of  Coastal  Highway  of
 Gujarat  State

 898l.  SHRI  S.  M.  SOLANKI:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  amount  sanctioned  for  the  com-
 pletion  of  the  coastal  highway  of  Gujarat
 State  and  when  it  is  expected  to  be  com-
 pleted  ;  and

 (b)  if  the  highway  is  not  under  con-
 struction,  the  reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  ;  (a)  and  (०),  The  Coastal
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 Highway  in  Gujarat  is  a  State  road.  The
 Gujarat  Government,  are,  therefore,  pri-
 marily  concerned  with  its  development.
 However,  they  have  been  pressing  for
 Central  aid  for  the  development  of  a  Coastal
 Highway  connecting  Baroda  to  Maliya  along
 the  Baroda-Cambay-Bhavnagar-Veraval-
 Porbandar-Okha-Maliya  route.  A  decision
 on  this  request  can  be  taken  only  after
 detailed  programmes  for  the  Fourth  Plan
 have  been  finalised.  Meanwhile,  the  Govern-
 ment  of  India  have  approved  in  May,  968
 the  proposal  of  the  State  Government  for
 the  construction  of  a  part  of  the  Baroda-
 Bhavnagar  section  of  the  road  between
 Bavaliari  and  Bhavnagar  (22  miles  long)  and
 of  the  debit  of  the  expenditure  estimated  at
 Rs.  47.23  lakhs  to  the  allocations  made  to
 the  State  Government  from  the  Central  Road
 Fund.

 Supreme  Conrt’s  Advice  Regarding
 Telengana  Safeguards

 8982.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Chief  Minister  of
 Andhra  Pradesh  has  sought  the  opinion  of
 the  Supreme  Court  on  the  question  as  to
 how  to  provide  ‘ds  to  the  Tel
 people  without  contravening  the  provisions
 of  the  Constitution  ;  and

 (b)  if  so,
 thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 the  reaction  of  Government

 Right  of  Metropolitan  Council  to  discuss
 Badget  Estimates

 8983.  SHRI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Chief  Executive  Council-
 lor  of  Delhi  has  asked  the  Government  that
 the  Metropolitan  Council  showld  have  the
 right  to  discuss  and  change  the  Budget  esti-
 mates  before  they  are  scrutinized  by  various
 Ministries  and  approved  by  the  Central
 Government  ;  and

 (b)  if  so,  the  reaction  of  Government  in
 regard  thereto  7
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  fa)  The
 Chief  Executive  Councillor  has  not  made  any
 formal  reference  to  the  Government  of  India
 in  the  matter.  A  suggestion  was  made  by
 Delhi  Administration  in  966  that  the  Delhi
 Metropolitan  Council  should  be  permitted  to
 discuss  the  of  Esti  d  Receipts
 and  Expenditure  pertaining  to  the  Union
 Territory  of  Delhi  before  the  presentation  of
 the  Union  Government’s  Budget  in  Parlia-
 ment.

 (b)  The  suggestion  was  not  found  feasi-
 ble  as  this  would  mean  presentation  of  part
 of  the  Annual  Financial  Statement  to  an
 authority  other  than  the  Houses  of  Parlia-
 ment  before  its  presentation  to  the  Parlia-
 ment  and  would  thus  constitute  a  breach  of
 the  privilege  of  the  Parliament,

 Deficit  Budget  of  Constituent  Colleges
 of  Delhi  University

 8984.  SHRI  R.  BARUA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  of
 the  constituent  colleges  of  the  University
 of  Delhi  are  faced  with  chronic  deficit
 budget  ;

 (b)  whether  some  of  such  colleges  are
 utilizing  the  Provident  Fund  of  the  teachers
 and  other  employees  to  meet  their  otherwise
 deficit  finance  ;

 (c)  whether  this  is  true  of  the  Delhi
 College  also  ;  and

 (d)  if  so,  what  steps  are  being  taken  to
 prevent  such  misuse  of  funds  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.KR.V.
 RAO):  (a)  to  (c).  The  annual  audited
 accounts  for  the  year  1967-68.  in  respect  of
 Delhi  College  anb  Dyal  Singh  College  reveal
 that  their  financial  position  is  not  satis-
 factory.  In  case  of  Delhi  College  there  is
 also  the  evidence  that  a  portion  of  the
 Provideat  Fund  has  been  utilised  to  meet
 the  deficit.

 (d)  The  University  of  Delhi  has  been
 impressing  upon  Colleges  to  create  Endow-
 ment  Fund  as  required  under  the  Ordinances
 of  the  University  and  the  conditions  for
 grants-in-aid  by  the  University  Grants  Com-
 mission  to  these  Colleges,  and  to  utilise  the
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 income  thereon  towards  meeting  the  deficit
 of  the  Colleges.  The  Colleges  have  also
 been  asked  by  the  University  that  the  Trusts
 should  be  required  to  contribute  towards  the
 deficit  cf  the  Colleges  regularly.

 The  matter  is  also  under  consideration
 of  the  University  Grants  Commission.

 Changes  in  Examination  System  of
 Delhi  University

 8985.  SHRI  R.K.  BIRLA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Delhi
 University  is  making  changes  in  the  exami-
 nation  system  in  the  near  future  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  additional  expenditure  for  hav-

 ing  a  change  in  the  system  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  and  (b).  The  Academic  Council
 of  the  University  of  Delhi  at  their  meeting
 held  on  20-4-1969  resolved,  inter-alia,  to
 restructure  the  courses  for  the  B.A.  (Pass),
 B.Sc.  (General),  B.A.  (Hons.),  B.  Com.  and
 B.Sc.  (Hoas.)  for  the  batch  of  students  to  be
 admitted  to  these  courses  in  July,  969  so  as
 to  have  an  examination  at  the  end  of  each
 year  of  the  course  covering  the  portion
 taught  during  that  year.

 The  Council  also  resolved  in  principle
 to  introduce  ‘a  Semester  System”  to  take
 effect  for  students  registering  for  the  afore-
 said  courses,  including  the  post-graduate
 courses,  from  the  academic  year  1970-71.
 However,  such  of  the  Departments  of  the
 University  as  were  in  a  position  to  imple-
 ment  a  Semester  System  from  1969-70  for  the
 post-graduate  courses,  as  also  the  Faculty
 of  Technology  in  respect  of  Technological
 Courses,  be  allowed  to  do  so.

 Further  details  are  being  finalised  by  the
 University.

 (c)  The  additional  expenditure  involved
 is  yet  to  be  worked  out  by  the  University.

 National  Institate  of  Edacation—  Health,
 Education  and  Welfare  Projects

 8986.  SHRI  P.  ANTONY  REDDY  :
 SHRI  G.  S.  REDDI  :
 SHRIMATI  8.  RADHABAI  :

 Will  the  Minister  of  EDUCATION
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 AND  YOUTH  SERVICES  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  one  of  the
 nine  objectives  of  the  National  Institute  of
 Education—Health,  Education  and  Welfare
 Projects—was  conducting  of  tests  for  guidance
 and  identification  of  talented  children

 (b)  whether  it  is  also  ‘a  fact  that  the’
 Review  Committee  of  the  National  Council
 of  Educational  Research  and  Training  has
 Suggested  that  the  techniques  of  identification
 of  talent  may  have  to  be  modified  so  as  to
 ensure  that  the  right  types  of  candidates  are
 selected  under  the  Sciegce  Talent  Search
 Scheme  ;

 (०)  if  so,  the  reasons  why  there  is  no  co--
 ordination  between  these  two  ;  and

 (d)  the  purpose  of  the  Evaluation  Unit.
 of  the  Department  of  Curriculum  and
 Evaluation  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  to  (c).  The  main  objective  of
 the  NIE-HEW  research  project  is  to  develop
 certain  psychological  tools  for  identifying
 talented  pupils  in  specific  fields  to  help
 teachers  and  guidance  workers  in  providing
 suitable  opportunities  for  those  pupils  to

 develop  their  abilities.  The  tools  when  ready ™  will  be  made  freely  available  to  all  qualified
 users.

 These  psychological  tools  cannot  be
 applied  for  selecting  students  for  science
 talent  scholarships  because  they  are  intended
 for  guidance  purposes  only  and  science
 talent  students  are  selected  on  a  competitive
 basis  mainly  through  special  aptitude  tests
 designed  for  the  purpose.  Further,  since
 the  psychological  tools  are  to  be  made  pub-
 lic  they  cannot  be  used  for  any  competitive
 situation  like  the  science  talent  search
 scheme.

 The  National  Council  is  satisfied  with
 the  present  procedures  for  selecting  science
 talent  students,  but  will  improve  upon  them
 in  the  light  of  the  recommendations  of  the
 Review  Committee,  as  far  as  possible.

 (d)  The  main  purpose  of  the  Evaluation
 Unit  is  to  improve  the  measurement  and
 pedagogical  value  of  examinations.

 Publications  Brought  Out  by  N.C.E.R.T.

 8987.  SHRI  P.  ANTONY  REDDY  :
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 SHRI  G.  S.  REDDI  :
 SHRIMATI  B.  RADHABAI  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 state  the  number  of  printed  publications
 brought  out  by  the  examination  unit  of  the
 National  Council  of  Educational  Research
 and  Training  before  the  Ist  May,  966  and
 after  it  became  an  independent  department  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.Y.
 RAO):  The  Examiuation  Reform  Unit  is
 not  yet  a  full-fledged  and  independent  De-
 partment  of  the  National  Council  of  Edu-
 cational  Research  and  Training.  It  is
 functioning  as  a  part  of  the  Department  of
 Curriculum  and  Evaluation  since  August,
 1966.  Prior  to  that,  Examination  Reform
 work  was  initiated  by  the  All  India  Council
 for  Secondary  Education  in  958  and  after
 the  All  India  Council  was  wound  up,  this
 work  was  taken  over  by  the  Directorate  of
 Extension  Programmes  for  Secondary  Edu-
 cation  and  finally  by  NCERT  in  ‘1961.  The
 number  of  publications  brought  out  on
 Examination  Reform  is  58  before  Ist  May,
 1966,  and  4  from  Ist  May,  966  to-date.

 N.C.E.R.T.

 8988.  SHRI  P.  ANTONY  REDDY:
 SHRI  G.  S.  REDDI:
 SHRIMATI  B.  RADHABAI  :

 Will  the  Minister  of  EDUCATION
 AND  YOUTH  SERVICES  be  pleased  to
 State  :

 (a)  whether  it  is  a  fact  that  one  Officer
 who  was  sent  to  the  United  States  for  study
 on  the  expenditure  borne  by  the  National
 Council  of  Educational  Research  and  Train-
 ing  had  not  completed  the  period  of  bond
 before  she  was  again  sent  to  the  United
 States  preparatory  to  resignation  ;  and

 (b)  if  so,  the  reasons  therefor  ?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  and  (b).  There  is  no  such  case.
 Only  one  employee  who  had  been  trained  in
 USA  under  the  USAID  Programme  came
 back,  served  NCERT  for  about  two  years
 and  has  gone  back  to  USA  on  her  own,  to
 join  her  husband.  For  this  purpose,  she  has
 taken  the  leave  due  to  her  under  NCERT
 rules.  The  terms  of  the  bond  executed  by
 her  are  still  in  force,
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 Department  of  Curriculum  and  Evaluation
 of  N.C.E.R.T.

 8989.  SHRI  P.  ANTONY  REDDY  :
 SHRI  0.  S.  REDDI  :
 SHRIMATI  B.  RADHABAI  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  how  many  times  the  Head  of  the
 Department  of  Curriculum  and  Evaluation  of
 the  National  Council  of  Educational
 Research  and  Training  has  gone  abroad  dur-
 ing  the  last  three  years  ;  and

 (b)  the  total  duration  of  his  absence  from
 India  during  the  year  1968-69,  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  The  present  Department  of
 Curriculum  and  Evaluation  of  the  National
 Council  of  Educational  Research  and  Train-
 ing  was  set  up  in  August,  1966.  Since  then,
 the  Head  of  the  Department  has  been  abroad
 for  five  times  for  attending  various  interna-
 tional  conferences  in  education.  The  entire
 expenditure  on  his  visits  was  met  by  the
 Conference  authorities.

 (b)  The  total  period  of  his  deputation
 abroad  for  attending  the  conferences  was  58
 days  during  the  period  ist  January  968  to
 3ist  March  1969.

 Foreign  Excha  Alloti  to  Badmint
 Association  of  India  for  Participation  in

 Thomas  Cup  Match

 8990.  SHRI  RAMAVTAR  SHARMA  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  All  India
 Council  of  Sports  turned  down  the  request
 of  Badminton  Association  of  India  for  the
 sanction  of  Rs.  5000  in  foreign  exchange  for
 participation  of  an  Indian  team  in  the
 Thomas  Cup  match  against  Indonesia  ;

 (b)  whether  it  is  also  a  fact  that  the
 match  has  to  be  played  in  India  ;  and

 (c)  if  so,  the  reasons  for  not  sactioning
 the  amount  to  the  Badminton  Association  of
 India  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  No,  Sir.  The  question
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 of  the  release  of  forelgn  exchange  is  still
 under  consideration.

 (b)  Yes,  Sir.
 (०)  In  view  of  reply  to  (a)  above,  does

 not  arise.

 Regional  Engineering  College,
 Tiruchirapalli

 8991.  SHRI  S.  0.  SOMASUNDARAM;
 Will  the  '  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  afact  that  Central
 Government  have  sanctioned  to  purchase
 either  a  Jeep  ora  Station  Wagon  for  the
 Regional  Engineering  College,  Tiruchira-
 palli  ;

 (b)  whether  it  is  also  a  fact  that  both  the
 Jeep  and  Station  Wagon  had  been  purchased
 by  the  Principal  misguiding  the  Board  of  the
 said  Institution  ;

 (c)  if  the  purchase  is  against  the  public
 interest,  the  action  taken  so  far  against  the
 Principal  ;  and

 (d)  if  no  action  has  been  taken,  the  rea-
 sons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.V.
 RAO):  (a)  to  (9).  The  sanction  given  by
 the  Central  Government  is  for  either  a  jeep
 or  a  station  wagon  and  the  Tiruchirapalli
 Regional  College  has  purchased  only  a  jeep.
 The  action  of  the  College  is  in  public  inter-
 est  and  according  to  the  sanction  given  by
 the  Central  Government.

 Expansion  of  National  Highway  No.  9

 8992.  SHRI  RAMCHANDRA  VEER-
 APPA:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government  have  any  scheme
 under  consideration  to  expand  the  National
 Highway  No.  9  ;

 (b)  if  so,  by  what  time  the  decision  is
 likely  to  be  taken  in  the  matter  ;

 (c)  whether  it  is  a  fact  that  the  number
 of  accidents  is  increasing  day  by  day  on  this
 National  Highway  ;  and

 (d)  if  so,  the  steps  that  are  being  taken
 to  avert  such  accidents  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
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 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  to  (d).  The  informa-
 tion  is  being  collected.  It  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 Pakistan’s  Deportees’  Camp  at  Panbar

 8993.  SHRI  BABURAO  PATEL  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  Pakistan
 maintains  a  deportees’  camp  at  Panbar  oppo-
 site  Gasuapara  at  Garo  Hills  ;

 (b)  whether  it  is  also  a  fact  that  these
 deportees  are  sgnt  to  India  systematically  in
 batches  for  the  purpose  of  committing  sabo-
 tage  in  Assam  ;

 (c)  the  number  arrested  so  far  and  the
 nature  and  amount  of  ammunition  recovered
 from  them  ;  and

 (d)  the  steps  taken  by  Government  to
 check  the  influx  of  these  saboteurs  and,  if  no
 steps  have  been  taken,  the  reasons  there-
 for  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  a)  to  (०).
 The  information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  on  receipt.

 DT.U.  Bus  Service  from  Pehladpur  to
 Central  Secretariat

 8994.  SHRIMATI  SUSHILA  ROHATGI:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  a  representation  from  the
 residents  of  Village  Pehladpur  (Banger),  Delhi
 (on  Route  No.  39),  addressed  to  the  Chair-
 man  D.T.U.,  has  been  received  by  his
 Ministry  fora  D.T.U.  Bus  Service  from
 Pehladpur  to  the  Central  Secretariat  and
 Fatehpuri  ;

 (b)  if  so,  the  action  taken  in  the  matter;
 and

 (c)  if  no  action  has  been  taken  so  far,
 the  reasons  therefor  and  when  a  final  decision
 is  expected  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  and  (b).  The  proposal  for  provision  of
 two  direct  trips  between  Pehladpur  and
 Central  Secretariat  om  route  No.  8-A,  con-



 n  Written  Answers

 tained  in  the  representation  addressed  to  the
 Chairman,  Delhi  Transport  Committee  has
 been  examined  by  the  Delhi  Transport
 Undertaking.  According  to  them,  route  No,
 39  on  its  way  from  Pebladpur  to  the  city
 touches  Azadpur  from  where  routes  No.  9-B
 and  5  operate.  Both  these  routes  connect
 Central  Secretariat  with  Azadpur.  Since
 these  two  routes  originate  from  Azadpur.  the
 residents  of  Pehladpur  should  not  have  any
 difficulty  in  changing  over  buses  at  Azadpur,
 They  can  also  change  over  buses  at  Rana
 Pratap  Bagh  from  where  route  No.  8-A  ope-
 tates.  This  route  also  connects  Central
 Secretariat  with  Rana  Pratap  Bagh.  In  view
 of  the  change  over  facilities  provided  at
 various  points,  introduction  of  direct  trips  as
 suggested  in  the  representation  is  not  consi-
 dered  necessary  by  the  Undertaking.

 In  order  to  determine  the  requirements
 of  transport  of  the  residents  of  village
 Pehladpur,  which  is  covered  by  rontes  No.
 39  and  39-A,  the  Undertaking  carried  out  a
 survey  which  revealed  that  the  present
 services  were  quite  adequate.  The  Maximum
 period  a  passenger  had  to  wait  for  a  bus  was
 25  minutes  while  the  minimum  was  only  two
 minutes.  Therefore,  no  additional  trips
 be  Pehladpur  and  Fatehpuri  have  been
 provided  by  the  Undertaking.

 (c)  Does  not  arise.

 विश्वविद्यालयों  में  खिल  मारतोय  स्तर  पर
 बाखिला

 8995.  श्री  रामावतार  दार्मा  :  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  प्रधान  मंत्री  मे  गत  दिसम्बर  में
 मुख्य  मंत्रियों  को  एक  पत्र  लिखा  था  जिसमें  उनसे
 राष्ट्रीय  एकीकररा  परिषद्‌  कौ  इस  झाशय  की
 सिफ़ारिश  को  क्रियान्वित  करने  के  लिए
 प्राथंना  की  गई  थी  कि  राज्य  सरकारों  को
 विश्वविद्यालयों  में  भ्रखल  भारतीय  भाषार  पर
 दाखिला  देना  चाहिए  न  कि  प्रादेशिकता  के
 झाधार  पर;

 (ख)  इस  पर  किन-किन  मुख्य  मंत्रियों  ने
 उत्तर  दिया  था  तथा  उनकी  इस  बारे  में  क्‍या
 प्रतिक्रिया  थी;  शौर
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 (ग)  किन-किन  मुख्य  मंत्रियों  ने  भब  तक
 उत्तर  नहीं  दिया  है  तथा  इस  दिशा  में  क्या
 कार्यवाही  की  जा  रही  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (डा०
 बी०  के०  झार०  बो०  राव) :  (क)  से  ग).
 विवरण  सभा-पटल  पर  रख  दिया  गया  है।
 [पुस्सकालय  में  रखा  गया।  देखिये  संख्या

 LT-066/69]
 *

 उस्सानिया  विश्वविशध्यालय  में  प्रवेश

 8996.  श्री  रामावतार  दार्मा :  क्या  ज्षिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  उस्मानिया  विश्वविद्यालय  में  प्रवेश
 देते  समय  घामिक,  जातीय  तथा  प्रान्तीय  दृष्टि
 से  विचार  किया  जाता  है;

 (ख)  ऐसे  कोन  से  श्न्य  विश्वविद्यालय  हैं
 जहां  प्रवेश  देते  समय  इन  बातों  पर  ध्यान  दिया
 जाता  है;  भ्ोर

 (ग)  इसके  क्‍या  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (शन
 बी०  के०  झार०  Ato  Ta):  (क)  से  (ग).
 भ्रपेक्षित  सूचना  एकत्र  की  जा  रही  है  झौर  सभा-
 पटल  पर  रख  दी  ज़ायेगी  ।

 विश्वविद्यालय  स्‍तर  पर  शिक्षा  के  माध्यम  के
 रूप  में  प्रादेशिक  माधाएं

 8997.  श्री  रामायतार  दामाँ :  क्या  दिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  सरकार  ने  विश्वविद्यालय  स्तर
 पर  दिक्षा  के  माध्यम  के  रूप  में  प्रादेशिक
 भाषाझों  को  अपनाने  का  निर्णाय  किया  है;

 (ख)  कया  इससे  एक  राज्य  से  दूसरे  राज्य
 में  छ्िक्षकों  तथा  विद्याथियों  का  स्थानास्तरण
 करने  में  बाघा  पड़ने  की  संभावना  नहीं  है;
 झौर
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 (7)  यदि  हां,  तो  उपयुक्त  निर्णय  किस
 आधार  पर  दिया  गया  है  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०
 बी०  के०  झार०  बी०  राव) :  (क)  से  (ग).
 विवरण  सभा-पटल  पर  रख  दिया  गया  है  ।

 विवररण
 शिक्षा  भ्रायोग  (1964-65)  ने  विद्व-

 विद्यालय  स्तर  पर,  भारतीय  भाषाझ्रों  को  भ्रपना
 लेने  की  सिफारिश  की  थी  ।  इस  सिफारिश  का
 श्रप्रैल,  967  में  हुए  राज्य  शिक्षा  मन्त्रियों
 के  सम्मेलन  द्वारा  तथा  संसदीय  शिक्षा  समिति
 के  सदस्यों  द्वारा  जुलाई,  967  में  अनुमोदन
 किया  गया  था  ।  नई  दिल्ली  में  1-13  सितम्बर,
 967  को  हुए  उप-कुलपतियों  का  सम्मेलन  भी
 शिक्षा  के  माध्यम  को  बदलने  के  बारे  में,  शिक्षा
 भ्रायोग  की  सिफ़ारिश  से  श्रामतौर  पर  सहमत
 था  और  उसने  सिफारिश  की  थी  कि  शिक्षा  के
 माध्यम  को  बदलना,  उच्च  छिक्षा  के  सुधार  को
 ओर  एक  बड़ा  कदम  होगा  |

 उप-कुलपतियों  के  सम्मेलन  द्वारा  की  गई
 सिफारिश  का  समर्थन  करते  हुए,  भारत  सरकार
 द्वारा  भ्रपनाई  गई  राष्ट्रीय  शिक्षा  नीति  में  भी
 शिक्षा  के  स्तर  को  सुधारने,  बुद्धिजशीवी  और
 जनता  के  बीच  खाई  को  कम  करने,  सवंसाधारण
 में  ज्ञान  का  प्रसार  करने  तथा  आ्राधुनिकीकरण
 की  प्रक्रिया  को  तेज  करमे  के  आधार  पर,
 विश्वविद्यालय  स्तर  पर  शिक्षा  के  माध्यम  के
 रूप  में  भारतीय  भाषाओों  को  अपनाने  की
 आवश्यकता  पर  जोर  दिया  गया  है।  राष्ट्रीय
 शिक्षा  नीति  के  संकल्प  से  मालूम  होता  है:
 “प्राथमिक  और  माध्यमिक  स्तरों  पर  प्रादेशिक
 भाषायें  पहले  ही  से  छिक्षा  का  माध्यम  हैं।
 विश्वविद्यालय  स्तर  पर  शिक्षा  के  माध्यम  के
 रूप  में  उनको  भपनाने  के  लिए  तुरन्त  कदम
 उठाने  चाहिये  vr

 दिक्षा  के  माध्यम  में  वरिक्‍र्तत  लाने  के  लिए
 प्रादेशिक  भाषाशों  में  उत्कृष्ट  साहित्य  का
 निर्माण,  एक  झनिवायं  प्रावश्यकता  है।  तद-
 नुसार,  भारत  सरकार  ने  चौथी  पंचवर्षीय
 योजना  में  केम्द्र  द्वारा  प्रायोजित  एक  योजना
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 शामिल  की  है,  जिसके  प्रघीन  भारतीय  भाषा्रों
 में  विश्वविद्यालय  स्तर  कौ  पुस्तकों  के  निर्माण
 के  लिए  (1968-69  से  शुरू  हो  कर)  6  वर्ष  की
 अवधि  के  लिए  एक  करोड़  रुपये  की  अधिकतम
 सहायता  दी  जाएगी  |

 स्तरों  को  बनाये  रखने  के  लिए,  परिवर्तन
 की  प्रक्रिया  उत्तरोत्तर  और  क्रमिक  रूप  से  लागू
 होगी  ।  इसके  ग्रतिरिक्त,  यह  परिवतंन,  फिलहाल
 प्रथम  डिग्री  स्तर  तक  के  अ्रध्यपयन  तक  सीमित
 है।  परिवर्तन  की  इस  प्रक्रिया  को  दूसरा  महत्व-
 पण  पहलू,  प्रादेशिक  माध्यम  अपनाने  के  साथ-
 साथ,  अंग्रेजी  के  अध्ययन  को  भी  मजबूत  बनाने
 की  आवश्यकता  है  वास्तव  में,  जैसा  कि  शिक्षा
 झायोग  ने  भी  सिफारिश  को  है,  अंग्रेजी  एक
 महत्वपूर्ण  पुस्तकालय  भाषा  है,  जो  सभी  विषयों
 में  संसार  में  बढ़ते  हुए  ज्ञान  तक  पहुँचने  में

 महत्वपूर्ण  योग  देगी  ।  प्रथम  डिग्री  स्तर  तक
 शिक्षा  के  माध्यम  को  प्रादेशिक  भाषाओं  को
 अपनाने  की  नीति  पर  अमल  करने  के  साथ-साथ
 एक  भाषाई  क्षेत्र  से  दुसरे  क्षेत्र  में  अ्रध्यापकों
 शौर  धिद्याथियों  का  श्राने-जाने  के  रास्ते  में
 बाघाथों  को  कम  से  कम  करने  के  लिए  भी
 कदम  उठाये  जाएंगे।  इस  बात  को  ध्यान  में
 रखते  हुए  कि  शिक्षा  के  माध्यम  के  रूप  में
 प्रादेशिक  भाषाभों  का  परिवतंन,  फिलहाल  केवल
 प्रथम  डिग्री  स्तर  तक  लागू  होगा,  शिक्षा  के
 उत्तर-स्नातक  तथा  उच्च  स्तर  पर  विद्यार्थियों
 तथा  भ्रध्यापकों  के  झाने  जाने  पर  कोई  प्रभाव
 पड़ने  की  सम्भावना  नहीं  है  ।  इसके  अतिरिक्त
 अखिल  भारतीय  भ्रथवा  क्षेत्रीय  (राज्य  स्तर  पर
 नहीं)  स्तरों  पर  कार्य  करने  वाली  विद्षिष्ट
 संस्थ|ग्रों  भौर  केन्द्रीय  संस्थाओं  को  इस  योजना
 में  प्रादेशिक  भाषाप्रों  को  शिक्षा  के  माध्यम  के
 रूप  में  झपनानें  के  लिये,  शामिल  नहीं  किया
 गया  है।

 E  ion  Work  in  Koveripoompa  ‘tinam

 8998.  SHRI  SUBRAVELU:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  isa  fact  that  excavation
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 work  has  been  done  in  Koveripoompattinam
 in  Tamil  Nadu  ;

 (b)  if  so,  the  extent  of  land  acquired  for
 the  purpose  from  the  State  Government  and
 private  individuals  ;

 (c)  if  acquired  from  individuals  whether
 any  compensation  has  been  paid  ;  and

 (d)  the  other  details  thereof  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION.  AND
 YOUTH  SERVICES  (SHRIMATI
 JAHANARA  JAIPAL  SINGH):  (a)  Yes,
 Sir.

 (b)  One  acre  of  land  and  four  small
 houses  were  acquired  from  private’  individuals
 for  the  purpose.

 (०)  Yes,  Sir,  compensation  has  been
 paid.

 (d)  The  land  and  the  houses  were
 acquired  ata  cost  of  Rs.  12,535  (Rs.
 3,135  for  the  land  Rs.  9,400  for  the
 houses,  etc.)  through  the  Land  Acquisition
 Officers.  A  sum  of  Rs.  1,800  has  also  been
 spent  on  account  of  crop  compensation  for
 three  years.

 Maintaining  C.  R.  P.  in  States
 8999.  SHRI  VALMIKI  CHOUDHARY:

 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  question  of  maintaining
 the  Central  Reserve  Police  in  the  States  was
 discussed  in  the  meeting  of  Chief  Ministers
 held  in  Belhi  in  April,  969  ;

 (b)  if  so,  the  stand  taken  by  the  Chief
 Ministers  of  West  Bengal  and  of  other  States
 in  this  regard  ;  and

 (c)  the  decisions  arrived  at  as  a  result  of
 tht  said  discussion  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 sn

 (b)  and  (c).  Do  not  arise.

 दिस्ली  सें  उपक्लपतियों  का  सम्मेलन

 9000.  शमी  बॉल्मोकि  चोधरी  :
 थ्री  रा०  Bo  सिंह  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  कया  नई  दिल्ली  में  हाल  ही  में  विश्व-
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 विद्यालयों  में  उप-कुलपतियों  का  एक  सम्मेलन
 हुआ  था  ;

 (ख)  यदि  हाँ,  तो  उसमें  विश्व-विद्यालय
 की  किन-किन  समस्याश्रों  के  बारे  में  चर्चा  की
 गई  थी  तथा  उनके  कया  हल  निकाले  गये  ;
 शझौर

 (ग)  उपयुक्त  सब्भेलन  में  क्या-क्या  निर्णय
 किये  बये  तथा  उन  पर  क्या  कार्यवाही  की  जा
 रही  है  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  बो०
 के०शार०बो०  राव)  :  (क)  जी  हां  |  विश्वविद्या
 लयों  के  उपकुलपतियों  का  एक  सम्मेलन  2I  से
 23  भ्रप्रेल,  969  तक  नई  दिल्‍ली  में  आ्रायोजित
 किया  गया  ।

 (ख)  और  (ग).  सम्मेलन  में  किए  गए
 निर्णयों  का  एक  विवरण  सभा-पटल  पर  रखा
 गया  है  -  [प्रुस्तकालय  में  रखा  गया  ।  देखिये

 संख्या  LT-067/69]  इनकी  जांच  हो  रही  है।

 नेफा  में  विदेशी  धर्म-प्रशारक

 900l.  st  बाल्मीकोी  चोधरो  :  कया  गह-
 कार्य  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  नेफा  में  इस  समय  किसने  विदेशो
 मं  प्रचारक  झब  भी  हैं  ;  और

 (ख)  उनके  स्थान  पर  भारतीय  धमं  प्रचारक

 काम  करें  इसके  लिए  क्‍या  कार्यवाही  की  जा

 रही  है  ?

 गृह-कार्य  मंत्रालय  में  राज्यमंत्री  थ्रो  विद्या

 चररण  शुक्ल)  :  (क)  इस  समय  नेफा  में  कोई
 विदेशी  धर्मं-प्रचारक  नहीं  है  1

 (ख)  प्रदन  नहीं  उठता  |

 Development  of  Tourist  Centres  in
 Maharashtra

 9002.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 have  some  specific  plan  for  the  development
 of  tourist  centres  in  Maharashtra  ;
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 (b)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  the  reasons  therefor  ?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN
 SINGH):  (a)  and  (b).  Important  tourism
 schemes  in  Maharashtra  to  be  undertaken  by
 the  Gentre  include  the  integrated  develop-
 ment  of  the  Ajanta-Ellora  complex,  additional
 touris  facilities  in  Bombay  and  provision  of
 essential  amenities  in  Elephanta  caves.
 Details  of  these  schemes  are  being  worked
 out.

 (c)  Does  not  arise.

 Collision  Between  an  Indian  and  a
 Soviet  Freighter

 9003.  SHRI  N.R.  DEOGHARE  :  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  fact  that  a  Soviet  and
 an  Indian  freighter  collided  in  Dardanelles
 and  were  damaged  ;

 (b)  if  so,  the  reasons  of  the  collision  ;
 and

 (c)  the  damage  done  to  the  Indian
 freighter  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIH)  :
 (a)  Yes,  Sir.  S.  S.  “Indian  Trader”  of  the
 India  S  hip  Company  Ltd.  Cal
 collided  with  a  Russian  Vessel  “SEVERNY
 DONETS”  at  about  mid-night  on  the  9th
 April,  960  at  Dardanelles  off  Gelibolu  whilst
 the  vessel  was  under  the  charge  of  a  pilot.

 (b)  and  (c).  A  prebiminary  inquiry  wil
 be  held  under  the  Merchant  Shipping  Act,
 958  on  the  vessel’s  arrival  in  Iodia  and  the
 cause  of  the  collision  and  the  extent  of
 damage  suffered  by  the  S.S.  ‘Indian  Trader’
 will  be  known  thereafter.

 दिल्‍ली  में  लाटरो

 9004.  श्री  श्लोम  प्रकाश  त्यागी  :
 श्री  नार।यरा  स्वरूप  शर्मा  :
 श्री  रास  स्वरूप  विद्यार्थो  :
 श्री  देवकी  तन्‍्दन  पटोदिया  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  दिल्ली  प्रशासन  ने  लादरी  चालू
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 करने  के  लिए  सरकार से  प्रार्थना  की  है  ;

 (ख)  यदि  हां,  तो  क्या  दिल्ली  प्रद्यासन  को
 इसकी  अनुमति  दे  दी  गई  है  ;

 (ग)  यदि  नहीं,  तो  उसके  क्या  कारण  हैं;

 (घ)  यदि  हां,  तो  यह  भ्रनुमति  कब  तक  दे
 दी  जायेगी  ;  और

 (3)  यदि  भनुमति  दे  दी  गई  है,  तो  यह
 विन  ज्वर्तो  पर  किया  गया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्यमंत्री  थ्  विद्या
 चररा  शुक्ल)  :  (क)  से  (ड).  दिल्ली  प्रशासन
 ने  लाटरी  का  श्रायोजन  करने  के  लिए  सरकार
 की  झनुमति  मांगी  थी  t  निम्नलिखित  दो  क्षर्तो
 के  आधीन  सरकार  ने  दिल्ली  विकास  अ्रधिकरण
 को  दिल्ली  में  सामयिक  लाटरी  चलाने  की  अनु-
 मति  प्रदान  की  है  :

 (क)  लाटरी  के  टिकट  दूसरे  राज्यों  में
 सम्बन्धित  राज्य  सरकार  की  स्पष्ट  सहमति  के
 बिना  नहीं  बेचे  जायेंगे  ;

 (ख)  लाटरी से  प्राप्त  होने  वाली  कुल  श्राय
 केवल  उन्हीं  कल्याणकारी  योजनाश्रों  पर  खर्च
 की  ज़ायेंगी  जो  कि  भारत  सरकार  द्वारा  अनु-
 मोदित  हों  ।

 मारत  को  सोमा  के  सूचक  दोप

 2005.  श्री  झटल  बिहारी  बाजपेयो  :
 शी  सुरजभान  :
 श्री  रणजोत  सिह  :
 श्री  बृज  सुष  लाल  :
 श्री  जगन्नाथ  राव  जोशी  :
 श्री  रामगोपाल  शालवाले  :

 क्या  गृह-कार्य  मंत्री  यह  बतासे  की  कृपा
 करेंगे  कि  :

 (क)  भारत  की  सीमा  के  सूचक  सभी  छोटे
 और  बड़े  ह्ीपों  के  नाम  क्‍या  हैं  ;

 (ख)  कया  इनमें  से  कुछ  द्वीपों  पर  श्राबादी

 नहीं  है  ;  और

 (ग)  यदि  हां,  उनके  नाम  क्‍या  हैं  भौर
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 उनकी  प्रतिरक्षा  के  लिए  क्‍या  व्यवस्था  की  गई
 है?

 गृह-कार्य  मंत्रालय  में  राज्य-संत्री  (भरी
 बिद्या  चरण  शुक्ल)  :  (क)  से  (ग).  भारत  संघ
 में  ये  द्वीप  शामिल  है:  (l)  भ्रन्दमान  और
 निकोबार  समूह  में  द्वीप  (2)  लक्कादीव,  मिनी-
 काय  अभिनदिवी  समूह  में  द्वीप  तथा  (3)  बंगाल
 की  खाड़ी  और  श्रब  सागर  के  तट  झर

 बाहरी  द्वीप  ।  अधिकतर  बड़े  बड़े  श्र  प्राबाद

 नहीं  द्वीप  प्रथम  समूह  में  भ्राते  हैं।  दूसरे  द्वीप
 छोटे  हैं  और  या  तो  झाबाद  नहीं  है  या  कम
 आबादी  वाले  हैं  ।  भारत  के  कब्जे  में  द्वीपों  की
 सुरक्षा  पुलिस,  नौसेना  तया  हवाई  गत  द्वारा
 जैसा  भी  जरूरी  हो,  की  जाती  है  ।

 सरकारो  होटलों  में  गोमांस  का  प्रयोग

 9006.  श्री  जि०  ब०  सिह  :
 श्री  झ्ोंकार  सिंह  :
 श्री  शारदानन्द  :
 श्री  बंध  नारायण  सिंह  :
 थ्री  श्रोगोपाल  साबू  :
 श्री  कंवरलाल  गुप्स  :

 क्या  पयंटन  तथा  अ्सेनिक  उड्डयन  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकारी  होटल
 मे  गो  मांस  परोसा  जाता  है  ;

 (ख)  गदि  हाँ,  तो  इसके  कया  कारण  हैं  ;
 शौर

 (ग)  क्‍या  सरकारी  होटलों  में  डिब्बों  में  बंद
 झथवा  श्न्य  प्रकार  से  गो-मांस  के  प्रयोग  पर
 सरकार  पूर्ण  प्रतिबन्ध  लगायेगी  ?

 पर्यटन  तथा  पधसेनिक  उद्डबन  मन्त्री

 (डा०  करा  सिंह) :  (क)  जी,  नहीं,  भारत
 सरकार  के  श्रधीन  होटलों  में  नहीं  t

 (ख)  भोर  (ग).  प्रइन  नहीं  उठते।
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 बिल्लो  के  उप-राज्यपाल  द्वारा  दिल्ली  नगर
 निगस  को  भंग  करने  का  सुकाव

 9007.  श्री  भ्लोंकार  सिंह  :
 श्री  शारदानन्द  :
 श्री  वंश  नाशायरा  सिंह  :

 ve  भी  भोगोपाल  साबू  :
 शी  कंवरलाल  गुप्त  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  के  उप-
 राज्यपाल  ने  जनवरी,  968  से  झब  तक  अनेक
 बार  दिल्‍ली  नगर  निगम  को  भंग  करने  की
 सरकार  से  सिफारिश  की  है  ;

 (ख)  यदि  हां,  तो  उन्होंने  कितनी  बार
 यह  सिफारिश  की  दौर  इसके  समर्थन  में  उन्होंने
 क्या  कारण  बताये  ;

 (ग)  क्‍या  यह  सच  है  कि  उपराज्यपाल  ने
 यह  सिफारिश  करने  से  पहले  दिल्ली  की  कार्य
 कारी  परिषद्‌  से  परामश  नहीं  किया  था  ;  भ्रौर

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  थे
 और  इस  बारे  में  सरकार  की  क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी  विद्या
 चररा  शुक्ल)  :  (क)  से  (घ).  दिल्ली  के  उप-
 राज्यपाल  ने  श्रपने  दो  पत्रों  में  ऐसा  विचार
 व्यक्त  किया  है  कि  दिल्ली  नगर  निगम  की  का्ये-
 प्रणाली  में  देखी  गई  भ्रनियमितताश्रों  के  कारण
 उसे  भ्रधिक्रमित  किया  जाय  t  तथापि,  यह
 दिल्‍ली  प्रशासन  की  ओर  से  सिफारिश  नहीं  थी  ।
 इसलिए  उपराज्यपाल  द्वारा  कायंकारी  परिषद  से
 परामर्श  करने  का  प्रइन  नहीं  उठा  t

 Change  in  the  Name  of  Cape  Comorin

 9008.  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  proposal  to  change  the
 name  of  “Cape  Comorin’”’  to  Kanya  Kumari
 has  bean  considered  by  the  Central  Govern-
 ment  ;  and

 (b)  if  so,  with  what  result  and  the
 teasons  for  the  same  ?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRF  (SHRI
 K.  5.  RAMASWAMY)  :  (a)  In  accordance
 with  the  prescribed  procedure,  the  proposals
 regarding  change  in  the  names  of  villages,
 towns,  etc.  are  Sponsored  by  the  State
 Governments  No  proposal  for  changing  the
 name  of  Cape  Comorin  has  so  far  been
 received  in  theMinistry  of  Home  Affairs.

 (b)  Does  not  arise.

 राष्ट्रपति  झयुब  सां  को  ध्लात्मकथा  की  प्रतियां
 पकड़ने  सम्बन्धी  मामला

 9009.  थी  झोम  प्रकाश  त्यागी  :
 श्री  राम  स्वरूप  विद्यार्थी  :
 थी  नारायस  स्वरूप  झामा  :

 क्या  गृह-कार्य  मंत्री  3  दिरुम्बर,  968  के
 भ्रतारांकित  प्रश्न  संख्या  4453  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  राष्ट्रपति  भ्रयूब  ख़ां  की  आात्म-
 कथा  की  प्रतियों  के  पकड़े  जाने  सम्बन्धी
 मामले  के  बारे  में,  जिसकी  जाँच  की  जा  रही  थी,
 नवीनतम  जानकारी  इकट्ठी  कर  ली  गई  है  ;

 (ख)  यदि  हाँ,  तो  उसका  व्यौरा  क्‍या  है;
 और

 (ग)  यदि  नहीं,  तो  यह  कब  तक  प्राप्त  हो
 जायेगी  ?

 गृह-कार्य  मन्त्रालय  में  राज्य  मस्त्री  (को
 विज्ञाचरण  शुक्ल)  :  (क)  से  (ग)  राज्य
 सरकार  से  नवीनतम  स्थिति  मालूम  की  जा  रही
 है

 राष्ट्रीय  जे बिको  प्रयोगशाला

 90l0.  eft  झोम  प्रकाश  त्यागी  :
 श्री  राम  स्वरूप  विद्लार्थी  :
 शनी  नारायण  स्थरूप  शर्मा  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  3
 दिसम्बर,  968  के  भमतारांकित  प्रइन  संख्या
 4440  के  उत्तर  के  सम्बन्ध  में  बताने  की  कपा
 करेंगे  कि  :

 (क)  क्या  राष्ट्रीय  जेविकी  प्रयोगल्षाला
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 स्थापित  करने  के  प्रस्ताव  पर  इस  बीच  विचार
 कर  लिया  गया  है  ;

 (ख)  यदि  हाँ,  तो  प्रस्तावित  प्रयोगशाला
 कहां  पर  स्थापित  की  जायेगी  श्रौर  इस  सम्बन्ध
 में  कितना  व्यय  होने  का  अ्रनुमान  है  ;  शौर

 (ग)  यदि  भाग  (क)  का  उत्तर  नहीं  में  है
 तो  इस  मामले  में  श्रब  तक  कया  प्रगति  हुई  है  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्रो  (डा०  बी०
 के०  झार०  बी०  राव)  :  (क)  से  (ग).  राष्ट्रीय
 जीव  विज्ञान  प्रयोगशाला  से  संबंधित  सभी
 मामलों  पर  विचार  करने  के  लिए  देश  के  जीव
 वैज्ञानिकों  की  जल्द  ही  एक  बैठक  बुलाने  का
 प्रस्ताव  है।

 पब्लिक  स्कूलों  में  पाठय  पुस्तकें

 QOL].  श्री  झोम  प्रकाश  त्यागी
 श्र  रास  स्वरूप  विद्यार्थी  :

 कुमारी  कमला  कुसारी
 ओर  नारायण  स्वरूप  शर्मा  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  6  दिस-
 म्बर,  968  के  भ्तारांकित  प्रदन  संख्या  3578
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  इंडियन  स्कूल  सटिफिकेट  परीक्षा  से
 सम्बन्धित  भ्रंग्रेजी  माध्यम  वाले  कल्वैन्ट  तथा
 अन्य  स्कूलों  के  बारे  में  भ्रपेक्षित  जानकारी  कब
 तक  एकत्रित  हो  सकेगी  ;

 (ख)  क्या  इन  स्कूलों  के  सम्बन्ध  में  तुरन्त
 जानकारी  न  देने  के  पीछे  सामान्य  स्कूलों  की
 भ्रपेक्षा  इन  स्‍कूलों  को  प्रोत्साहित  करने  का

 उद्देश्य  है  ;  भोर

 (ग)  यदि  नहीं,  तो  क्‍या  इन  स्कूलों  में
 निर्धारित  सभी  पाठ्य  पुस्तकों  तथा  सहायक

 पुस्तकों  को  भारत  में  प्रकाशित  कराने  का  सर-
 कार  का  विचार  है  जैसा  कि  झन्य  स्कूलों  के
 लिये  निर्धारित  पाठ्य  पुस्तकों  के  बारे  में  किया
 जाता  है  ?

 क्षिक्षा  तथा  युवक  सेवा  सन्‍त्री  (डा०  ह ।
 के०  भार०  बी०  राव)  :  (क)  से  (ग).  इंडियन
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 स्कूल  सटिफिकेट  परीक्षा  को  परिषद  से  प्रब
 जानकारी  मिल  गई  है  -  यह  सच  नहीं  है  कि
 परिषद  से  संबद्ध  स्कूलों  में  उपयोग  में  भ्राने  वाली
 लगभग  सभी  पाठय  पुस्तक  विदेशी  प्रकाशन  हैं  |
 परिषद  अंग्रेजी  में  केवल  सा  हित्य  के  लिए  तथा
 हिंदी  और  बंगाली  के  लिए  पाठचर्या  स्तर
 पर  पुस्तकें  विहित  करती  हैं  wear  विषयों  के
 मामले  में  स्कूलों  को  कवल  पाद्यचर्याएं  हो
 उपलब्ध  जाती  हैं  और  स्कूल  ऐसी  पुस्तक
 खुन  लेते  हैं  जो  भासानी  से  मिल  सकती  हैं।
 भारतीय  भाषाओं  के  लिए.  पस्तक  भारत  में
 मुद्रित  भौर  प्रकाशित  की  जाती  हैं।  अंग्रेजी  में
 साहित्य  के  विषय  में,  परिषद  प्रकाशकों  के  साथ
 ऐसा  प्रबन्ध  करती  है  कि  जहां  तक  सम्भव  हो
 सके  भारतीय  संस्करण  भेजे  जाएं  ।  फिर  भी,
 कुछ  विषयों  में,  विशेष  रूप  से  विज्ञान  में  परिषद
 झभी  विदेशी  पाठ्यपस्तकों  का  उपयोग  भ्रावश्यक
 समभती  है  ny

 इन  स्कूलों  के  छात्रों  के  उपयोग  हेतु  विदेशी
 प्रकाशन  खरीदने  के  लिए  विदेशी  मुद्रा  के  किसी
 विद्वेष  कोटे  की  व्यवस्था  नहीं  की  गई  है।
 पुस्तकें  स्कूलों  और  छात्रों  द्वारा  प्रकाशनकों  से
 सीधी  ही  खरीदी  जाती  है।

 परिषद  एक  स्वायत्त  संगठन  हैं।  इसमें.
 संबद्ध  स्कूलों  में  विहित  सभी  पाठ्यप्‌स्तकें  तथा
 सहायक  पुस्तक  भारत  में  ही  प्रकाशित  करवाने
 लिए  सरकार  के  सम्मुख  कोई  प्रस्ताव  नहीं
 रखा  है

 झलोगढ़  मुस्लिम  विध्वविद्यालय  झधिनियम  पर
 सन्त्रिमंडल  समिति  का  प्रतिवेदन

 90l2.  कुमारी  कमला  कुमारी
 श्री  झोम  प्रकाश  त्यागी
 श्री  रास  स्वरूप  विद्यार्थी  :
 श्री  नारायरण  स्वरूप  हार्स  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  20  दिस-
 म्बर,  968  के  तारांकित  प्रइन  संख्या  873  के
 उत्तर  के  बारे  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मंत्रिमण्डल  की  समिति  ने
 अलीगढ़  मुस्लिम  विश्वविद्यालय  श्रधिनियम  के
 बारे  मैं  इस  बीच  मंत्रिमण्डल  को  श्रपना
 प्रतिवेदन  दे  दिया  है;

 (ख)  यदि  हां,  तो  क्‍या  प्रतिवेदन  की  एक
 प्रति  सभा-पटल  पर  रखी  जायेगी  ;  भौर
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 (a)  यदि  नहीं,  तो  उसके  कया  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  [डा०  बो०
 के०  झार०  बो०  राव)  :  (क)  जी  नहीं  ny

 (ख)  श्र  ग)  समिति  की  रिपोर्ट
 को,  जो  मंत्रि  मण्डल  के  समक्ष  पेश  की  जायेगी,
 सभा  पटल  पर  नहीं  रखा  जा  सकता  क्‍योंकि
 वह  मंत्रिमन्डल  की  का्यवाहियों  का  एक  श्रंश

 ी
 |

 पाकिस्तान  द्वारा  भारतोय  क्षेत्र  पर  भ्तिक्रमरण

 90i3.  श्री  राम  स्वरूप  विद्यार्थी  :
 श्री  झोम  प्रकाश  त्यागी
 श्री  नारायण  स्वरूप  शर्मा:

 क्या  गृह-कार्य  मंत्री  20  दिसम्बर,  968  के
 अतारांकित  प्रइन  संख्या  5349  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  राज्य  क्षेत्र  में  दिसम्बर,  967
 से  नवम्बर,  968  के  बीच  4429  पाकिस्तानी
 घुसपैठियों  में  से  कितने  व्यक्तियों  को  गिरफ्तार
 कर  लिया  गया  है  और  उनके  विरुद्ध  क्या  कार्ये-
 वाही  की  जा  रही  है

 (ख)  क्‍या  यह  सच  है  कि  भारत  सरकार
 द्वारा  प्रभावी  कार्यवाही  किये  जाने  के  बावजूद
 भी  घुसपेठ  हुई  है;  और

 (ग)  यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ?

 गृह-काय  मंत्रालय  में  राज्य  मन्‍त्री  ी
 विद्याचरण  शुक्ल)  :  (क)  4426  की  संख्या  में
 पाकिस्तानी  घुसपैठिये,  जो  दिसम्बर,  3967
 से  30  नवम्बर,  068  तक  की  भ्रवधि  में  पकड़े
 गये  थे,  प्रत्येक  मामले  में  संबंधित  पुलिस
 प्राधिकारियों  को  भ्ागामी  कार्यवाही  करने  के
 लि  सौंपे  गये

 (ख)  शौर  (ग).  भारत-पाकिस्तान  सीमा  के
 साथ-साथ  सीमा  सुरक्षा  बल  ने  सभी  मुख्य
 स्थानों  पर  बाहरी-चोकियां  स्थापित  की  हैं  t
 पाकिस्तानी  घुसपैठ  को  रोकने  के  लिए  सीमा  पर
 नियमित  झौर  कड़ी  मस्त  लगाई  जा  रही  है  1
 बड़ी  घुसपैठ  को  रोकने  में  इन  उपायों  के  अ्रभाव-
 शाली  परिणाम  निकले  हैं।  फिर  भी  दो  चौकियों
 केबीच  के  क्षेत्र  में  मामूली  घुसपैठ  को  सबंदा  के
 लिये  नहीं  रोका  जा  सकता  है।  किसी  ऐसी  घुसपैठ
 की  सूचना  प्राप्त  होने  पर  घुसपैठियों  से  निपटने
 के  लिए  शीघ्र  ही  कड़ी  कार्यवाही  की  जाती  है



 83  Written  Answers

 शिक्षा  मन्त्रासय  में  हिन्दो  में  कार्य

 9014,  थी  राम  स्वरूप  विज्ञार्थी
 थी  झोम  प्रकाश  त्यागी
 कुमारी  कमला  कुमारी
 शौ  नारायर  स्वरूप  झमाँ :

 क्या  शिक्षा  तथा  यूवक  सेवा  मन्त्री  22
 नवम्बर,  968  के  अतारांकित  प्रदन  संख्या
 859  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  उनके  मन्त्रालय  के  प्रकाशनों  की  कुल
 संख्या  कितनी  है  और  प्रकाशन  विभाग  द्वारा
 उनमें  से  कितने  प्रकाशन  हिन्दी  में  प्रकाशित  किये
 जाते  हैं  तथा  उनमें  से  क्षेष  प्रकाशनों  को  हिन्दी
 में  प्रकाशित  न  करने  के  क्या  कारण  हैं  जबकि
 वहां  पर  पर्याप्त  संख्या  में  कमंचारी  हैं  ;

 (ख)  सेवा-पुस्तिकाशों  की  मांग  कब  भेजी
 गई  थी  और  वतंमान  श्रंग्रेजी  प्रपत्रों  पर  हिंदी  में
 सेवा  पुस्तिकायें  न  रखने  के  क्या  कारण  हैं  ;  और

 (ग)  गृह-कार्य  मन्त्रालय  से  हिंदी  भनुवादकों
 श्रौर  टाइपिस्टों  के  बारे  में  श्रादेश  किस  तारीख
 को  प्राप्त  हुए  थे  भ्ौर  वित्त  मन्त्रालय  से  किस

 तारीख  को  धन  मांगा  गया  था  तथा  क्या  ग्रृह-कार्य
 मंत्रालय  में  दिये  गये  प्रबन्ध  के  समान  उनके
 मन्त्रालय  में  व्यवस्था  कर  दी  गई  है  ?

 शिक्षा  तथा  युवक  सेवा  सन्‍्त्री  (डा०  बी०
 के०  झार०  बी०  राव)  :  (क)  1968-69  में
 प्रकाशन  यूनिट  द्वारा  बीस  में  से  छह  प्रकाशन
 हिंदी  में  भी  निकाले  गए  हैं।  वे  पत्रिकायें  या
 अन्य  प्रकाशन  जो  बहुत  ही  तकनीकी  प्रकृति
 के  होते  हैं  या  कुछ  थोड़े  से  विशेषज्ञता
 प्राप्त  ग्राहकों  क ेलिए  ही  होते  हैं,  सामान्यतः
 अंग्रेजी  में  ही  निकाले  जाते  हैं।  लोकप्रिय  पत्रि-
 काएं  या  ऐसी  पुस्तिकाएं,  जो  देश  के  अन्दर
 व्यापक  वितरण  के  उद्देश्य  से  निकाली  जाती
 हैं,  हिंदी  में  भी  प्रकाशित  की  जाती  हैं  ।  किसी
 प्रकाशन  को  भप्रंग्रेजी  क ेसाथ  साथ  हिंदी  में  भी
 निकालते  का  निर्णय  हर  मामले  में  उसके  गुण-
 दोष  के  श्राघार  पर  किया  ज़ाता  है;  शौर
 सामान्य  नीति  यह  है  कि  हिंदी  तथा  झन्य
 भारतीय  भाषायों  के  प्रकादनों  में  तेजी  के  साथ
 वृद्धि  की  जाए।

 (ख)  सेवा  पुस्तिकाझों  के  द्विभाषी  प्रपत्रों
 की  मांग  कलकत्ता  स्थित  भारत  सरकार  के
 प्रपत्र  भंडार,  को  30-3-68  को  भेजी  गई  थी।
 क्योंकि  ये  झभी  मंत्रालय  को  नहीं  मिले  हैं  झत:
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 चतुथ  श्रेणी  के  कमंचारियों  की  सेवा  पुस्तिकाए'
 अभी  हिंदी  में  नहीं  रखी  जा  सकी  हैं  t

 (ग)  भनुवाद  के  प्रबन्ध  से  संबंधित  व्य-
 वस्था  के  बारे  में  गृह-मंत्रालय  के  श्रादेश,  968
 में  भ्रगस्त  के  श्न्त  में  मिले  थे  -  प्रतिरिक्त  कर्म-
 चारियों  की  नियुक्ति  के  प्रस्ताव  पर  वित्त  मंत्रा-
 लय  के  परामर्श  से  अ्रक्तूबर,  968  में  कारंवाही
 प्रारम्भ  की  गई  |  हाल  ही  में  हिंदी  श्रनुवादकों
 के  तीन  भौर  अवर  श्रेणी  लिपिकों  के  चार
 भ्रतिरिक्‍त  स्थान  बनाये  गये  हैं।  भ्रौर  स्थान
 बनाने  के  बारे  में  चर्चा  हो  रही  है।  शिक्षा  और
 युवक  सेवा  मंत्रालय  के  कार्य  का  रूप  गृह-मंत्रा-
 लय  के  काये  से  भिन्‍न  होने  के  कारण  समान
 व्यवस्थाए  संभव  नहीं  हैं

 शिक्षा  मंत्रालय  में  हिन्दी  में  कार्य

 9015.  कुमारी  कमला  कुमारी  :
 श्रो  झोम  प्रकाश  त्यागी  :
 श्री  रामस्वरूप  विद्यार्थी  :
 थी  नारायण  स्वरूप  हामा  :

 क्या  शिक्षा  तथा  युवक  सेवा  मंत्री  22
 नवम्बर,  1968  3  अतारांकित  प्रदन  संख्या
 859  &  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  व्यापक  कार्यक्रम  की  रूपरेखा  क्‍या
 है  धौर  कया  इसके  श्रनुसार  स्वस्थ  परम्परायें
 स्थापित  करने  के  लिए  पहले  प्रथम  श्रेणी  के
 अभधिकारियों  को  हिन्दी  सीखने  के  लिए  भेजने
 का  विचार  है  ;

 (ख)  क्या  प्रशासनिक  तथा  भाषा  डिवी-
 जनों  के  सभी  अनुभागों  में  हिन्दी  में  टिप्पण
 लिखना  तथा  प्रारूप  तैयार  करना  आरम्भ  कर
 दिया  गया  है  ;

 (ग)  यदि  हाँ,  तो  उन  अनुभागों  के  नाम
 क्या  हैं;  भौर

 (घ)  प्रपत्रों  श्रादि  को  द्विभाषी  रूप  में  उप-
 लब्ध  करने  के  बारे  में  ग्रह  मंत्रालय  के  आदेल
 कब  प्राप्त  हुए  थे  भ्ौर  वे  कब  क्रियान्वित  किये
 गये  थे  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  (डा०  बो०
 के०झार०बी०  राव)  :  (क)  एक  क़मिक  कार्य-
 क्रम  के  अनुसार  पात्र  कर्मचारियों  में  से  20
 प्रतिशत  को  प्रति  वर्ष  हिन्दी  में  प्रशिक्षण  के  लिए
 भेजा  जा  रहा  है,  जिनमें  प्रथम  श्रेणी  के  भ्रधिकारी
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 भी  शामिल  हैं।

 (ख)  और  (ग).  झभी  तक  नहीं  1  फिर  भी
 इन  प्रभागों  के  कुछ  भनुभागों  में  जहां  भी
 आसानी  से  सम्भव  हो,  हिन्दी  में  सरल  नोट
 लिखने  तथा  प्रारूप  तेयार  करने  का  कार्य  किया
 जाता  है|

 (घ)  गृह  मंत्रालय  से  पहले  ादेव  भ्रक्तूबर,
 964  में  श्र  बाद  में  भ्रगस्त,  968  में  प्राप्त
 हुए  थे;  जिनके  श्राघार  पर  द्विमाषी  प्रपत्रों,
 जिनके  मुद्रण  की  व्यवस्था  उसी  मंत्रालय  द्वारा
 की  जाती  है  के  (इंडैन्ट)  मांग-पत्र  समय-समय
 पर  भारत  सरकार  के  प्रपत्र  भंडार,  कलकत्ता
 को  भेजे  गये  हैं;  किन्तु  सेवा  पुस्तिकायें  जैसे
 प्रपत्रों  को  अ्रभी  तक  सप्लाई  नहीं  किया  गया
 है।  कुछ  ऐसे  प्रपत्र  (फौम)  जो  केवल इस
 मंत्रालय  में  ही  उपयोग  में  लाए  जाते  हैं,
 वे  द्विभाषी  रूप  में  हैं  ।

 बिल्ली  पुलिस  कर्मचारियों  के  विरुद्ध
 कार्यवाही

 9016,  श्री  रामस्वरूप  विद्यार्थी  :
 श्री  झोम  प्रकाश  त्यागो  :
 कुसारी  कमला  कुसारो  :
 श्री  नारायरा  स्वरूप  शर्मा  :

 क्या  गृह-कार्य  मंत्री  20  दिसम्बर,  968
 के  तारांकित  प्रइन  संख्या  879  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  प्रशासन  के  ध्यान  में  लाये
 “गये  60  मामलों  के  सम्बन्ध  में  दिल्‍ली  के  कितने
 पुलिस  कर्मचारियों  के  विरुद्ध  कायंवाही  की  गई
 है  भ्रोर  उनके  विरुद्ध  की  गई  कार्यवाही  का
 ब्यौरा  क्या  है  तथा  इसके  फलस्वरूप  उन्हें  क्‍या
 दण्ड  दिया  गया  है  ;

 (ख)  यह  सुनिश्चित  करने  के  लिये  दिल्ली
 पुलिस  भ्रपराधों  में  भाग  न  ले  श्रोर  उसे  कानून
 तथा  श्रपने  कतंव्यों  की  पूरी  जानकारी  हो  क्या
 सरकार  कोई  पुनदचर्या  पाट्यक्रम  भारम्म  करने
 के  प्रस्ताव  पर  विचार  करेगी  ;  भौर

 (ग)  यदि  हां,  तो  इस  बारे  में  सरकार  का
 और  क्या  कार्यवाही  करने  का  विचार  है  ?
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 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (भो
 विद्याचरणा  शुक्ल)  :  (क)  इन  मामलों  में  ग्रस्त
 60  पुलिस  कमंचारी  निलम्बित  कर  दिये  गये।
 इनमें  से  झब  2  को  बर्खास्त  कर  दिया  गया  है,

 को  बहाल  किया  गया  भ्रौर  47  झभी  तक
 निलम्बित  हैं  t

 (@)  शौर  (ग).  पुनश्चर्या  भौर  सेवा  में
 प्रक्षिक्षण'  दिल्ली  पुलिस  प्रशिक्षण  कार्यक्रम  की
 नियमित  विशेषता  है  ny

 सरकारो  क्षत्र  में  होटल

 9017.  शौ  नारायरा  स्वरूप  दर्मा  :
 श्री  झोम  प्रकाश  त्यागी  ;
 धो  रास  स्वरूप  विद्यार्थी  :
 कुमारी  कमला  कुमारी  :

 क्या  पर्यटन  तथा  अझ्सेनिक  उड़्डयन  मंत्री
 20  दिसम्बर,  968  &  श्रताराँकित  प्रदन  संख्या
 8258  के  उत्तर  के  संबंध  में  यह  बताने  की  कपा
 करेंगे  कि  :

 (क)  इस  समय  सरकारी  क्षेत्र  में  कौन-कौन
 से  होटल  चल  रहे  हैं  तथा  वर्ष  ‘1968-69  के  9
 महीनों  की  अवधि  में  ऐसे  प्रत्येक  होटल  से
 कितनी  झाय  हुई  है  ;  भौर

 (ख)  ऐसे  होटलों  की  ददा  सुधारने  के  लिये
 जो  घाटे  पर  चल  रहे  मालूम  पढ़ते  हैं,  क्‍या

 कार्यवाही  करने  का  सरकार  का  बिचार  है  ?

 पयंटन  तथा  सेनिक  उड्डयन  संत्रो  (डा०
 कर  सिह)  :  (क)  सरकारो  क्षेत्र  के  होटलों  के
 नाम  तथा  अश्रप्रंल-दिसम्बर,  968  के  दौरान
 उनमें  से  प्रत्येक  के  द्वारा  प्रजित  की  गयी  भ्राय
 की  राशि  नीचे  दी  गई  है:

 होटल  राजस्व
 का  झाय  व्यय  भ्रधिष्षेष  (+)

 नाम  घाटा  (-  )
 (लाख  रुपयों  में)

 झद्योक  06.70  02.06  (+)  4.64
 जनपथ  337.59  33.42,  (+)  417
 रणजीत  §=-0.0  2.75  (--)  2.65

 _लोषी Sri .is_ 11.63 (—) 2.45 (—)  2.45
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 (a)  होटलों  के  प्रबंध  तथा  सेवा  के  स्तर
 में  सुधार  करने  के  निरन्तर  प्रयत्न  किये  जा  रहे
 हैं  ।  होटलों  में  खानपान  प्रबन्ध,  (केटरिंग)  एवं
 भोजन  सम्बन्धी  और  अधिक  सुविधाओों  की
 व्यवस्था  करने  तथा  बिल,  भोजन  और  मदिरा
 सम्बन्धी  नियन्त्रण  की  नई  प्रणालियां  एवं
 प्रक्रियाएं  चालू  करने  और  उनके  साथ  साथ  कुछ
 महत्वपूर्ण  नवीकरगणा  कार्य  भी  प्रारम्भ  करने  का
 विचार  है  ;

 बंजञानिक  तथा  तकनीकी  शब्दावलो  झायोग
 हारा  शब्दावलो  तंयार  करना  तथा

 करना  प्रकाशित

 90I8.  श्री  सूरज  मान  :
 श्री  जगन्नाथ  राव  जोशी  :
 शी  रामगोपाल  शालवाले  :
 श्रो  रणजीत  सिंह  :
 श्री  वृजमूषण  लाल  :
 शी  पटल  बिहारी  वाजपेयी  :

 क्या  झिक्षा  सथा  खुबक  सेवा  मंत्री  यह
 बताने  की  कृपा  करें  कि  :

 (क)  क्या  यह  सच  हैं  कि  वंज्ञानिक  तथा
 तकनीकी  शब्दावली  ग्रायोग  के  वतंमान  अध्यक्ष
 ने  यह  झाइवासन  दिया  है  कि  सभी  विषयों  के
 लिये  शब्दावली  तैयार  करने  और  प्रकाशित
 करने  का  कार्य 1  जनवरी,  970  तक  पूरा  हो
 जायेगा  ;  और

 (ख)  यदि  हाँ,  तो  भ्रब  तक  की  प्रगति  तथा
 शेष  काये  के  बारे  में  व्यौरा  क्या  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  (ओ  मक्‍्त  वहांन)  :  (क)  वैज्ञानिक  तथा
 तकनीकी  दाब्दावली  श्रायोग  के  अध्यक्ष  के
 परामद्दं  से  यह  निरंय  किया  गया  है  कि  हाब्दा-
 बली  के  निर्माण  का  कार्य  ‘1-1-1970  तक
 समाप्त  करने  का  प्रत्येक  प्रयत्न  किया  जाना
 चाहिए  ।

 _(ख)  31-1-1969.  तक  की  गई  प्रगति  का
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 ब्यौरा  तथा  बकाया  काय॑  इस  प्रकार  है  :

 लक्ष्य  4,78,500
 निर्मित  शब्द  2,96,902
 अन्तिम  रूप  दिये

 गये  शब्द  1,73,095%
 प्रकाशित  शब्द  2,00,000
 शब्द  जिनका  निर्माण

 किया  जाना  &  1,81,598  (लगभग)
 शब्द  जिनको  श्न्तिम

 रूप  दिया  जाना  है  1,283,907  (लगभग)
 शब्द  जिनको  प्रका-
 हित  किया  जाना  है.  50,000

 वंशानिक  तथा  तकनोकी  शब्दावली  भ्रायोग  द्वारा
 पुस्तकों  का  मूल्य  निर्धारण

 90I9.  श्री  सूरज  माम  :
 श्री  जगन्नाथ  राव  जोशी  :
 भी  रणजोत  सिंह  :
 थ्री  नारायर  स्वरूप  दार्मा  :
 श्री  भ्रटल  बिहारी  वाजपेयो:

 क्या  शिक्षा  तथा  यूबषक  सेवा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बैज्ञानिक  तथा
 तकनीकी  शब्दावली  आयोग  ने  मुद्रण  नियंत्रक
 की  स्वीकृति  लिये  बिना  ही  कुछ  पुस्तकों  के
 मूल्य  नियत/निर्धारित  कर  दिये  थे  और  कागज
 खरीदा  था  ;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  क्‍या
 कार्यवाही  की  गई  है  भोर  क्या  निवारक  उपाय
 किये  गये  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मंत्रालय  में  राज्य
 मंत्री  थो  भक्त  बचन) :  (क)  ओर  (ख).  निजी
 प्रकाशकों  के  सहकार  से  प्रकाशित  की  जाने
 वाली  पुस्तकों  की  कीमतें,  कीमत  निश्चित  करने
 के  सरकार  द्वारा  ग्रनुमोदित  सूत्र  के  प्रनुसार  तय
 की  जाती  हैं।  मुद्रण  भर  लेखन  सामग्री  के

 #  इनमें  स्नातक  स्तर  तक  भ्रन्तिम  रूप  दिये  गये  और  प्रकाशित  किये  गये  77,000  शब्द
 शामिल  नहीं  हैं।  भ्रन्तिम  रूप  दिये  गये  शब्दों  की  कुल  संख्या  2,50,000  है।  किन्तु  कुछ  विषयों
 के  लक्ष्यों  को यया  समय  संशोधित  किया  आता  है  तथा  उनमें  कमी  की  जामी  है  V
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 मुख्य  नियंत्रक  ने  आयोग  द्वारा  विभागीय  रूप  से
 निकाली  गई  कुछ  पुस्तकों  को  स्थानीय  रूप  से
 मुद्रित  कराने  के  लिए  आयोग  को  प्राधिकृत
 किया  था  क्योंकि  इन  प्रकाशनों  पर  झाने  वाला
 खर्च  मुद्रण  और  लेखन  सामग्री  के  मुख्य  नियंत्रक
 द्वारा  वहन  नही  किया  जाना  था  शरत:  ऐसी

 पुस्तकों  की  बिक्रो  की  कीमत  स्वयं  श्रायोग
 द्वारा  निश्चित  कर  दी  गई  थी।  कागज  की
 खरीद  के  बारे  में  ग्रायोग  द्वारा  यह  बताया  गया
 है  कि  उन  पुस्तकों  के  लिए,  जिन्हें  मुद्रण  भौर
 लेखन  सामग्री  के  मुख्य  नियंत्रक  द्वारा  स्थानीय
 रूप  से  मुद्रित  करने  की  इज्ञाजत  दी  गई  थी,

 मुद्रण  और  लेखन  सामग्री  के  नियंत्रक  के  भश्ननु-
 मोदन  के  बगेर  ही,  मिल  रेट  पर  कुछ  मात्रा
 कागज  खरीदा  गया  था  ।  मुद्रण  भौर  लेखन
 सामग्री  के  मुख्य  नियंत्रक  के  श्ननुमोदन  के  बिना
 आयोग  द्वारा  स्थानीय  रूप  से  की  गई  कागज
 की  यह  खरीद  झनियमित  पायी  गई  है  fn  इसलिए
 आयोग  से  यह  कहा  गया  है  कि  वह  इस  स्थानीय
 खरीद  को  नियमित  बनाने  के  लिए  कायंवाही
 प्रारम्भ  करे  झर  यह  सुनिश्चित  करे  कि  भविष्य
 में  विहित  प्रक्रिया  का  कड़ाई  से  पालन  किया
 जायेगा  |

 भारतोय  क्षत्र  में  द्वोप  समृह

 9020.  श्री  जगन्नाथ  राव  जोशी  :
 शनी  सूरण  मान  :

 श्री  रणजीत  सिह  :
 श्री  बृज  मूषण  लाल:
 थ्री  श्टल  बिहारी  बाजपेयी  :

 क्या  गुह-कांय  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारतीय  राज्य  क्षेत्र  के  भ्राघीन  प्रत्येक
 द्वीप  के  नाम  क्या  हैं  ;

 (ख)  उनका  कुल  क्षेत्र फल  और  जन  संख्या
 कितनी  है  ;

 (ग)  प्रत्येक  द्वीप  में  पृथक-पृथक  माध्यमिक
 झौर  उच्चतर  माध्यमिक  स्कूलों  तथा  विदव-
 विद्यालयों  को  संख्या  कितनी  है  ;
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 (घ)  इन  द्वीपों  में  किन-किन  स्थानों  में
 न्यायालयों  भ्रस्पतालों  और  डाकघरों  की  ब्यवस्था
 है  ;  भोर

 (ड)  वहां  पर  भ्ार्थिक  विकास  कार्यक्रम
 का  स्वरूप  क्या  है  और  उसके  क्‍या  परिणाम
 निकले  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रो  (भी  विद्या
 चररा  शुक्ल)  :  (क)  तथा  (ख).  9  भ्गस्त,  968
 को  दिये  गये  लोक  सभा  के  श्रतारांकित  प्रदान
 संख्या  3433  के  भाग  (क)  के  उत्तर  की  शोर
 ध्यान  आकर्षित  किया  जाता  है।

 (ग)  तथा  (घ).  जैसा  कि  विवरण  में  दिया
 गया  है  जो  सभा  पटल  पर  रखा  गया  है।
 [पुस्तकालय  में  रखा  गया  ।  देखिये  संख्या
 LT-1068/69| |  महाराष्ट्र  सरकार  से  सूचना  की
 प्रतीक्षा  है  तथा  प्राप्त  होने  पर  सदन  के  सभा-
 पटल  पर  रख  दी  जायगी  ।

 (ड)  सम्बन्धित  राज्यों  तथा  संघ  शासित
 क्षेत्रों  की  विकास  योजनग्ों  में  इन  द्वीप॑  समूहों
 की  मांगों  पर  ध्यान  रखा  जाता  है  और  उप-
 लब्ध  साधनों  के  भ्रन्दर  पर्याप्त  विकास  सुनिष्िचत
 किया  जाता  है।

 जम्मू  तथा  कश्मीर  सरकार  द्वारा  भारतोय
 प्रशासनिक  सेवा  के  लिये  नामांकन

 9021.  श्री  सूरज  मान  :
 भी  जगन्नाथ  राव  जोशी  :
 शो  रणजीत  सिह  :
 शी  बृज  सूषण  लाल  :
 करी  झटल  बिहारी  वाजपेयी  :

 क्य  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  जम्मू  तथा  काइमीर  में  भारतीय  प्रशास-
 निक  सेवा  में  नियुक्त  किये  भ्रधिकारियों  में  उस
 अधिकारी  का  नाम  क्या  है  जो  काश्मीर  षड्यन्त्र
 के  मामले  में  अन्तग्रेस्त  था  शौर  उस  समय  उसके
 विरुद्ध  क्या  भ्रारोप  लगाये  गये  थे  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी  विद्या
 चरणण  शक्ल)  :  उन  अभ्रधिकारी  का  नाम  श्री

 मोहम्मद  अमीन  है।  उनके  विरुद्ध  यह  झारोप



 93  Written  Answers

 था  कि  वह  काइमीर  षड्यंत्र  के  मामले  में  भ्रन्य
 अभियुक्तों  के  साथ  शामिल  थे।  बाद  में  मामला
 वापस  ले  लिया  गया  था  और  वह  अधिकारी
 सभी  आरोपों  से,  जो  उसके  विरुद्ध  लगाए  गये

 मुक्त  कर  दिये  गये  ।

 बनारस  हिन्दू  विश्वविद्यालय  की  घटनाझों  के
 सम्बन्ध  में  गिरफ्तारी

 9022.  श्रो  जगन्नाथ  राव  जोशी  :
 श्री  सूरज  मान:
 क्री  रामगोपाल  शालवाले  :
 श्री  रणजीत  सिंह  :
 श्री  बज  मूषणण  लाल  :
 ी  झटल  बिहारी  बाजपेयो  :

 क्‍या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  गत  नवम्बर  और  दिसम्बर  में  बनारस

 हिन्दू  बिश्वविद्यालय  में  हुई  घटनाझों  के  सम्बन्ध
 में  गिरफ्तार  किये  गये  व्यक्तियों  के  नाम  कया  हैं
 उनके  विरुद्ध  क्या  आरोप  हैं  और  वे  किन-किन
 संगठनों  से  सम्बन्धित  हैं  ?

 गह-कार्य  संत्रालय  में  राज्य  मंत्री  दभ्नो  विद्या
 खररण  शक्ल)  :  राज्य  सरकार  से  प्राप्त  सूचना
 के  आधार  पर  एक  विवरण  सदन  के  सभा  पटल
 पर  रखा  जाता  है।  [प्रुस्तकालय  में  रखा  गया  |

 देखिये  संख्या  LT  1069/69]  ny

 Primary  Education  Commission

 9023.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 ch
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  to  (c).  Yes,  Sir  ;  the
 All  India  Organisation  of  the  teachers  of
 Primary  Schools  has  demanded  the  appoint-
 ment  of  primary  Education  Commission,  but
 it  is  not  considered  advisable  to  do  so  for
 verious  reasons,  including  the  following  :—

 (i)  School  Education,  including  Primary
 Education,  is  a  State  subject  and
 it  is  for  the  State  Governments  to
 appoint  such  a  commission,  if  they
 think  it  necessary.

 (ii)  Under  Article  7(3)(c)  of  the
 Constitution,  Primary  Teachers  are
 not  eligible  for  the  right  of  vote  in
 the  teachers’  Constituencies.

 (iii)  The  appointment  of  such  a  com-
 mission  would  raise  expectations
 without  corresponding  arrangements
 to  find  the  funds  for  implementing
 the  recommendations,  which  might
 be  made  by  it.

 (iv)  The  Kothari  Commission  has
 recently  made  a  comprehensive  study
 of  all  the  various  problems  of
 education  including  that  of  primary
 education.  The  appointment  of  a
 fresh  commission  for  problems  of
 primary  education  is,  therefore,  not
 considered  to  be  necessary.

 Revision  of  Grades  and  Allowances  of  Punjab
 Haryana  and  U.  T.  of  Chandigarh

 Government  Employees

 9024.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  grades
 and  allo  of  the  Government  employees (a)  whether  the  Primary  School  tea

 submitted  a  memorandum  to  Government
 d  ding  the  appoint:  of  a  Primary
 Education  Commission  for  rasing  their  grades
 and  allowances  and  for  conferment  of  voting
 rights  to  Primary  teachers  in  the  Council
 elections  of  State  Legislative  Councils  from
 Teachers’  Constituencies  ;

 (b)  the  reaction  of  Government  to  the
 above  demands  ;  and

 (c)  whether  any  action  has  been  taken  by
 Government  in  this  behalf  ?

 of  Punjab  and  Haryana  have  been  revised
 from  time  to  time  ever  since  the  recorganisa-
 tion  of  Punjab  in  966  ;

 (b)  whether  it  isa  fact  that  there  was
 automatic  application  of  the  revised  grades
 and  allowances  to  the  employees  of  the  Union
 Territory  of  Chandigarh  ;

 (c)  whether  ‘the  practice  of  automatic
 application  has  been  discontinued  for  some
 time  ;  and

 (9)  if  my  the  reagons  therefor  ;
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 Yes,  Sir.

 (d)  The  pay  scales  and  allowances  of
 employees  of  Union  Territories  of  Himachal
 Pradesh,  Chandigarh,  Manipur  Tripura  and
 Pondicherry  were  patterned  on  the  pay  scales
 and  allowances  obtaining  in  a_  specified
 adjoining  State.  However,  it  was  felt  that
 while  the  revision  of  pay  scales  and  allow-
 ances  of  the  employees  of  these  U.Ts.  should
 continue  to  be  on  this  basis,  the  pay  scales
 and  allowances  of  the  employees  of  these
 U.Ts  should  not  exceed  the  pay  scales  and
 allowances  of  the  employees  of  similar
 categories  under  the  Central  Government.
 As  such  now  each  case  of  revision  of  pay
 scales  and  allowances  is  examined  on  merit.

 Marder  of  Station  Master  and  Waterman
 at  Jaitu  Railway  Station  in  Punjab

 9025.  SHRI  SHRI  CHAND  GOYAL  !
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  Naxal-
 ites  have  murdered  the  Station  Master  and
 the  Waterman  at  Jaitu  Railway  Station  in
 Punjab  ;

 (b)  whether  the
 traced  ;  and

 (c)  the  estimated  number  of  the  Naxalites
 in  Punjab  and  their  activities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).
 According  to  information  received  from  the
 State  Government  ‘the  Station  Master  and  a
 waterman  at  railway  station  Bukainwala  (not
 Jaitu  railway  station)  in  Ferozepur  District
 were  murdered  by  dacoits  on  24th  December,
 1968.  The  extremists  are  not  involved  in
 the  murder.  The  culprits  have  not  been
 arrested  so  far.

 culprits  have  been

 (c)  According  to  information  of  the
 State  Government  there  are  about  50  extre-
 mists  in  Punjab.  They  have  come  to  notice
 for  distributing  Maoist  literature  and  have
 been  involved  in  two  incidents  of  violence.
 Cases  have  been  registered  in  respect  of
 these  incidents  and  are  being  investigated
 eecording  to  law,
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 Promulgation  of  Section  44  in  Chandigarh

 9026.  SHRI  SHRI  CHAND  GOYAL  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  Section  44
 of  Cr.  P.  C.  banning  public  meetings  has
 again  been  promulgated  in  Chandigarh  ;

 (0)  wWhgther  it  is  a  fact  that  such  a  ban
 exists  in  Chandigarh  almost  all  the  year
 round  ;  and

 (c)  whether  there  is  any  serious  situation
 existing  in  Chandigarh  to  justify  the  ban  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (c).
 Prohibitory  orders  under  Section  44  Cr.  PC.
 remained  in  force  in  certain  sectors  of
 Chandigarh  township  for  a  total  period  of
 233  days  in  the  year  ‘1968.  These  orders  are
 enforced  when  breach  of  peace  is  apprehended
 on  account  of  agitations  etc.,  and  care  is
 taken  to  ensure  that  the  orders  are  in  force
 only  in  those  areas  where  the  trouble  is
 anticipated  ;  the  other  areas  are  kept  out  of
 the  operation  of  the  orders.  There  is  no
 serious  situation  in  Chandigarh  at  present
 and  no  orders  under  Section  44  Cr.  P.C.
 are  in  force  there.

 Crimes  in  Laccadives

 9027.  SHRI  P.M,  SAYEED:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  number  of  criminal  cases  regis-
 tered  and  investigated  Island-wise  in  Laccad-
 ives  during  the  last  three  years  ;

 (b)  the  number  out  of  them  that  ended
 in  conviction  ;  and

 (c)  the  nature  of  offences  in  all  the  cases
 registered  and  investigated  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  Seg  No.  LT-
 1070/69).

 Recruitment  of  Sub-Inspectors  of  Police
 in  Laccadives

 9028,  SHRI  P.M.  SAYEED:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  Government  have  प्,
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 consideration  a  proposal  for  making  direct
 recruitment  of  qualified  Islanders  in  Lacca-
 dives  to  the  cadre  of  Sub-Inspectors  of  Police
 instead  of  bringing  them  from  Kerala  ;

 (b)  whether  it  is  a  fact  that  a  pass  in
 predegree  examination  is  not  considered
 sufficient  academic  qualification  for  the
 selection  of  Sub-Inspectors  in  case  of  the
 Islanders  belonging  to  the  Scheduled  Tribes  ;
 and

 (c)  if  so,  the  reason  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.  In  accordance  with  the  recruitment  rules
 the  posts  of  Sub-Inspectors  of  Police  are  to
 be  filled  by  deputation  from  adjacent  states
 or  by  promotion  of  Head  Constables  of  the
 Laccadives  Administration.  If  these  methods
 fail,  direct  recruitment  is  to  be  made.  So  far
 there  has  been  no  occasion  to  resort  to  direct
 recruitment  of  Sub-Inspectors  of  Police.

 (b)  and  (c).  The  academic  qualification
 prescribed  for  direct  recruitment  to  the  posts
 of  Sub-Inspectors  of  Police  is  a  Bachelor’s
 degeres  in  Arts,  Science  or  Commerce  from
 a  recognised  University.  Under  the  existing
 orders  of  the  Government  of  India.  for
 direct  recruitment,  no  relaxation  of  academic
 qualifications  is  permissible  in  the  case  of
 Scheduled  Caste/Tribe  candidates.

 National  Research  Development  Corporation
 of  India

 9029.  SHRI  PREM  CHAND  VERMA;
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  National  Research
 Development  Corporation  of  India  has  proper
 rules  for  staff  recruitment  (for  jobs  carrying
 more  than  Rs.  500  p.m.)  for  purchase,
 contracts  and  sales  ;

 (b)  if  so,  the  details  of  these  rules  ;  and
 (c)  if  not,  whether  there  is  any  proposal

 to  draft  these  rules  and,  if  so,  when  ?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  V.K.  R.  V.
 RAO)  :  (a)  and  (b).  No  rules.  as  such,  have
 been  framed  but  the  procedure  followed  by
 the  National  Research  Development  Corpora
 tion  of  India  in  regard  to  recruitment  of
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 staff,  purchases,  contracts  and  sales  is  given
 below  :

 (i)  Recruitment  of  Staff:  Posts  carry-
 ing  a  basic  salary  of  more  than
 Rs.  500/-p.m.  are  advertised  and
 also  notified  to  the  Employment
 Exchange.  The  Directors  on  the
 Board  of  Directors  of  National
 Research  Development  Corporation
 and  prominent  industrialists  are  also
 requested  to  suggest  suitable  names.
 Selections  for  posts  whose  maximum
 pay  exceeds  Rs.  575/-  p.m.  are  made
 on  the  recommendations  of  a  Selec-
 tion  Committee  constituted  for  the
 purpose  by  the  Board  of  Directors.
 For  posts  for  which  the  maximum
 pay  is  below  Rs.  575/-  p.m.,  selec-
 tions  are  made  by  the  Executive
 Director.  As  for  posts  whose  maxi-
 mum  pay  is  more  than  Rs.  -2000/-"
 P.m.,  appointments  are  made  with
 the  prior  approval  of  the  President
 of  India.
 Purchases  :  All  purchases  are  made
 according  to  the  procedure  usually
 adopted  by  Government  depart-
 ments  and  after  obtaining  quotations
 and  tenders.  Generally  the  lowest
 quotations  and  tenders  are  accepted.
 Where,  however,  a  higher  tender  is
 accepted.  the  reasons  for  ignoring
 the  lower  quotations  are  recorded
 by  the  purchasing  authority  i.e.  the
 Executive  Director/Secretary.
 Contracts:  N.R.  D.C.  has.  not
 entered  into  any  contract  so  far.
 Sales:  Sales  are  effected  through
 selling  agents  on  commission  basis.
 The  prices  of  the  products  are  fixed
 by  the  Corporation,

 (c)  There  is  no  such  proposal.

 (ii)

 (iii)

 (iv)

 National  Research  Development  Corporation of  India
 9030.  SHRI  PREM  CHAND  VERMA;

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  at  any  time  a  general  assess-
 ment  of  the  working  of  the  National
 Research  Development  Corporation  of  India
 has  been  made  ;

 (b)  if  so,  the  result  thereof  ;  and
 (c)  if  not,  whether  Government  propose

 securing  the  services  of  pny  expert  iq  order |
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 to  find.  out  the  drawbacks  and  to  bring  about
 improvement  in  its  working  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  ८.  R.  ५.
 RAO):  (a)  and  (b).  The  Government  has
 not  made  any  general  assessment  of  the
 working  of  the  National  Research  Develop-
 ment  Corporation.  The  Board  of  Directors
 of  the  Corporation,  in  pursuance  of  a  resolu-
 tion  passed  at  the  General  Body  Meeting
 held  on  31-12-1966.  reviewed  in  1967,  the
 working  of  the  Corporation  with  a  view  to
 making  it  a  more  effective  instrument  of
 research  and  development  and  made  the
 following  recommendations  :

 (i)  For  professional  assessment  National
 Research  Development  Corporation
 may  constitute  Technical  Advisory
 Committees  in  specific  fields  and
 Tegion-wise  :

 (ii)  Market  Survey  reports  or  Project
 reports  may  be  prepared  in  parti-
 cular  cases  by  NRDC  or  by  some
 competent  authority  ;

 (iii)  Preference  may  be  given  to  the
 issue  of  non-exclusive  licences  ;

 (iv)  NRDC  should  put  up  pilot  plants
 at  its  own  cost  or  in  collaboration
 with  industry  to  take  up  the  process
 from  the  laboratory  stage.  This
 should  be  done  after  the  techno-
 economic  feasibility  is  assessed  ;

 (v)  NRDC  should  provide  risk  capital  ;
 (vi)  In  suitable  cases  NRDC  may  consi-

 der  compensating  entreprenuers
 against  losses  suffered  by  them  ;

 (vii)  NRDC  should  lay  emphasis  on
 giving  more  publicity  to  the  proces-
 ses  developed  in  National  Labora-
 tories  and  its  activities  ;

 (viii)  Executive  Director  may  be  recruited
 at  the  earliest.

 (c)  No,  Sir.

 एक  फ्रासीसी  राष्ट्रोक  की  गिरफ्तारी

 9031.  श्री  मारत  सिह  चोहान  :
 शी  हुकम  शन्द  कछवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  जनवरी,  969  में
 में  एक  फ्रांसीसो  राष्ट्रिक  को  उस  समय  गिरफ्तार
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 किया  गया  था  जब  बह  हुसैनीवाला  के  मार्ग  से
 पाकिस्तानी  क्षेत्र  से  भारत  के  क्षेत्र  में  दाखिल
 हो  रहा  था;  और

 (ख)  यदि  हां,  तो  सरकार  ने  उसके  विरुद्ध
 क्या  कार्यवाही  की  है  ?

 गृहं-कार्य  सन्‍्त्रालय  में  राज्य  संत्री  (श्री
 दिल्याचरख  शुक्ल )  :  (क)  और  (ख).  एक
 फ्रॉँसीसी  राष्ट्रिक  मिस्टर  डेस्को  जीन  लुइस  को
 30-12-1968  को  हुसनीवाला  सीमा  पर  गिर-
 फ्तार  किया  गया  क्‍योंकि  उसके  पास  डेढ़  किलो-
 ग्राम  निषिद्ध  चरस  पाया  गया  t  उस  पर  मुकदमा
 चलाया  गया,  सिद्धदोष  किया  गया  और  न्याया-
 लय  के  उठने  तक  के  कारावास  की  सजा  दी
 गई  झौर  300  रुपये  का  जुर्माना  या  उसके  न
 देने  पर  साठ  दिन  की  कड़ी  कैद  दी  गई।  उसने
 जुरमाना  दे  दिया  शौर  6-2-1969  को  उसे
 पाकिस्तान  वापस  भेज  दिया  गया  t

 पॉकिस्तानियों  द्वारा  पशुधों  को  चोरी

 9032.  श्रो  भारत  सिह  चोहान  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  प्रूह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  राज्य  सरकारों  शौर  केन्द्रीय  सरकार
 के श्रपने  स्रोतों  की  जानकारी  के  भ्रनुसार  गत
 तीन  वर्षों  में  पश्चिम  बंगाल,  पंजाब,  जम्मू  तथा
 काइमीर  और.  राजस्थान  के  सीमा  क्षेत्रों  में
 पाकिस्तानी  कितने  पशु  भगाकर  श्रथवा  चोरी
 करके  ले  गये;  भौर

 ख)  ऐसी  घटनाओं  को  रोकने  के  लिए
 क्या  कायंवाही  की  जा  रही  है  ?

 पृह-काये  सन्त्रालय  में  राज्य  मंत्रों  (भो
 विद्याथरण  शुक्ल )  :  (क)  पश्चिम  बंगाल,
 पंजाब,  जम्मू  व  काइमीर  तथा  राजस्थान  सरकारों
 से  प्राप्त  सूचना  के  भ्रनुसार,  जनवरी  966  से
 3]  दिसम्बर,  968  तक  की  भ्रवधि  के  दोरान
 पाकिस्तानियों  द्वारा  हांक  कर  भ्रथवा  चुराकर
 ले  जाये  गये  ढोरों  की  संख्या  15,583  है।  सीमा

 बाहरी  चौकियों  द्वारा  दर्ज  किग्रे  गये  मामत्रों  के
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 झाधार  पर  सीमा  सुरक्षा  दल  द्वारा  इसी  श्रवधि
 के  लिये  दी  गई  संख्या  5,328  है  ।  इसमें  राज़्य
 पुलिस  को  सूचित  किये  गये  सब  मामले  सम्मिलित
 नहीं  हैं  ।

 (ख)  सीमा  सुरक्षा  दल  द्वारा  नियमित
 तथा  कड़ी  गइत  लगाई  जा  रही  है

 केन्द्रीय  सरकार  के  विभागों  हारा  चलाई  जा

 रही  कंटोने

 9033.  शी  मारत  सिंह  चोहान  :
 श्री  हुकम  चन्द  कछवाय  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  विभागों  द्वारा
 चलाई  जा  रही  कैंटीनों  की  संख्या  कितनी
 है;

 (ख)  उनमें  कार्य  कर  रहे  कर्मचारियों  की
 संख्या  कितनी  है;  और

 (ग)  उनके  कर्मचारियों  के  वेतनमान  क्‍या
 हैं  ?

 गृह-कार्य  अन्त्रालय  में  उप  भसनन्‍्त्रो  (भो
 के०  एस०  रामास्वासी )

 )  इन  भांकड़ों  में  दिल्ली  से
 (क)  4I8  |  बाहर  स्थित  प्रतिरक्षा
 (ख)  2,749  |  स्थापनाओं  की  कैंटीनें

 /  सम्मिलित  नहीं  हैं

 (ग)  (९  कंडी नें  कमंचारियों  के  वेतनमान
 तथा

 (4)  कैंटीन  कमंचारियों  को  विभिन्‍न
 श्रेणियों  को ग्राह्म  वेतन  के
 अलावा  नकद  शौर  माल  के
 रूप  में  लाभ

 बताने  वाले  विवरण  सदन  के  सभा  पटल
 पर  रखे  जाते  है।  [पुस्तकालय  में  गरखा  गया
 देखिये  संख्या  LT-07i/69]

 VAISAKHA  ‘1891  (SAKA)  Written  Answerg  02

 इ  डियन  एयरलाइस  के  विमानों  में  ले  जाये
 गये  यात्री

 9034.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 पर्यटन  तथा  प्रसेनिक  उड्डयन  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  वित्तीय  वर्ष  i967-68  के  दौरान

 इंडियन  एयरलाइंस  द्वारा  कुल  कितने  यात्री  ले
 जाये  गये;  झौर

 (ख)  उनमें  विदेशी  राष्ट्रिकों  की  संख्या
 कितनी  थी  ?

 पर्यटन  तथा  सेनिक  उड्डयन  मन्त्री  (डा०
 करा  सिह)  :  (क)  1,657,671.

 (ख)  यह  सूचना  उपलब्ध  नहीं  है,  क्योंकि
 इंडियन  एयरलाइन्स  इस  रीति  से  रिकार्ड  नहीं
 रखते  |

 विद्रोहो  नागाधों  मिजाधों  द्वारा  भात्म-समपर्ण

 9035.  श्री  हुकम  चन्द  कछवाय  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  जुलाई,  झगस्त  सितम्बर  शौर

 अक्तूबर,  968  में  कितने  विद्रोही  मिजोश्रों  भौर
 नागाश्रों  ने  भारतोय  सुरक्षा  सेना  शोर  राज्य
 सरकार  ने  अ्रधिकारियों  के  समक्ष  आत्म-समपरां
 किया  श्रौर

 (ख)  सरकार  ने  उनके  विरुद्ध  क्‍या  कार्य-
 कीहै ?

 गृह-कार्य  सन्त्रालय  में  राज्य  मन्त्री  थो
 विद्याचरण  शुक्ल)  (क)  इस  ग्रवधि  में  आत्म-

 समपर्णं.  करने  वाले  मिजो  तथा  नागापझ्नों  की
 संख्या  इस  प्रकार  है

 साह  सीजो  नागा

 जुलाई,  968  6  5
 अगस्त,  968  पर  0
 सितम्बर,  968  782  35

 अक्तूबर,  ‘1968  65  83

 जोड़  420  43
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 (@)  25  अप्रैल,  l968  को  लोक  सभा  में
 भताराँकित  प्रदन  संख्या  7632  के  भाग  (ड)  के
 दिये  गये  उत्त  र  की  ओर  ध्यान  भ्राकषित  किया
 जाता  है  V

 Delay  by  U.P.S.C.  in  Tendering  Advice

 9036.  SHRI  SHASHI  BHUSHAN  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleosed  to  state  :

 (a)  whether  it  is  a  fact  that  a  large  num-
 ber  of  cases  referred  to  the  Union  Public
 Service  Commission  are  unduly  delayed  by
 the  Commission  in  tendering  advice  ;  and

 (b)  if  so,  the  steps  Government  are
 Proposing  to  take  to  avoid  such  delays  by
 the  Commission  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  In  the  large  bulk  of  cases  referred  to
 U.P.S.C.  for  advice  there  is  no  undue  delay
 on  their  part  in  conveying  their  advice.  There
 are,  however,  a  number  of  cases  in  which  the
 Commission  could  not  communicate  their
 advice  expeditiously  largely  on  account  of
 non-receipt  of  complete  documents/particulars
 in  the  first  instance,  lack  of  advance  planning
 in  the  matter  of  recruitment,  etc.  The
 Commission  are  constantly  reviewing  their
 organisation  and  methods  of  work  so  as  to
 ensure  speedy  disposal  of  case.

 All  Paid  to  Dependants  of  Ist
 ‘Freedom  Struggle

 wn
 /

 SHRI  GEORGE  FERNANDES  :
 SHRI  B.  K.  DAS-

 CHOWDHURY  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  the  names  of  the  dependants  of  the

 Mutiny  veterans  who  continue  to  get  com-
 passionate  allowance  from  the  Government
 of  India  ;

 (b)  the  amount  of  allowance  paid  to
 each  of  them  ;  and

 (c)  the  basis  on  which  the  allowance  is
 paid  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (७)  to  (c).

 -In  co  moration  of  the  tenary  of  the
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 freedom  struggle  of  857  which  was  celebrat-
 ed  in  August  1957,  the  Government  of  India
 sanctioned  certain  monthly  allowances  for
 life  or  till  marriage  to  the  descendants  of
 persons  who  played  an  important  part  in  the
 freedom  struggle.  A  statement  showing  the
 particulars  of  the  grantees  is  laid  on  the
 Table  of  the  House.  [Piaced  In  Library,  See
 No.  LT—072/69]. Pe

 Payment  of  Assigned  Taxes  to  D.M.C.

 9038.  SHRI  YAJNA  DATT  SHARMA:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  isa  fact  that  the  Mayor
 of  the  Delhi  Municipal  Corporation  has
 sought  his  assistance  in  settling  Municipal
 claims  pertaining  to  the  assigned  taxes  like
 entertainment  tax  and  motor  vehicles  tax  ;
 and

 (b)  if  so,  the  type  of  help  rendered  in
 the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).
 The  Mayor  had  written  about  the  arrears  of
 some  assigned  taxes  and  had  suggested  that
 the  provision  in  the  Revised  Estimates  in  a
 year  should  take  into  account  the  realisations
 of  the  taxes  of  a  particular  year  in  the  same
 year  as  approximately  as  possible.  Instruc-
 tions  have  been  issued  so  that  the  final  pay-
 ment  in  a  year  will  take  note  of  both  the
 trend  of  collections  as  reflected  in  the  Revised
 Estimates  as  well  as  adjustment  of  the  pay-
 ment  made  in  the  previous  year  with  refer-
 ence  to  the  actual,  for  that  year.  Arrears  of
 Motor  Vehicles  Tax  were  paid  during  the
 last  financial  year.

 Exchange  of  Delegations  of  Scientists/
 Journalists/Authors/Medical  Men  with

 U.S.S.R.-

 9039.  SHRI  B.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  any  agreement  has  been
 signed  between  the  U.S.S.R.  and  India
 recently  for  the  exchange  of  delegations  of
 Scientists,  Journalists,  Authors  and  Medical
 men  ;  and

 (b)  if  so,  the  broad  outlines  of  the  agree-
 ment  signed  ?
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 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.R.
 V.  RAO):  (a)  and  (b).  No,  Sir.  The  last
 Indo-Soviet  Cultural  Exchange  Programme
 for  1968-69  was  signed  in  May,  1968,  which
 expired  on  31-3-1969.  However,  a  fresh
 programme  for  969-7i  is  under  negotiation
 and  is  likely  to  be  finalized  soon.

 Disparities  in  Salaries  in  Laccadives

 9040.  SHRI  P.  M.  SAYEED  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  there  is
 disparity  in  Salaries  of  Amins  and  Karanis
 in  Laccadives,  through  their  status  and  func-
 tions  are  the  same  under  the  existing  regula-
 tion  ;

 (b)  if  so,  the  reasons  therefor  ;  and
 (c)  the  steps  Government  propose  to  take

 to  remove  such  discrimination  and  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 The  scales  of  pay  attached  to  the  posts  of
 Amins  and  Karanis  in  the  Laccadive  Admi-
 nistration  are  Rs.  80-1-85-2-95  and  Rs.
 75--85-EB-2-89  respectively.  The  duties  of
 Amins  and  Karanis  are  not  exactly  identical
 inasmuch  as  Karanis  have  not  so  far  been
 entrusted  with  the  functions  of  Amins  under
 the  L.M.A.  Land  R  and
 Tenancy  Regulation,  1965.  A  proposal  to
 this  effect  is,  however,  under  consideration
 and  the  question  of  removing  the  disparity
 between  the  functions  and  salaries  of  the  two
 categories  of  officials  is  under  examination.

 Island:

 गरफतन्त्र  दिवस  परेड  969

 904l.  श्री  हुकम  चन्द  कछवाय  :  क्‍या
 शह-कार्थ  मन्त्री  यह  वताने  की  कृपा  करेंगे  कि:

 (क)  26  जनवरी,  969  को  गरातन्त्र
 दिवस  परेड  के  भ्रवसर  पर  कितने  पुलिस  अधि-
 कारी  तथा  जवानों  की  सेवा  का  उपयोग  किया
 गया  था;

 (ख)  पुलिस  के  जवानों  के  अतिरिक्त  होम
 गार्ड  के  कितने  जवानों  को  शांति  तथा  व्यवस्था
 बनाये  रखने  के  लिये  लेगाया  गया  था;  शौर

 ca
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 (ग)  कितने  प्राथमिक
 बनाये  गये  थे  ?

 गृह  कार्य  मन्‍्त्रालय  सें  राज्य  मन्त्री  नो
 विद्याचरण  शुक्ल)  :  (क)  26  जनवरी  969
 को  गणतन्त्र  दिवस  की  परेड़  के  संबंध  में  दिल्ली

 पुलिस  के  Bi  राजपत्रित  और  80l]  झराजपत्रित
 स्तर  के  अ्रधिकारियी  का  एक  बल  नियत  किया
 गया  था।

 (ख)  2263

 (ग)  सेन्ट  जोन  एम्बुलेन्स  ब्रिग्रेड  द्वारा
 Qi  और  विलिंगडन  और  सफ्दरजंग  हस्पताल
 द्वारा  एक-एक  प्रथम  चिकित्मा  केन्द्र  स्थापित
 किये  गये  |  इसके  ग्रतिरिक्त  सैनिक  चिकित्सा
 दलों  द्वारा  गण॒तन्त्र  दिवस  पेरेड  के  सिलसिले  में

 तम्बुओं  में  2  चिकित्सक  निरीक्षण  कक्ष  स्थापित
 करने  के  अतिरिक्त  4  प्रथम  चिक्रित्सा  केन्द्र
 स्थापित  किये  गये  थे  ।

 मध्य  प्रदेश  में  डाकुप्ों  के  भ्रातंक  का  मुकाबला
 करने  के  लिए  वायरलंस  सेटों  तथा  हथियारों  को

 सांग

 9042.  शनी  हुक्म  चन्द  कछवाय  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  को  कपा  .करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश
 सरकार ने  राज्य  में  ढाकुपों  के  आंतक  से  मुक्ति
 पाने  के  लिये  केन्द्रीय  सरकार  से  पाधुनिकतम
 वायरलैस  सेट  और  हथियार  मांगे  हैं;  और

 (ख)  यदि  हाँ,  तो  कितने  वायरलंस  सेट
 माँगे  गये  हैं  तथा  वे  कब  तक  सप्लाई  किये
 जायेंगे  ?

 सह-कार्य  अस्त्रालय  में  राज्य  झन्त्री  (थों
 विद्याचररणा  शुक्ल)  :  जी  नहीं,  श्रीमान्‌  ।

 (खत)  384  नहीं  खन्ता
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 9043.  श्री  राम  गोपाल  शालवाले  :  क्‍या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  यह  सच  है  कि  पंजाब  विधान
 सभा  ने  पंजाब  राजभाषा  प्रधिनियम  पारित
 या  है_  जिसके  प्रनुसार  हिन्दी  भाषा  भाषी
 अल्प  संख्यकों  को  वहाँ  कोई  भ्रधिकार  नहीं
 है;

 (ख)  क्‍या  यह  भी  सच  है  कि  यदि  वे  हिन्दी
 में  ग्रावेदन  पत्र  देते  हैं  तो  उन्हें  हिन्दी  में  उत्तर
 नहीं  दिया  जायेगा,  तथा  सारा  सरकारी  कार्य
 केवल  पंजाबी  में  किया  जायेगा;

 (ग)  क्‍या  यह  भी  सच  है  कि  सच्चर  सूत्र
 केवल  कागजों  तक  ही  रह  गया  है  भ्रौर  स्कूलों
 के  सिख  प्रधानाध्यापक  हिन्दी  को  जारी  नहीं
 रहने  देते  हैं;  भौर

 (घ)  यदि  हाँ,  तो  पंजाब  के  40  प्रतिशत

 हिन्दी  भाषा-भाषी  लोगों  के  सवेधानिक  भ्रधि-
 कारों  की  रक्षा  के  लिए  केन्द्रीय  सरकार  ने  क्‍या

 कार्यवाही  की  है  ?

 गृह-कार्य  सन्‍्त्रालय  में  राज्य  मन्त्री  (ओ
 विद्याचरण  शुक्ल)  :  (क)  दिसम्बर,  967  में

 पारित  पंजाब  राज  भाषा  भ्रधिनियम  के  अनुसार
 पंजाबी  उस  राज्य  को  राजभाषा  के  रूप  में

 झपनाई  गई  थी  ।

 (ख)  व्यक्तियों  से  विभिन्‍न  भाषाशों  में
 प्राप्त  पत्रों  के  उत्तर  राज्य  की  राजभाषा  में
 दिये  जाते  हैं।

 (ग)  जी  नहीं,  श्रीमान  |  सभी  स्कूलों  में

 हिन्दी  एक  भ्रनिवारयं  विषय  के  रूप  में  पढ़ाई
 जाती  है,  कुछ  स्कूलों  में  तीसरी  कक्षा  से  तथा
 धन्य  में  चौथी  कक्षा  से  ।

 (घ)  प्रदन  उपस्थित  नहीं  होता
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 Rights  of  Linguistic  Minorities  in
 Punjab

 9044.  SHRI  RAM  GOPAL  SHAL-
 WALE:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  then
 Home  Minister,  Shri  Gulzari  Lal  Nanda  hnd
 stated,  while  declaring  the  formation  of  the
 Punjabi  Suba  on  the  22nd  March,  1966,  that
 the  rights  of  linguistic  minorities  in  Punjab
 would  be  safeguarded  ;

 (b)  whether  it  is  also  a  fact  that  the
 rights  of  the  general  public  are  no  longer
 safe  in  view  of  the  removal  of  Hindi  from
 the  name-boards  of  Government  offices  and
 mile-stones  on  roads  in  that  state  ;  and

 (c)  if  so,  the  steps  taken  by  the  Central
 Government  to  fulfil  the  promise  made  to
 the  linguistic  minorities  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  ;  (a)  In  the
 Statement  made  by  the  then  Home  Minister
 on  2lIst  March,  1966,  in  .  ok  Sabha  it  was
 stated,  interalia  that  the  legitimate  rights
 and  interests  of  the  minorities  linguistic  and
 others  will  naturally  be  fully  safeguarded  in
 the  units.

 (b)  and  (c).  Punjabi  in  Gurmukhi  script
 is  the  sole  official  language  of  Punjab
 Government  and  is  being  used  for  all  official
 work.  The  State  Government  have,  however,
 decided  that  Hindi  shall  be  used  for  corres-
 pondence  with  the  Central  Government  and
 the  Hindi  speaking  States.  The  sign  boards
 in  Government  offices  which  were  previously
 mostly  in  English  have  been  replaced  by
 Punjabi.  On  roads  other  than  the  G.  T.
 Road,  distances  on  mile-stones  and  traffic
 signs  are  in  Punjabi.  This  cannot  be  said
 to  have  Ited  in  the  infri  of  rights
 of  the  general  public.  Moreover,  the  safe-
 guards  provided  for  linguistic  minorities

 under  the  Constitution  are  watched  by  the
 Commissioner  for  Linguistic  Minorities  who
 submits  annual  reports  relating  to  them  which
 are  placed  before  Parliament.  The  Punjab
 Government  have  also  designated  a  Senior
 Officer  as  Special  Officer  to  look  after  the
 implementation  of  safeguards  for  linguistic
 minorities.
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 Transport  and  Communication  Committee

 9045.  SHRI  CHENGALRAYA  NAIDU:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  !

 (a)  whether  it  is  a  fact  that  the  need  for
 intensifying  regional  co-operative  to  ensure
 the  rapid  economic  growth  of  Asia  and  the
 Far-East  was  emphasised  at  the  opening  of
 the  Transport  and  Communication  Committee
 of  ECAFE,  in  Bangkok  ;

 (b)  if  so,  the  decisions  arrived  at  in  the
 Conference  ;  and

 (c)  whether  India  also  attended  the
 Conference  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  Yes,  Sir.

 (b)  The  Committee  noted  that  the  con-
 cept  of  regional  co-operation  was  now  being
 fully  accepted  by  the  member  countries  of
 ECAFE  asa  basic  approach  for  achieving
 rapid  development  in  the  various  economic
 sectors.  The  Committee  accordingly  recom-
 mended  that  it  might  be  desirable  for  the
 ECAFE  to  designate  969  as  a_  year  for
 intensifying  regional  co-operation  so  that
 countries  might  gear  themselves  fully  to  the
 achie  of  the  set  for  the  second
 United  Nations  Development  Decade.  The
 Committee  also  felt  that  as  heavy  investments
 were  flowing  into  the  transport  sector  through
 the  various  National  Development  Plans,
 there  is  a  growing  need  for  closer  coopera-
 tion  between  countries  in  order  to  achieve  a
 proper  harmonisation  and  co-ordination  of
 the  region’s  international  transportation
 plans.

 The  Committee  further  stressed  the  im-
 portance  of  a  comprehensive  regional  trans-
 port  survey  and  the  need  for  undertaking  on
 29  priority  basis  special  feasibility  studies  of
 selected  projects.  Emphasising  the  impor-
 tance  of  multi-institution  support  for  imple-
 menting  such  survey  programmes  “the
 Committee  endorsed  the  view  that  as  many
 aid  giving  orga!  and  agencies  as
 possible  should  be  associated  under  these
 programmes.

 (¢)  Yes,  Siz.
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 मदिडा  में  जासूसों  की  गिरफ्तारी

 9046.  हुकम  न्य  कछवाय  :  कया  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फरवरी,  969
 में  भटिंडा  में  गिरफ्तार  किये  गये  कुछ  व्यक्तियों
 के  पास  से  कुछ  झरपत्तिजनक  कागजात  जिनमें
 भारत  के  विरुद्ध  की  जा  रही  जासूसी  के  पर्यात
 प्रमाण  थे,  पकड़े  गये  थे  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  गिरफ्तार
 किये  गये  व्यक्तियों  में  कुछ  महिलाएं  भी  थीं;
 और

 (ग)  कितने  व्यक्ति  गिरफ्तार  किये  गये,
 पकड़े  गये,  भ्रापत्तिजनक  कागजातों  का  व्यौरा
 क्या  है  तथा  सरकार  ने  इस  सम्बन्ध  में  क्‍या
 कार्यवाही  की  है  ?

 गृह  कार्य  सन्त्रालय  में  राज्य  मन्त्री  (शो
 विज्याचरण  शुक्ल)  :  (क)  जी  नहीं,  श्रीमान्‌  ny
 तथापि  श्राज  लोक  सभा  में  प्नतारांकित  प्रइन
 संख्या  9083  के  दिये  गये  उत्तर  की  श्रोर  ध्यान
 ग्राकषित  किया  जाता  है  |

 (ख)  भौर  (ग).  प्रशइन  नहीं  उठता  v

 Shifting  of  NEFA  Headquarters

 9047.  SHRI  K.  LAKKAPPA  :

 St

 'ASHPAL  SINGH  :
 S  VISHWA  NATH  PANDEY:

 HRI  GEORGE  FERNANDES  :
 SHRI  BAL  RAJ  MADHOK  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  appointed  a
 Committee  sometime  in  the  year  968  to  go
 into  the  question  of  shifting  the  NEFA
 Headquarters  from  Shillong  to  somewhere
 else  ;

 (b)  if  so,  whether  the  Committee  has
 since  submitted  its  report  to  Government  ;

 (c)  if  so,  the  recommendations  made
 therein  ;  and

 (d)  the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 YIDYA  CHARAN  SHUKLA)  ;  (०  to  a,
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 In  the  year  +1967,  the  Government  appointed
 a  Committee  of  Technical  experts  to  select  a
 suitable  site  for  the  new  Headquarters  of
 NEFA  Administration  within  NEFA.  The
 Committee  submitted  a  report  in  December
 967  and  suggested  three  possible  sites  for
 the  purpose,  viz.,  (i)  Ban’erdewa  in  Subansiri
 District  (NEFA),  (ii)  Likhabali  and  (iii)
 Basar  in  Siang  District.  The  site  at
 Likhabali  has  been  abandoned  as  it  falls
 within  the  territorial  jurisdiction  of  Assam
 State  and  does  not  apparently  meet  the
 requirements  of  a  site  within  NEFA.  The
 Gover!  it  have  been  the  com-
 parative  costs  of  developing  a  new  Headquar-
 ters  atthe  new  sites  at  Banderdewa  and
 Basar  in  consultation  with  the  Meterological
 Department  and  the  Geological  Survey  of
 India.  The  Geological  Survey  of  India
 considers  that  it  would  be  hazardous  to  go  in
 for  brick  type  permanent  construction  at  any
 of  these  places  as  they  both  fall  within  the
 severe  seismic  zone.  The  constructions  which
 will  be  most  suitable  in  this  area  is  now
 under  further  examination  in  consultation
 with  the  C.P.W.D.,  Central  Building

 "Research  Institute  and  other  organisations.
 The  final  selection  of  a  site  will,  however,
 depend  on  the  recommendations  of  the
 Agency  Level  Council  which  is  likely  to  be
 set  up  on  2nd  Oetober,  1969.

 Cases  forwarded  by  C.B.I.  for  Departmental
 Action

 9048.  SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  Central

 Bureau  of  Investigation  has  forwarded  4
 cases  to  the  Departments  concerned  during
 968  for  taking  departmental  action  against
 the  deliquent  Officers  on  charges  involving
 misconduct  and  corrupt  practices  ;

 (b)  if  so,  the  action  taken  against  them  ;
 (c)  the  total  number  of  cases  forwarded

 during  968  by  the  C.B.I.  to  the  departments
 concerned  ;  and

 (d)  in  how  many  cases  the  departments
 have  taken  action  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 YID¥YA  CHARAN  SHUKLA):  (a)  Yes,
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 Sir.  The  Special  Police  Establishment  Divi-
 sion  of  the  Central  Bureau  of  Investigation
 reported  14  cases  to  the  Departments  con-
 cerned  in  November,  968  for  taking  discip-
 linary  action  against  deliquent  officials.

 (b)  In  accordance  with  the  reports
 received  so  far,  3  out  of  the  4  cases  have
 ended  in  punishment  and  4]  cases  are  pend-
 ing  disposal.

 (c)  Busing  the  year  1968,  the  Special
 Police  Establishment  Division  of  the  Central
 Bureau  of  Investigation  reported  246  cases
 to  the  Departments  concerned  for  initiating
 disciplinary  proceedings.

 (d)  In  accordance  with  the  reports
 received  so  far,  85  cases  have  been  decided.
 Of  these  cases,  70  have  resulted  in  punish-
 ment  and  5  ended  in  exoneration.

 Meeting  of  Maharashtra  and  Mysore
 Chief  Ministers  Convened  to  resolve

 Border  Dispute

 9049.  SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  he  convened

 a  meeting  of  the  Maharashtra  and  Mysore
 Chief  Ministers  to  resolve  the  border  dispute
 which  has  caused  violent  disturbances  in
 Bombay  during  February,  4969  ;

 (b)  if  so,  the  outcome  of  the  talks  ;
 and

 (c)  what  steps  are  being  taken  by  the
 Centre  to  solve  this  dispute  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  Does  not  arise.
 (c)  Efforts  to  find  an  early  solution  to

 this  complex  and  delicate  issue  are  continu-
 ing.

 Theft  of  Vehicels  in  Delhi

 9050.  SHRI  B.  K.  DASCHOWDHURY  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  cars,  scooters  motor
 cycles  stolen  in  the  Union  Territory  of  Delhi
 during  the  year  4968  ;
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 (b)  the  number  of  vehicles  out  of  them
 since  recovered  ;

 (c)  the  number  of  arrests,  of  individuals
 or  gangs  made  separately  ;  and

 (d)  the  action  taken  against  these
 culprits  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).

 VAISAKHA  19,  1891  (SAKA)

 Number  of  vehicles

 Stolen  Recovered  80
 far

 Cars  238  225

 Scooters  191,  52
 Motor-cycles  54  42

 Cycles  2246  293

 (c)  and  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Library.  See
 No.  LT—073/69].

 Bridge  over  River  Jira

 9051.  SHRI  SRADHAKAR  SUPAKAR  :
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  the  road  bridge  over  the
 river  Jira  near  Bargarh  town  in  Orissa  on
 the  Calcutta-Bombay  National  Highway  is
 in  a  dilapidated  condition  ;  and

 (b)  if  so,  the  steps  taken  by  Government
 to  repair  it  or  build  another  bridge  over  the
 said  river  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  Yes,  Sir.

 (०)  An  estimate  amounting  to  Rs
 18,76,500/  for  the  construction  of  a  new
 bridge  over  the  river  Jira  to  replace  the  exist-
 ing  bridge  was  sanctioned  in  January  1969.
 The  agency  for  execution  of  the  work  is
 being  fixed  by  the  Orissa  State  Public  Works
 Department  who  have  fixed  the  target  period
 for  its  completion  as  20  months  from  the
 ate  of  commencement  of  the  work,
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 Re-employment  of  Central  Government
 Officers

 9052.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  the  number  of  Central  Government
 Officers  re-employed  for  the  first  time  during
 the  last  three  years  ;  and

 0)  the  number  of  retired  Central
 Government  officers  whose  re-employment
 had  been  extended  during  the  last  three
 years  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  S.  RAMASWAMY):  (a)  and  (b).  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as  soon  as
 possible.

 Text-Book  Committee  for  Urdu

 DR.  SUSHILA  NAYAR  :
 SHR]  K.  LAKKAPPA  ;
 SHRI  A.  SREEDHARAN  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question  No.  434
 on  the  29th  November;  968  regarding  Text-
 Books  Committee  for  Urdu  and  state  :

 (a)  whether  the  proposal  under  considera-
 tion  for  setting  up  a  Co-ordination  Com-
 Mittee  for  the  Production  of  University  level
 Books  in  Urdu  has  since  been  finalised  by
 Government  ;

 (b)  if  not,  the  reasons  forthe  delay  ;
 and

 (c)  the  time  by  which  the  Committee  is
 likely  to  be  constituted  and  by  what  time
 the  Committee  will  submit  its  report  to
 Government  ?

 9053.

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  दि  K.  R.
 दि  RAO):  (a)  to  (c).  The  earlier  proposal
 for  setting  up  a  Coordination  Committee
 under  the  Chairmanship  of  Shri  G.  M.  Sadiq
 has  been  dropped.  Instead,  Government
 has  decided  to  set  upa  Central  Board  for
 the  production  of  University  standard  books
 in  Urdu.  This  decision  has  been  taken  in
 pursuance  of  the  recommendation  of  the
 Conference  of  Bducation  Ministers  of  con-
 cerned  States  and  Vice-Chancellors  and
 Heads  of  Urdu  Departments  of  concerned
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 universities  which  met  in  New  Delhi  on  23rd
 April,  1969.

 Permits  for  Inter-State  Routes

 9054.  SHRI  JYOTIRMOY  BASU :  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  Government  propose  to  Cons-
 titute  benches  of  the  Inter-State  Road  Trans-
 port  Commission,  both  route-wise  and  area-
 wise,  to  deal  with  applications  for  grant  of
 permits  on  Inter-State  Routes  ;  and

 (b)  if  so,  the  details  of  the  said
 proposal  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH}:
 (a)  and  (०).  The  question  of  reconstituting
 and  strengthening  the  Inter-State  Transport
 Commission  with  additional  powers  is  under
 consideration.

 Facilitation  Procedures  at  Airport

 9055.  SHRI  JYOTIRMOY  BASU  :  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  a  team  of  the  International
 Air  Transport  Association  has  put  forward
 before  Government  a  number  of  proposals  to
 simplify  facilitation  procedure  at  Airports  ;

 (b)  if  so,  what  are  those  proposals  ;
 and

 (c)  the  stand  taken  by  Goverament
 thereon  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (a)  Yes,  Sir.  A  facilitation  team  of  Interna-
 tional  Air  Transport  Association  (IATA)  met
 the  Chairman  and  Members  of  the  High  Level
 Inter-Departmental  Committee  on  Facilitation
 on  6th  February  198.

 (b)  The  following  proposals  were  put
 forward  by  the  IATA  team  :

 (l)  Introduction  of  DDVP  system  of
 disinsectisation  of  aircraft.

 (2)  Integration  of  Health  and  Imanigra-
 tion  services.

 (3)  Channelling  of  arriving  passengers
 sO  as  to  enble  faster  clearance  of
 those  without  dutiable  artictes.

 (4)  Simplification  of  Health  Forms,
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 (5)  Abolition  of  the  system  of  issuing
 gate  passes  by  Customs  in  respect
 of  passengers’  baggage.

 (6)  Elimination  of  Passenger  Manifest.
 (7)  Duty  free  import  of  aircraft  con-

 tainers  and  ground  handling  equip-
 ment.

 (8)  Liberalisation  of  rules  relating  to
 +  @uty  free  liquor  allowed  to

 *  passengers.
 (c)  Most  of  the  above  suggestions  are

 included  in  the  Facilitation  Programme  for
 implementation  in  India,  if  found  feasible.
 The  existing  position  is  as  follows,  item-
 wise  :

 (dQ)  This  is  acceptable.
 (2)  This  would  be  examined  in  the

 context  of  impending  introduction
 of  Jumbo  Jets.

 (3)  This  has  been  accepted  in  principle.
 4  Simplification  of  the  form  for  per-

 sonal  declaration  of  Health  and
 origin  has  been  agreed  to.

 (5)  The  question  is  still  under  examina-
 tion.

 (6)  In  order  to  evaluate  the  feasibility
 of  elimination  of  passenger  manifest,
 an  experimental  elimination  for
 some  time,  has  been  agreed  to  in
 Trespect  of  incoming  flights.

 (7  This  is  under  examination.
 (8)  The  need  for  liberalising  the  quantity

 of  liquor  allowed  to  be  brought  by
 8  passenger  would  arise  only  if  the
 rules  on  the  subject  in  respect  of
 tourists  are  not  in  keeping  with  the
 general  practice  in  other  countries.
 On  this  basis,  no  case  of  liberalisa-
 tion  has  been  made  out.

 झिल्ला  में  परिवर्तन  झौर  युवा  पोढ़ो

 9056.  श्री  मोलह  प्रसाद  :  क्‍या  दिखा
 तथा  युवक  लेचा  मंत्री  यह  बताने  कौ  कृपा  करेंगे
 किः

 (क)  क्‍या  सरकार  का  ध्यान  देनिक
 समाचारपत्र  “माज  दिनांक  ll  फरवरी,  3969
 के  पृष्ठ  5  पर  “शिक्षा  में  परिवर्तन  तथा  युवा
 पीढ़ी”  'सीधेक  के  श्वम्तगंत  प्रकाशित  समाचार
 की  शौर  दिलाया  है  ;  पौर  4
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 (ख)  यदि  हां,  तो  इस  पर  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  Wo  के०
 झार०  वी०  राव)  :  (क)  जी  हां

 (ख)  विवरण  सभा  पटल  पर  रखा  गया

 है।  [पुस्तकालय  में  रखा  गग्मा  |  देश्षिये  संख्या
 LT—  1074/69]

 Demand  for  Change  of  Governors

 SHRI  B.  K.  DAS-
 CHOWDHURY  :

 SHRI  R.  BARUA  :
 SHRI  N.  R.  LASKAR  :
 SHRI  CHENGALRAYA

 NAIDU  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  the  policy  of  Government  in  regard

 ‘to  accepting  any  demand  by  State  Gevern-
 ments  for  change  of  Governors  ;

 (b)  whether  the  Chief  Ministers  are
 consulted  before  the  appointment  of  the
 Governors  ;  and

 (c)  the  names  of  the  States  which  have
 asked  the  Centre  for  the  change  of  Gover-
 Bors  ?

 9057.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Under
 the  Constitution  Governors  are  appointed’  by
 the  President  and  subject  to  the  President’s
 pleasures,  hold  office  for  a  period  of  five  years.
 The  Constitution  does  not  confer  any  right
 on  the  State  Governments  in  the  matter  of
 appointment  or  withdrawal  of  Governors.
 The  question  of  any  policy  being  adopted  by
 the  Central  Government  to  deal  with  demands
 made  by  the  State  Governments  for  change
 of  Governors,  therefore,  does  not  arise.

 (b)  As  an  extra-constitutional  convention
 the  Chief  Minister  of  the:  State-concerped  is
 informally  consulted  before  appointing  any
 individual  as  Governor  of  the  State.

 (०)  The  Government  of  West  Bengal  kad
 asked  for  the  change  of  Governor.  No
 other  State  Government  has  asked  for  the
 change  of  Governor.
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 Encounter  with  Rebel  Nagas  near
 Lamlong

 9058.  SHRI  BAL  RAJ  MADHOK  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  a  gang  of  Naga  hostiles
 equipped  with  automatic  weapons,  made  a
 surprise  attack  on  a  patrol  party  of  the
 Border  Security  Force  near  Lamlong  in  Teng-
 noupal  sub-division  of  Manipur  bordering
 Upper  Burma  on  the  i2th  January,  969  ;

 (b)  if  so,  the  details  of  the  incident  ;
 and

 (c)  the  steps  taken  in  the  matter  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (०.
 On  the  2th  January,  1969,  the  security
 forces  had  an  encounter  with  Naga  _hostiles
 near  Burma.  border  in  Tengnoupal  sub-divi-
 sion  of  Manipur.  There  was  an  exchange  of
 fire  and  the  hostiles  escaped  across  the  border.
 Two  guns  and  one  rifle  were  recovered  by  the
 security  forces.  Constant  vigilance  to  curb
 the  activity  of  the  hostiles  is  being  main-
 tained.

 परीक्षा  की  वर्तमान  पद्धति  में  परिवर्तन

 9659.  शी  ०  qo  दोक्षित  :  क्या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्या  उन्होंने  अपने  वक्‍तव्य  में  जैसा
 कि  1 मां,  969  के  दैनिक  “हिन्दुस्तान”  में

 प्रकाशित  ह्झा  है,  कक्षा्रों  मे ंउपस्थिति  सम्बन्धी

 पुराने  नियमों  धौर  परीक्षा  की  वर्तमान  प्रणाली
 में  परिवर्तन  करने  की  विद्याथियों  की  मांगों  का

 समर्थन  किया  था  और  यह  भी  कहा  था  कि
 वर्तमान  व्ययस्था  परिवर्तित  परिस्थितियों  में
 केवल  प्नुपयोगी  ही  नही  थी  बल्कि  शिक्षा  की
 दृष्टि  से  भी  भनुययुक्‍त  प्रतीत  होती  है  ;  और

 (ख)  इस  स्थिति  में  सुधार  करने  के  लिये

 सरकार  का  क्या  कार्यवाही  करने  का  विचार  है  ?

 शिक्षा  तथा-युवक  सेवा  मंत्री  (डा०  बो०
 के०  कार०:  बी०  राव)  :  (क)  |  मार्च,  969

 को  दिल्ली  विश्वविद्यालय  में,  परीक्षा  सुधार
 और  झनिवाय  उपस्थिति  पर  एक  संगोष्ठी  का
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 उदघाटन  करते  हुए  मैंने  इस  झाशय  का  सुझाव
 दिया  था  कि  स्नातकोत्तर  छात्रों  के  लिए  उप-
 स्थिति  संबंधी  जरूरतों  को  पूरा  करना  भावश्यक
 नहीं  है।  मेरी  दृष्टि  में,  उच्चतर  शिक्षा  की
 दक्षता  बढ़ाने  का  एक  उपयोगी  तरीका  वर्तमान

 प्रणाली  को  समाप्त  करना  है  ।  मैंने  वर्शमान
 परीक्षा  प्रणाली  में  सुधार  के  कुछ  उपाय  भी
 सुझाए  |

 (ख)  अनेक  झायोगों  भौर  समितियों  ने
 विश्वविद्यलय  स्तर  पर  परीक्षा  सुधार  के  संबंध
 में  सिफारिशें  की  हैं।  इनमें,  स्‍झ्रान्तरिक  परीक्षाझों
 पर  भ्रधिक  जोर  देना,  प्रदन  पत्रों  का सुधार  झर
 अंकन,  और  अन्तिम  वर्ष  के  भ्रन्त  में  होने  वाली
 एकाग्रता  से  बचाव  के  लिए  परीक्षाप्रों  का  भन्‍्त-
 रण  शामिल  है  |  विश्वविद्यालय  अनुदान  भायोग
 ने  परीक्षा  सुधार  के  विदेष  उपायों  को  लागू
 करने  के  काम  से  कुछ  चुने  हुए  विश्वविद्यालयों
 को  प्रोत्साहित  करने  के  लिए  हाल  ही  में  एक
 समिति  नियुक्त  की  है  !

 21-23  अप्रैल,  969  को  झायोजित  उप-
 कुलपतियों  के  हाल  के  सम्मेलन  में  परीक्षा  सुधार
 के  प्रइन  पर  भी  चर्चा  की  गई  थी  1  सम्मेलन  की
 सिफारिशें,  उनके  कार्यान्वियन  से  मुख्य  रूप  से
 संबंधित  सभी  विश्वविद्यालयों  में,  जल्दी  ही  परि-
 चालित  कर  दी  जायगी  ।

 लेक्चरों  में  छात्रों  की उपस्थिति  अनिवायं  हो
 कि  न  हो  इन  प्रश्न  के  संबंध  में  निएचय  करना
 विश्वविद्यालयों  का  काम  है।

 संघ  लोक  सेवा  प्रायोग  को  परीक्षाों  में  बेठने
 को  भ्रधिकतम  झायू  सीमा

 9060.  श्री  मोनू  प्रसाद  :
 शो  झोंकार  लाल  बेरवा  :

 क्या  गृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  संघ  लोक  सेवा
 आयोग  की  परीक्षाओरों  में  बैठने  के  इच्छुक  केम्द्रीय
 सरकारी  कर्मचारियों  की  भ्रधिकतम  झायु  सीमा
 35  व  है  ;
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 (a)  क्‍या  यह  भी  सच  है  कि  उच्च  परी-
 क्षात्रों  में  बैठने  के  इच्छुक  राज्य  सरकार  के  क्मे-
 चारियों  को  उक्त  सुविधा  नहीं  दी  गई  है  ;

 (ग)  यदि  हां,  तो  कया  सरकार  का  विचार
 उनको  भी  वही  सुविधाएं  देने  का  है  ;  भौर

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं  ?

 ,  गृह-कार्य  मन्त्रालय  में  राज्य  मंत्री  थ्यो
 विश्ार्थरण  शुक्ल)  :  (क)  संघ  लोक  सेवा
 झायोग  द्वारा  ली  जाने  वाली  प्रतियोगी  परी-
 क्षाप्रों  में  बैठने  क ेलियि  एक  समान  भआायु-सीमा
 लागू  नहीं  है।  तथापि  कुछ  परोक्षाप्रों  (जैसे
 झाशुलिपिकों  तथा  लिपिकों  के  ग्रेड  की  परीक्षा)
 के  नियमों  में  कुछ  शर्तों  के  रहते,  केन्द्रीय  सरकार
 के  कमंचारियों  की  कुछ  श्रेणियों  के  लिए  झायु
 में  35  बषे  तक  की  छूट  की  व्यवस्था  है  |

 (ख)  जी  हां,  श्रीमान्‌  ।

 (ग)  झभी  ऐसा  कोई  प्रस्ताव  घिचाराधीन
 नहीं  है  V

 (घ)  संघ  लोक  सेवा  भ्ायोग  द्वारा  ली
 जाने  वाली  विभिन्‍न  प्रतियोगी  परीक्षाभों  के
 नियमों  में  केन्द्रीय  सरकार  के  स॑-सामान्य  कमें-
 चारियों  के  लिए  भायु-छूट  की  व्यवस्था  नहीं

 है  ।  जहां  कहीं  भी  केन्द्रीय  सरकार  के  कर्मचारियों
 को  किसी  प्रतियोगी  परीक्षा  में  बैठने  के  लिए

 कुछ  भायु  छूट  दी  जाती  है  तो  वह  केन्द्रीय  कर्म-
 चारियों  की  कुछेक  निदिष्ट  श्रेणियों  तक  ही
 सीमित  रखी  जाती  है  तथा  सामान्य  रूप  में
 केन्द्रीय  सरकार  के  सभी  कर्मचारियों  को  नहीं
 दी  जाती  है।  इन  परिस्थितियों  में,  संघ  लोक
 सेवा  भायोग  द्वारा  ली  जाने  वाली  प्रतियोगी
 परीक्षा्ं  क ेलिए  राज्य  सरकारों  के  प्रधीन
 सेवारत  कर्मचारियों  को  झायु  छूट  देने  का  प्रदन
 नहीं  उठता  |

 झलोयद  मुस्लिम  विध्वविद्यालय  दवारा  झबित
 समि  का  वापस  बेला

 906l.  शी  दिव  कुसार  शास्त्री:  क्‍या
 शिक्षा  तथा  यूवक  सेवा  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  925  में  प्ली-
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 we  मुस्लिम  विश्वविद्यालय  ने  तहसील  कौल
 (भलीगढ़)  के  बरोला  जफ़राबाद  गांव  के
 किसानों  को  भूमि  अजित  की  थी  ।

 (सत्र)  क्‍या  यह  भी  सच  है  कि  यह  भूमि
 सीनेट  हाउम,  विश्वविद्यालय  पुस्तकालय  तक-
 नीकी  प्रशिक्षण  संस्था,  इंजीनियरी  कालेज  श्रादि
 के  निर्माण  के  लिये  श्रजित  की  गई  थी  किन्तु  इस

 भूमि  का  उपयोग  विश्वविद्यालय  के  कृषि  फ़ार्म
 के  लिये  किया  जा  रहा  है;  और

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 तथा  यह  भूमि  किसानों  को  वापस  न॒  दिये  जाने
 के  क्‍या  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  मन्त्री  (डा०  बी०
 के०  झार०  थी०  ाव) :  (क)  द्रौर  (ख).
 भारत  के  लिए  सेक्रेटरी  ऑफ  स्टेट  तथा
 झलीगढ़  मुस्लिम  विद्वविद्यालय  के  बीच

 जुलाई  925  में  हुए  एक  समभौते  के
 झनुसार,  विश्वविद्यालय  ने  कुछ  विश्वविद्यालय
 भवन,  वाटर  बसें,  बाग  झादि  के  प्रयोजन  के
 लिए  सन्‌  930  में  बरौला  जाफराबाद  गांव  में
 94  एकड़  भूमि  का  अधिग्रहण  किया  था।

 किन्तु,  बीच  के  वर्षों  में,  मुकदमेबाजी  के  कारण
 विश्वविद्यालय  द्वारा  भूमि  का  वास्तविक  कब्जा
 केवल  ‘1968-59  में  लिया  गया  था।  विश्वविद्या-
 लय  ने  इस  भूमि  पर  पहले  ही  कुछ  भवनों  तथा
 कर्मचारियों  के  क्वार्टरों  का  निर्माण  कर  लिया
 है  भौर  भूमि  का  उपयोग  कृषि  सम्बन्धी  प्रयोजनों
 के  लिए  भी  किया  जा  रहा  है।

 (ए)  लगातार  मुकदमेबाजी  तथा  कछ  झन्य
 प्रशासनिक  कारणवश  विष्वविद्यालय  झभी  तक
 बारी  भूमि  का  भवनों  के  निर्माण  के  लिए  उप-
 योग  करने  में  समर्थ  नहीं  हो  सका  है।  भूमि  को
 किसानों  को  पुन:  सौंपने  का  प्रदन  नहीं  उठता
 क्योंकि  उन्हें  ऐसे  कोई  अ्रधिकार  प्राप्त  नहीं
 हुए  हैं  1

 Central  Public  Health  Engineering  Research
 Institute  in  Madhya  Pradesh

 tot

 9062.  SHRIG.C.  DIXIT:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  Council  of
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 Scientific  and  Industrial  Research  established
 a  field  centre  of  the  Central  Public  Health
 Engineering  Research  Institute  at  Bhopal  in
 the  year  964  and  that  this  field  centre  has
 been  doing  useful  work  and  has  been  of  great
 help  to  solve  some  of  the  problems  of
 Madhya  Pradesh  ;

 (b)  whether  it  is  also  a  fact  that  the
 Central  Government  is  going  to  close  down
 this  field  centre  thereby  causing  the  Madhya
 Pradesh  Government  to  face  several  problems
 pertaining  to  river  pollution,  water  and
 sewage  treatment  etc.  ;

 (c)  whether  it  is  a  fact  that  if  the  field
 centre  is  expanded  suitably  it  would  be  able
 to  help  not  only  Madhya  Pradesh  but  also

 Wrleten  Answers

 the  adjoining  States  ;  and
 (d)  if  so,  the  steps  taken  by  Government

 in  this  direction  ?
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  दि  K.  R.
 V.  RAO):  (a)  A  field  Centre  was  establish-
 ed  in  96  at  Bhopal.

 (b)  The  Executive  Council  of  the  Insti-
 tute  recommended  that  the  field  Centre  at
 Bhopal  be  closed  because  (i)  there  was  not
 enough  work-load  to  justify  expenditure  ;
 and  (ii)  work  in  Madhya  Pradesh  area  could
 be  conveniently  handled  by  mobile  field  units
 sent  out  from  the  main  Institute  at  Nagpur
 as  and  when  necessary.

 The  Madhya  Pradesh  Government  have
 written  to  the  CSIR  against  the  closure  of
 the  Centre.  The  matter  is  being  re-consider-
 ed  by  the  Executive  Council.

 (c)  It  is  not  considered  desirable  to
 expand  the  field  Centre  at  Bhopal.  Public
 Health  Engineering  is  a  multi-disciplinary
 subject  and  needs  expert  and  supporting
 technical  staff.  All  the  varieties  of  staff  can-
 not  be  posted  at  a  field  Centre  and  hence
 major  problems  involving  considerable
 research  have  to  be  tackled  at  the  main
 Institute  at  Nagpur.  The  scope  of  field
 Centres  is  essentially  limited  and  their  expan-
 sion  would  unduly  duplicate  the  facilities
 available  at  the  main  Institute.

 (d)  Does  not  arise.

 Road  Construction  Programme  in  Madhya
 Pradesh

 9063.  SHRIG.C.  DIXIT:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whethes  it  is  a-  fact  that  during  the
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 Yast  13  years  since  the  new  State  of  Madhya
 ‘Pradesh  was  formed,  there  has  been  a  total
 investment  of  Rs.  3.I8  crores  only  on  the
 road  construction  programme  vjz.  an  invest-
 ment  of  Rs.  72  lakhs  per  district  which  is
 very  low  ;  and

 (b)  if  so,  the  reaction  of  Government
 thereto  ?
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 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  and  (b).  The  requi-
 site  information  is  being  collected  from  the
 State  Government  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Demand  of  Funds  by  Madhya  Pradesh
 Government  for  Economic  Development

 of  Dacolt-Infested  areas  of  Madhya
 Pradesh

 9064.  SHRIG.C.  DIXIT:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  the  dacoit-
 infested.  areas  of  Madhya  Pradesh,  the  roads
 ‘are  of  special  importance  for  the  anti-dacoity
 operations  and  for  raising  the  economic
 conditions  of  these  areas  ;

 (b)  whether  the  Government  of  Madhya
 Pradesh  have  demanded  special  funds  outside
 the  State  Plan  for  the  above  purposes  ;

 and
 (c)  if  so,  the  reaction  of  Government

 thereto  ?

 THR  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AREAIRS,  AND  IN  THE  MINISTRY  OF
 SHURPING.  AND  TRANSPORT  (SHRI
 IQRAL  SINGH):  (a)  Yes,  Sir.

 (७)  No,  Sir.
 (०)  Does  not  arise,

 Medern  Merchant  Vessels  for  India’s
 Trade

 9065.  SHRI  BENI  SHANKER
 SHARMA  :

 SHRI  ७.  C.  SHARMA  :
 ost  SHRI  RANJIT  SINGH  :

 SHRI  HARDAYAL  DEYGUN  :
 ant  Piva  SHRIRAL  RAT  MARHOK  :
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 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  any  efforts  have  been  made
 to  secure  modern  merchant  vessels  for  India’s
 trade  ;

 (b)  if  so,  the  details  thereof  ;  and
 (०)  when  they  are  likely  to  be  available  ?
 THE  MINISTER  OF  PARLIAMEN-

 TARY,AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  to  (c).  Yes,  Sir.  During  the  three  years
 after  the  expiry  of  the  Third  Plan  period,  35
 new  and  modern  ships  ‘totalling  4.99  lakhs
 GRT  have  been  added  to  the  Indian  mer-
 chant  fleet.  In  addition,  35  new  ships  of
 about  6.2]  lakhs  GRT  were  firmly  on  order
 as  on  31.3.69.  These  are  expected  to  be
 delivered  between  969  and  1972.

 Upadhayaya  Murder  Enquiry
 9066.  SHRI  0.  ८.  SHARMA  :

 SHRI  HARDAYAL  DEVGUN  :
 SHRI  RANJIT  SINGH  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  the  investigations  into  the

 murder  of  Shri  Deen  Dayal  Upadhayaya  have
 been  completed  ;

 (b)  if  so,  with  what  result  ;  and
 (c)  if  not,  the  reasons  for  the  delay  ?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir.

 (b)  8  charge-sheet  was  submitted  on
 May  4,  968  in  the  Court  of  Additional
 District  Magistrate  (Judicial),  Varanasi,  who
 committed  the  case  on  August  6,  968  to  the
 Court  of  sessions.

 (c)  Does  not  arise.

 Stabbing  of  Students  in  Delhi

 9067.  SHRI  RANJIT  SINGH  :
 SHRI  D.  C.  SHARMA  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a).  whether  the  annual  conference  of  the
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 Delhi  Region  Students’  Congress  was  disturb-
 ed  when  some  miscreants  stabbed  one  student
 and  manhandled  another  at  the  Vithalbhai
 Patel  House,  New  Delhi  on  the  2nd  March,
 969  ;

 (b)  whether  any  inquiries  have  made  into
 the  incident  ;  and

 (c)  if  so,  the  outcome  thereof  and  the
 action  taken  in  the  matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  (a)  to  (c).
 According  to  information  received  from  the
 Delhi  Administration,  a  meeting  of  the  Delhi
 Region  Students’  Congress,  which  was  being
 held  in  Vithalbhai  Patel  House,  New  Delhi,
 on  2nd  March  1969,  ended  abruptly  following
 a  scuffle  between  two  groups.  No  one  was
 stabbed.  Inquiries  by  the  police  did  not
 reveal  commission  of  any  cognizable  offence.

 Allocation  of  Staff  between  Himachal
 Pradesh,  Haryana,  Punjab  and

 Chandigarh
 9068.  SHRI  0.  ८.  SHARMA  :

 SHRI  HARDAYAL  DEVGUN  :
 SHRI  RANJIT  SINGH  :
 SERI  BAL  RAJ  MADHOK  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  question

 of  final  allocation  of  staff  between  the  States
 of  Himachal  Pradesh,  Haryana.  Punjab  and
 Chandigarh  is  still  pending  ;

 (b)  how  long  it  will  take  to  finalise  the
 recommendations  made  by  the  respective
 States  in  this  direction  ;  and

 (c)  the  reasons  for  the  delay  in  fthe
 matter  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (०).
 Out  of  a  total  of  57  Departments  involv-
 ed  in  the  process  of  reorganisation,  final
 allocation  orders  have  been  issued  in  regard
 53  Departments.  Orders  of  final  allocation
 of  staff  of  one  more  Department  will  issue
 shortly.

 In  regard  to  the  remaining  three  Depart-
 Ments  the  State  Governments  goncerned  are
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 taking  action  to  have  the  matter  placed  be-
 fore  the  Committee  of  Chief  Secretaries  for
 their  consideration  and  making  appropriate
 recommendations  to  the  Government  of
 India.

 Allotment  of  Shops  at  Palam  Airport
 without  inviting  Tenders

 SHRI  D.  C.  SHARMA  :
 SHRI  HARDAYAL  DEVGUN  :
 SHRI  RANJIT  SINGH  :
 SHRI  BAL  RAJ  MADHOK  :
 SHRI  BENI  SHANKER

 SHARMA  :
 Will  the  Minister  of  TOURISM  AND

 CIVIL  AVIATION  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  the  premises

 of  the  New  restaurant  and  cafeteria  at  Palam
 Airport  have  been  given  on  rent  without
 inviting  any  tenders  :

 9069.

 (b)  whether  the  local  restaurant  owners
 have  protested  against  this  arbitrary  allot-
 ment  ;  and

 (c)  if  so,  the  reaction  of  Government
 thereto  and  the  action  taken  or  proposed  to
 be  taken  in  the  matter  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  catering  contract  at  Palam  airport
 was  awarded  to  Messrs.  Volga  Restaurant  in
 early  967  on  the  basis  of  tenders  received.
 As  the  resturant  premises  were  not  vacated  ty
 the  previous  caterer.  who  has  obtained  stay
 orders  from  law  courts,  M/s.  Volgas  could
 not  blished  their  ant  at  the  airport.
 Recently  new  premises  which  were  under
 construction  have  been  got  ready  and  given
 over  to  them  where  they  are  now  function-
 ing.

 (b)  and  (c).  Some  protests  have  been
 received  but  allotment  cannot  be  characteris-
 ed  as  arbitrary.

 Gherao  of  Caicutta  port  Trust  Officials

 9070.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  some  officers
 of  the  Calcutta  Port  Trust  were  ‘gheraoed’
 and  were  assaulted  by  the  unruly  mob  ;  and

 (b)  whether  the  Port  Trust  received
 timely  police  assistance  to  deal  with  the
 situation  2  “Le
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 THE  MINISTER  OF  PARLIAMEN-

 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  Yes.

 (b)  Facts  are  being  ascertained  from  the
 State  Government.

 Department  to  Look  After  Minorities’
 Interests

 9071.  SHRI  ONKAR  LAL  BERWA  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  in  pursuance  of  tbe  deli-
 berations  of  the  National  Integration  Council
 at  Srinagar  during  June,  1968,  there  is  any
 proposal  under  Government's  consideration
 to  set  up  a  separate  Department  at  the
 Centre  to  safeguard  the  interests  of  minorities
 and  advise  the  States  also  to  set  up  similar
 departments  ;  and

 (b)  if  so,  the  details  of  the  proposal  and
 when  itis  to  be  implemented  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).
 The  Sub-Committee  of  the  National  Integra-
 tion  Council  on  Communalism  constituted  in
 pursuance  of  the  recommendations  of  the
 Committee  on  Communal  Aspects,  as  adopted
 by  the  National  Integration  Council,  decided
 at  its  first  meeting  held  in  New  Delhi  on
 March  21,  969  that  it  would  take  up  among
 other  things  :

 (i)  8  careful  examination  of  the
 genuine,  legitimate  and  deep  seated
 grievances  of  minorities  especially
 in  respect  of  dircrimination  in  em-
 ployment  etc.

 (ii)  The  desirability  and  feasibility  of
 having  a  Commissioner  for  Mino-
 tities  with  functions  analogous  to
 that  of  an  Ombudsman,  or  of  having
 any  other  suitable  machinery,  to
 look  into  the  grievances  of  the
 minorities  and  to  suggest  measures
 for  redressing  them.

 सिबिला  विश्वविद्यालय  दरभंगा,  (बिहार)

 9072.  थी  गुणानम्द  ठाकुर  :  क्‍या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  मिथिला  विद्वविद्यालय  स्थापित  करने
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 के  बार  में  प्राप्त  उस  प्रस्ताव  का  व्यौरा  क्या  है
 जो  बिहार  सरकार से  केन्द्रीय  सरकार  को  मिला

 Written  Answers

 (ख)  उस  पर  केन्द्रीय  सरकार  द्वारा  क्‍या
 कार्यघाही  किये  जाने  का  विचार  है;

 (ग)  क्या  राज्य  सरकार  ने  इस  सम्बन्ध  में
 केन्द्रीय  सहायता  की  कोई  माँग  की  है;  शौर

 (घ)  यदि  हां,  तो  इस  मामले  में  केन्द्र  ने
 क्या  निणुय  किया  है  ?

 शिक्षा  तथा  युवक  सेबा  संत्री  (डा०  thoto
 झार०वो०  राब)  :  (क)  भोर  (ख).  मई  967
 में  राज्य  सरकार  ने  विष्वविद्यालय  भनमुदान
 आयोग  से  मिथिला  विश्वविद्यालय  की  स्थापना
 का  प्रस्ताव  किया  था  ।  किसी  प्रकार  के  विवरण
 नहीं  दिये  गये  थे  ।  भायोग  ने  प्रस्ताव  की  जांच
 करने  के  लिए  एक  समिति  नियुक्त  की  t  भायोग
 ने  समिति  की  रिपोर्ट  पर  विचार  किया  भौर  यह
 निदचय  किया  कि  पहले  राज्य  सरकार  का  मत
 प्राप्त  कर  लेना  चाहिए।  इसकी  अभी  भी
 प्रतीक्षा  है।  राज्य  सरकार  का  उत्तर  भ्रा  जाने
 पर  ागे  कारंवाई  की  जायेगी  |

 ग)  जी,  नहीं  ।

 (घ)  प्रइन  नहीं  उठता  ।

 संघ  लोक  सेवा  झ्रायोग  को  परोक्षा्रों  में  सरकारी
 करूंचारियों  को  झायु  में  रियायत

 9073.  थी  सोलहू  प्रसाद  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कला  यह  सच  हैं  कि  कलक  ग्रेड  की
 परीक्षा  देने  वाले  सरकारी  कमंचारियों  को  35

 वर्ष  तक  श्रायु  में  रियायत  दी  जाती  है  ;

 (ख)  कया  संघ  लोक  सेवा  भ्ायोग  द्वारा  की
 जाने  वाली  पसिस्टेन्ट  ग्रेड  तथा  झ्न्य  परीक्षाप्रों
 में  भी  उन्हें  ऐसी  रियायत  देने  का  विचार  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  लोवर  डिवी-
 जन  क्लर्क  के  लिए  फिसी  भी  उम्मीदवार  को

 हाई  स्कूल  पास  होना  चाहिए  तथा  यदि  बी०ए०
 की  परीक्षा  पास  करना  चाहता  है  तो  उसे  कलक
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 ग्रेड  की  परीक्षा  में  नहीं  बैठने  दिया  जाता  है
 क्योंकि  उसकी  आयु  सोमा  पार  हो  जाती  है  ;
 और

 (घ)  यदि  हां,  तो  सरकार  की  इस  बारे  में
 क्या  प्रतिक्रिया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री  विद्या
 चरख  शुक्ल)  :  (क)  जी  हां,  श्रीमान्‌।  भारत
 सरकार  के  विभिन्‍न  विभागों/कार्यालय  के  उन
 लिपिकों  के  सम्बन्ध  में  21  वर्ष  की  ऊपरी  शायु
 सीमा  में  35  वर्ष  तक  की  ढील  दी  जाती  है
 जिन्होंने  लिपिकों  के  पद  में  कम  से  कम  3  वर्ष
 की  निरन्तर  सेवा  करली  हो  श्रौर  इसी  पद  पर
 काम  कर  रहे  हों  ।

 (ख)  इसी  प्रकार  की  रियायत  संघ  लोक
 सेवा  झायोग  द्वारा  ली  गई  आ्लाशुलिपिकों  की
 परीक्षा  में  बंठने  के  लिये  भारत  सरकार  के
 कार्यालयों  के  लििपिको/प्राशुटाइपकरत्तप्रों/
 आशुलिपिकों  को  भी  दी  जाती  है।  सहायकों  के
 ग्रेड  की  परीक्षा  में  बैठने  के  लिये  ऐसी  कोई
 रियायत  नहीं  दी  जाती  है

 (ग)  लिफिकों  के  ग्रेड  की  परीक्षा  में  बैठने
 के  लिए  न्यूनतम  झीक्षिक  श्रहता  मंद्रिकुलेशन
 या  उसके  समकक्ष  है।  बी०ए०  की  परीक्षा
 में  बैठने  वाले  व्यक्ति  भी  लिफिकों  के
 ग्रेड  की  परीक्षा  में  बेठ  सकते  हैं  बचतें  कि
 उन्होंने  2]  वर्ष  की  निर्धारित  ऊपरी  भायु  सोमा
 पार  न  की  हो  ।

 (घ)  प्रश्न  नहीं  उठता  1

 Roads  and  Bridges  in  Border  Areas  of
 Rajasthan

 9074.  SHRIR.K.  BIRLA:  Will  the
 Minister  of  SHIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  the  Central  Government  have
 formulated  a  phased  programme  ip  border
 areas  of  Rajasthan  for  having  a‘  net-work  of
 roads  and  brides  for  vehicular  traffic  ;

 (b)  if  so,  the  details  thereof  ;  and
 (c)  the  funds  allocated  by  the  Centre  for

 the  purpose  during  the  last  three  years  and
 proposed  to  be  allocated  during  the  Fourth
 Plan  ?
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 THE  DEPUTY  MINISTER  IN  THE

 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  and  (b).  The  pro-
 gramme  for  the  construction  of  roads  in  the
 border  areas  of  Rajasthan  includes  the
 construction  of  920  miles  of  high  priority
 toads  and  690  miles  of  low  priority  roads
 and  bridges  thereon  at  a  total  estimated  cost
 of  Rs.  22.69  crores.  The  question  of  conti-
 nuance  of  work  on  certain  low  priority  roads
 is  under  consideration.  Except  for  these  low
 priority  roads,  all  the  other  roads  are
 expected  to  be  completed  during  the  current
 financial  year.

 (c)  The  amounts  paid  to  the  State
 Government  towards  reimbursement  of  the
 expenditure  on  the  roads  were  :
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 Year  Amount  (Rs.  in  lakhs)
 1966-67  53i.00
 ‘1967-68  700,00
 1968-69,  556.11

 The  Fourth  Five-Year  Plan  details  have
 not  yet  been  finalised.  A  provision  of  Rs.  85
 lakhs  has,  however,  been  made  for  the  current
 financial  year.

 Staff  of  Ministry  of  Education  and  Youth
 Services  Suspended  for  Participating

 in  September,  968  Strike

 9075.  SHRI  ONKAR  LAL  BERWA  :
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  good
 number  of  employees  of  Ministry  were
 suspended  for  participating  in  the  Central
 Government  Employees’  strike  in  September,
 968  ;

 (b)  whether  their
 reviewed  ;  and

 (c)  if  so,  how  many  of  them  have  been
 absorbed  in  service  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO):  (a)  six  employees  of  the  Ministry
 were  suspended  of  whom  one  is  from  the
 Ministry’s  Secretariat  and  five  from  the
 Survey  of  India.

 cases  have  been

 (b)  and  (c).  All  the  six  employees  are
 facing  trial  in  Court  of  Law.  I  respect  of
 the  5  employees  of  the  Survey  of  India,  the
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 Department  bas  been  asked  to  review  the
 cases.  In  so  far  as  the  case  of  the  employee
 of  the  Ministry’s  Secretariat  is  concerned,  it
 is  under  review  in  consultation  with  the  Delhi
 Administration.

 Teleph  at  the  Resid  of  Officers
 of  Delhi  Administration

 9076.  SHRI  NIHAL  SINGH:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  number  of  class  III  officers  of
 Delhi  Administration,  Delhi  who  have  been
 provided  with  telephones  by  the  Administra-
 tion  at  their  residences  (Executive  and
 Ministerial  separately)  ;  and

 (b)  the  amount  of  bills  paid  by  Govern-
 ment  for  their  telephones  installed  at  their
 residences  during  tle  year  968  ?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  One
 Ministerial  and  3  Executive  Officers  (Class
 TID  have  been  provided  with  telephones  at
 their  residences.  In  addition,  telephones  have
 been  provided  at  the  residences,  of  Private
 Secretaries  to  the  Chief/Executive  Couucillors,
 Chairman,  Deputy  Chairman  Metropolitan
 Council,  who  were  Class  III  Officers  till  3ist
 July,  4968  but  now  Class  IL  Gazetted
 Officers.

 (b)  The  following  expenditure  was
 incurred  on  the  payment  of  telephones  bills
 during  968  :—

 (i)  Payment  of  bills  on  account
 of  telephones  at  the  resi-
 dence  of  one  Ministerial
 and  3  Executive  Officers...

 (ii)  Payment  of  bills  for  tele-
 phones  at  the  residences  of
 Private  Secretaries  (upto
 +31.7.68).

 Rs.  6236.94

 Rs.  3868.00
 Total  :—

 काशी  विद्यापीठ,  वाराणसो  की  झब्यापक
 परिषद्‌  हारा  दिया  गया  शापन  -

 9077.  श्री  रामावतार  झयास्त्री  :  क्‍या  शिक्षा
 तथा  युवक  सेवा  मंत्री  यह  वताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  काशी  विद्यापीठ,

 MAY  9,  969
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 वाराणसी  की  भ्रध्यापक  परिषद्‌  ने  उनको
 ज्ञापन  भेजा  है  ;

 (ख)  यदि  हां,  तो  उसका  व्यौरा  क्‍या  है  ;

 (ग)  क्‍या  सरकार  ने  इस  ज्ञापन  में  उल्लि-
 खित  मामले  पर  विचार  किया  2  ;

 (फ)  यदि  हां,  तो  इस  सम्बन्ध  में  सरकार
 ने  क्या  निर्णय  किया  है;  और

 (ड़)  उपयुक्त  निर्णय  कब  तक  क्रियांन्बित
 किये  जाने  की  सम्भावना  है  ?

 शिक्षा  तथा  युबक  सेवा  मंत्री  (डा०  वी०के०
 झार०बो०  राव) :  (क)  जी,  हां  ।  विद्यापीठ
 भ्रध्यापक  संस्था  से  ज्ञापन  प्राप्त  हुभ्ा  है  |

 (ख)  ज्ञापन  में  निम्नलिखित  मागें  की  गई
 हैं:

 (i)  1-4-68  के  स्थान  पर  1-4-66,  से
 अ्रध्यापकों  के  पुनरीक्षित  वेतन-मानों
 को  लागू  करना  ।

 (i)  जामिया  मिलिया  इस्लामिया  जैसे
 विश्वविद्यालय  समझी  जाने  वाली
 संस्था  के  लिये  गअनुमत्य  दरों  पर
 मंहगाई  भत्ता  तथा  श्रन्य  भक्तों  का

 भुगतान  |

 (iii)  विद्यापीठ  के  लेखों  का  निपटारा  ।

 (iv)  विद्यापीठ  को  केन्द्रीय  विश्वविद्यालय
 में  बदलना  ।

 (ग)  से  (8).  (i)  से  (iil)  तक  की  मांगें
 विचाराधीन  हैं  |  जहां  तक  मांग  विचाराधघीन  हैं।
 जहां  तक  मांग  (iv)  का  प्रदन  है,  सरकार  को
 झभी  इस  झाम  विषय  पर  निर्णय  लेना  है  कि
 विद्यमान  केन्द्रीय  विश्वविद्यालयों  की  संख्या
 बढ़ाई  जाए  या  नहीं  ।

 काशी  विद्यापोठ,  वारारासी

 हा
 8.  श्री  रासावतार  शास्त्री  :

 शी  सरज,  पान्डेय  :
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 att  राजदेव  सिह  :
 श्री  जाजे  फरनेन्डोम  :

 क्या  शिक्षा  तथा  यूवक  सेवा  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  27  जुलाई,  963  को
 विदवविद्यालय  अनुदान  श्रायोग  भ्रधिनियम  की
 धारा  3  के  अन्तगंत  काशी  विद्यापीठ,  वाराणसी
 को  विश्वविद्यालय  का  स्तर  दिये  जाने  की
 घोषणा  की  थी  ;

 (ख)  कया  श्रन्य  केन्द्रीय  विध्वविद्यालयी  की
 तरह  इस  विद्यापीठ  का  भी  सारा  खर्च  सरकार
 बहन  किया  जाता  है  ;

 (ग)  क्‍या  इस  विद्यापीठ  के  श्रष्यापकों  को
 गत  छ:  वर्षों  से वही  वेतन-मान,  मंहगाई  भक्ता,
 अन्य  भत्ते  तथा  सुविधायें  नहीं  मिल  रही  हैं  जो
 केन्द्रीय  विश्वविद्यालय  में  अ्रध्यापकों  को  दी  जा
 रही  हैं;

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण  है  |

 (8)  क्‍या  यह  सच  है  कि  केन्द्रीय  विश्व-
 विद्यालयों  के  श्रध्यापकों  को  दी  जाने  वाली  सभी

 सुविधायें  जामिया  मिलिया  इस्लामिया  के
 अध्यापकों  को  उपलब्ध  हैं  ;

 (व)  यदि  हाँ,  तो  इन  दोनों  विष्वविद्या-
 लयों  के  श्रध्यापकों  के बीच  भेदभाव  बरतने  के
 क्या  कारण  हैं  ;  और

 (छ)  वेतन  मान  तथा  भत्तों  के  सम्बन्ध  में
 इस  भेदभाव  को  सरकार  का  विचार  कब  तक

 दूर  करने  का  है  ?

 शिक्षा  तथा  युवक  सेवा  मंत्री  [डा०  बो०के०
 भ्रार०वो०  राव)  :  (क)  I6  जुलाई,  963  को
 विद्यापीठ  को  (समझा  जाने  वाला)  विश्व-
 विद्यालय  घोषित  कर  दिया  गया  था  ।

 (ख)  भारत  सरकार,  विद्यापीठ  को  खर्च

 की  भनुमोदित  मदों  के  लिए  “घाटा  पूरा  करने
 के  भाधार  पर  भ्नुरक्षण  भनुदान  भी  देती  है।

 सहायता  की  एक  निद्चित  पद्धति  के  भनुसार,
 क्श्विविद्यालय  भनुदान  श्ायोग  से  भी  विद्यापीठ
 को  विकास  भनुदान  मिलता  है।  इन  भनुदानों
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 के  मामले  में,  जहां  कहीं  श्रावरयक  हो,  समकक्ष
 भाग,  मंत्रालय  द्वारा  दिया  जाता  है।

 (ग)  भौर  (घ).  काशी  विद्यापीठ  के  प्रोफे-
 सरों,  रीडरों  और  प्राध्यापकों  के  विद्यमान  वेतन-

 मान,  केन्द्रीय  विश्वविद्यालयों  के  समान  हैं,  किन्तु
 मंहगाई  तथा  श्रन्य  भत्तों  की  दरें  उत्तर  प्रदेश
 राज्य  विश्वविद्यालयों  की  दरों  के  अनुरूप  है।

 (ड)  जामिया  मिलिया  इस्लामिया  के
 अध्यापकों  के  विद्यमान  वेतन-मान  और  मंहगाई
 भत्ते  तथा  श्रन्य  भत्तों  की  दरें,  केन्द्रीय  विश्व
 विद्यालयों  के  भ्रध्यापकों  के  समान  हैं  t

 (a)  ate  (छ).  दोनों  संस्थाश्रों  में  एक  जैसे
 वेतन-मान  हैं  ।  भ्रनुमोदित  सहायता  पद्धति  के

 अनुसार,  काशी  विद्यापीठ  के  अ्रध्यपकों  को  मंह-
 गाई  तथा  श्रन्य  भत्ते  उत्तर  प्रदेश  के  राज्य
 बिद्वविद्यालयों  की  दरों  पर  मिलते  हैं  -  जामिया
 मिलिया  की  दरें,  दिल्ली  विश्वविद्यालय  की  दरों
 के  समान  हैं  क्‍योंकि  दोनों  ही  संघीय  क्षेत्र,
 दिल्ली  में  स्थित  हैं  ।

 किन्तु,  सभी  “समझे  जाने  वाले”  विश्व-
 विद्यालयों  के  लिए  मंहगाई  भत्ते  की  दरें  एक
 समान  करने  का  प्रश्न  विचाराधोन  है।

 काशी  विज्ञापोठ,  वाराखसों  का  बजट

 9079.  श्री  रामावतार  ज्ञास्त्रो  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  काशी  विद्यापीठ,
 बाराणसी  पर  होने  वाला  सारा  खर्च  भारत
 सरकार  द्वारा  किया  ज़ाता  है;

 (ख)  यदि  हां,  तो  क्या  यह  सच  है  कि
 विद्यापीठ  का  बजट  गत  पांच  वर्षों  से  उनके
 मन्त्रालय  के  विचाराघोन  हैं;

 (ग)  यदि  हां,  तो  बजट  पर  इतनी  लम्बी
 झवधि  तक  फोई  निर्णय  न  किये  जाने  के  क्‍या
 कारण  हैं

 (घ)  क्‍या  सरकार  का  विचार  इस  भ्ननिर्णीत
 मामले  को  निपटाने  का  है;  भौर
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 (&)  यदि  हां,  तो  किस  तारीख  तक  भौर
 यदि  नहीं,  तो  इसके  कया  कारण  हैं  ?

 शिक्षा  तथा  युवक  सेवा  सन्‍्त्री  (डा०  बौ०

 Bo  झार०  बी०  राव) 1:  (क)  भारत  सरकार
 विद्यापीठ  को  खर्चे  की  श्रनुमोदित  पदों  के  लिऐ
 “घाटा  पूरा  करने”  के  आधार  पर  अनुरक्षण
 अनुदान  भी  देती  है  ।  सहायता  की  एक  निश्चित
 पद्धति  के  अनुसार,  विश्वविद्यालय  अनुदान
 झायोग  से  भी  विद्यापीठ  को  विकास  श्रनुदान
 मिलता  है।  जहां  कहीं  झावइयक  हो,  इन

 पनुदानों  का  समकक्ष  भाग,  मंत्रालय  द्वारा  दिया

 जाता  है  ।

 (ख)  से  (ड).  जी  नहीं  ।  किन्तु,  964-65,

 से  1966-67  तक  के  दौरान  दिये  गये  “झान
 एकाउ 2”  श्रनुदानों  के  लेखों  को  अन्तिम  रूप  से

 तय  करने  का  प्रश्न  विचाराघीन  है  भ्ाशा  है
 कि  इन  लेखों  को  शीघ्र  ही  तय  कर  दिया
 जायेगा  1967-68  और  968-69  के  दोरान
 दिये  गये  श्रनुदानों  के  लेखों  को,  विद्यापीठ  से
 लेखों  के  आडिट  किये  हुए  विवरण  प्राप्त  होने
 प्र,  अन्तिम  रूप  दिया  जायेगा  |

 Powers  Conferred  on  Police  of  one  State
 to  Function  in  another  State

 9080.  SHRIS.K.TAPURIAH:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  under  Section
 3  of  the  Indian  Police  Act,  +1888,  the  Police
 Force  of  one  State  cannot  function  as  such
 in  another  State  without  specific  conferment
 of  powers  on  that  Police  Force  to  act  as  the
 Police  Force  in  the  States  which  calls  it  ;

 (b)  if  so,  on  what  date  these  powers
 were  conferred  on  the  Provincial  Armed
 Constabulary  parties  of  Uttar  Pradesh  and
 the  Special  Armed  Constabulary  of  Madhya
 Pradesh  te  act  as  such  in  the  territory  of
 Rajasthan  in  the  Ist  week  of  March,  967  ;
 and

 (c)  whether  Government  would  lay  a  copy
 of  the  above  orders  on  the  Table  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AIFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Under
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 seetion  4  of  Indian  Police  Act,  +1888,  the
 Police  force  of  one  State  cannot  exercise  the
 powers  and  jurisdiction  in  any  area  within
 another  State  not  being  a  Railway  area,
 without  the  consent  of  the  Governmrnt  of
 that  State.

 (b)  and  (c).  After  obtaining  the  consent
 of  the  Government  of  Rajasthan  and  other
 State  Governments  under  section  4  of  the
 Police  Act,  ‘1888,  a  Gazette  notification  dated
 9th  Jamugry,  959  was  issued  for  general
 information  that  the  Government  of  every
 State  to  which  the  Act  extended  has  con-
 sented  to  the  exercise,  within  the  State
 concerned  by  the  Police  force  of  every  other
 State,  of  the  powers  and  jurisdication
 conferred  by  section  3  of  the  said  Act.  A
 copy  of  the  notification  is  laid  on  Table  of
 the  House.  [Placed  inLibrary.  See  No.
 LT-075/69]

 Creatin  of  All  India  Services

 9081.  SHRI  P.  VISWAMBHRAN:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  what  are  the  existing  All  India
 Services  ;

 (0)  how  many  more  All-India  Services
 are  proposed  to  be  created  and  what  are
 they  ;

 (c)  whether  it  is  a  fact  the  pay  scales  of
 Officers  of  the  All  India  Services  are  com-
 paratively  highers  than  those  in  State
 Government  services  ;  and

 (d)  whether  the  creation  of  more  All
 India  Services  will  increase  the  financial
 burden  of  the  State  Governments  and,  if  s0,
 whether  the  Central  Government  will  sub-
 Sidise  the  additional  expenditutre  caused  to
 State  Governments  due  to  the  introduction
 of  more  and  more  All  India  Services  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)
 The  Indian  Administrative  Service  ;

 The  Indian  Police  Service  ;
 The  Indian  Forest  Service  ;  and
 The  Indian  Mcdical  and  Health  Service.
 (b)  For  the  present  one  more  All  India

 Service,  namely,  the  Indian  Service  of
 Engineers  is  proposed  to  be  created,

 (c)  Yes,  Sig.
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 (d)  The  additional  financial  burden  on
 the  State  Governments  on  this  account  is  not
 likely  to  be  considerable.  The  State  Govern-
 ments  have  been  informed  that  the  Govern-
 ment  of  India  would  be  willing  to  consider
 extending  assistance  towards  the  expenditure
 involved  consequent  on  the  constitution  of
 new  All  India  Services  when  the  exact
 financial  implications  become  known.  The
 State  Governments  had  also  been  requested  to
 bring  this  aspect  before  the  Finance
 Commission.

 नई  दिल्‍ली  में  संसद  सदस्य  के  घर  में
 चोरी

 9082.  श्री  भोंकार  लाल  बेरवा  :
 श्री  श्रीचन्द  गोयल  :

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  7  माचे  I969
 को  संसद  सदस्य  श्री  दयाभाई  पटेल  के  बंगले  से
 15,000  रुपये  के  मूल्य  के  जेवरात  चोरी  हो
 गये  थे;

 (ख)  यदि  हां,  तो  संसद  सदस्यों  के  फ्लैटों।
 बंगलों  में  चोरी  की  घटनाओं  को  रोकने  के  लिए
 सरकार  द्वारा  क्‍या  कायंवाही  की  गई  है;

 (ग)  गत  एक  वर्ष  में  संसद  सदस्यों  के  बंगलों
 में  चोरी  की  कितनी  घटनायें  हुईं  ;  श्रौर

 (घ)  उनमें  से  कितने  मामलों  में  भ्रपराधी
 पकड़े  गये  थे और  उनके  विरुद्ध  क्या  काय॑ंवाही
 की  गई  थी  ?

 गृह-कार्य  सन्त्रालय  में  राज्य-सन्त्री  (श्री
 विद्याचरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान  t

 (a)  (i)  उन  इलाकों  में,  जहाँ  संसद
 सदस्थों  के  निवास-स्थान  हैं,
 सिपाही  रात  दिन  वर्दी  और
 सादा  कपड़ों  में  गर्त  जगाते
 रहते  हैं  ny

 (i)  साऊथ  और  नाथ  एवेन्यू  में
 967  में  एक-एक  पुलिस  चौकी
 स्थापित  की  गई  थी  जो  रात-
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 दिन  वहाँ  के  फ्लैटों  की  निगरानी
 करती  हैं  ।

 (ii)  वरिष्ठ  अधिकारियों  द्वारा  श्राक-
 स्मिक  जाँच  वार-बार  की  जाती
 है।

 (iv)  एक  व्यवस्था  की  गई  है  जिसके
 द्वारा  सभी  संसद  सदस्य  जब  वे
 संसद  सत्रों  की  समाप्ति  पर
 अथवा  अन्य  मौकों  पर,  दिल्‍ली
 से  बाहर  जाते  हैं  तो  पुलिस  को
 सूचना  देते  हैं.  फिर  उनके
 फ्लैटों  की  खास  निगरानी  करती
 है।

 (ग)  और  (घ).  एक  विवरण  सभा  पटल  पर
 रखा  गया  है।  [पुस्तकालय  में  रखा  बया ।
 देखिये  संख्या  LT-3076/69]

 Arrest  of  Pak  Spies  in  Haryana
 9083.  SHRI  ONKAR  LAL  BERWA  :

 SHRI  CHANDRIKA  PRASAD  :
 SHRI  P.  L.  BARUPAL  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  Government  had  any  infor-
 mation  regarding  the  six  Pakistani  spies
 arrested  at  Mandi  Dabwali  District  Hissar
 (Haryana)  as  published  in  Hindi  daily  news-
 paper  ‘Punjab  Kesri’  English  daily  ‘Tribune’
 and  Urdu  ‘Pardeep’  dated  the  4th  February,
 969  ;

 (b)  if  so,  the  full  details  of  charges
 against  these  spies  along  with  their  names  ;

 (c)  whether  it  is  also  a  fact  that  one  of
 them  has  confessed  his  guilt  before  the  Court
 of  Law  ;

 (d)  if  so,  the  details  of  his  confession
 before  the  Court  ;

 (e)  whether  it  is  further  a  fact  that  out
 of  the  six  persons  arrested,  three  have  been
 set  free  by  the  State  Police  without  producing
 them  in  the  Court  of  Law  ;  and

 (f)  if  so,  the  action  Government  propose
 to  take  against  the  defaulters  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (fp,
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 According  to  information  furnished  by  the
 Government  of  Haryana,  three  persons,  and
 not  six,  were  arrested  at  Mandi  Dabwali  in
 a  case  registered  under  section  3  of  the
 Official  Secrets  Act,  1923.  Two  of  the
 arrested  persons  were  granted  bail  by  the
 court.  The  investigation  is  in  progress  and
 no  further  details  can  be  disclosed  at  this
 Stage.

 Lists  of  Programmes  for  Youth  Activities

 9084.  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  the  Youth  Organisations  in
 the  country  have  been  advised  by  the  Indian
 National  Commission  for  UNESCO  to  draw
 up  lists  of  programmes  to  be  submitted  to
 UNESCO  for  inclusion  in  its  project  on
 youth  activities  ;  and

 (b)  if  so,  whether  a  copy  of  the  detailed
 drawn  up  lists  of  programmes  will  be  laid
 on  the  Table  of  the  House  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  Yes,  Sir.

 (b)  A  list  of  proposed  programmes  sub-
 mitted  by  the  Youth  Organizations  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library. See  No.  LT-077/69].  These  proposals  will
 be  screened  and  a  few  selected  programmes
 will  be  recommended  to  UNESCO  for
 assistance.

 Low  Rate  of  Loading  at  Mormugao  Port

 9085.  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  rate  of
 loading  at  the  Mormugao  Port  is  unsatis-
 factory  and  very  low  as  compared  to  other
 international  ports  ;

 (b)  the  steps  proposed  to  be  taken  to
 provide  facilities  for  bulk  carriers  and  handl-
 ing  equipment  to  eliminate  delays  ;  and

 (c)  whether  it  is  also  proposed  to  pro-
 vide  adequate  shed  space  for  facilitating
 quicker  loading  and  unloading  of  cargoes  at
 the  said  Port  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
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 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  The  rate  of  loading
 of  iron  ore  at  Mormugao  is  low  when
 compared  to  the  rates  of  loading  at  Visakha-
 patnam  or  Paradip  or  some  of  the  foreign
 Ports  which  handle  large  scale  export  of  iron
 ore.

 (b)  An  integrated  project  for  the  develop-
 ment  of  Mormugao  Port  with  a  view  to  step
 up  the  loading  rate  has  been  drawn  up.  The
 project-envisages  the  deepening  of  the  port  to
 cater  to  vessels  of  60,000  DWT  initially  and
 -1,00,000,  DWT  ultimately,  the  provision  of  a
 berth  with  a  mechanical  ore  handling  plant
 with  a  loading  rate  of  6,000  tonnes  per  hour.

 (c)  Yes.  An  estimate  amounting  to
 about  Rs.  4  lakhs  for  improvement  of  the
 existing  shed  space  has  recently  been  sanc-
 tioned.

 झनुसूचित  जातियों,  अनुसूचित  झादिम  जातियों
 के  कमंचारियों  को  पदोन्नति

 9086.  शी  मोलहू  प्रसाद  :  क्‍या  संसद-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गृह  कार्य  मंत्रालय  के  दिनाँक  l:

 जुलाई,  968  के  कार्यालय  ज्ञापन  संख्या
 1/12/67  एस्टेब्लिशमेंट  (जी)  के  उपबन्धों  के
 अनुसार  उनके  विभाग  में  तथा  उसके  अधीन
 भनुसूचित  जातियों  तथा  अनुसूचित  आझ्रादिम
 जातियों  के  लिए  भप्रारक्षित  पदों  पर  6  मार्च
 969  तक  पदोन्‍नत  किये  गये  इन  जातियों  के
 प्रधिकारियों  भौर  भ्रन्य  कमंचारियों  की  विभाग-
 वार,  भ्रनुभाग  वार  तथा  श्रेणीवार  संख्या  कितनी
 है;  भर

 (ख)  उन  कमंचारियों  के  पदनाम  क्या  हैं
 तथा  वे  किन-किन  विभागों  /प्रनुभागों  में  काम
 कर  रहे  हैं  ?

 संसद-कार्य  झौर  नोवहन  तथा  परिवहन
 मंत्रों  (ओ  रघ्रामंया):  (क)  भौर  (ख).  ग्रह
 मंत्रालय  द्वारा  जारी  किये  गये  दिनांक  l)
 जुलाई,  968  के  कार्यालय  ज्ञापन  संख्या
 /l2/67  एस्टेब्लिषमेंट  (सी)  के  भ्नुसार  संसद
 कार्य  विभाग  में  ]  जुलाई,  968  से  5  मार्च,
 969  तक  कौ  अप्रवधि  में  भनुसूचित  जाति/
 अनुसूचित  झादिम  जाति  के  कमंचारी  को
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 पदोन्‍नत  कर  भरने  के  लिए  कोई  रिक्त  स्थान
 नहीं  हुआ  ।

 Night  Navigation  at  Kandla  Port

 9087.  SHRI  MUHAMMAD  SHERIFF‘
 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  rleased  to  state  :

 (a)  whether  it  is  a  fact  that  for  want  of
 lights  and  transit  shore  beacons,  night  navi-
 gation  is  not  possible  at  the  Kandla  Port  and
 that  Port  capacity  is  wasted  and  shipowners
 are  put  to  considerable  loss  ;  and

 (b)  if  so,  the  steps  being  taken  in  the
 matter  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  and  (b).  The  ships

 arriving  at  night  at  the  Pilot  Station  of  Kandla
 Port  have  to  wait  for  daylight  high  water  due
 to  the  absence  of  night  navigation.  As  a  part
 of  the  scheme  for  the  introduction  of  night
 navigational  facilities  at  Kandla,  two  pairs  of
 navigational  lights  for  shore  based  transit
 beacons  have  been  procured.  The  installa-
 tion  of  beacons  and  the  transit  lights  has
 already  been  taken  in  hand.

 A  proposal  for  the  procurement  of  one
 more  pair  of  lights  for  additional  transit
 beacons  is  also  under  With
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 (c)  the  reaction  of  Government  in  this
 regard  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  No,
 Sir.

 (b)  and  (c).  Do  not  arise.

 Supply  of  Indian  Art  Pieces  to  U.S.  Museum

 9089.  SHRID.N.  PATODIA  :  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  U.S.
 Museum  is  acquiring  Indian  art  pieces  ;

 (0)  if  so,  whether  the  supply  of  the  art
 pieces  is  being  affected  through  any  Govern-
 mental  agencies  and,  if  so,  the  terms  of  the
 supply  ;

 (c)  if  the  supply  is  being  arranged  through
 private  agencies,  the  names  of  agencies  which
 have  been  authorised  to  make  the  supply  ;
 and

 (d)  the  steps  taken  by  Government  to
 ensure  that  pieces  of  historic  importance  are
 not  exported  under  the  above  scheme  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHA-
 NARA  JAIPAL  SINGH)  :  (a)  Yes.  Sir.

 (b)  National  Museum  have  an  exchange
 the  proc  and  ion  of  this  pair
 of  light,  night  navigation  will  be  introduced
 at  Kandla.

 Alleged  Interference  in  the  Working  of
 Delhi  Administration

 SHRI  B.  K.  DAS-
 CHOWDHURY  :

 SHRI  V.  NARASIMHA  RAO  :
 SHRI  RAM  AVTAR  SHARMA:

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Executive  Council*of  the
 Delhi  Administration  lodged  strong  protest
 with  the  Home  Minister  against  the  alleged
 interference  in  the  day-to-day  working  of  the
 various  Departments  by  the  Central  Minis-
 tries  ;

 (b)  if  so,  the  reasons  which  induce  the
 Ministries  to  interfere  ;  and

 9088.

 scheme  with  some  foreign  Museums.
 (c)  No,  Sir.
 (d)  Rare  and  unique  pieces  of  art  are  not

 exported,  except  for  those  pieces  of  which
 National  Museum  have  several  other  speci-
 mens  and  which  are  exchanged  with  such
 objects  as  are  repuired  to  build  up  the
 collection  of  Western  Art  in  the  National
 Museum.  The  scheme  has  been  initiated  in
 order  to  build  up  a  Western  Art  Gallery
 since  it  is  not  possible  to  acquire  these
 Western  Art  specimens  from  the  open  market
 on  account  of  their  rarity  and  fabulous
 prices  involving  foreign  exchange.

 Rocket  Research  and  Space  Engineering
 Post-Graduate  Studies

 9090.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  the  amount
 proposed  to  be  provided  in  the  Fourth  Five_
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 Year  Plan  for  the  Rocket  Research  and  Space
 Engineering  Post-Graduate  Studies  in  the
 country  and  the  amount  proposed  to  be  given
 to  the  various  Institutes  engaged  on  this  work
 during  1969-70  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  छू.  R.
 V.  RAO):  No  specific  funds  have  been
 allocated  in  the  Fourth  Five  Year  Plan  of
 Technical  Education  for  Rocket  Research
 and  Post-graduate  Studies  in  Space  Engineer-
 ing.  Only  two  institutions  are  engaged  in
 this  field.  One  of  the  institutions  is  being
 supported  by  the  Defence  Ministry  and  the
 amount  of  grant  proposed  to  be  given  by  that
 Ministry  during  1969-70.  is  about  Rs.  7.97
 lakhs.  As  for  the  other  institution,  the
 amount  of  grant  to  be  given  in  1969-10,  will
 be  determined  after  the  estimates  of  the  pro-
 ject  have  been  approved.  This  grant  will  be
 provided  out  of  the  lumpsum  provision
 made  for  post-graduate  courses  in  engineer-
 ing  in  the  Technical  Education  Plan.

 Action  against  Newspapers  Supporting
 Naxalite  Activities

 9091.
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  recently  cer-
 tain  newspapers  have  come  out  supporting
 Naxalite  activities  in  the  country  ;

 (b)  if  so.  the  names  of  these:  newspapers
 and  the  action  proposed  to  be  taken  against
 them  for  their  anti-national  activities  ;

 (c)  whether  Government  proposes  to
 launch  planned  coordinated  drive  in  the
 State  against  such  anti-national  activities  ;
 and

 ‘(d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  A  statement  based  on  the  information,
 Teceived  from  State  Governments  is  laid  on
 the  Table  of  the  House.  [Placed  in  Library.
 See  No.  LT—078/69}.

 (c)  and  (d).  The  Central  Government
 are  closely  watching  the  situation  created  by
 the  activities  of  extremists  in  different  parts
 of  the.  country  and  are  in  touch  with  the
 State  Governments.  All  possible  steps  are
 being  taken  to  ensure  that  the  activities  of
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 these  extremists  are  curbed  and  public  safety.
 lives  of  public  servants  and  the  rule  of  law
 are  not  endangered.

 Written  Answers

 Report  of  enquiry  into  Accident  Involy-
 ing  Viscount  Aircraft  on  Calcutta-

 Gauhati  Route

 9092.  SHRI  D.C.  SHARMA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state  :

 (a)  whether  the  enquiry,  which  was  being
 conducted  by  an  Assistant  Director  General
 of  Civil  Aviation  into  the  Februaty  5,  969
 incident  in  which  a  Viscount  on  the  Calcutta-
 Gauhati  route  was  involved,  has  been  com-
 pleted  ;

 (b)  if  so,  what  are  his  findings  ;  and
 (c)  the  action  proposed  to  be  taken  in

 the  matter  ?
 THE  MINISTER  OF  TOURISM  AND

 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  to  (0.  On  the  4th  February,  4969  (not  on
 5th  February),  a  Gauhati  bound  Indian  Air-
 lines  Viscount  VT-DIG  was  involved  in  an
 incident  in  which  all  its  four  engines  stopped
 in  succession.  The  pilot  relighted  them  and
 returned  to  Dum  Dum  safely.  The  incident
 is  being  investigated  by  an  Indian  Airline
 Board  of  Enquiry.  Its  report  is  still
 awaited.

 Chief  Ministers’  Conference  on  Centre-
 State  Relations

 9093.  SHRI  BENI  SHANKER
 SHARMA  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  suggestion  has  been  made
 to  hold  talks  on  Centre-State  ties  and  to
 call  a  Conference  of  Chief  Ministers  of
 States  on  the  subject  ;

 (b)  if  so,  the  steps  taken  in  the  matter  ;
 and

 (c)  the  outcome  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (c).
 The  question  of  Centre-State  relations  came
 up  for  consideration  at  the  last  meeting  of
 the  Standing  Committee  of  the  National
 Intergration  Council.  The  Prime  Minister
 indicated  at  the  meeting  that  the  question
 could  be  discussed  by  the  Committee  on  the
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 basis  of  some  working  papers.  It  was  also
 indicated  that  the  Government  were  awaiting
 the  report  of  the  Adminjstrative  Reforms
 Commission  on  Centre-State  relations.  The
 Commission  have  been  requested  to  expedite
 their  report.

 Blindness  Among  Drivers

 9094.  DR.  KARNI  SINGH:  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  samle
 survey  taken  by  the  Indian  Medical  Science
 Institute,  New  Delhi,  has  shown  that  the
 Percentage  of  bus  drivers,  who  are  colour
 blind.  is  very  high  and  they  are  therefore,  a
 hazard  on  the  road  as  they  go  through  the
 red  light  due  to  physically  weak  visibility  ;
 and

 (b)  whether  Government  have  proposals
 to  have  eyes  of  all  drivers  carefully  tested  ?

 THE  MINISTER  OF  PARLIAMEN:
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  ROGHURAMAIAR)  :
 (a)  The  National  Society  for  the  Prevention
 of  Blindness,  Dr.  Rajendra  Prasad  Centre  for
 Ophthalmic  Sciences,  All-India  Institute  of
 Medical  Sciences,  New  Delhi  conducted  an
 Ophthalmic  Survey  of  1,286  drivers  of  the
 Delhi  Transport  Undertaking.  This  study
 revealed  that  35  drivers  colour  blind  and  67
 had  defective  vision.

 (b)  The  matter  is  under  the  consideration
 of  the  Delhi  Administration.

 Activities  of  Indo-Burma  Pioneer  Mission
 of  America

 9095.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  Governnient  have  made  an
 enquiry  into  the  activities  of  the  Indo-Burma
 Pioneer  Mission  of  America  in  the  disturbed
 hill  areas  of  Manipur  specially  in  the  Chura-
 chandpur  area  during  the  last  two  to  three
 years  ;

 (b)  if  so,  the  findings  of  the  enquiry  ;
 (c)  the  total  amount  of  money  invested

 by  the  said  Mission  and  how  the  money  was
 pumped  into  this  region  ;

 (d)  whether  Government  have  looked  into
 the  manner  of  utilisation  of  the  money  ;
 and
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 (९)  if  not,  whether  Government:  would
 enquire  from  the  Executive  Director  of  the
 Mission  about  the  manner  of  utilisation  of
 the  whole  amount  of  the  money  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :  (a)  to  (e).  Facts
 are  being  ascertained  from  the  Manipur
 Administration.

 Union  Territories’  I.A.S./I.P.S.  Cadres

 9096.  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  Officers  of  the  Union
 Territories  promoted  to  the  Union  Territories’
 I.A.S./LP.S.  Cadres  so  far  and  their  number
 and  service,  Territory-wise  :

 (b)  whether  the  promotions  were  granted
 after  due  consideration  of  all  the  eligible
 Officers  of  all  the  Union  Territories  ;

 (c)  if  so,  out  of  how  many  eligible
 Officers,  the  promotions  were  granted  ;

 (d)  whether  any  relaxation  of  rules  was
 made  in  the  aforesaid  grant  of  promotions
 and  in  the  inclusion  of  the  eligible  Officers  ;
 and

 (e)  whether  the  promotions  are  proposed
 to  be  granted  once  a  year  and,  if  so,  when  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  to  (e).
 A  statement  is  laid  on  the  Table  of  the
 House.  (Placed  in  Library.  See  No.  LT—
 1079/69).

 Accidents  Among  Circus  Artistes

 SHRI  UMANATH  :
 SHRI  A.  K.  GOPALAN  :
 SHRI  P.  GOPALAN  :
 SHRI  K.  M.  ABRAHAM  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  the  total  number  of  Circus  companies
 in  India  ;

 (b)  the  total  number  of  artistes  working
 in  Circus  in  India  ;

 (c)  whether  it  is  a  fact  that  the  accidents
 among  the  circus  artistes  are  very  low  :
 and

 (0)  the  number  of  accidents  that  came  to

 9097.
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 the  notice  of  Government  during  the  last
 three  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND  YOUTH
 SERVICES  (SHRI  BHAKT  DARSHAN)  :
 According  to  the  information  furnished  by
 the  Indian  Circus  Federation,  the  position  is
 as  under  :

 (a)  200  Approximately.
 (०)  10,000,  Approximately.
 (c)  Yes,  Sir.
 (a)  No  accident  has  been  reported  to

 the  Government  but  the  Federation  has  now
 reported  the  Government  that,  according  to
 the  information  available  with  them,  there
 was  one  fatal  accident.  Report  about  any
 other  accident  is  not  available  with  them.

 Playing  of  National  Anthem  in  Cinema
 Houses  in  Jammu  and  Kashmir

 9098.  SHRI  BHARAT  SINGH  CHAU-
 HAN  :  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  National
 Anthem  is  not  played  in  the  Cinema  houses
 at  the  close  of  each  show  in  the  State  of
 Jammu  and  Kashmir  ;  and

 (b)  if  so,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  S.  RAMASWAMY)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 Transfer  of  Superintendents  of  Police
 out  of  Hariyana

 SHRI  SURAJ  BHAN  :
 SHRI  8.  K.  DAS-

 CHOWDHURY  :
 SHRI  YAJNA  DUTT

 SHARMA  :
 SHRI  OM  PRAKASH  TYAGI  ;
 SHRI  RAM  SWARUP

 VIDYARTHI  :
 SHRI  RAMJI  RAM  :
 SHRI  JAMNA  LAL  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  two  Superintendents  of
 Police  of  Haryana  belonging  in  the  Schedul-
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 ed  Caste  community  have  been  transferred
 out  of  Haryana  recently  ;

 (b)  whether  it  is  also  a  fact  that  the
 Chief  Minister.  Haryana  had  rebuked  one  of
 the  said  Officers  by  casting  aspersion  on  his
 community,  as  the  latter  had  refused  to  with-
 draw  a  criminal  case  ;

 (c)  whether  it  is  also  a  fact  that  the  said
 Officer  had  informed  the  Inspector-General  of

 किक  ह*
 ice,  Haryana  of  this  episode  in  writing, if  so,  what  are  the  contents  of  the  said

 communication  ;
 (d)  whether  the  above  action  of  the

 Chief  Minister  violated  Article  7  of  the
 Constitution  and  Section  7d)  (c)  of  the
 Untouchability  (Offences)  Act,  955  ;  and

 (e)  if  so,  the  action  Government  have
 taken  or  propose  to  take  in  the  matter  ?

 Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 information  furnished  by  the  Government  of
 Haryana  is  given  below  :

 One  Superintendent  of  Police  belonging
 to  Scheduled  Caste  community  has  been  sent
 on  deputation  to  the  Government  of  India.
 Another  Superintendent  of  Police  belonging
 to  Seheduled  Caste  community  has  been  de-
 puted  for  Senior  Officer's  Course  at  National
 Police  Academy,  Mount  Abu.

 (b)  No.  Sir.
 (c)  One  officer  has  addressed  a  letter  to

 the  Inspector  General  of  Police,  Haryana,
 but  has  not  made  any  allegation  about  as-
 persions  on  his  community  in  that  letter.

 (d)  No,  Sir.
 (७)  Does  not  arise.

 Prohibiting  Government  Employees  from
 using  Influ  to  seek  Empl  t  in

 Commercial  Firms  for  their  sons

 9100.  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  whether  it  is  a  fact  that  the  Service
 Rules  of  the  Central  Government  employees
 bave  been  amended  so  as  to  prohibit  the
 employees  from  using  their  influence  for  the
 employment  of  their  sons  in  commercial
 firms  ;

 (०)  if  so,  whether  the  same  provisiqng,
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 could  be  made  applicable  to  Ministers  as
 well  ;  and

 (c)  whether  a  suitable  legislatiun  is  pro-
 posed  to  be  introduced  to  achieve  the
 objective  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir.

 (b)  and  (c).  The  question  of  enacting
 legislation  for  making  a  similar  provision  for
 Ministers  has  not  been  considered  so  far.

 Creation  of  All  India  Services

 SHRI  D.  N.  PATODIA  :
 ‘SHRI  D.  C.  SHARMA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Government
 bave  taken  a  decision  not  to  create  any  more
 All  India  Services  ;  and

 (b)  if  so,  the  circumstances  leading  to
 this  decision  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SNUKLA)  :  (a)  and  (०).
 Government  have  taken  a  decision  not  to
 take  steps  for  the  present  to  create  the
 Indian  Agricultural  Service  and  the  Indian
 Educational  Service.  The  circumstances
 leading  to  this  decision  are  contained  in  the
 reply  given  to  the  Unstarred  Question  No.
 7706  on  the  25th  April,  1969.

 90I.

 Bills  Passed  by  Manipur  Assembly

 9102,  SHRI  M.  MEGHACHANDRA  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  the  Legislative  Assembly,
 Manipur  have  passed  4  Bills  during  the
 Budget  Session  as  reported  in  ‘the  Parrior  of
 the  29th  March,  969  ;

 (b)  if  so,  the  nature  of  the  Bills  ;
 (c)  whether  the  Assembly  also  passed  a

 ressolution  for  Statehood  and  for  ending  the
 present  status  of  the  Union  Territory  ;

 (d)  if  so,  the
 thereto  ;  and

 e)  if  the  reply  to  part  (c)  above  be  in
 the  negative,  whether  any  resolution  was

 reaction  of  Government
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 moved  in  the  Assembly  during  the  Budget
 Session  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and  (b).
 The  Manipur  Legislative  Assembly  have
 passed  the  following  four  Bills  seeking  to
 increase  the  allowandées  of  Manisters,  Speaker,
 Deputy  Speaker,  M.  L.  As.  of  Manipur  and
 Chairman  of  the  Manipur  Legislative  Assem-
 bly  Standing  Committee  ;

 (i)  The  Manipur  Ministers  (Salaries
 and  Allowances)  Amendment  Bill,
 1969.

 (ti)  The  Manipur  Legislative  Assembly
 Speaker  and  Deputy  Speaker
 (Salaries  and  Allowances)  Amend-
 ment  Bill,  1969.

 (iii)  The  Manipur  Legislative  Assembly
 Members  (Salaries  and  Allowances)
 Amendment  Bill,  1969.

 (iv)  The  Manipur  Legislative  Assembly
 Standing  Committee  (Chairman’s
 Salary  and  Allowances  and  Removal
 of  Disqualification)  Amendment
 Bill,  1969,

 (०)  and  (e).  In  September,  1966,  the
 Manipur  Legislative  Assembly  passed  a
 resolution  to  the  effect  that  full-fledged
 Statehood  be  granted  to  Manipur.  No  reso-
 lution  has  been  passed  by  the  Manipur
 Assembly  in  its  last  Budget  session.

 (d)  Government  do  not  propose  any
 change  in  the  status  of  this  Union  Territory.

 All-India  Conference  of  Political  Parties
 on  Centre-State  Relations

 9103.  SHRI  V.  NARASIMHA  RAO  :
 DR.  RANEN  SEN  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  suggestions
 have  been  made  by  several  State  Government
 and  political  parties  for  the  amendments  of
 the  Constitution  with  a  view  to  modify  the
 structure  of  Centre-State  relations  ;

 (b)  if  so,  what  are  the  broad  lines  of
 the  various  proposals  ;  and

 (c)  whether  it  is  proposed  to  convene  an
 All-India  Conference  of  various  political
 parties  to  evolve  a  consensus  on  future
 Centre-State  relations  and  amend  the  Consti-
 tution.  accordingly  २
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHULKA)  :  (a)  and  (b).
 The  subject  of  Centre-State  relations  is  being
 currently  debated  in  various  forums  and  also
 by  political  parties.  While  there  has  been  a
 general  demand  for  a  review  of  Centre-State
 relations,  Government’s  attention  has  not
 been  drawn  to  any  specific  amendments  for
 altering  the  scheme  of  Centre-State  relations
 envisaged  in  the  Constitution.  The  Central
 Government  have  not  received  any  formal
 gommunication  from  the  State  Governments
 in  this  behalf.

 (c)  The  question  of  Centre-State  relations
 came  up  for  consideration  at  the  last  meeting
 of  the  Standing  Committee  of  the  National
 Integration  Council.  The  Prime  Minister
 indicated  at  the  meeting  that  the  question
 could  be  discussed  by  the  Committee  on  the
 basis  of  some  working  papers.  It  was  also
 indicated  that  the  Government  were  awaiting
 the  report  of  the  Administrative  Reforms
 Commission  on  Centre  State  Relations.  The
 Commission  have  been  requested  to  expedite
 their  report.

 Female  Education  in  India

 9104,  SHRI  D.N.  PATODIA:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  the  percentage  of  female  education
 with  Central  Assistance  in  different  States  in
 the  country  towards  the  beginning  of  the
 Third  Five  Year  Plan  particularly  for  Rajas-
 than,  U  P.,  Punjab,  Haryana  and  Gujarat  ;

 (b)  how  the  percentage  has  grown  during
 the  Third  Plan  period  ;

 (०)  whether  the  progress  made  in
 Rajasthan  is  satisfactory  ;  and

 (d)  if  not,  the  steps  thé  Central  Govern-
 Ment  propose  to  take  to  improve  the
 situation  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  ५.  K.  R.  ्,
 RAO):  (a)  and  (b).  In  the  Second  Plan
 there  was  a  scheme  under  which  Central
 assistance  of  75%  of  expenditure  involved
 for  promotion  of  girls  education  was  given.
 During  the  Third  Plan  this  seheme  was
 transferred  to  the  State  Sector.  There  are
 no  separate  figures  of  progress  in  girls
 education  made  out  of  the  Central  assistance.
 However,  the  progress  in  enrolment  made  in
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 this  sphere  in  Rajasthan,  U.  P.,  Punjab,
 Haryana  and  Gujarat  at  the  beginning  and
 end  of  the  third  plan  is  indicated  in  the
 Statement  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-i080/69}.

 (c)  Rajasthan,  like  other  States,  has
 been  making  progress.

 (d)  This  subject  is  the  concern  of  the
 State  Governments  and  they  are  being
 continuously  urged  to  fulfill  the  requirement
 of  Article  45  of  the  Constitution  as  early  as
 possible.

 Bridge  Across  the  Rann  for  National
 Highway  No.  8A

 9105.  SHRI  SRIRAJ  MEGHRAJJI
 DHRANGADHRA  :  Will  the  Minister  of
 SHIPPING  AND  TRANSPORT  be  pleased
 to  state  :

 (a)  whether  the  bridge  accoss  the  Rann
 for  National  Highway  No.  8A_  was  scheduled
 to  be  opened  in  January,  969  ;

 (b)  if  so,  whether  the  work  has  been
 completed  ;

 (c)  whether  it  is  a  fact  that  the  appro-
 aches  are  still  unfinished  ;  and

 (d)  if  so,  the  details  of  various  factors
 contributing  to  the  delay  in  completion  of
 the  work  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  No  such  date  was
 fixed  for  formal  opening  of  the  bridge.

 (७)  Yes,  Sir.  The  work  on  the  bridge
 proper  has  been  completed.

 (c)  and  (d).  The  approaches  to  the  bridge
 had  already  been  made  traffic-worthy  and  the
 same  opened  to  traffic  since  the  3rd  April,
 1969.  The  only  items  of  work  still  remain-
 ing  to  be  done  on  the  approaches  are  (i)  the
 provision  of  rua  bitumin  carpet  on  a  length  of
 5600  ft.  on  the  north  approach  and  (ii)  the
 Pitching  to  a  portion  of  the  side  slopes  on
 the  south  approach.  These  items  of  work
 are  not  likely  to  hinder  the  free  flow  of
 traffic  on  the  bridge  and  its  approaches.
 There  has  been  some  delay  in  the  completion
 of  the  approaches  to  the  bridge  due  to
 difficult  and  peculiar  site  conditions,  construc-
 tion  on  saline  soil  and  other  unforeseen
 technical  difficulties  in  the  Rann  anea,
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 Muslims  in  Rajasthan  Holding  Double
 Citizenship  of  India  and  Pakistan

 9I06.  SHRI  MAHANT  DIGVIJAI
 NATH  :

 SHRI  MRITYUNJAY  PRASAD;
 Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Pir  Syed  Ali

 Sikandar  Shah  Pir  Pagari  of  Pakistan  has
 sent  a  message  to  the  Muslims  residing  in
 the  Jaisalmer  District  of  Rajasthan  to  come
 to  Pakistan  and  cast  their  votes  in  the
 Presidential  election  :

 (b)  if  so,  the  number  of  Muslims  migrat-
 ed  till  now  ;

 (c)  whether  it  is  also  a  fact  that  the
 Muslims  residing  in  the  said  district  are
 holding  both  the  Indian  and  Pakistani
 citizenship  ;

 (d)  if  so,  the  number  of  such  Muslims  ;
 and

 (e)  the  steps  which  the  Government  of
 India  are  taking  against  such  persons  who
 are  holding  both  the  citizenships  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Accord-
 ing  to  information  furnished  by  the  State
 Government  there  were  rumours  that  Pir
 Pagaro  had  sent  such  a_  message  to  his  follo-
 wers  in  Jaisalmer  District.

 (b)  Four  families  consisting  of  64  persons
 have  migrated  to  Pakistan  in  March,  1968,
 but  it  is  not  possible  to  say  whether  they
 have  gone  over  to  Pakistan  in  response  to
 the  message  of  Pir  Pagaro.

 (c)  and  (d).  Government  have  no  infor-
 mation  whether  these  migrants  also  hold
 Pakistani  citizenship.

 (e)  Action  is  being  taken  by  appropriate
 authorities  to  prevent  unauthorised  entry
 into  India  through  Rajasthan-Pakistan  border.
 Any  persons  who  is  detected  as  having
 entered  in  an  unauthorised  will  be
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 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  the  names  of  the  applicants  (with
 their  academic.  qualifications)  who  had  applied
 for  the  Award  of  the  Overseas  Scholarship  for
 Scheduled  Castes/Scheduled  Tribes  and  other
 Backward  Classes  in  the  years  ‘1965-66  to
 1968-69  ;  and

 (b)  the  names  of  those  who  were  select-
 ed  for  the  award  in  each  category  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.  R.  ५.
 RAO)  :  (a);and  (b}.  Information  is  given  in
 the”  statements  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 08i/69}.
 Award  of  Passage  Grant  to  Overseas  Students

 of  Scheduled  Castes  and  Scheduled  Tribes
 and  Backwards  Classes

 9108.  SHRI  SIDDAYYA:  Will  the
 Minisrer  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  the  names  of  the  applicants  (with
 their  academic  qualifications)  who  had  applied
 for  the  award  of  Passage  grant  earmarked
 for  Scheduled  Castes/Scheduled  Tribes  and
 other  Backward  Classes  in  the  years  1965-66
 to  1968-69  ;  and

 (b)  the  names  of  those  who  were  selected
 in  each  category  in  the  above  years  and  the
 amount  spent  for  them  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  ५.
 RAO)  :  (a)  and  (b).  Information  is  given  in
 the  statements  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.  LT-
 1082/69).

 Assistanbe  for  Premotien  of  Education
 Among  Women  Belongiag  te  Scheduled

 Castes  and  Scheduled  Tribes

 9109,  SHRI  SIDDAYYA:  Will  the
 Mini:  of  EDUCATION  AND  YOUTH

 proceeded  against  according  to  law.  Action
 will  also  be  taken  to  terminate  the  Indian
 citizenship  of  those  who  have  acquired
 citizenship  of  another  country.

 Awards  of  Overseas  Scholarships  to
 Students  of  Scheduled  Castes  and
 Scheduled  Tribes  and  Backward  Classes

 Will  the 9107.  SHRI  SIDDAYYA  :

 SERIVICES  be  pleased  to  state  ;
 (a)  the  amount  granted  to  the  National

 Council  of  Women’s  Education  in  the  year
 1965-66  to  1968-69  for  the  promotion  of
 education  among  women  in  the  country  ;

 (b)  whether  there  is  any  special  Scheme
 formulated  by  the  Council  to  promote  educa-
 tion  among  the  women  belonging  to  the
 Scheduled  Castes/Scheduled  Tribes  ;



 458  Written  Answers

 (c)  if  so,  the  details  thereof  and  the
 amount  spent  for  these  schemes  ;  and

 (d)  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  दि  K.R.  ५.
 RAO)  :  (a)  The  functions  of  the  National
 Council  for  Wumen’s  Education  are  given  in
 the  enclosed  statement  from  which  it  will  be
 noted  that  the  Council  js  an  advisory  body
 and  not  a_  grant-giving  hody  ;  as  such  no
 funds  were  placed  at  the  disposal  of  the
 Couucil  for  being  spent  on  the  promotion  of
 education  among  women.  Expansion  of
 education  among  girls,  as  among  boys,  is  the
 responsibility  of  the  State  Governments.

 (b)  The  Council  in  its  meetings  held  on
 5th  and  6th  April,  969  stressed  that  special
 attention  should  be  paid  to  expand  education
 among  girls  and  women  belonging  to  Sche-
 duled  Castes  and  Scneduled  Tribes,

 (c)  The  details  of  the  recommendation
 will  be  available  as  soon  as  confirmation  of
 the  minutes  of  the  meeting  is  recived  from
 tha  Chairman  of  the  Council.

 (d)  Does  not  arise.

 Statement

 Functions  of  the  National  Council  for
 Women’s  Education

 (a)  To  advise  Government  on  issues
 relating  to  the  education  of  girls  at  all  levels
 and  of  adult  women.

 (b)  To  suggest  policies,  programmes,
 targets  and  priorities  for  the  expansion  and
 improvement  of  the  education  of  girls  and
 women  in  the  fields  stated  at  (a).

 (c)  To  suggest  measures  for  utilising  to
 the  best  voluntary  effort  in  the  field  of
 education  of  girls  and  women  as  in  (a).

 (d)  To  suggesr  suitable  measures  for
 educating  public  opinion.  in  favour  of  the
 education  of  girls  and  women.

 (०)  To  assess  the  progress  achieved  from
 time  to  time  and  suggest  measures  for  evalua-
 tion  of  work  done/being  done  and  for  watch-
 ing  the  progress  of  implementation.

 (f)  To  recommend  collection  of  specific
 data  on  problems  relating  to  the  education  of
 girls  and  women  and  to  recommend  sample
 surveys  and  research  projects  and/or  Seminars
 as  may  be  deemed  necessary  from  time  to
 time.
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 केरल  में  श्रांतकवादियों  को  चोन  द्वारा  धन
 दिया  जाना

 हिल  Answers

 9110.  शनी  मृत्यु जय  प्रसाद  :  क्या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  «5  अप्रेल,
 969  के  “मार्च  आफ  दी  नेदान”  नाम  प्रंग्रेजी
 के  साप्ताहिक  पत्र  में  “चाइनीज  फाइनेंस  केरल
 टैरारिस्टरान”  (केरल  में  भाँतकवादियों  को

 चीन  द्वारा  घन  दिया  जाना)  शीर्षक  के  भन्तगंत
 प्रकाशित  हुए  समाचार  की  ओर  दिलाया  गया

 है;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में  वास्तविक
 स्थिति  क्‍या  है;  भोर

 (7)  इस  पर  सरकार  की  क्या  प्रतिक्रिया
 है?

 गृह-कार्य  सन्‍्त्रालय  में  राज्य  मन्त्री  (भी
 विद्याचररणा  शुक्ख)  :  (क)  जी  हां

 (ख)  भोर  (ग).  राज्य  सरकार से  प्राप्त
 सूचना  के  भनुसार  नवम्बर,  968  में  पलपल्ली

 पुलिस  बाहरी  चौकी  तथा  तेल्लीवेरी  पुलिस
 थाने  पर  उग्रवादियों  द्वारा  भाक़मरा  के  सम्बन्ध
 में  कोजीकोड़े  के  जला  मजिस्ट्रेट  (न्यायिक)  के
 न्यायालय  में  «9  ad,  969  को  49
 व्यक्तियों  के  विरुद्ध  एक  भारोप  पत्र  दायर
 किया  गया  था  in  मामला  न्यायाघीन  है।  जांच
 के  दौरान  कुछ  भ्रभियुक्त  व्यक्तियों  से  पकड़े
 गये  दस्तावेजों  से  मालुम  हुआ  कि  नई  दिल्‍ली
 स्थित  चीनी  दूतावास  का  उनके  साथ,  मलयालम
 में  माश्ोवादी  साहित्य  के  प्रकाशन  के  सम्बन्ध
 में,  पत्र-ब्ययहहार  था।  चीनी  दूतावास  को,
 अपने  सभी  कमंचारियों  को  भारत  के  भांतरिक
 मामलों  में  हस्तक्षेप  करने  से  दूर  रहने  के  लिए
 सचेत  कर  देने  के  लिए  कड़ी  चेतावनी  दी  गई
 है  ny
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 Indians  Holding  Faculty  Positions
 Abroad

 9IIl.  SHRIR.K.  SINHA;  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  statc  :

 (a)  the  number  of  Indians  holding  Facu-
 Ity  positions  in  foreign  countries,  country-
 wise  ;

 (b)  the  causes  for  their  taking  up  jobs
 abroad  ;  and

 (c)  the  steps  taken  to  persuade  them  to
 return  to  India  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.  R.  V.
 RAO):  (a)  According  to  the  information
 compiled  by  the  Council  of  Scientific  and
 Industrial  Research,  435  Indians  were  re-
 ported  to  be  holding  faculty  positions  in
 foreign  countries  at  the  beginning  of  ‘1967.

 Their  country-wise  distribution  was  :
 (i).  U.  S.  A.  920

 (ii)  Canada  AL
 (iii)  ए.  K.  35
 (iv)  Australia  43
 (v)  New  Zealand  5

 (vi)  Malta
 (vii)  Commonwealth

 countries  of
 Africa  00

 (viii)  Commonwealth
 countries  of
 Asia.  _—  60

 (b)  This  is  a  complex  matter.  Many
 causes  seem  to  operate  including  better  job
 opportunities  and  work  facilities.

 (c)  A  Statement  is  attached.

 Statement
 The  following  steps  have  been  taken  to

 facilitate  return  of  scientific  and  technical
 personnel  to  India  :

 (i)  Creation  of  a  Scientists’  Pool  to
 provide  for  temporary  placement  of
 well-qualified  Indian  scientists  and
 technologists  returning  from  abroad.
 Creation  of  supernumerary  posts  in
 opproved  scientific  institutions  to
 which  temporary  appointments  can

 be  made  quickly  from  among  the
 scientists  working  and  studying

 (ii)
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 (iii)  The  Union  Public  Service  Com-
 mission  and  most  of  the  State
 Public  Service  Commissions  have
 agreed  to  treat  Indian  scientists  and
 technologists  ~ywhose  _  particulars
 appear  in  National  Register  as
 ‘Personal  Contact’  candidates  for
 all  posts  advertised  by  them.  The
 Union  Public  Service  Commission
 have  also  made  arrangements  for
 interviewing  Indian  scientists  and
 technologists  abroad  for,  posts in India.

 (iv)  Mai  ce  of  a  Special  Section
 of  the  National  Register  of  Scienti-
 fic  and  Technical  Personnel  for
 enrolment  of  Indian  scientists  and
 technologists  abroad  and  for  the
 circulation  of  their  names  to  all
 Ministries,  Departments  of  the
 Government  of  India,  State  Govern-
 ments,  Union  and  State  Public
 Service  Commissions,  Universities,
 Public  Sector  Industries  and  large
 private  sector  establishments.  The
 names  of  such  personnel  are  pub-
 lished  in  the  monthly  Technical
 Manpower  Bulletin  (C.S.I.R.)  which
 is  distributed  free  to  about  3000
 organisations  all  over  India.
 Provision  for  payment  of  travel
 grant  to  scientists,  who,  on  their
 selection  for  appointment  in  re-
 search  institutions  in  India,  under-
 take  to  serve  those  institutions  for
 a  minimum  period  of  three  Years.

 C.R.P.  Regional  Headquarter  at
 Durgapur

 9i!2.  SHRIR.K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  Government  have  decided  to
 set  up  a  regional  headquarter  at  Durgapur
 for  the  Central  Reserve  Police  and  other
 Central  Forces  ;

 (b)  whether  it  is  also  a  fact  that  the
 West  Bengal  Government  have  agreed  to  the
 proposal  ;  and

 (c)  whether  similar  regional  headquar-
 ters  would  be  set  up  in  other  parts  also  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir.  A  battalion  centre  of  the  Central  Re-
 serve  Police  is  being  set  up  in  Durgapur,

 (vy)
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 (b)  A  battalion-centre  of  the  Central
 Reserve  Police  can  be  set  up  in  any  part  of
 the  country  in  Centre  Government  accom-
 modation.

 (c)  Yes,  Sir.  Some  battalion  Centres
 have  already  been  set  up.

 Pak  Iufiltration  in  West  Bengal

 9i3.  SHRIR.K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  following  the
 recent  disturbances  in  East  Pakistan,  a  large
 number  of  Pakistanies  are  infiltrating  into
 India  across  the  West  Bengal  border  ;  and

 (b)  if  so,  the  steps  taken  to  prevent  such
 infiltration  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  Does  not  ar  ise.

 Autonomous  Telengana  State  within
 Andhra  Pradesh

 9I4.  SHRI  R.K.  SINHA:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  the  Telengana  leaders  have
 submitted  any  proposal  for  a  federal  type  of
 administration  in  Andhra  Pradesh  with  an
 autonomous  Telengana  State  within  Andhra
 Pradesh  ;  and

 o)  if  so,  Government’s  reaction  there-
 to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):.  (a)  No
 Sir.

 (b)  Does  not  arise.

 Centrally  Administered  Universities

 9i5.  SHRI  २.  K.SINHA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  ;

 (a)  the  number  of  Centrally  administer-
 ed  Universities  in  the  country  at  present  ;

 (b)  the  proposals,  if  any,  to  establish
 more  such  Universities  in  the  negr  future  ;
 and
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 (c)  the  places  where  the  same  would  be
 set  up  or  whether  any  of  the  existing  Uni-
 versities  are  proposed  to  be  converted  into
 Central  ones  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  There  are  at  present  five  Uni-
 versities,  including  the  Jawahi  Nehru
 University  at  New  Delhi,  which  have  been
 established  by  the  Acts  of  Central  Legis-
 lature.

 (b)  and  (c).  A  proposal  of  the  Govern-
 ment  of  Mysore  for  conversion  of  the  Ban-
 galore  University  into  a  Central  University
 is  under  consideration  of  the  Government  :

 National  Highways  in  Uttar  Pradesh

 9iI6.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  the  number,  length  and  area  of  Na-
 tional  Highways  in  Uttar  Pradesh  in  com-
 parison  to  other  States  ;

 (b)  the  amount  spent  by  the  Centre  on
 National  Highways  in  Uttar  Pradesh  ;

 (c)  whether  it  is  a  fact  that  Central
 assistance  is  not  made  available  for  new
 construction  and  repairs  of  National  High-
 ways  in  Uttar  Pradesh  according  to  the
 needs  of  the  State  due  to  which  Grand
 Trunk  Road  in  Uttar  Pradesh  is  not  in  good
 condition  and  other  roads  are  also  in  more
 or  less  similar  conditions  ;

 (d)  if  so,  the  steps  proposed  to  be  taken
 by  Government  to  improve  their  condition  ;
 and

 (e)  if  no  steps  are  contemplated,  the
 reasons  therefor  ?

 THE  DEPUTY  MINISTER  IN  THB
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  A  statement  giving
 the  information  in  respect  of  number  and
 length  of  National  Highway  in  the  country
 is  laid  on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-083/69].  Uttar
 Pradesh  has  .28  miles  of  National  Highway
 per  00  sq.  miles  of  area  against  the  all  Indla
 average  of  .8  miles  per  00  sq.  miles.

 (b)  An  amount  of  Rs.  793.64  lakhs  was
 spent  on  the  construction  and  development
 of  National  Highways  in  Uttar  Pradesh  during
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 the  five-year  period  commencing  from  Ist
 April  1969,  A  further  sum  of  Rs.  328.5I
 lakhs  was  spent  on  their  maintenance  and
 repairs  during  the  same  period.  The  collec-
 tion  of  information  for  the  earlier  period  will
 involve  labour  and  time  which  will  not  be
 commensurate  with  the  results.

 Oy  to  (e).  Funds  are  provided  for  the
 construction  and  repairs  of  National  High-
 ways  in  Uttar  Pradesh  according  to  the  needs
 but  within  the  available  financial  resources  ;
 and  every  effort  is  made  to  maintain  portion
 of  G.  T.  Road  as  are  parts  of  National  High-
 way,  as  well  as  other  National  Highways  in
 proper  condition  of  repair.  Subject  to
 availability  of  funds,  it  is  proposed  to  carry
 out  a  programme  of  improvements  as  neces-
 sary  to  the  National  Highways  in  U.  P.,  as
 in  other  States.

 Indian  Council  of  Social  Science
 Research

 SHRI  VISHWA  NATH
 PANDEY  :

 SHRI  TULSIDAS  DASAPPA  :
 Will  the  Minister  of  EDUCATION  AND

 YOUTH  SERVICES  be  pleased  to  state  :
 (a)  whether  it  is  a  fact  that  Government

 have  decided  to  establish  an  autonomous
 organisation  called  the  Indian  Council  of
 Social  Science  Research  to  promote  funda-
 mental  and  applied  research  in  Social
 Sciences  :

 (b)  if  so,  when  ;  and
 (c)  the  total  amount  of  expenditure  on

 such  a  scheme  ?

 9117.

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  Yes,  Sir.

 (b)  The  first  meeting  of  the  Indian
 Council  of  Social  Science  Research  is  being
 held  in  New  Delhi  on  May  2  and  13,  1969.

 (०)  An  outlay  of  Rs.  .50  crores  has
 been  proposed  in  the  Fourth  Five  Year
 Plan  (1969-74).

 High  Court  Judges

 9i8.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state  :

 (a)  whether  some  Judges  of  the  Calcutta
 High  Court  and  other  High  Courts  have  re-
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 cently  sought  some  fringe  benefits  for  them-
 selves  ;  and

 (b)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 सतना  नगर  (मध्य  प्रवेश)  से  पुरातत्वोय  महत्व
 की  मूर्तियों  की  चोरी

 9l9.  श्री  यशवन्त  सिह  कुशवाह  :  क्‍या
 शिक्षा  तथा  युवक  सेवा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सतना  नगर
 मध्य  प्रदेश,  से  चुराई  गई  पुरातत्वीय  महत्व  की
 अनेक  मूर्तियां  एक  कथित  चोर  के  धर  से  बरामद
 की  गई  हैं  ;  भोर

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या  है  ?

 शिक्षा  तया  यूवक  सेवा  मम्त्रालय  में  उप-
 स्त्री  (थीमती  जहानझारा  जयपाल  सिंह)  :

 (क)  भोर  (ख).  मध्य  प्रदेश  पुलिस  ने  दिनाक
 24  फरवरी,  969  को  सतना  नगर  के  एक
 निवासी  के  कार्यालय  एवं  निवास  स्थान  से  63

 मृतियां  तथा  अन्य  दुलंभ  पुरातत्वीय  वस्तुएं
 प्राप्त  की  थीं।  मध्य  प्रदेश  पुलिस  मामले  को

 जांच  पढ़ताल  कर  रही  है।

 पिछड़  वर्ग  सम्बन्धों  श्रकिड

 9l2].  st  जागेश्बर  यादव  :  कया  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  की  कुल  जनसंख्या  में  भिखारियों,

 भूमिहीन  व्यक्तियों,  ऐसे  ब्यक्तियों  जिनका  जीवन

 निर्वाह  का  कोई  भी  साधन  नहीं  है,  शनुसूचित
 जातियों,  भ्नुसूचित  भदिम  जातियों  तथा  अन्य

 पिछड़े  वर्गो  के  लोगों  की  संख्या  अलग-पलग

 कितनी  है  ;

 (ख)  देझ  में  सवर्ण  हिन्दुप्नों  की  कुल  संख्या

 कितनी  है  ;
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 (a)  ang,  घंबे,  तथा  श्क्त्य  व्यक्तियों  की
 संख्या  कितनी  है  ;  श्र

 (घ)  कुल  जन  संख्या  में  पूंजोपति  किससे

 हैं?

 गृह-कार्य  मस्त्रालय  सें  उप-सम्झे  ष्मे  के०
 एस०  रामास्वामी)  :  (क)  96]  की  जनगणना
 के  भ्रनुसार  देश  की  समस्त  जनसंख्या  में  भिखारी,
 भूमिहीन  इत्यादि  घोषित  व्यक्तियों  की  संख्या
 इस  प्रकार  थी
 भिखारी  :  (प्रावारा,  स्वावलम्बी  स्त्रियां  जिनकी

 झामदनी  का  जरिया  नही  बताया
 गया  तथा  जीवन-यापन  के  भ्रस्पष्ट
 संकेत  के  भ्रन्य  व्यक्तियों  समेत)

 9,61,793@  (केबल  श्विखा-
 रियों  की  संख्या  प्रलग्म  से  उपलब्ध
 नहीं  है)

 भूमिहोन  व्यक्ति  :  27,452,7808

 (ग्रे  झाँकड़े  उन  मजदूरों  के
 द्योतक  हैं  जिन्होंने  अपने  को
 अपनी  खेती  के  बेर  कृषक-
 मजदूर  घोधित  किया  था)  ।

 वे  व्यक्ति  जिनकी  जोविका.  सूचना  उपलब्ध
 का  कोई  साधन  नहीं  है  ;  नहीं  है
 झनुसूचित  जातियां  :  64,417,366

 झनुसूचित  झादिम  जातियाँ  :  80,172,221
 पिछडे  वर्ग  :  सूचना  उपलब्ध

 नहीं  है  ।

 (ख)  देश  में  हिन्दुओं  की  संख्या  966,526,
 866%  थी  |

 (ग)  और  (घ).  सूचना  उपलब्ध  नहीं  है।

 #इनमें  उत्तर  पूर्वी  सीमान्त  भ्धिकरणा  के

 297,853  व्यक्तियों  के  बारे  में  जिनसे  केवल
 संक्षिप्त  परिवार  श्रनुसूची  मांगी  गई  थी,  सूचना
 उपलब्ध  नहीं  है  भौर  इस  प्रकार  उनके  बारे  में

 झांकड़ों  की  ये  विशिष्टताएं  उपलब्म्  नहीं  है  ।

 Pak  IJatrusion  in  Tripura

 9122,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state  :

 (a)  whether  a  gang  of  Pakistani  miscre-
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 ants  armed  with  deadly  weapons  intruded
 inte  the  [Indian  territory  in  Radhanager
 village  of  Tripura  on  the  night  of  2%th
 Degember,  968  and  committed  dacoity  ;

 (b)  if  so,  the  details  of  the  incident  and
 the  extent  of  loot  and  plunder  carried  away
 by  them  ;  and

 (c)  the  reaction  of  Government  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Yes,
 Sir.

 (०)  On  the  night  between  the  27th  and
 the  28th  December,  1968,  Pak  miscreants
 numbering  about  26  armed  with  deadly  wea-
 pops  intruded  into  the  village  Radhanagar
 under  Police  Station  Rishalgath  of  Tripura
 and  committed  dacoity.  They  carried  away
 seven  head  of  cattle.

 (c)  Protests  have  been  lodged  by  our
 Sector  Commander  and  by  the  district  autho-
 rities  with  their  Pak  counterparts.  Regular
 and  intensive  patrolling  of  the  border  is  be-
 ing  carried  out.

 Pak  Intrnglons  in  Tripura
 9123.  SHRI  KIRIT  BIKRAM  DER

 BURMAN  Will  the  Minister  cf  HOME
 AFFAIRS  be  pleased  to  state

 (a)  the  nymber  of  intrusions  by  Pakistaai
 miscreants  into  the  Indian  territory  in
 ‘Prigura  during  968  and  the  details  thereof  ;
 and

 (०)  the  steps  taken  and  being  taken  by
 Government  to  prevent  such  intrusions  in
 future  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINBTRY  OF  HOME  AEPAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  There
 are  reports  of  76  intrusions  by  Pakistani
 miscreqnts  into  Indian  territory  during  the
 yeas  1968.  A  statement  on  the  intrusions  is
 ह उ  on  the.  Table  of  the  House.  (Placed  in
 Library.  See  No.  LT—t084/69]

 ५७)  and  intensive  patrolling  of
 the  border  is  being  carried  out  by  the  Border
 Security  Force.

 Letter  from  8  Mesber  of  Parliament
 complaining  about  rough  deal

 by  L  A.C.
 9124,  अप्तारा  3.  KUNDU;  Will  the

 Minister  of  TOURISM  89  टान,
 AVIATION  bo  pleased  to  state  :

 (a)  whether  9  Member  of  Parliament  hag
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 writteri  a  letter  to  Hint  oti  the  20  May,  I968
 comnplaitiing  about  rough  deal  receivéd  by
 the  said  Member  aud  other  passengers  from
 LA.C.  at  Déthf  and  Calcutta  ;

 (b)  if  sd,  thé  natute  of  the  cortpldint  ;
 (c)  whether  he  has  replied  to  the  Mem-

 ber  after  having  enquired  into  the  matter  ;
 (d)  if  not,  the  reasons  for  the  delay  ;

 and
 (e)  the  steps  that  have  been  taken  oh

 the  said  complaint  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  to  @.  Yes,  Sir.  A  letter  dated  12th
 May,  4968  was  received  from  the  Hon’blé
 Mémber  himself  in  which  he  had  inter  alia
 complained  against  the  inability  of  the  Indian
 Airlines  to  confirm  in  time  reservations  for
 onward  journeys  on  connecting  servicés.  A
 reply  was  sent  to  the  Hon’ble  Member  by  me
 on  the  l6th  May,  1968,  stating  inter  alia
 that  the  letter  was  being  forwarded  to  the
 General  Manager,  Indi  Airlines  to  look
 into  thé  matter  carefully.  The  Indian
 Airlines  have  reported  that  althodgh  thé
 matter  was  investigated  and  remedial  action
 taken  immediately  thereafter,  a  further  com:
 munication  was  not  sent  to  Hon’ble  Member
 due  to  the  sudden  demise  of  the  pfficer
 dealing  with  the  case.  The  Corporation  had
 sent  a  letter  of  regret  in  this  regard  to  the
 Hon’ble  Member  on  the  3rd  May,  1969.

 Forniation  of  All  India  Backward  Class
 Welfare  Service

 9i25.  SHRI  SRINIBAS  MISHRA:
 Will  the’  Minister  of  HOME  AFFAIRS  bé
 pleased  to  state  :

 (a)  whether  Government  have  recom-
 mended  for  the  constitution  of  a  separate
 All  India  Backward  Class  Welfare  Service  on
 the  pattern  of  the  Indian  Administrative
 Service  and  Indian  police  Service  ;

 (०)  if  so,  the  details  thereof  ;  and
 (c)  if  not,  what  pattern  has‘  been  adopted

 for  thé  co-ordination  of  differeiit  departments
 of  the  Welfare  Organisation  of  Scheduled
 Castes  and  Scheduled  Tribes  scatferéd'  all
 over  the  country  ?

 THE  DEPUTY  MINISTER  IN'THE
 MINISTRY  GF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :  (७)  No,  Sir:
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 (bj)  Does  not  arise.
 (c)  Execution  of  the  Welfare  Schemes

 for  the  Scheduled  Caste  and  Scheduled
 Tribes  is  the  responsibility  of  the  State
 Governments.  Coordinafion  in  Planning  is
 achieved  through  discussions  with  the  State
 Government  representatives  at  the  time  of
 finalisation  of  annual  plans  and  in  periodic
 meetings  with  State  Directors  and
 Misistries.

 Refosal  by  Masters  of  Foreign  Ships  to
 Hoist  Indian  National  Flag  at

 Indian  Shores

 9126.  SHRI  S.  KUNDU:  Will  the
 Minister  of  SHIPPING  AND  TRANSTORT
 be  pleased  to  state  :

 (ay  whether  Government  are  aware  that
 gothe  Mastérs  of  foregin  ships  visiting  Indian
 Ports  have  éither  refused  to  hoist  the  Indian
 Nafiofal  Flag  or  have  shown  disrespect
 td  it  ;

 (b)  if  so,  how  many  such  complaints
 have  been  received  from  the  Port  authorities
 during  the  last  three  years  ;

 (c)  the  steps  taken  against  those  who
 defied  the  International  Maritime  Conven-
 tions  ;

 (d)  whether  the  Indian  Merchant  Shipp-
 ing  Act  of  any  other  enactment  in  this
 connection  makes  it  obligation  or  on  foreign
 Masters  of  ships  to  hoist  the  Indian  National
 Flag  at  the  Indian  shores  ;  and

 (e)  if  not,  the  steps  proposed  to  be  taken
 to'  being  suitable  changes  in  the  prevalent
 law  in’  India  ?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  to  (e).  According  to  international  practice
 foreign  ships  when  in  Indian  ports,  are  to
 fly,  as’  &  courtesy.  the  Merchant  Navy  Ensign
 (a'  red  flag  with  a  length  of  one  and  one  half
 times  the  width  and  with  the  National  Flag
 of  India  superimposed  in  the  top  quarter  next
 to’  the  staff)  and  not  the  National  Flag.  No
 complaints  have  been  received  from  Ports  in
 this  respect  or  about  shewing  disrespert  to
 the  Indian  National  Flag  by  Masters  of
 foreign  spips  visiting  Indian  ports.  There  is
 no  international  convention  or  provision  in
 the  Indian’  Merchant  Shipping  Act  or  other
 epadtment  if  this  respect.  It  is  not  consider-
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 ed  necessary  to  make  any  statutory  provision
 in  the  matter.

 Refusal  by  Master  of  Ship,  Amelia  to
 Hoits  Indian  National  Flag  at  Bombay

 9127,  SHRI  s.  KUNDU:  Will  the
 Minister  of  SIPPING  AND  TRANSPORT
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Master
 of  Ship,  Amelia,  on  the  22nd  March,  1969,
 tefused  to  hoist  our  National  Flag  at  Bombay
 and  when  compelled  by  workers,  he  hoisted
 it  but  refused  to  haul  down  the  flag  at
 sunset  ;

 (b)  whether  the  above  incident  has  been
 euquired  into  and  any  prosecution  launched  ;

 (c)  whether  the  President  of  the  Port
 and  Dock  Workers’  Federation  of  India  has
 protested  against  the  above  incident  and  said
 that  the  Port  and  Dock  Workers  will  not
 extend  usual  services  and  courtesies  to  those
 foreign  ships  which  refuse  to  hoist  the
 National  Flag  ;  and

 (d)  if  so,  the  steps  Government  are
 taking  to  ensure  that  foreign  ships  {hoist  the
 Indian  National  Flag  when  they  visit  Indian
 ports  ?

 THE  MINISTRY  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH):
 (a)  to  (d).  The  President  of  the  All  India
 Port  and  Dock  Workers  Federation  issued  a
 press  statement  alleging  that  the  master  of
 s,s.  “Amelia”  refused  to  hoist  the  Indian
 National  Flag  and  after  hoisting  it  under
 compulsion  from  dock  workers  refused  to
 haul  it  down  at  sunset  on  22nd  March.  969
 untill  threatened  by  workers  to  boycott  the
 ship.

 The  only  report  received  by  the  Police
 authorities  was'  that  a  National  Flagin  a
 torn  condition  was  flying  on  the  8.  8.
 “Amelia”  on  22nd  March,  969  at  6.30  p.m.,
 after  sunset.  On  this  the  Police  authorities
 made  immediate  enquiries.  It  was  revealed
 that  the  National  Flag  was  not  fiying  at  the
 time  the  Police  officer  went  to  the  ship  after

 Investigati  also  showed  that
 while  lowering  the  flag  the  rope  got  stuck
 and  the  flag  was  slightly  torn.  The  torn  flag
 was  neatly  folded  and  packed  away  by  the
 Master,  who  also  made  immediate  arrange-
 ments  to  purchase  a  new  flag  and  hoisted  it
 in  the  morning  of  the  23rd  March,  1969.
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 The  question  of  launcing  any  prosecution
 against  the  Master  did  not,  therefore,
 arise.

 The  President  of  the  Federation  also  said
 in  his  Press  statement  that  the  Port  and
 Dock  Workers  will  not  axtend  the  usual
 services  courtesy  and  hospitality  to  foreign
 ships  which  will  not  observe  the  principles,
 code  and  standards  of  international  behaviour
 in  the  matter  of  showing  respect  to  National
 Flag.

 According  to  international  practice,
 foreign  ships  when  in  our  ports  are  to  fly,  a8
 a  courtesy,  the  Merchant  Navy  Ensign  (a  red
 flag  with  a  length  of  one  and  one  half  times
 the  width  and  with  the  National  Flag  of
 India  super-imposed  in  the  top  quarter  next
 to  the  staff)  and  not  the  National  Flag.  The
 correct  position  is  being  brought  to  the  notice
 of  the  Port  autorities  and  others  concerned,
 for  future  guidance.

 Written  Answers

 Supersession  in  Promotion

 9128.  SHRI  MOHAN  SWARUP  :  Will
 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state  :

 (a)  the  field  of  choice  for  promotion
 through  selection  by  the  Departmental  Pro-
 motion  Committee  laid  down  by  the  Ministry
 of  Home  Affairs  :

 (h)  whether  this  is  uniformly  followed
 by  all  Ministries  and  Departments  ;

 (c)  whether  three  times  the  number  of
 Officers  to  be  selected  is  not  the  sufficient
 field  of  choice  to  avoid  favouritism  and
 frustration  ;  and

 (d)  if  so,  how  Government  propose  to
 be  fair  to  all  those  who  are  affected  by  large-
 scale  super  sessions  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  and
 (b).  Save  as  provided  for  in  the  rules/regula-
 tions  of  any  particular  Service  under  the
 Central  Government,  the  field  of  choice,
 according  to  the  instructions  of  the  Home
 Ministry  should,  wherever  possible,  extend  to
 5  or  6  times  the  ber  of  expected
 within  a  year.  The  Ministries/Departments
 are  generally  expected  to  follow  these  instruc-
 tions  except  in  cases  in  which  any  deviation
 therefrom  is  considered  necessary.

 (c)  and  (d).  Three  times  the  number  of
 vacancies  is  not  generally  considered  to  be  a
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 sufficiently  wide  field  of  choice  for  purpose  of
 appointments  by  selection.  Supersessions  are
 inherent  in  selections  which  are  based  on
 merit.  No  question  of  favouritism  is  involv-
 ed  either  in  fixing  the  field  of  choice  or  in
 making  selections.

 Appointmeut  of  Officors  to  Selection
 Grade  of  the  Central  Secretariat

 Service
 9129.  SHRI  MOHAN  SWARUP :  Will

 the  Minister  of  HOME  AFFAIRS  be  pleased
 to  state:

 (a)  whether  a  panel  of  Officers  for
 appointment  to  the  selection  grade  of  the
 Central  Secretariat  Service  was  declared
 recently  ;

 (b)  if  so,  the  number  of  Officers  placed
 on  the  panel  ;

 (c)  the  number  of  Officers  considered  for
 the  selection  ;

 (d)  whether  it  is  fact  that  junior  Officers
 were  placed  on  the  top  superseding  50  or
 more  Officers  in  the  seniority  list  ;

 (e)  what  are  the  other  Services  controlled
 by  his  Ministry  in  which  so  many  superses-
 sions  have  occurred  during  the  last  three
 years  ;  and

 (f)  what  is  the  incentive  to  Officers  who
 have  been  stagnating  for  more  than  five  years
 at  their  maximum  and  have  briliant  record
 of  service  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  Yes,
 Sir.

 (b)  39.
 (e)  200.
 (9)  and  (e).  Appointments  to  the  Selec-

 tion  Grade  of  the  C.S.S.  as  well  as  to  corres-
 ponding  grade  in  All  India  Services  and
 other  Central  Services  Class  I,  controlled  by
 the  Ministry  of  Home  Affairs  are  made  on
 the  basis  of  merit.  Therefore,  those  with
 better  merit  stand  better  chances  of  selection
 for  such  appointments.

 (f)  In  the  case  of  Central  Secretariat
 Service,  those  who  have  been  drawing  the
 maximum  of  the  pay-scale  of  Grade  I  of  the
 C.S.S.  for  more  than  five  years  and  are
 brilliant,  will  in  the  normal  course  get  select-
 ed  for  long'term  appointment  to  the  Selection
 Grade  of  the  Service.  They  are  also  eligible
 for  deputation  to  ex-cadre  posts  with  denefit
 of  deputation  allowance,  whenever  they
 satisfy  the  requirements  of  thoge  posts.
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 Grade  I  Officerse  Placed  in  Selection
 Grade  of  Central  Secretariat

 Service
 9130.  SHRI  MOHAN  SWARUP:

 Wili  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  period  of  service  in  Grade  I  of
 the  Central  Secretariat  Service  of  three
 officers  who  have  been  placed  at  the  top  of
 the  panel  for  the  selection  grade  of  the
 service  ;

 (०)  whether_it  is  a  fact  that  two  of  them
 were  confirmed  in  Grade  I  in  966  only  ;

 (c)  whether  these  two  had  rendered  only
 9  or  l0  years  service  and  senior  Officers  with
 more  than  2  years  service  were  ignored  ;

 (d)  if  so,  the  special  qualifications  of
 these  two  officers  meriting  supersession  of
 50  and  more  Officers  in  the  list  :

 (e)  whether  they  had  worked  with  any
 member  of  the  Selection  Board  previously  ;
 and

 (f)  if  so,  whether  Government  propose
 to  set  aside  the  wrong  done  and,  if  not,  the
 reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  Bet-
 ween  94  years  and  3  years.

 (b)  Yes,  Sir.
 (c)  and  (d).  As  per  provisions  of  the

 ८.  $.  Ss.  Rules,  962  and  ८.  $.  5.  (Promo-
 tion  to  Grade  I  and  Selection  Grade)  Regu-
 lations,  1964,  the  selection  for  inclusion  in
 the  Select  List  for  long-term  appointment  to
 the  Selection  Grade  of  the  C.S.S.  is  to:  be
 made  purely  on  merit.  The  two  officers
 referred  to  were  adjudged  by  the  Selection
 Committee  as  possessing  better  merit  as
 compared  to  others  in  the  field.

 (०)  None  of  them  has  worked  as  under
 Secretary  with  any  of  the  Members  of  the
 Selection  Board  which  finalised  a  select  list
 issued  on  24-2-69.

 (f)  Does  not  arise.

 Roads  in  Dacoit-Infested  Areas  of
 West  Bengal

 9131.  SHRI  JUGAL  MONDAL  Will
 the  Minister  of  SHIPPING  AND  TRANS-
 PORT  be  pleased  to  state  :

 (a)  the  amount  allocated  by  the  Central
 Government  of  West  Bengal  for  constructing
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 toads  in  the  dacoit-infested  area  of  the  State
 during’  this"  year  ;  and

 (b)"the  amount  allocated  during  the  last
 two  years  and  the  mileage  of  roatls  construct-
 od  with  this  assistance  and  the  names  of  the
 placesconnected  by  such  roads  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  to  (b).  No  amount
 has;  been  allotted  to  the  Government  of
 West  Bengal  for  the  construction  of  roads  in
 the  dacoit  infested-area  of  that  State.

 CriteriaYor  Creation  of  a  Univereity

 9i32.  SHRI  HEM  RAJ;  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be’  pleased  to  state  :

 (a)ithe 06  different  criteria  which  have  been
 set  for  the®creation  of  a  University  ;

 (b)_the?  number  and  names  of  the  Uni-
 versities  for  which  sanction  has  been  given
 during  968  and7969  ;  and

 (c)  the  names  of  the  States  or  Union
 Territories  whose  cases  have  been  rejected
 and  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  to(c),  A  statement  is  attach-
 ed.

 Statement

 (a)  The  brogé  guide  lines  for  consider-
 img  the  establistment  of  new  Universities
 are:

 (i)  Considering  the  paucity  of  resources
 at  the  Centre  and  in  the  States,
 and  afso  the  need  for  utilizafion  of
 aveifabie  resourees,  consolidation
 and  improvement  of  the  Universi-
 ties  already  established  it  wil  be
 Necessary  to  adopt  8  restrittive
 approech.

 (ii)  The  requirements  of  increased
 facilities  for  post-graduate  studies
 should  be  met  to  the  extent  possi-
 ble  by  strengthening.  the  Depart-
 ments  of  the.  existing  Universities
 and  establishing  new  Departments
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 of  a  University  may  also  be  ex-
 plored.

 (ili)  New  Universities  should  be  estab-
 lished  where  the  existing  universi-
 ties  cannot  cope  with  the  increased
 number  of  students  and,  on  acade-
 thic  and  administrative  grounds,  it
 is  considered  necessary  to  establish

 A  New  University.
 (b)  Government  of  india  have  approved

 the  establishment  of  the  following  Universi-
 ties  :

 (i)  Kumaon
 (U.  P.).

 (il)  Caticut  University,  Calicut  (Kerala)
 (iii)  Maharashtra  Agricultural  University

 (Temporary  Office  at  Bombay).
 (c)  The  following  proposals  sponsored

 by  State  Governments/Union  Territories
 were  not  approved  for  the  reasons  indicated
 against  each  :

 (i)  Himachal  Pradesh
 (Himachal  Pradesh).

 University  at  Nainital

 University

 It  was  felt  that  the  proposal  to  set
 up  a  separate  University  for  Hima-
 chal  Pradesh  may  be  taken  up  after
 the  Centre  of  Post-graduate  studies
 at  Simla  had  made  some  pro-
 gress.

 (ii)  Awadesh  Pratop  Singh  University
 at  Rewa  (Madhya  Pradesh)
 The  proposal  was  not  approved  in
 view  of  the  fact  that  the  State  had
 already  a  number  of  Universities
 whose  standards  of  teaching  and
 research  required  to  be  strengthened
 (The  University  has  since  been  set
 up).

 (iii)  Gujarat  Ayurveda  University,  Jam-
 nagar  (Gujarat).
 The  University  had  been  set  up  by
 the  Government  of  Gujarat,  without
 prior  consultation  with  the  Govern-
 ment  of  India.  When  this  came  to
 the  notice  of  the  U.  0.  C.,  the
 State  Government  was  informed
 that  it  would  not  be  in  the  interest
 of  education  and  progress  in  medi-
 cine,  including  Ayurveda,  to  encour-
 age  ayurvedic  subject  as  a  separate
 discipline.  in  isolation  with  modern
 medicine  and.  allied:  scierices.
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 (iv)  Conversion  of  Ravenshaw  College,
 Cuttack  into  residential  University
 The  State  Government’s  proposal
 was  not  approved  on  the  ground
 that  it  would  not  be  advisable  at
 this  stage  to  go  in  for  a  University
 at  Cuttack  and  that  it  would  be
 beneficial  for  the  institution  to  be
 given  a  measure  of  autonomy,  as
 envisaged  in  the  report  of  the  Edu-
 cation  Commission  (1964-66).

 I.  A.  Flights  from  Delhi  to  Madras  apd
 Bombay  to  Coehin.

 9133.  SHRI  MANGALATHUMA-
 DAM:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  from  the
 new  Indian  Airlines  Corporation  Time  Table
 effective  from  the  5th  April,  969  it  is  found
 that  there  is  no  provision  for  an  extra  daily
 flight  from  Delhi  to  Madras  direct  ;  and

 (b)  if  so,  whether  any  step  is  being  taken
 to  assess  the  traffic  need  for  a  second  flight
 from  Delhi  to  Madras  and  Bombay  to  Co-
 chin  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  In  the  summer  schedule  of  the  Indian
 Airlines  only  one  Caravelle  service  each  bet-
 ween  Delhi  Madras  and  Madras-Dethi  has
 been  provided,  as  in  the  past,  as  this  single
 service  each  way  has  been  observed  to  be
 quite  sufficient  for  the  traffic.

 (b)  An  assessment  of  the  traffic  has  been
 made  and  it  is  found  that  the  traffic  at  pre-
 sent  does  not  justify  the  provision  of  a
 second  flight  between  Delhi  and  Méedras.
 Similarly  the  traffic  does  not  justify  the  pro-
 vision  of  additional  flights  from  Bombay  to
 Cochin.

 Recovery  of  Dues  from  Caterer  at
 Palam  Airpert

 9134,  SHRI  RAJDEO  SINGH:  च्
 the  Minister  of  TOURISM  AND  CEVIE
 AVIATION  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  40463  on
 the  400  May,  968  regarding  Palam  Airport
 Caterer  and  state  :

 (a)  the  present  position  about  the  re-
 covery  of  Government  dues  from  the
 Caterer  ;
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 (b)  the  tote!  amount  dus  upto  date  from
 him  ;

 (c)  whether  Government  are  aware  that
 a  blacklisted  firm  is  holding  interest  in  the
 affairs  of  the  contract  ;  and

 (d)  whether  enquiries  are  proposed  to  be
 made  in  this  connection  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 (8)  The  Controller  of  Acrodromés,  Dethi
 Region,  has  taken  action  for  recovery  of
 Government  dues,  in  bis  capacity  as  Estate
 Officer  under  Public  Premises  (Eviction  of
 Unauthorised  Occupants)  Act,  1958,  as
 amended  in  1968.  The  position  of  the  case
 is  as  under  :

 Period  covered  Position
 1.3.67,  to  31.7.67,  The  caterer  has  filed
 1168  to  304.68  appeals  in  the  Dis-
 1.5.68,  to  30.6.68  trict  Court  and  ob-
 17:68  to  30.9.68,  tained  stay  orders.

 The  are  pend-
 ing.

 The  caterer  has  filed  a
 writ  petition  in  the
 Delhi  High  Court
 challenging  the  vali-
 dity  of  Section  7  of
 the  aforesaid  Act.
 The  High  Court  has
 directed  the  caterer
 to  pay  the  amount
 due  on  his  own
 showing.  The  caterer
 has  made  one  pay-
 ment  of  Rs.  17,508.

 1.8.67  to  31.12.67

 Actian  is  in  progress.
 by  the  Estate  Officer
 uader  the  aforesaid.
 Ast.

 (b)  The  tatal  dues  outstanding  for  the
 period  ceding  33-3-I90  emeunt  to
 Rs,  263,990.  afters  taking  into  considera
 tion  a  cheque  of  Rs.  17,500/-  towards  arreans
 received  through  the  caterer’s  advocate.  In
 addition,  an  amount  of  Rs.  2,295/-  on
 account  of  electric  charges  psior  to  966  is
 also  outstanding.

 (c)  We  have  no  such  information.
 (0)  If  any  reliable  information  is  reeeiy.

 ov,  ा  enquiries  will:  be  made,

 LOB  to  3412.68
 1.1.69  t  312 @
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 Officers  of  Central  Services

 9i35.  SHRI  MOHAN  SWARUP:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  number  of  officers  of  the  Central
 Services  Working  in  the  Secretariat  and  in
 the  attached  and  subordinate  offices  at  Delhi
 for  more  than  four  years  ;

 (b)  whether  their  deputation  for  long
 periods  is  not  a  loss  to  the  service  to  which
 they  belong  ;

 (c)  whether  they  are  eligible  for  a  special
 pay  of  Rs.  300  when  appointed  as  Deputy
 Secretary  and  Rs.  200  as  Under  Secretary  or
 in  equivalent  posts  in  the  Secretariat  ;

 (d)  whether  most  of  them  are  in  occupa-
 tion  of  Government  residences  ;  and

 (०)  if  so,  the  special  reason  for  allowing
 them  a  special  pay  above  their  grade  pay  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  to  (०.
 There  are  23  officers  of  Central  Services  at
 present  holding  Secretariat  posts  for  more
 than  4  years.  Officers  of  Central  Services
 are  appointed  to  hold  various  Secretariat
 posts  on  tenure  deputation  basis  with  a  view
 to  bring  practical  field  experience  to  bear  on
 the  Secretariat  work  at  the  Centre  and  also
 to  enable,  on  the  other  hand,  field  officers  to
 gain  experience  in  formulation  of  policies  at
 the  Centre.  According  to  the  tenure  rule,
 the  normal  period  to  tenure  deputation  is  3
 years  in  posts  of  Under  Secretary,  4  years  in
 posts  of  Deputy  Secretary  and  5  years  in
 other  higher  posts.  While  holding  posts  of
 Under  Secretary  and  Deputy  Secretary,  they
 are  entitled  to  draw  special  pay  according  to
 the  rules  laid  down  by  the  Ministry  of  Fina-
 nee.  Government  residences  are  also  availa-
 ble  to  them  as  per  rules  and  are  allotted
 according  to  their  turn.

 कार्यालय  में  काम  के  समय  पहनने  हेतु  सरकारी
 कर्ंचारियों  के  लिए  विशेष  वर्दी

 9136.  श्री  नागेइवर  द्विवेदी  :  क्‍या  गृह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  द्वारा  कोई  ऐसे  प्ादेश

 जारी  किये  गये  हैं  जिनके  श्रन्तगंत  भारत  सरकार

 के  राजपत्रित  प्रधिकारियों  तथा  कर्मचारियों
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 को  काम  के  समय  में  कोई  विशेष  वर्दी  पहननी
 पड़ती  हैं  श्रौर  यदि  हां,  तो  इसका  व्यौरा
 क्या  है;  भ्रौर

 (ख)  क्‍या  सरकार  का  विचार  काम  के
 समय  में  पुरुष  तथा  महिला  कर्मचारियों  द्वारा
 किसी  ऐसी  विशेष  वर्दी  का  प्रयोग  करने  के
 बारे  में  श्ादेश  जारी  करने  का  है  जिससे  देश
 का  गौरव  बढ़े  और  जो  देश  की  जलवायु  श्रौर
 सांस्कृतिक  विशेषताप्रों  के  प्रनुरूप  हो  ?

 गृह-कार्य  सन्‍्त्रालय  में  उप-मंत्री  (श्री  के०
 एस०  रामास्वामी)  :  (क)  तथा  (ख).  भ्रपने
 कार्य  के  समय  में  सरकारी  भ्रधिकारियों  द्वारा
 पहनने  के  लिए  कोई  विशेष  पोशाक  निर्धारित
 करने  वाले  श्रादेश  सरकार  ने  जारी  नहीं  किये
 हैं  किन्तु  सन  954  में  निम्नलिखित  किस्म  की
 पोशाक  का  प्रयोग  करने  से  संबंधित  सिफारिश
 के  अनुदेश  जारी  किये  गये  थे

 पुरुष  भ्रसनिक  सहिला  प्रसंनिक
 अधिकारियों  के  लिए  अधिकारियों  के  लिए

 बिना  किनारी  की
 साड़ी  सूती  या  रेशमी
 साड़ी  शौर  यदि
 किनारी  हो  तो  वह
 सादी  हो  या  सलवार
 कमीज  तथा  दुपट्टा
 (प्रथा  जो  स्कर्ट

 शौर  ब्लाउज  पहनने
 की  भ्रादी  हैं  वे  उन्हें
 पहन  सकती  हैं  ।)

 बन्द  गले  का  कोट  श्लौर
 पतलून  जिनके  लिये
 समान  रंग  जरूरी  नहीं
 है।  कपड़े  सफ़ेद  पूरे
 अथवा  किसी  हलके  रंग
 के  हो  किन्तु  चटकीले
 श्रथवा  भड़किले  रंग  के
 नहीं  ।
 गर्म  मौसम  में  दफ्तर  में
 अनौपचारिक  रूप  में

 पहनी  जा
 सकती  है  ।

 सिफारिश  करते  समय  सभी  तथ्यों  पर
 ध्यान  दिया  गया  था  जैसे  जलवायु,  देश  की
 सांस्कृतिक  विषेषतायें,  सुविधा,  चुस्ती  तथा  कार्य
 कुशलता  की  प्रतीति  |
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 Offor  of  help  from  American  Universit-

 fes  in  Solving  Educational  Problems
 of  India

 9137,  SHRI  TULSIDAS  DASAPPA  :
 SHRI  V.  NARASIMHA  RAO:

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Ohio  and  other  American
 universities  are  willing  to  help  India  in  solv-
 ing  educational  problems  including  those  with
 social  and  cultural  bearings  ;

 (b)  if  so,  the  nature  of  talks  he  had  with
 the  Dean,  College  of  Education,  Ohio  ;  and

 (c)  in  what  way  Government  propose  to
 take  help  of  the  American  universities  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  to  (c).  Under  the  USAID
 Programme,  Ohio  and  Columbia  Universities
 have  already  helped  the  National  Council  of
 Educational  Research  and  Training  in  esta-
 blishing  and  developing  four  Regional  Colleges
 of  Education,  in  organising  extension  service
 for  serving  teachers,  in  conducting  coopera-
 tive  research  projects  and  in  the  specialised
 training  of  Indian  personnel  in  the  United
 States.

 The  discussions  held  with  Dean  Severino
 in  April  969  related  mainly  to  the  further
 development  of  the  Regional  Colleges,  and
 were  of  exploratory  nature.

 C.S.LR.  Scheme  to  Popularise  Sciences

 9i38.  SHRI  MUHAMMAD  SHERIFF:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state:

 (a)  whether  a  scheme  has  been  prepared
 by  the  Council  of  Scientific  and  Industrial
 Research  to  popularise  sciences  by  giving
 financial  help  to  the  non-official  organisations
 bringing  out  science  magazines  ;

 (b)  if  so,  the  broad  outlines  of  the
 scheme  ;  and

 (०)  the  total  number  of  non-official
 organisations  which  bring  out  science  maga:
 zines  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  The  Council  of  Scieniific  and
 Industrial  Research  (CSIR)  has  drawn  up  a
 acheme  for  giving  financial  assistance  to  7०९
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 official  organizations  for  bringing  out  popular
 science  journals  in  Indian  languages.

 (0)  A  statement  is  attached.
 (c)  The  exact  number  is  not  known.

 About  a  dozen  organisations  are  known  to
 bring  out  popular  science  journals.

 Written  Answers

 Statement]
 Terms  and  Conditions  for  giving  Financial

 Assistance
 Financial  assistance  to  non-official  organ-

 izations  for  bringing  out  scientific  periodicals
 in  various  Indian  languages  will  be  governed
 by  the  following  procedure  and  terms  and
 conditions  :

 (i)  All  proposals  emanating  from  a  non-
 official  organization  for  financial
 assistance  from  CSIR  will  be  consi-
 dered  provided  such  an  organization
 is  already  a  registered  body.

 (2)  Non-official  organizations  having  a
 standing  in  the  field  of  dissemina-
 tion  of  scientific'technical  knowledge
 in  popular  languages,  will  be
 preferred.

 (3)  The  journal/periodical  should  not
 have  less  than  000  subscribers  in
 the  preceding  year.

 (4)  The  assistance  will.  be  restricted  to
 an  expenditure  of  recurring  nature,
 e.g.  editorial,  production  and  busi-
 ness  expenditure  for  bringing  out  a
 periodical.

 (5)  The  quantum  of  financial  assistance
 shall  be  decided  on  merit  of  each
 case,  e.g.  its  utility,  popularity,
 financial  commitments,  etc.  In  no
 case,  the  grant  of  financial  assistance
 in  any  financial  year  will  exceed
 50%  of  the  editorial,  production
 and  business  expenditure  or
 Rs.  5,000/-  whichever  is  less

 (6)  The  question  of  granting  financial
 assistance  to  non-official  organiza-
 tions  will  arise  only  if  the  proposal
 is  accompanised  with  an  audited
 statement  of  accounts  duly  certified
 by  a  Charted  Accountant  for  the
 preceding  year,  togeter  with  a  copy
 of  annual  report  thereof.

 (7)  Grants  will  be  payable  in  suitable
 instalments.

 (8)  The  renewal  of  the  grant  shall  be
 considered  only  if  the  CSIR  is
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 satisfied  with  the  performance  of
 the  organizations  periodical  after
 receipt  of  assistance.

 (9)  Full  account  of  expenditure  and
 utilization  certificate  in  respect  of
 the  financial  assistance  shall  have  to
 be  rendered  by  the  recipient  organ-
 ization  to  the  CSIR  duly  audited  by
 a  Chartered  Accountant  within
 three  months  of  the  close
 of  the  financial  year.  If  there
 is  any  unspent  balance  of  grant  that
 should  either  be  surrendered  to  the
 CSIR  or  adjusted  in  the  future
 payable  grant,  if  any.  This  would
 be  at  the  option  of  the  CSIR.

 (10),  In  the  event  of  stoppage  of  any
 publication  for  which  grant  was
 sanctioned  and  paid,  un-utilized
 portion  of  the  grant,  if  any,  will
 have  to  be  refunded  to  the  CSIR
 immediately  duly  supported  by  an
 audit  utilization  certificate.

 ay  Grant  of  financial  assistance  will
 depend  on  the  availability  of  funds
 for  this  purpose.

 (02)  Every  organization  receiving  finan-
 cial  aid  from  CSIR  shall  supply  two
 complementary  copies  of  each  of
 its  issues  free  of  charge  to  CSIR.

 (13)  Processing  of  proposals  for  financial
 assistance  may  be  done  through  a
 committee  or  body  or  experts  to  be
 appointed  by  the  DGSIR.

 पटना  में  गंगा  नदी  पर  पुल

 9139.  शी  रामाबतार  ह्ास्त्री  :  क्या  नौवहन
 तथा  परिवहन  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  बंदेशिक  व्यापार
 तथा  पूति  मंत्री  श्री  बलीराम  भगत  ने  हाल  ही
 में  पटना  में  यह  कहा  है  कि  हुगली  नदी  पर  बने
 पुल  के  समान  चौथी  पंचवर्षीय  योजना  से  बाहर
 पटना  में  गंगा  नदी  पर  भी  एक  पुल  बनाया  जा
 सकता  है  ;

 (ख)  यदि  हां,  तो  इस  वक्तव्य  का  मन्तब्य
 क्याहै;।

 (ग)  क्‍या  यह  भी  सच  है  कि  श्री  भगत  ने
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 इस  सम्बन्ध  में  एक  यौजना  मंत्रिमण्डल  के  समक्ष
 रखी  है;

 (घ)  यदि  हाँ,  तो  उसका  व्यौरा  क्‍या  है  ;
 और

 (ड)  इस  पर  सरकार  की  क्या  प्रतिक्रिया
 है? ह.

 संसद  कार्य  विभाग  झौर  मोवहन  तथा  परि-

 वहन  सन्‍्त्रालय  में  उप  सन्‍त्रो  (श्रो  इकबाल  सिंह):
 (क)  से  (ड)  :  पटना  मैं  गंगा  नदी  पर  प्रस्ता-
 वित  पुल  के  निर्माण  के  सम्बन्धी  परियोजना
 बिहार  सरकार  से  सम्बन्धित  है  क्‍योंकि  यह
 राज्य  सड़क  पर  है  ।  यह  ज्ञात  होता  है  कि
 केन्द्रीय  व्यापार  भ्रौर  पत्ति  मंत्री  श्री  बलीराम
 भगत  ने  इस  पुल  के  बारे  में  उपाध्यक्ष  योजना
 आयोग  को  एक  पत्र  लिखा  है।

 Universal  Primary  Education  in  India

 9140.  SHRI  MAHANT  DIGVIJAI
 NATH:  Will  the  Minister  of  EDUCA-
 TION  AND  YOUTH  SERVICES  be  pleased
 to  state  :

 (a)  the  progress  made  by  Government  in
 the  field  of  universal  Primary  education  in
 the  country  ;

 (b)  the  names  of  the  States  which  have
 achieved  the  goal  ;

 (c)  the  names  of  the  States  which  are
 expected  to  take  0  to  20  and  above  20  years
 in  achieving  this  goal  ;

 (d)  the  steps  which  Government  are
 taking  for  spreading  quick  universal  Primary
 education  in  the  country  ;  and

 (e)  the  reasons  for  not  achieving  the
 goal  during  the*last  twenty  years  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT
 DARSHAN):  (a)  to  (e).  As  School  educa-
 tion  is  a  State  subject,  it  is  for  the  State
 Governments  to  provide  for  ‘universal  primary
 education.  Every  Government  and  Adminis-
 tration  is,  however,  endeavouring  to  do  its
 best  within  its  resources.  The  progress
 achieved  so  far  by  different  States  and  the
 future  targets  are  contained  in  the  statement
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 Jaid  on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-085/69}.

 The  reasons  for  not  achieving  the  goal
 so  far  include  the  following  :

 (i)  Shortage  of  resources  ;
 (ii)  Wastage  and  Stagnation  ;

 (iii)  Prejudice  against  the  schooling  of
 girls  in  certain  areas  ;

 (iv)  Difficulties  in  providing  schools  in
 tribal,  hiliy  and  inaccessible  areas
 and  scattered  habitations  ;  and

 (v)  High  percentage  of  adult  illiteracy.

 Increase  in  Provision  for  Scholarship  to
 Students

 944.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  on  what  change  of  rules  or  increase
 of  students,  the  provision  for  scholarships
 has  been  raised  from  Rs.  .55  crores  in  the
 the  1968-69  budget  to  Rs.  2.6  crores  in
 1969-70  budget  ;

 (b)  what  is  the  proportion  of  scholarship
 on  merit  and  even  if  scholarships  have  been
 awarded  for  other  reasons,  the  reasons  why
 limited  competition  is  not  enforced  to  save
 wastage  on  those  who  fail  to  complete  their
 courses  ;  and

 (c)  whether  his  Ministry  propose  to
 investigate  the  proportion  of  scholarships
 wasted  from  failure  to  complete  the  courses
 and,  if  not,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (SHRI  V.K.R.V.
 RAO)  :  (a)  The  budget  provision  referred
 to  by  the  Honourable  Member  covers  four
 schemes  in  technical  education,  namely,
 Research  Training  Scholarships,  Merit-cum-
 Means  Scholarships.  Practical  Training  of
 engineering  graduate  and  diploma—holders,
 and  Technical  Teachers’  Training.  The
 increase  in  the  budget  provision  in  the
 current  year  is  entirely  becaus:  of  additional
 training  places  under  the  Practical  Training
 Scheme.

 (b)  Research  Training  Scholarships  are
 awarded  entirely  on-the  basis  of  merit.  For
 practical  training,  candidates  are  selected  on
 merit  through  selection  committees.  For
 technical  teachers’  training,  awards  are  made
 only  to  those  candidates  who  are  sponsored
 by  technical  institutions  to  fill  vacant  faculty
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 positions  with  trained  teachers.  Under  the
 Merit-cum-Means  Scholarships  Scheme,  First
 Division  or  at  least  60  per  cent  marks  is
 prescribed  as  an  essential  requirement,  The
 Scheme.  however,  has  been  stopped  for
 awards  to  new  entrants  of  technical  institu-
 tions.

 Under  the  Merit-cum-Means  Scholarships
 Scheme,  the  awards  made  to  candidates  are
 stopped  if  their  performance  during  the
 course  is  unsatisfactory.  Similar  provision
 exists  in  other  schemes  for  stopping  scholar-
 ships  if  the  progress  of  the  candidates  is
 found  unsatisfactory.

 (c)  In  view  of  the  position  explained  in
 (b}  above,  this  issue  does  not  arise.

 Mohenje  Dare  Seals

 9142.  SHRI  BRIJ  RAJ  SINGH:  Will
 the  Misister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  :

 (a)  whether  Government  are  aware  that
 recently  some  Swedish  Research  Professors
 have  been  able  to  unlock  the  hitherto
 unknown  key  to  knowledge  of  the  famous
 Mohenjo  Daro  seals  ;  and

 (b)  if  so,  whether  Government  propose
 to  lay  on  the  Table  of  the  House  the  details
 of  this  significant  achievement  ?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRIMATI  JAHA-
 NARA  JAIPAL  SINGH)  (a)  No,  Sir.
 However,  a  team  of  Finnish  scholars  has
 claimed  that  it  has  deciphered  the  proto-
 Dravidian  inscriptions  of  the  Indus  Civil-
 ization.

 (b)  The  findings  of  the  -Finnish  scholars
 are  under  examination.

 Use  of  Hindi  in  the  Ministry  of  Education
 and  Youth  Services

 943,  SHRI  VALMIKI  CHOUDHARY:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (@)  the  progress  made  in  his  Ministry
 and  Departments  and  official  organisations
 under  it  in  the  use  of  Hindi  as  Official
 Language  since  965  ;

 (b)  the  additional  posts  created  in  each
 category  for  the  purpose  and  the  number  of
 Ministesial  staff,  category-wise,  trained  or
 otherwise  capable  of  transacting  the  official
 business  in  Hindi  in  his  Departmeut  ;  and



 “183  Written  Answers

 (c)  how  much  expenditure  has  been
 incurred  on  this  account  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO)  :  (a)  Instructions  on  the  progressive
 use  of  Hindi  are  sent  to  all  concerned  for
 compliance.  In  the  Ministry  instructions
 have  been  issued  that  replies  to  all  the  letters
 received  in  Hindi  should  be  issued  in  Hindi
 and  orders,  circulars,  etc.,  should  also  be
 issued  in  Hindi.  Simple  noting  and  drafting
 in  some  Sections  wherever  conveniently
 possible  is  also  done  in  Hindi.

 (b)  Three  additional  posts  of  Hindi
 Translators  and  4  posts  of  Lower  Division
 Clerks  have  been  created  recently.  456
 members  of  the  ministerial  staff  have  either
 studied  Hindi  as  one  of  the  subjects  at  school
 and/or  college  or  have  passed  the  Pragya
 Examination  under  the  Hindi  Teaching
 Scheme.  The  details  are  :

 Section  Officers  20
 Assistants  407
 Tech.  Assistants  40
 UDCs  &  LDCs  232
 Librarians  36
 Stenographers  2

 Total  :

 (c)  Rs.  1,064.60  have  been  incurred  upto
 April,  969  on  the  salaries  and  allowances
 of  the  additional  posts  sanctioned.

 Girl  Shot  at  by  Army  Major’s  Wife  at  Kohima

 9144.  .  SHRI  BHOGENDRA  JHA  :
 SHRI  K.  LAKKAPPA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  on  the  4th
 April,  969  a  Major’s  wife  shot  at  42  years
 Ao  Tribe  girl  who  succembed  to  her  injuries
 on  the  6th  April,  969  at  Kohima  ;

 (b)  whether  before  shooting  at  the  girl,
 the  wife  of  Major  of  the  Assam  Rifles,  let
 loose  her  two  dogs  on  the  girl,  her  mother
 and  others,  and.  if  so,  the  aotion  taken  by
 Government  ;

 (c)  on,how  many  occasions  such  inci-
 dents  have  occurred  within  the  last  three
 years  ;  and

 (d)  the  steps  being  taken  to  ensure  that
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 such  incidants  are  not  repeated  particularly
 in  the  sensitive  tribal  areas  ?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).
 An  Ao  tribal  girl  aged  about  0  years  was
 admitted  in  a  hospital  at  Mokechung  with
 bullet  injuries  and  she  expired  subsequently.
 It  was  afleged  that  the  wife  of  an  officer  of
 the  Assam  Rifles  shot  the  girl.  The  wife  of
 the  officer  has  been  arrested  and  the  investi-
 gation  of  the  case  registered  in  this
 connection  is  in  progress.

 (c)  and  (d).  The  requisite  information  is
 being  ascertained  from  that  Government  of
 Nagaland  and  were  be  laid  on  the  Table  of
 the  House.

 State  Transport  Service  in  Tripura

 9145,  SHRI  हारा  BIKRAM  DEB
 BURMAN  :  Will  the  Miuister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  present
 there  is  no  State  Transport  service  in
 Tripura  ;

 (b)  whether  it  is  the  policy  of  Govern-
 ६  to  nationalise  gradually  passenger  road

 transport,  including  Inter-State  transport  ;
 (c)  whethrr  a  State  Transport  Service  is

 proposed  to  be  introduced  in  Tripura  ;  and
 (6)  if  so,  when  and,  if  not,  the  reasons

 therefor  ?

 THE  MINISTER  OF  PARLIAMENT:
 ARY  AFFAIRS.  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAIAH)  :
 (a)  Yes.

 (b)  to  (d).  In  accordance  with  the  policy
 of  gradual  nationalisation  of  passenger  road
 transports,  a  Road  Transport  Corporation  is
 proposed  to  be  set  up  in  Tripura  in  the
 Fourth  Plan  period.

 Road  Development  in  Tripura

 9146.  SHRI  KIRT  BIKRAM  DEB
 BURMAN  :  Will  the  Minister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased  to
 state  :

 (a)  the  length  of  road  per  hundred  kilo-
 meters  in  Tripura  in  950  and  at  the  end  of
 the  First,  Second  and  Third  Five  Year  Plans
 and  at  present  and  how  it  compares  with  the
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 ‘corresponding  All-India  and  State-wise
 figures  ;

 (b)  the  programme  for  road  development
 in  Tripura  for  1969-70  and  for  the  Fourth
 Plan  period  ;  and

 (c)  how  far  Tripura  would  come  up  to  the
 All-India  level  in  raspect  of  road  development
 by  the  end  of  the  Fourth  Five  Year  Plan  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARILAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :  (a)  to  {c).  The  informa-
 tion  is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabfia  when  available.

 Award  of  Overseas  Scholarships  to  Students
 of  Scheduled  Castcs  and  Scheduled  Tribes

 9147,  SHRI  D.  R.  PARMAR  :
 SHRI  P.  N.  SOLANKI  :
 SHRI  KIKAR  SINGH:
 SHRI  ONKAR  LAL  BERWA  :
 SHRI  DEVEN  SEN  :

 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  have  any  scheme
 to  award  the  Overseas  Scholarships  to
 students  belonging  to  the  Scheduled  Casts  ;

 (by  if  so,  the  number  of  Overseas
 Scholarships  awarded  to  jhe  students  belong-
 ing  to  the  Scheduled  Castes  and  Scheduled
 Tribes  during  the  last  three  years  ;  and

 (c)  the  number  of  Overseas  Scholarships
 awarded  to  the  Indian  students  during  the
 last  three  years  ;

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  Yes,  Sir.

 (b)  1S  scholarships  were  awarded  to
 Scheduled  Castes  and  9  to  Scheduled  Tribes.

 (c)  056  scholarships  were  awarded  to
 Indian  students  for  overseas  studies  which
 includes  032  scholarships  offered  by  friendly
 conutries.

 सशस्त्र  पाकिस्तानियों  के  गिरोहों  को  कठुझा  के
 सीमा  कोत्र  में  गतिविधियां

 9148,  श्री  रामगोपाल  शालवाले  :  क्‍या

 गृह  कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सहास्त्र  पाकि-
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 स्तानियों  के  गिरोह  सीमावर्ती  क्षेत्र  में  विशेषकर

 कठुआ  जिला  की  हीरानगर  तहसील  में  सक्रिय

 हैं  ;
 (ख)  क्‍या  यह  भी  सच  है  कि  1966 &

 भ्रब  तक  पाकिस्तानी  167,000  ढोर  हांक  कर
 पाकिस्तान  ले  गये  हैं  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  ढोरों  को
 हाँक  कर  ले  जाने  के  अतिरिक्त  ये  गिरोह  गो
 हत्या  भी  करते  हैं  ;  और

 (घ)  यदि  हाँ,  तो  इस  सम्बन्ध  में  सुरक्षा
 दल  को  क्या  कायंवाही  करने  के  श्रादेश  दिये
 गये  हैं  ?
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 गृह-कार्य  संत्रालय  में  राज्य  मंत्रों  (भो
 विज्ञासघरण  शुवल]) :  (ज)  राज्य  सरकार  से
 सूचना  की  प्रतिक्षा  की  जा  रही  है  भ्रौर  प्राप्त
 होने  पर  सदन  के  सभा  पटल  पर  रख  दी
 जायेगी  ny

 (ख)  पछ्चिम  बंगाल,  पंजाब,  जम्मू  व
 कादमीर  तथा  राजस्थान  सरकार  से  प्राप्त
 सूचना  के  अनुसार 1  जनवरी.  1966  3l
 दिसम्बर,  968  तक  की  भ्वधि  के  दौरान
 पाकिस्तानियों  द्वारा  हांक  कर  या  हुराकर  ले
 जाये  गये  ढोरों  की  संख्या  ‘15,583  है।  श्न्य
 सीमावर्ती  राज्यों  से  सूचना  की  प्रतीक्षा  की  जा
 रही  है

 (ग)  श्रसम,  त्रिपुरा,  पंजाब  शौर  पश्चिम
 बंगाल  सरकारों  के  पास  से  कोई  सूचना  नहीं  है  t
 ora  सीमावर्ती  राज्यों  से  सूचना  की  प्रतिक्षा  की
 जा  रही  है  और  प्राप्त  होने  पर  सदन  के  सभा
 पटल  पर  रख  दी  जायेगी  |

 (घ)  चुसपैट  तथा  सीमा  के  थार  अपराध
 से  निबटने  के  लिए  सुरक्षा  दलों  द्वारा  नियमित
 तथा  बड़ी  गत  लगाई  जाती  है  t

 Silchar  Regional  Engineering  College

 9149.  SHRIMATI  JYOTSNA  CHANDA:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state

 (a)  what  progress  has  been  made  to
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 Start  the  Silchar  Regional  Engineering  (c)  the  time  by  which  Government  are
 College  ;

 (b)  whether  it  is  a  fact  that  the  Office
 of  the  said  College  is  still  functioning  at
 Shillong  and  has  not  been  shifted  to  Silchar;
 and

 (c)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.  च,
 RAO)  :  (a)  The  Board  of  Governors  of  the
 College,  at  its  meeting  held  on  5th  April,
 1969,  has  decided  to  start  construction  of
 the  college  buildings.  The  master  Plan  is
 under  preparation.

 (b)  and  (०)  :  Yes,  Sir.  The  College
 office  will  be  shiftid  to  Silchar  as  soon  as
 accommodation  is  available.

 Closure  of  Central  Government  Offices
 during  Bengal  Bandb

 9150.  SHRI  SRADHAKAR  SUPAKAR:
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  all  the  Offices  under  the
 Central  Government  were  closed  on  the
 i0th  April,  969  in  West  Bengal  ;  and

 (b)  if  so,  whether  it  will  be  treated  as
 a  closed  holiday  for  all  these  offices  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRILVIDYA  CHARAN  SHUKLA)  :  (a)
 According  to  information  furnished  by  the
 State  Government,  on  April  10,  1969,  Central
 Government  offices  in  some  places  functioned
 with  usual  strength.  In  some  offices,  atten-
 dance  was  thin  while  some  offices  did  not
 function  at  all  due  to  non-attendance.

 (b)  No,  Sir.

 Three-Language  Formula‘for  Improvement
 of  Educational  Standard

 9i5.  SHRI  MAHANT  DIGVIJAI
 NATH  :  Will  the  Minister  of  EDU-
 CATION  AND  YOUTH  SERVICES  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  he  has  su-
 ggested  a  three-language  formula  for  the  im-
 P  of  the  ed  al  standards  in
 the  country  ;

 (b)  if  so,  the  details  thereof  ;  and

 considering  to  bring  forth  a
 the  matter  ?

 legislation  in

 THE  MINITER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.  K.  R.
 V.  RAO):  (a)  No,  Sir.

 (b)  Does  not  arise.
 (०)  ,No  such  ptoposal  is  under  cons'dera-

 tion.  4

 cena  में  कोठरियों  वालो  जेल

 9152.  शनी  मृत्युंजय  प्रसाद  :
 क्री  बि०  नरसिम्हा  राव  :
 ही  ao  ez:
 st  क०  go  fag  ta:

 क्या  गृह-कार्य  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  ध्यान  “कोठरियों
 वाली  जेल  (प्रधान)  मन्‍्त्री  की  हिदायत  के  बाव-
 जूद)  गिराई-जाना”  शीष॑क  के  अन्तगंत  9  अप्रैल
 969  को  “हिन्दुस्तान  स्टैंड  में  प्रकाशित  हुए
 समाचार  की  शोर  दिलाया  गया  है  ;

 (ख)  यदि  हां,  तो  इस  बारे  में  वास्तविक
 स्थिति  कया  है  ;

 (ग)  क्‍या  इस  जेल  की  इमारत  को  राष्ट्रीय
 स्मारक  के  रूप  में  सुरक्षित  रखने  के  लिये  सर-
 कार  को  श्रम्यावेदन  प्राप्त  हुए  हैं  ;  भर

 (थ)  यदि  हां,  तो  इस  बारे  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 गुह-कार्य  संत्रालय  में  राज्य  मंत्रों  भी
 विद्या  चरण  शुक्ल)  :  (क)  जी  हां,  श्रीमान्‌  v

 (ख)  से  (घ)  .  पोर्ट  ब्लैयर  में  सेलुलर  जेल,
 जो  कि  903  में  तंयार  को  गई  थी,  सेन्ट्रल
 मीनार  से  फंले  हुए  तीन-मंजिल  कक्षों  सहित
 एक  तारे  की  आकार  की  थी  ।  इसके  दो  कक्ष
 भर्थात्‌  कक्ष  नम्बर  3 बौर  4  जापानियों  द्वारा
 द्वीप  पर  अधिकार  करने  के  दौरान  ध्वस्त  कर
 दिये  गये  थे  ।  कक्ष  नम्त्रर  5  भी  उसी  समय  के
 दौरान  ग्रशंत:  गिरा  दिवा  गया  था।  इस  द्वीप
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 पर  पुनः  कब्जा  करने  के  पदचांत  इंजीनियरों
 द्वारा  इस  भवन  का  निरीक्ष  किया  गया  श्रौर
 इसका  मुख्य  भाग  श्रसुरक्षित  धोषित  किया
 गगा।  अतः  इस  भवन  की  केवल  सेन्ट्रल  मीनार
 को  स्मारक  के  रूप  में  बनाये  रखने  के  सिवाय
 शेष  भवन  को  गिराने  का  निरंय  किया  गया।
 कक्ष  नम्बर  5  को  गिराने  की  स्वीकृति  मार्च,
 960  दी  गई  थी  और  यह  कक्ष  जुलाई
 960  में  गिया  दिया  गया  था  ।  कक्ष  नम्बर
 2  भी  जीर्ण-शीर्ण  स्थिति  में  था  और  इसके
 किसी  भी  समय  गिरने  की  आशंका  थी  इसको
 गिराने  की  स्वीकृति  मार्च,  963  में  दी  गई  भर
 इसे  मार्च,  968  तक  गिरा  दिया  गया  था।
 श्रब  केवल  सेटल  मीनार  तथा  3  कक्ष  शेष  हैं  |

 भूतपूर्व  अंडमान  राजनीतिक  कंदी  आतृत्व
 सकंल,  कलकत्ता  ने,  अभिवेदन  किया  है  कि
 सेलूलर  जेल  को  “राष्ट्रीय  स्मारक”  के  रूप  में
 कायम  रखा  जाये  ।  इसलिए  जेल  की  सेन्ट्रल
 मीनार  तथा  विद्यमान  तीन  कक्षो  को  राष्ट्रोय
 स्मारक  के  रूप  में  बनाये  रखने  का  निर्णय  किया
 गया  है  ny

 Criteria  for  Selection  of  Officers  of
 Aerodromes  on  Deputation

 SHRI  RAJDEO  SINGH  :
 SHRI  SHAMBHU  NATH  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  basis  on  which  officers  of  the
 aerodromes  are  selected  for  deputation
 on  training  or  otherwise  abroad;

 (b)  the  particulars  of  the  officers  who
 have  been  deputed  abroad  during  the  last
 three  years  with  reasons  ;  and

 (c)  whether  it  is  a  fact  that  a  particu-
 lar  incumbent  has  been  deputed  on  a  num-
 ber  of  occasions  ignoring  others  ?

 9153.

 THE  MINISTER  OF  TOUSISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  basis  on  which  officers  of  the  Civil
 aviation  Department  are  selected  for  deputa-
 tion  abroad  for  training,  attending  meetings,
 conferences,  etc.  and  for  employment  is
 described  in  appendix  J  which  is  laid  on
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 Table  of  the  House  (Placed  in  Library.  See
 No.  LT-086/69]

 (b)  The  particulars  of  the  Civil  Avia-
 tion  Department  officers  who  have  been
 deputed  abroad  since  1-1-1966,  are  given  in
 appendix  II  which  is  laid  onthe  Table  of
 the  House  (Placed  in  Library  See
 No.  LT-086/69]

 (c)  No,  Sir.

 Transfer  of  Controllers  of  Acrodromes

 9I54.  SHRI  RAJDEO  SINGH  :
 SHRI  SHAMBHU  NATH  :

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  the  period  of  stay  of  Controllers  of
 Aerodromes  of  different  regions  on  a  particu-
 lar  station  ;

 (b)  whether  Government  are  considering
 the  transfer  of  the  Controllers,  having  longer
 stay,  to  other  regions  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  The  period  of  stay  of  each  Controller
 at  the  present  station  of  posting  is  as  indi-
 cated  below  against  his  name  :

 Shri  S.  G.  Deshpande,
 Controller  of  Aerodrome,
 Bombay.  from  15.1,1963  to  date

 Shri  J.  N.  Dhar,
 Controller  of  Aerodrome,
 Delhi.  from  2.3.1968  to  date

 Seri  Joginder  Singh,
 Controller  of  Aerod:  9
 Madras.  from  173.1969  to  date

 Shri  P.  K.  Ramachandran,
 Controller  of  Aerodrome,
 Calcutta.  from  10.3.1969  to  date

 (b)  No,  Sir.  Shri  Deshpande  is  being
 allowed  to  at  Bombay,  te,  in  his
 home  region  in  view  of  his  forth  coming
 retirement  on  superannuation  with  effect  from
 28.12.1970.

 Ashoka  Hotels,  New  Delhi  Tower

 9155.  SHRI  BRIJ  RAJ  SINGH
 KOTAH  ;  Will  the  Minister  of  TOURISM
 AND  CIVIE  AVIATION  be  pleased  to
 State  :

 (a)  whether  the  progress  of  the  Ashoka
 Hotels  Tower  is  proceeding  according  to  the
 schedule  ;
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 (b)  the  time  by  which  it  is  expected  to
 be  ready  ;  and

 (c)  its  full  cost  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  and  (b).  The  work  on  the  revolving  tower
 of  the  Ashoka  Hotels,  which  was  completed
 upto  the  third  storey  level  and  suspended  on
 1.2.1968,  has  not  yet  been  resumed.  The
 whole  matter  is  under  consideration  of  the
 Board  of  Directors.

 (c)  The  revised  cost  has  been  estimated
 at  Rs.  47.25  lakhs  against  the  original  cost

 of  Rs.  25  lakhs.

 Airports/Airstrips  in  Rajasthan
 9i56.  SHRI  BRIJ  RAJ  SINGH

 KOTAH:  Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state  :

 (a)  the  total  number  of  airports  and  air-
 strips in  operation  in  Rajasthan  ;

 (b)  out  of  those  not  in  use,  whether
 there  is  any  plan  to  use  them  for  any  purpose
 such  as  starting  feeder-lines  ;

 (c)  whether  there  is  any  scheme  for
 extending  and  providing  further  facilities  at
 the  airports  already  in  use  ;  and

 (d)  if  so,  the  details  thereof  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a)  to  (d).  There  are  three  civil  aerodromes
 in  Rajasthan—Jaipur,  Udaipur  and  Kotah—
 under  the  control  of  the  Civil  Aviation
 Department.  Scheduled  air-services  are
 operated  only  through  Jaipur  and  Udaipur.
 Proposals  for  strengthening  the  main  runway
 at  Jaipur  to  LCN  30  and  acquisition  of  land
 for  its  further  extension,  as  well  as  for  exten-
 sion  and  strengthening  of  the  main  runway  at
 Udaipur,  are  being  considered  for  inclusion
 in  the  Fourth  Plan  of  the  Civil  Aviation
 Department.  As  regards  Kotah,  the  airstrip
 area  is  too  small  to  make  it  feasible  to  extend
 the  existing  runway,  which  is  fit  only  for
 Dakota  operations.  The  question  of  shifting
 the  aerodrome  to  another  site  is  being
 examined  in  consultation  with  the  State
 Government.  Indian  Airlines  have  currently
 no  proposal  to  use  this  aerodrome  for  feeder-
 services  in  the  prevailing  condition  of  the
 sirstrip.
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 Coastal  Road  Highways  in  Gujarat  State

 9I57.  SHRI  7२.  K.  AMIN  :
 SHRI  P.  M.  MEHTA  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Bhavnagar,
 Baroda  and  Okha-Porbandar  roads  are  the
 missing  gaps  in  the  Coastal  Road  Highways
 in  Gujarat  State  ;

 (b)  whether  it  is  a  fact  that  the  Working
 Group  on  Roads  of  the  Central  Government
 has  recommended  the  construction  of  these
 missing  gaps  in  Coastal  Highways  during  the
 Fourth  Plan  ;  and

 (c)  if  so,  the  details  of  the  decision  of
 Government  in  this  regard  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  IN  THE  MINISTRY  OF  SHIP-
 PING  AND  TRANSPORT  (SHRI  IQBAL
 SINGH):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Working  Group  set  up
 in  964  in  connection  with  the  Draft  Fourth
 Plan  scheduled  to  begin  from  Ist  April  966
 recommended  the  inclusion  of  the  entire
 coastal  road  project  in  Gujarat  from  Bambay
 to  Maliya  in  the  Central  Sector  of  that  Plan
 as  a  Centrally  aided  project.  The  Working
 Group  set  up  for  the  Fourth  Plan  scheduled
 to  begin  from  ist  April  969  has,  however,
 made  no  such  specific  recommendation.

 Expeditious  disposal  of  Cases  pending
 in  Courts  Under  Punjab  and  Haryana

 High  Court

 9158.  SHRI  SHRI  GOPAL  SABOO  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  the  steps  being  taken  for  the  expedi-
 tious  disposal  of  cases  pending  in  the  Courts
 under  the  Punjab  and  Haryana  High  Court  ;
 and

 (b)  the  time  taken  by  the  High  Court  in
 deciding  revision  petitions  in  such  cases  and
 the  steps  envisaged  to  expedite  their
 disposal  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  All
 District  and  Sessions  Judges  in  Punjab  and
 Haryana  have  from  time  to  time  been
 Fequested  to  ensure  speedy  disposal  of  old.
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 cases  pending  in  the  courts  of  subordinate
 judges.  History  sheets  of  old  cases  received
 in  the  High  Court  are  thoroughly  scrutinised
 and  instructions  issued,  wherever  necessary.

 (b)  The  disposal  of  urgent  revision  peti-
 tions  normally  takes  3  to  6  months  and
 disposal  of  ordinary  revision  petitions  takes
 l  to  2  years.  Revision  petitions  filed  in
 suits  which  are  overa  year  old  are  given
 Priority  over  other  cases.

 भ्रष्टाचार  उन्मूलन  के  लिए  संयक्‍त  सदाचार
 समिति  को  सहायता

 9159.  श्री  यशवन्त  सिंह  कुशवाह  :  क्या
 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  द्वारा  संयुक्त  सदाचार
 समिति  को,  जिसका  उद्देश्य  देश  में  म्रष्टाचार
 का  उन्मूलन  करना  है,  कोई  सहायता  अथवा

 सुविधा  प्रदान  की  जाती  है  ;  शौर

 (ख)  यदि  हां,  तो  वर्ष  957  में  इस  की
 गठन  से  शब  तक  का  वर्षवार  व्यौरा  क्‍या  है  ?

 गृह  कार्य  मंत्रालय  में  राज्य  मंत्री  थनी  विद्या
 चरण  शुक्ल)  :  (क)  तथा(ख)  .  संयुक्त  सदाचार
 समिति  का  गठन  सन्‌  964  में  हुआ  था  1  सन्‌
 964  से  प्रतिवर्ष  रेल  मंत्रालय  द्वारा  समस्त
 भारत  के  लिये  दो  प्रथम  श्रेणी  के  मानार्थ  खुले
 कार्ड  पास  समिति  के  किसी  भी  कार्यकर्त्ता  को
 जारी  किये  जाते  हैं।  सन्‌  964  में  निर्माण,
 झावास  व  नगर  विकास  विंभाग  द्वारा  कार्यालय
 के  लिये  स्थान  भी  भावंटित  किया  था,  जो
 आरम्भ  में  निःशुल्क  था  किन्तु  यह  रियायत
 I-2-965  को  वापिस  ले  ली  गई  थी।  समिति
 के  किराया  अदा  न  करने  के  कारण  श्रावंटन
 अब  रद्द  कर  दिया  गया  है  t

 जामा  मस्जिद  में  पकड़ा  गया  ट्रांसमीटर

 9160.  श्री  यक्षवम्त  सिह  कुशवाह  :  क्‍या
 गृह  कार्य  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  एक  व्यक्ति  के
 पास  से  एक  ट्रांसमीटर  ठीक  श्रौर  काम  करने  की

 हालत  में  पकड़ा  गया  था  झौर  उस  व्यक्ति  को
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 जामा  मस्जिद,  दि्ल्लीं  के  निकट  गिरफ्तार  भी
 किया  गया  था  ;  श्ौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  क्या  है  ;

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (भरी  विद्या
 चरण  शुक्ल)  :  (क)  6  अप्रैल  को  एक  कबाड़ी
 से  चालू  हालत  में  एक  ट्रांस  रिसीवर  रूट  पकड़ा
 गया  1  यह  वहां  प्रयोग  में  नहीं  लाया  जा  रहा
 था  I  ee

 (ख)  भारतीय  बेतार  तार  श्रधिनियम  की
 घारा  ह6(1-क)  के  अन्तगंत  श्री  शकूर  अहमद  के
 विरुद्ध  एक  मामला  दर्ज  किया  गया  श्र
 उसकी  जांच  पड़ताल  की  जा  रहीं  है।  जांच
 पड़ताल  के  दौरान,  दो  अन्य  व्यक्ति  भी  गिरक्तार
 किये  गये।  जांच  पड़ताल  से  श्रब  तक  श्रभियुकतों
 द्वारा  किसी  तोड़-फोड़  या  जासूसी  कार्यवाही  -का
 किया  जाना  प्रकट  नहीं  हुआ  है  ny

 केन्द्रीय  तथा  राज्यों  की  सेवाझों  और  स्वायत्त-
 शासोी  निकायों  में  श्रनुसूचित  जातियों/श्रनुसूचित

 झादिम  जातियों
 के  लिये

 स्थानों  का  झारक्षण

 OI6].  श्रो  जगेरघर  यादव  :  क्या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  केन्द्रीय  तथा  राज्यों  की  सेवाश्रों
 में  और  स्वायक्तशासी  निकायों  में  अनुसूचित
 ज्ञातियों  के  लिये  पदों  का  आरक्षण  किया  गया
 है  और  यदि  हां,  तो  उनका  ब्यौरा  क्‍या  हैं  ;

 (ख)  कया  उन्हें  मालूम  है  कि  इन  आरक्षित
 स्थानों  में  से  श्रधिकांश  स्थान  इस  आधार  पर
 नहीं  भरे  जाते  हैं  कि  श्रनुसुचित  जातियों  और

 अनुसूचित  आदिम  जातियों  से  आावेदनपत्र  नहीं
 आये  ;  और

 (ग)  यदि  हां,  तो  स्थिति  सुधारने  के  लिये
 सरकार  का  क्या  कायंवाही  करने  का  विचार
 है?

 गृह-कार्य  मंत्रालय  में  उपमंत्रो  थ्री  के  ०एस ०
 रामास्वामो)  :  (क)  भारत  सरकार  के  अधीन
 सीधी  भर्ती  द्वारा  भरी  जाने  वाली  सेवाओं  और
 पदों  में  तथा  पदोन्नति  द्वारा  भरी  जाने  बाली
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 सेवाओों  भोर  पदों  की  कुछ  श्रेणियों  में
 अनुसूचित  जातियों  तथा  प्रनुसूचित  भादिम
 जातियों  के  लिए  रिक्तियां  आरक्षित
 की  जाती  हैं  ।  इन  आरक्षणों  के  ब्यौरे  विवरण

 में  दिये  गये  हैं  जो सभा  पटल  पर  रखा  गया
 है।  [पुस्तकालय  में  रखा  गया  है  |  देखिये  संख्या
 7  ‘7-1087/69]  ]  भारत  सरकार  के  नियंत्रणा-
 घीन  स्वायत  निकायों  के  सम्बन्ध  में  गृह-मंत्रालय
 ने,  954  में,  प्रशासनिक  मंलालयों  से  उन
 सांविधिक  निकायों  को,  जो  भनुसूचित  जातियों
 तथा  अनुसूचित  श्रादिम  जातियों  के  लिए  झार-
 क्षण  सम्बन्धी  आदेशों  का  पालन  तब  नहीं  कर
 रहे  थे,  उन  भ्रादेशों  का  पालन  करने  के  लिए
 निदेश  देने  के  लिये  कहा  था  बशतें  कि  सम्बन्धित
 कानून  ऐसे  निदेश  की  भ्ननुमति  देता  हो।  यदि
 किसी  विश्लेष  मामले  में  सम्बन्धित  कानून  अार-
 क्षण  भादेशों  का  पालन  करने  के  निदेश  की
 भनुमति  नहीं  देता  था  तो  मंत्रालयों  से  इन
 आदेशों  की  सांविधिक  प्राधिकरण  को  उसके
 द्वारा  श्रपनाये  जाने  क ेलिए  सिफारिश  करने  का

 अनुरोध  किया  गया  था।  सम्बन्धित  राज्य  सर-
 कारों  द्वारा  जारी  किये  गये  भादेशों  के  भनुसार
 राज्य  सरकारों  ने  भी  भ्ननुसूचित  जातियों  तथा
 अनुसूचित  झादम  जातियों  के  लिए  सेवाशों  में
 आरक्षण  किये  हैं।  उपलब्ध  सूचना  के  भ्राधार
 पर  राज्य  सरकारों  के  आधीन  सेवाझ्रों  में  किये
 गये  झारक्षण  बताने  वाला  विवरण  o  सभा
 पटल  पर  रखा  गया  है।  [पुस्तकालय  में  रखा
 गया  |  देखिये  संख्या  LT-087/69]  |

 (ख)  शौर  (ग).  केन्द्रीय  सरकार  के  झाघीन
 सेवाशों  में  अनुसूचित  जातियों  तथा  अनुसूचित
 आदिम  जातियों  के  लिए  आ्रारक्षित  रिक्तियां  प्रन्य
 व्यक्तियों  द्वारा  तब  तक  नहीं  भरी  जा  सकती  जब
 तक  कि  अनुसूचित  जातियों  तथा  भनुसूचित
 आदिम  जातियों  के  उम्मीदवारों  को  प्राप्त  करने
 के  लिये  सभी  उपाय  न  कर  लिए  गये  हों  भौर
 इन  समुदायों  के  उपयुक्त  उम्मीदवार  तब  भी
 उपलब्ध  न  हों  -  उन  सेवाझ्नों  और  पदों  के
 मामलों  में  जिनमें  संघ  लोक  सेवा  श्ायोग के
 माध्यम  को  छोड़कर  श्रन्य  तरीके  से  भर्ती  की
 जाती  है,  ये  उपाय  हैं:  रोजगार  कार्यालय  को
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 रिक्तियाँ  भ्रधिसूचित  करना,  समाचार-प्रों  में
 विज्ञापन  निकालना  तथा  इस  प्रयोजन  के  लिए
 मान्यताप्राप्त  झ्नुसूचित  जातियों  तथा  भनुसूचित
 भादिम  जातियों  की  संस्थाम्मों  को  रिक्तियां

 सूचित  करना  ।  भारक्षित  रिक्तियों  के  लिये  भ्नु-
 सूचित  जातियों  तथा  प्ननुसूचित  भ्रादिम  जातियों  के

 अधिक  उम्मीदवारों  को  झाकषित  करने  की  हृष्टि
 से  सरकार  ने  पहले  ही  भ्रनेक  रियायतें  प्रदान
 को  हैं  खैसे,  किसी  सेवा  भ्रथवा  पद  में  नियुक्ति  के
 लिए  पाँच  वर्ष  की  भायु-छूट,  भर्ती  परीक्षाभों
 के  लिए  झथवा  किसी  सेवा  या  पद  के  चयन  के
 लिये  भावेदन-पत्र  के  लिए  फोस  में  कमी,  श्रेणी
 पा  झौर  Iv  के  विज्ञापित  पदों  में  नियुक्ति  के
 लिये  साक्षात्कार  के  लिए  बुलाए  जाने  पर  यात्रा-
 भत्ता  का  दिया  जाना,  सेवाओं  ।  पदों  में  भर्ती
 के  मामले  में  उपयुक्तता  के  कम  किये  गये  स्तर
 को  लागू  करना,  इत्यादि।  संविधान  के  भ्रनुच्छेद
 16(4),  तथा  2  के  साथ  पठित  भरनुच्छेद  335
 के  भ्रनुसार  राज्य  सरकारों  के  अधीन  सेवाझों  में

 पझनुसूचित  जातियों  तथा  भनुसूचित  भादिम
 ज्ञातियों  के  लिए  आरक्षण  करना  सम्बन्धित
 राज्य  सरकारों  का  विषय  है।

 Singing  of  National  Song

 9162.  SHRI  RAM  AVATAR
 SHARMA  :

 SHRI  0.  C.  SHARMA  :
 SHRI  CHENGALRAYA

 NAIDU  :
 SHRI  N.  R.  LASKAR  :
 SHRI  R.  BARUA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  in  a  meeting
 in  Tamil  Nadu,  where  the  Education  Minister
 of  that  State  was  also  present,  some  students
 of  a  college,  did  not  allow  the  National  song
 being  sung  but  instead  sang  the  Tamil  version
 thereof  ;

 (b)  whether  that  Tamil  version  of  the
 National  song  is  authoritative  ;

 (c)  the  action  proposed  to  be  taken  by
 Government  for  showing  such  great  disrespect
 to  our  National  song  ;

 (d)  whether  Government  propose  to
 make  certain  provisions  in  the  Constitution
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 80  that  legal  action  could  be  taken  against
 those  who  show  disrespect  the  National  song; and

 (०)  if  not,  the  reasons  therefor  ?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 K.  5.  RAMASWAMY)  :  (a)  No,  Sir.

 (b)  The  National  Anthem  of  India  is  the
 totality  of  the  composition  of  the
 words  and  music  known  as  Jana  Gana
 Mana  and  Government  have  not
 authorised  any  alteration  in  this  composition
 by  way  of  translation  in  any  other  language
 or  otherwise.  Thus,  there  is  no  authorised
 Tamil  version  of  the  National  Anthem.

 (c)  to  (e).  It  is  proposed  to  undertake
 legislation  to  penalise  overt  acts  of  insult  to
 the  National  Anthem.

 Ui  I  nt  All  to  Engineering
 Graduates  and  Diploma  Holders

 9163.  SHRI  NIHAL  SINGH:  Will
 the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question  No.
 2248  on  the  7th  March,  969  and  state  :

 (a)  the  number  and  particulars  of  the
 training  places  provided  for  Engineering
 Graduates  and  Diploma  holders  in  U.  P.,
 Punjab,  Haryana  Kerala,  Tamil  Nadu,
 Andhra  Pradesh,  Himachal  Pradesh,
 Chandigarh  and  Delhi  total  training  capacity
 in  each  such  State/Union  Territory  ;  and

 (b)  the  terms  and  conditions  for  selection
 of  candidates  for  training  and  the  mechinery/
 agency  entrusted  with  the  work  of  selec-
 tion  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.  R.
 दि  RAO):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT—2088/69).

 International  Price  of  Ships  Built  by
 Hindustan  Shipyard

 9164.  SHRI  TENNETI  VISWANA-
 THAM  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Com-
 mittee  on  Public  Understandings  in  its
 Thirty-Seventh  Report  recommended  that  the
 price  payable  by  the  shipowner  to  Hindustan
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 Shipyard  should  be  the  fair  international
 price  :

 (b)  when  was  this  recommendation
 made  ;

 (c)  what  steps  Government  have  taken  to
 implement  it  ;

 (d)  what  is  the  financial  effect  on  the
 Shipyard  on  account  of  the  delay  in  its
 implementation  ;  and

 (e)  the  names  of  shipping  companies
 which  have  been  purchasing  ships  built  by
 the  Shipyard  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  and  (b).  Yes  Sir  ;
 in  March  1967.

 (c)  and  (d).  The  question  of  determina-
 tion  of  the  pricing  formula  for  ships  being
 built  in  the  Yard  is  currently  under  conside-
 ration  of  Government  and  a  decision  is
 expected  to  be  taken  shortly.  In  the  mean-
 time  as  per  the  existing  procedure,  the  differ-
 ence  between  the  cost  of  production  of  ships
 and  their  existing  price  is  met  as_  subsidy  by
 Government.

 (©)  The  Shipping  Corporation  of  India
 Limited,  Bombay.

 Hindastan  Shipyard  Limited

 9i65.  SHRI  TENNETI  VISWANA-
 THAM  :  Will  the  Minister  of  SHIPPING
 AND  TRANSPORT  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Hindus-
 tan  Shipyard  Ltd.  have  submitted  a  scheme
 of  Integrated  Development  Programme  ;

 (b)  if  so,  when  it  was  submitted  ;  and
 (c)  the  present  position  in  regard

 thereto  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  (a)  to  (०).  In  pursuance
 of  the  recommendations  of  the  4d  hoc  Com-
 mittee,  appointed  by  the  Government.  the
 Hindustan  Shipyard  Ltd.,  Visakhapatnam,
 submitted  in  June,  968  an  integrated  deve-
 lopment  programme  of  the  Shipyard  for
 increasing  its  production  capacity  from  th¢
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 present  output  of  37.500  DWT  per  annum  to
 80,000  DWT  per  annum.  Government  have
 considered  the  report  and  it  is  proposed  to
 implement  a  development  programme  estimat-
 ed  to  cost  Rs.  7.57  crores  during  the  Fourth
 Plan  period.  Government  have  already
 accorded  approval  to  the  implementation  of
 certain  works  and  acquisition  of  urgently
 needed  equipment  (which  are  included  in  the
 development  programme  of  the  Yard)  at  an
 estimated  cost  of  about  Rs.  3.55  crores.

 Pre.War  Mainland  Recruits  in  .\ndaman
 and  Nicobar  Island

 9166.  SHRI  छू.  R.  GANESH  :  Will  the
 Minister  of  HOME  AFFAIRS  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  persons
 recruited  from  within  the  Andaman  and
 Nicobar  Islands  in  the  pre-war  days  on  some
 terms  and  conditions  as  anyone  else  born  in
 the  Islands,  on  getting  their  promotion  after
 the  22nd  January,  1951,  have  been  and  are
 being  treated  as  ‘mainland  recruits’  as  envi-
 saged  in  the  Government  of  India  Order
 dated  the  2lst  January,  95]  ;  and

 (b)  if  so,  the  authority/rule  whereunder
 persons  recruited  locally  from  the  Islands  in
 the  pre-war  days  have  been  or  are  being
 treated  as  ‘mainland  recruits’  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS:  (SHRI
 VIDYA  CHARAN  SHUKLA)  :  (a)  and  (b).
 In  terms  of  Clause  (2)  of  Supplementary
 Rule  294-A.  the  Government  servants  who,
 though  not  specially  recruited  outside  the
 Andaman  and  Nicobar  Islands  for  service
 there,  are  domiciled  in  any  part  of  India
 other  than  the  Andaman  and  Nicobar  Islands
 and  have  been  in  continuous  service  without
 break  from  the  8th  January,  937  or  from  an
 earlier  date,  are  entitled  to  the  concession  of
 joining  time  under  the  said  rule.  They  pvere
 also  enjoying  the  co’  ions  of  free  passag:
 and  rent  free  accommodation.  According  to  a
 decision  of  the  Government  of  India,  such
 persons  are,  therefore,  treated  as  mainland
 recruits  for  the  purpose  of  grant  of  Andaman
 Special  pay  also.

 Special  Pay  in  Andaman  Administration
 9167  SHRI  K.R,  GANESH  Will

 the  Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state

 (a)  whether  it  isa  fact  that  some  per-
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 sons  born  and  bred  in,  and  recruited  from
 West  Bengal  as  teachers  were  ever  denied
 33-I/3  per  cent  Special  Pay  by  the  Andaman
 Administration  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EDUCATION  AND
 YOUTH  SERVICES  (SHRI  BHAKT  DAR-

 oat
 N):  (a)  and  (b).  In  1959,  twelve
 idates  for  posts  of  primary  school

 teachers  were  selected  after  interview  at  Cal-
 cutta.  They  were  mainly  East  Bengal  re-
 fugees  and  had  agreed  to  join  on  terms  ad-
 missible  to  local  recrults,  i.e.  on  emoluments
 without  Andaman  Special  Pay.  Out  of  these
 twelve  persons,  eight  accepted  offers  and
 joined  their  posts.  Later,  all  of  them  left
 service,  except  one,  who  was  subsequently
 given  concessions  and  facilities  admissible  to
 mainland  recruits.

 On  closure  of  two  primary  schools  in
 Settlement  Areas  run  by  the  Rehabilitation
 Ministry  in  Middle  Andamans,  eight  surplus
 primary  school  teachers  were  absorbed  from
 August  968  on  terms  adrhissible  to  local
 recruits.  These  persons  accepted  such  terms
 and  joined  their  posts.

 Road  over  Rail  Bridge  in  D.D.A.
 Naraina  Colony,  New  Delhi

 9168,  SHRI  RAMACHANDRA
 VEERAPPA  :  Will  the  Minister  of  SHIPP-
 ING  AND  TRANSPORT  be  pleased  to
 state  the  approximate  time  it  will  take  to
 have  the  road  over  the  rail  bridge  built  in
 D.D.A.  Naraina  Colony  in  New  Delhi  ?

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  AND  IN  THE  MINISTRY  OF
 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH):  The  road  is  expected  to
 be  completed  by  the  end  of  October,  1970.

 Legal  Reforms  in  West  Bengal

 9i69.  SHRI  ५.  NARASIMHA  RAO  :
 Will  the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  West
 Bengal  Government  are  considering  the
 introduction  of  many  new  ideas  of  modern
 jurisprudence  in  regard  to  the  administration
 of  justice  including  abolition  of  capita]
 punishment
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 (b)  whether  the  State  Government  is
 compe!  to  effect  ch:  in  the  Criminal
 Law  Code  :  and

 (c)  the  reaction  of  the  Central  Govern-
 ment  to  the  proposals  of  the  West  Bengal
 Government  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 information  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (9)  and  (c).  Inthe  absence  of  any  in-
 formation  in  regard  to  the  specific  changes
 in  the  law  which  the  State  Government  may
 have  in  view  it  is  not  possible  to  give  a  de-
 finite  reply.

 Suggestions  made  by  Hotel  Review  and
 Survey  Committee

 9170.  SURI  V.  NARASIMHA  RAO:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Hotel
 Review  and  Survey  Committee,  appointed  by
 Government,  has  suggested  the  employment
 of  professionally  qualified  foreign  managers,
 house-keepers,  chefs  and  other  specialists  in
 Indian  hotels  ;

 (b)  whether  the  suggestions  have  been
 made  because  of  lack  of  competent  and
 qualified  Indian  managers  to  run_  hotels
 profitably  ;

 (c)  what  is  the  contribution  of  the  In-
 stitutes  of  Nutrition  and  Hotel  Management
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 Indian  Students  in  British  Universities

 9I7l.  SHRIR.K.  BIRLA:  Will  the
 Minister  of  EDUCATION  AND  YOUTH
 SERVICES  be  pleased  to  state  ;

 (a)  the  ber  of  Indian  students  study-
 ing  at  present  in  the  U.K,  Universities
 Uuiversity-wise  and  Faculty-wise  ;

 (b)  the  number  of  students  who  are  gett-
 ing  the  U.  K.  Scholarships  ;  and

 (c)  how  the  other  students  are  incurring
 expenditure  on  their  studies  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V,K.R.V.
 RAO):  (a)  1,830  on  1-1-1968,  The  de-
 tails—university-wise  and  faculty-wise— are
 given  ia  statements  I  and  II  which  are  laid
 on  the  Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-089/69].

 (b)  252.
 (c)  Our  general  experience  is  that  about

 38  per  cent  of  the  students  going  to  U.  K.
 get  scholarships  from  some  source  or  the
 other  to  cover  the  whole  or  part  of  their
 expenditure  and  the  rest  raise  their  own  re-
 sources.

 Setting  up  a  Natural  History  Museum

 9172.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  EDUCATION  AND
 YOUTH  SERVICES  be  pleased  to  state  :

 (a)  whether  Government  propose  to  set
 up  a  natural  history  museum  and  some
 other  m  in  Centres  of  higher  learning in  the  direction  of  producing  compe

 managers  ;  and
 (d)  whether  the  need  for  foreign  mana-

 gets  for  the  hotel  industry  is  felt  because  of
 special  gonditions  attaching  to  this  industry
 as  compared  to  other  industries  ?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH):
 (a),(b)  and  (d).  The  report  of  the  Hotel  Review
 and  Survey  Committee  is  under  cansideration
 of  the  Government.  The  points  raised  will
 be  carefully  examined  by  Government.

 (c)  A  valuable  beginning  has  been  made
 in  a  field  in  which  the  demand  is  likely  to  be
 high  for  many  categories  of  staff.  The  trai-
 Nees  passing  out  from  the  Institutes  of  Cater-
 ing  and  Hotel  Management  are  able  to  take
 up  junior  managerial  posts  to  start  with  and
 in  due  course  move  up  to  higher  posts.

 and
 (b)  if  so,  the  broad  details  thereof  ?

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  (a)  and  (b).  There  is  no  proposal
 as  yet  to  set  up  in  centres  of  higher  learning
 a  natural  history  museum  and  some  other
 museums.

 However  a  proposal  to  set  up  a  Science
 Centre  In  Delhi  for  students  tn  Secondary
 schools  is  under  consideration.  Details  of
 this  proposal  are  at  present  being  worked
 out.

 Strike  by  Taxi  Drivers  in  Delhi,
 Bombay  and  Ca!cutta

 9173.  SHRI  JYOTIRMOY  BASU  :  a



 903  Written  Answers

 SHRI  BENI  SHANKER
 SHARMA  :

 Will  the  Minister  of  SHIPPING  AND
 TRANSPORT  be  pleased  to  state  :

 (a)  whether  Government’s  attention  has
 been  drawn  to  the  strike  by  taxi  drivers  in
 Delhi,  Bombay  and  Calcutta  on  the  28th
 March,  969  against  the  increase  in  excise
 duty  on  petrol  ;

 (b)  if  so,  Government’s  reaction  thereto;
 and

 (c)  whether  Government  will  appoint  a
 Committee  to  go  into  the  matter  ?

 THE  MINISTFR  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHURAMAIAH):
 (a)  Yes.

 (b)  The  proposed  increase  in  the  duty
 on  motor  spirit  is  a  part  of  the  measures
 adopted  by  Government  to  raise  the  neces-
 sary  resources  for  development  schemes  in
 the  Fourth  Five  Year  Plan.  The  Road
 Transport  Taxation  Enquiry  Committee  has
 also  recommended  that  the  level  of  expendi-
 ture  on  roads  should  be  stepped  up  consider-
 ably.  A  larger  allocation  for  roads  has
 accordingly  been  proposed  in  the  Fourth
 Five  Year  Plan.  This  will  not  only  help
 the  growth  of  the  road  transport  industry
 but  will  also  benefit  the  industry  by  reducing
 the  cost  of  operation  of  transport  vehicles.

 (c)  Does  not  arise.

 Reforms  in  Defence Set  up  of  the
 Country

 9174,  SHRIS.  K.  TAPURIAH  :
 SHRI  HIMATSINGKA  :

 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state  :

 (a)  whether  the  Administrative  Reforms
 Commission’s  Study  Team  on  defence  has
 made  any  recommendations  to  reform  the
 defence  set  up  in  the  country  ;

 (०)  if  so,  the  broad  outlines  thereof  ;
 and

 (०  Government's  reaction  thereto  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  (a)  The
 Study  Team  has  not  yet  submitted  its  final
 report  to  the  Administrative  Reforms  Com-
 mission.
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 Do  not  arise. (०)  and  (c).

 CORRECTION  OF  ANSWER  TO  USQ.
 NO.  6862  DATED  I-4-969  RE.  WORK
 IN  HINDI  IN  MINISTRIES/DEPART-
 MENTS.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA):  “In  the
 reply  given  to  part  (a)  of  the  Unstarred
 Question  No,  6162,  answered  on  April  I,
 1969,  in  the  Lok  Sabha,  for  the  word  the
 “English”  occurring  in  line  7  between  the
 words  “in  and  both”  the  word  “Hindi”  may
 be  substituted.”

 CORRECTION  OF  ANSWER  TO
 USQ  NO.  863  DATED  22-i-968  RE.
 DEMONSTRATION  MULTIPURPOSE
 SCHOOLS.

 THE  MINISTER  OF  EDUCATION
 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  In  the  reply  to  part  (b)  of  the
 Unstarred  Question  No.  863  by  Shri  Sid-
 dayya  in  the  Lok  Sabha  on  the  22nd  of
 November,  1968,  the  former  Minister  of
 State  in  the  Ministry  of  Education  Shri
 Bhagwat  Jha  Azad  had  stated  that  the  num-
 ber  of  students,  who  appeared  for  the  XI
 standard  examination  at  the  Demonstration
 Multi-purpose  School  Centre  at  Ajmer  dur-
 in  1966-67,  was  96.  It  has  later  been  found
 that  the  correct  number  of  students  was  86.
 The  authentic  and  correct  figure  may,  there-
 fore,  be  taken  as  86.  This  inadvertent  in-
 accuracy  is  regretted.

 CORRECTION  OF  ANSWER  TO
 USQ  NO.  3959  DATED  2-3-1969  RE.
 REVATHI  AIRCRAFT.

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  KARAN  SINGH):
 Sir,  on  2lst  March,  1969,  in  reply  to  Un-
 starred  Question  No.  3959  by  Shri  Baburao
 Patel  regarding  Revathi  Aircraft,  I  stated  in
 reply  to  part  (a)  of  the  question  that  “The
 prototype  is  under-going  flight  trials  at  the
 Indian  Institute  of  Technology,  Kanpur.”
 However,  according  to  the  factual  position,
 this  portion  ofthe  reply  should  read  “The
 prototype  has  undergone  flight  trials  at  the
 Indian  Institute  of  Technology.  Kanpur,”
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 72  17  brs.

 PAPERS  LAID  ON  THE  TABLE

 Audit  Report  (Civil)  on  Revenue
 Receipts,  969

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 MORARIJI  DESAI):

 I  beg  to  lay  on  the  Table  a  copy  of
 the  Audit  Report  (Civil)  on  Revenue
 Receipts,  1969,  under  Article  5()  of  the
 Constitution.  [Placed  im  Library.  See  No.
 LT-055/69).

 Indian  Forest  Service  (Probation)  Amend-
 ment  Rules  and  Notification  making

 amendments  to  Delhi  Land  Re-
 forms  Rules

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 VIDYA  CHARAN  SHUKLA);  I  beg  to
 lay  on  the  Table  :

 (1)  A  copy  of  the  Indian  Forest  Ser-
 vice  (Probation)  Amendment  Rules
 1969,  published  in  Notification
 No.  G.S.R.  403]  in  Gazette  of
 India,  dated  the  26th  April,  1969,
 under  sub-section  (2)  of  Section  3
 of  the  All  India  Services  Act,  1951.
 [Placed  in  Library.  See  No.  LT-
 1056/69).

 (2)  (i)  A  copy  of  Notification  No.
 F.  26  (4)/Panch/Ble/68  (Hindi
 and  English  versions)  publish-
 ed  in  Delhi  Gazette  dated  the
 20th  March,  1969,  making
 certain  amendments  to  the
 Delhi  Land  Reforms  Rules
 under  sub-section  (3)  of  sec-
 tion  49  of  the  Delhi  Land  Re-
 forms  Act,  ‘1954,

 (ii)  A  statement  (Hind!  and  Eng-
 lish  versions)  showing  reasons
 for  delay  in  laying  the  above
 Notification.  [Placed  in  Lib-
 rary.  See  No.  LT-057/69}

 Annual  Accounts  of  Bombay  Port
 Trost

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS,  AND  IN  THE  MINISTRY  OF

 VAISARHA  19,  89i  (SAKA)

 SHIPPING  AND  TRANSPORT  (SHRI
 IQBAL  SINGH)  :

 I  beg  to  lay  on  the  Table  a  copy  of  the
 Annual  Accounts  of  the  Bombay  Port
 Trust  for  the  year  ‘1967-68,  and  the  Audit
 Report  thereon.  [Piaced  in  Library.  See
 No.  LT-058/69).

 B.0.H.

 2.8  hrs.

 BUSINESS  OF  THE  HOUSE

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS,  AND  SHIPPING  AND
 TRANSPORT  (SHRI  RAGHU  RAMAITAH):
 With  your  permission,  Sir,  I  rise.to  annou-
 nce  that  Government  Business  in  this
 House  during  the  week  commencing  from
 Monday,  the  !2th  May,  1969,  will  consist
 of  :—

 (ly  Consideration  of  any  item  of
 Government  Business  carried  over
 from  today’s  Order  Paper.

 (2)  Consideration  and  passing  of  :
 The  Tea  (Amendment)  Bill  969
 The  Coal  Bearing  Areas  (Acquisl-
 tion  and  Development)  Amend-
 ment  Bill,  1967,  as  passed  by  Rajya
 Sabha.
 The  Motor  Vehicles  (Amendment)
 Bill,  ‘1968,  as  passed  by  Rajya
 Sabha.

 The  Advocates  (Second  Amend-
 ment)  Bill,  1968,  as  passed  by
 Rajya  Sabha.
 The  Discharge  of  President's
 Functions  Bill,  1969.
 The  West  Bengal  Legislative  Coun-
 cil  (Abolition)  Bill,  1969.
 The  Dethi  High  Court  (Amend-
 ment)  Bill,  1969.
 The  Central  Silk  Board  (Amend-
 meat)  Bill,  ‘1968.
 The  Criminal  and  Election  Laws
 (Amendment)  Bill,  1968,  as  report-
 ed  by  the  Joint  Committee.

 (3)  Discussion  on  the  Report  of  the
 Committee  on  Defections  on  a
 motion  to  be  moved  by  the  Minis-
 ter  of  Home  Affairs.

 (4)  Discussion  on  the  situation  arising
 out  of  the  encouragement  being
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 [Shri  Raghu  Ramaiah}
 given  to  the  subersive  and  violent
 activities  in  the  country  by  certain
 political  parties  and  by  some
 foreign  powers  on  a  motion  to  be
 moved  by  Shri  Prakash  Vir
 Shastri.

 (5)  Further  consideration  of  the  Cons-
 titution  (Amendment)  Bill,  1968,
 by  Shri  Nath  Pai,  as  reported  by
 the  Joint  Committee,  on  Wednes-
 day,  the  i4th  May,  1969,

 (6)  Consideration  of  motions  for
 modification  of  Citizenship  (Amend-
 ment)  Rules,  1968,  given  notice
 of  by  Shri  Madhu  Limaye  and  of
 All-India  Services  (Conduct)  Rules,
 1968,  given  notice  of  by  Shri
 Narendra  Kumar  Salve,  to  be
 taken  up  on  Thursday,  the  !5th
 May,  1969,  at  4-30  P.M.  at  5  P.M.
 respectively.

 SEVERAL  HON.  MEMBERS.  rose—

 SHRI
 (Hapur)  :

 PRAKASH  VIR  SHASTRI
 What  about  Telengana  ?

 MR.  SPEAKER:  Ido  not  want  dis-
 cussion.  (Interrupiions).  |  Order,  Order
 please.  Bengal  avd  Bihar  are  also  there.
 व  would  like  to  say  that  he  has  given
 enough  programme  for  2  months.  Still
 you  are  not  satisfied  and  want  some  more
 things.  If  you  want  all  those  things,  you
 will  have  to  sit  til]  July  and  continue  in
 the  next  session  also.

 2.9  brs.

 MOTION  RE  FOURTH  FIVE
 YEAR  PLAN  DRAFT—coned.

 MR.  SPEAKER:  Yesterday  the  Plan
 discussion  had  taken  about  4  hours  5
 minutes.  We  have  still  4  hours.  That
 means  it  will  go  to  Monday  also.  On
 Monday  we  will  have  not  only  Prime
 Minister’s  reply  but  some  members  may
 speak  for  an  hour  or  so.  Mr.  Tenneti
 Viswanatham  was  on  his  legs  and  he  has
 taken  2  minutes.  We  will  continue  the
 Plan  discussion  till  3  O’clock  when  we  will
 take  up  non-official  business.  We  will  sit
 till  6  O'clock.  There  is  an  half-an-bour
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 discussion  also.  Mr.
 resume  his  speech.

 Viswapatham  moray

 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam):  Mr.  Speaker,  Sir  yester-
 day,  I  was  on  the  point  why  our  Plans  are
 failing.  And,  one  of  the  thief  reasons  why
 fhe  public  undertakings  particularly  are
 failing  is  that  the  persons  who  ere  kept
 in  charge  haye  no  trust  in  the  efficiency
 of  the  public  undertakings.  This  must  be
 temedied  by  calling  away  all  those  who
 have  no  trust  in  public  undertakings  and
 find  for  them  some  other  remuserative
 places.

 Another  point  is  this,  In  the  imple-
 mentation  of  the  Plan,  in  respect  of  the
 disbursement  of  loans  and  grants,  the
 people  do  not  receive  the  loans  and  grants
 in  full,  the  amount  which  are  debited
 against  them.  In  between,  there  are
 several  persons  by  whom  this  money  is
 knocked  off.  And  this  is  leading  to  not
 merely  sabotage  of  the  Plan  targets,  but  is
 also  creating  any  amount  of  discontent.
 Besides  this,  the  targets  aimed  at  by  the
 Planning  Commission  are  generally  upset
 by  the  costs  which  run  higher  and  higher
 than  what  the  Plan  originally  assumes,  be-
 cause,  every  year  there  are  increases  in
 excise  duties.  These  increases  in  excise
 duties,  particularly  those  on  the  essentials
 for  the  common  man,  lead  to  the  demand
 for  higher  wages  and  therefore,  higher  costs
 of  projects.  And  therefore,  they  lead  to
 higher  taxation,  and  again,  higher  deficit
 budgets  and  therefore,  higher  inflation.

 There  must  be  some  discipline  in  the
 Finance  Ministry.  There  should  not  be
 procedural  delays.  Generally  files  are  pas-
 sed  on  between  Department  to  Department,
 Shirking  decisions.  Not  only  that,  but
 they  pass  betwgen  the  Centre  and  the
 States.  Even  for  ordinary  schemes  and
 projects  the  officers  of  the  Centre  have  no
 trust  in  the  officers  of  the  States.  Often
 times  they  are  asked  to  come  to  Delhi  with
 various  files.  The  Central  officers  scruti-
 nise  and  re-scrutinise  and  waste  their  time.
 That  only  leads  to  additional  overhead  ex-
 penditure  and  causes  undue  delay.  This
 can  be  remedied  if  the  Centre  trusts  the
 States  and  acts  with  a  sense  of  participa-
 tion  and  jointness  with  the  States.  It
 should  not  be  done  as  if  the  Centre  is
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 superior  to  the  States  and  the  States  are
 some  beggers  or  donees  at  their  feet.  Un-

 ‘less  these  things  are  remedied,  the  Plan
 targets  cannot  be  fulfilled.  Not  only  that.
 The  cost  becomes  higher  and  higher.

 Draft  Fourth  Five

 The  common  man  feels  the  existence
 or  the  non-existence  of  the  Government  at
 certain  points  of  which  food  is  the  most
 important  thing.  Food  js  not  freely  avail-
 able.  Still  there  is  statutory  rationing  and
 the  total  availability  now  is  only  4  ounces
 as  against  6  and  18  which  we  are  getting
 hitherto.  Also  the  opportunity  for  work
 is  less.  Unemployment  is  increasing.:
 Therefore,  the  Government  must  create
 opportunities  for  self  employment.  And
 one  suggestion  which  I  make  is  this.

 All  the  consumer  industries  must  be
 thrown  open  for  these  people  for  self-em-
 ployment.  That  also  would  mean<re-de-
 signing  of  the  machinery.  re-designing  of
 small  scale  machinery  to  be  utilised  by
 small-scale  men.  These  are  called  small-
 scale  industries  but  what  happens  {s  that
 the  big  industrialists  come  in  and  enter
 into  the  field  of  small-scale  industries.  That
 must  be  stopped.

 Then,  Sir,  I  want  to  say  about  housing
 conditions.  The  housing  conditions  are
 horrible  in  this  country,  not  only  in  villages
 but  in  cities  also.  They  are  getting  over-
 crowded.  Nearly  60  to  70  per  cent  live  fn
 slum  conditions.  I  expected  that  the
 Planners  will  make  some  massive  provision
 with  regard  to  housing  and  housing  pro-
 grammes.  If  they  cannot  do  it,  Sir,  we
 can  set  up  Statutory  Housing  Corporations
 so  that  private  capital  may  come  there  and
 build  houses.  Private  engineering  ski]!  may
 be  there  ;  private  architects  may  be  there
 and  there  will  may  be  further  employment
 and  in  the  meanwhile  we  will  get  better
 housing  facilities.

 Then,  there  must  be  honesty  of  pur-
 pose.  If  there  is  no  honesty  of  purpose,
 everything  else  will  fail.  But  if  there  is
 honesty  at  the  top,  that  will  create  zeal  in
 the  minds  Of  officers.  On  the  other  hand,
 if  there  is  laxity  among  Ministers,  that  will
 lead  to  laxity  in  the  Secretaries  and  this
 will  lead  to  laxity  among  Heads  of  Depart-
 ments,  which  will  lead  to  laxity  among
 engineers  that  may  mean  laxits  among  con-
 tractors  and  we  all  know  what  this  has  led
 to.  Public  funds  are  going  into  unaccount-
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 ed  coffers  and  there  is  almost  a  parallel
 five  year  plan  run  by  the  unaccounted
 money.  That  must  cease.  There  must  be
 self-discipline  among  the  Ministers  and
 this  will  lead  to  self-discipline  among  others.
 Want  of  this  is  sabotaging  even  the  good
 bits  of  the  plan.  The  Plan  was  bad  be-
 Cause  there  was  no  sense  of  priorities  in  it.
 The  planners  did  not  recognise  the  urgency
 of  food.  The  part  food  played  was  known
 better  by  our  ancient  Rishis.  That  is  why
 they  said  ANNAM  VAI  BRAHMA.  They
 knew  that  the  prosperity  2nd  everything
 in  the  country  depended  upon  ilability
 of  food:  That  is  why  ANNAM  VAI
 BRAHMA.  Government  are  burdened
 with  the  duty  of  providing  for  it.  Our
 People  do  no  understand  that.  They  think
 that  they  can  produce  big  Plan“books  which
 wiil  bring  food.

 One  word  about  the  borrowing  pro-
 gramme.  We  are  told  that  we  are  going
 to  get  Rs.  3,730  crores  of  external  assis«
 tance.  Out  of  that,  Rs.  ,2I5  crores  are
 for  repayment  of  loans.  This  was  the  ele-
 ment  of  compound  interest  at  37  to  6  per
 cent  which  rate  on  Rs.  ,2i5/-  crores.  We
 should  never  borrow  to  repay  previous
 loans.  We  deprecate  it  in  co-operative
 banks,  we  deprecate  it  in  ordinary  banks.
 We  do  not  lend  money  io  order  to  pay  the
 previous  loans.  That  will  go  on  adding
 to  the  debts.  Therefore,  the  Prime  Minis-
 ter  and  the  Deputy  Prime  Minister  must
 3062  rescheduling  of  debts  or  loans  as  an
 alternative.

 These  are  some  of  the  things  which  led
 to  the  unsatisfactory  conditions  and  these
 unsatisfactory  conditions  have  led  to  de-
 mands  for  higher  wages,  higher  D.  A.,
 strikes,  lubour  troubles,  and  student  trou-
 bles.  Therefore,  I  submit  that  the  Prime
 Minister  who  is  in  charge  of  the  Plan,
 and  also  the  Head  of  the  Planning  Com-
 mission  and  other  Ministers  must  revise
 their  notions  and  start  afresh  chapter  of
 self-discipline.  She  said  that  the  Plan  has
 come  of  age.  Itis  ye  years  after  Inde-
 pendence  and  it  is  natural.  After  indi-
 pendence,  this  Government  has  also  come
 of  age.  Therefore,  the  Ministers  must
 start  fresh  life  and  give  fresh  air  to  this
 country.  Then  the  people  will  be  grateful.
 Otherwise,  the  happenings  which  are  now
 seen  in  some  light  States,  are  sure  to
 spread  to  other  States  also.  Thank  you,
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 MR.  SPEAKER:  Shrimati  Tarkesh-  was  very  necessary  at  that  moment.  But
 wari  Sinha.  The  next  speaker  is  Shri  Hem  economics  isa  science,  and  yet  the  last
 Barua.  word  on  economic  possibilities  has  not  been

 SHRIMATI  TARKESHWARI  SINHA
 (Barh):  Mr.  Speaker,  Sir,  it  {s  very  kind
 of  you  to  allow  me  to  participate  in  this
 discussion.  We  are  discussing  this  Plan
 at  a  very  crucial  moment.  In  the  country

 sald.
 In  France,  when  the  French  economy

 was  having  the  strongest  currents  of  econo-
 mic  stability,  suddenly  a  situation  areas  in
 which  the  French  economy  got  a  severe
 setback  with  the  result  that  so  many  new

 today,  there  have  been  many  develo
 which  probably  were  inherent  in  the  fede-
 ral  structure  of  the  country.  When  there
 was  one  Party  having  majority  in  all  the
 States  as  well  as  the  Centre,  the  real  com-
 plexion  of  federal  structure  could  “not  be
 evolved.  The  Congress  was  the  ruling
 Party  in  all  the  States  and  therefore  the
 Congress  Working  Committee  and  the
 High  Command  of  the  Congress  were  the
 deciding  authorities.  But  in  the  changing
 situation  tcday,  the  stresses  and  tremours
 that  we  find  are  not  so  unnatural.

 In  our  Constitution  we  bad  provided
 for  a  federal  structure  and  today  we  find
 that  the  federal  structure  is  being  evolved.
 The  postponement  of  the  plan  was  a  tre-
 mendous  opportunity  for  Government  to
 recondition  its  thinking  aud  its  policies
 according  to  the  new  demands  of  the  situa-
 tion.  There  is  nothing  sacrosanct  about
 the  past  decisions  or  past  policies  ;  if  they
 require  to  be  changed  in  the  present  con-
 ditions  they  should  be  changed.  Policies
 cannot  be  determined  in  terms  of  the  full
 stop.  No  Government  functions  and  no
 country  functions  in  terms  of  a  full  stop  ;
 they  function  only  in  terms  of  commas  ;
 an  individual  does  not  also  fucnction  under
 a  full  stop  ;  life  grows  and  progresses,  and
 therefore,  we  have  to  condition  ourselves
 to  the  changing  situation.  The  Individuals
 of  today  and  the  institution  of  today  are
 thinking  and  they  are  suggesting  what  the
 country  bas  to  do.  This  was  a  tremen-
 dous  opportunity.  The  great  debate  that
 is  taking  place  in  the  country  is  itself  a
 process  of  this  evolution  of  a  pattern.
 Therefore,  Ido  not  view  the  attitude  of
 criticism  that  we  find  today  about  the  Plan
 as  something  bad,  or  as  a  criticism  of  the
 persons  who  are  in  charge  of  the  Plan  or
 the  government  or  a  criticism  of  individuals
 who  haVe  been  manning  the  Planning  Com-
 mission  certainly  had  its  great  utility  in  the
 early  years  of  planning,  but  since  then  the
 context  has  been  changing.  When  we  put
 stress  on  heavy  industries,  probably  It

 developmests  have  taken  place  now  in
 France.  The  affluent  economy  of  Germany
 is  also  not  without  stresses  and  strains.
 Affluence  itself  is  providing  for  a  lot  of
 stresses  and  strains.  Only  the  other  day
 Germany  provided  for  the  levying  of  export
 duties  so  that  the  exports  of  Germany  may
 be  toned  down.  So.  an  entire  policy  is
 being  evolved  to  suit  new  and  changing
 conditions.  During  the  time  of  the  gold
 drains  also  the  strongest  economics  could
 not  th  Ives  against  the  stresses
 and  strains.  Therefore,  there  is  no  last
 word  on  economic  decisions.

 Therefore,  to  make  political  capital  out
 of  it  and  to  say  that  a  particular  decision
 which  was  all  right  in  a  particular  context
 should  remain  as  a  sacrosanct  decision  for
 all  time  to  come  is  an  attitude  which  can-
 not  conform  to  the  realities  of  the  situa-
 tion.

 Today,  the  States  are  making  demands
 for  increased  resources.  I  do  not  see  apy
 reason  why  such  demands  should  be  looked
 upon  with  great  suspicion.  After  all,  the
 Governments  which  have  been  voted  to
 power  in  varlous  States  have  also  some
 aspirations  :  they  have  also  made  certain
 promises  to  their  people.  and  they  have  also
 beeen  duly  elected  to  the  A  bli  ह
 they  want  to  change  certain  priorities,
 certainly  it  is  their  right  to  change  those
 priorities.  The  Planning  Commission  can
 act  as  a  friend,  guide  and  philosopher,  but
 the  Planning  Commission  caanot  have  the
 last  word  in  everything.  There  should  be
 a  3  there  should  be  a  participa-
 tion  and  it  should  be  ona_  partnership
 basis.  The  federal  structure  requires  part-
 nership  of  the  States  and  the  Centre.
 There  is  no  requirement  of  subordination
 of  the  States  to  the  Crntre.

 If  there  is  a  strong  Centre,  that  has
 been  provided  for  in  the  interests  of  the
 weaker  sections  of  society,  those  sections
 which  are  have-nots,  and  those  regions
 whjch  are  have  nots  and  which  are  back-
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 ward  regions.  There  is  an  inherent  de-
 mand  from  those  people  and  from  those
 areas  for  a  strong  Centre,  and  that  was
 exactly  why  the  founding  fathers  of  our
 Constitution  had  provided  for  a  strong
 Centre.  In  every  State,  there  are  back-
 ward  areas.  The  votes  in  the  ballot  box
 are  not  the  deciding  factor  for  the  wel-
 fare  of  these  backward  regions  in  the  res-
 pective  States.  Therefore,  the  founding
 fathers  of  our  Constitution  provided  for  a
 strong  Centre  which  may  look  to  the  inte-
 rests  of  these  areas  which  probably  may
 have  a  sense  of  insecurity.  There  are  back
 ward  regions  in  every  State,  and  patches  of
 backward  regions  and  backward  classes
 and  Harijans  and  tribals  ;  in  the  multi-tier
 society  that  we  have,  there  are  many  tiers
 which  are  backward;  even  in  the  back-
 ward  classes,  some  are  more  advanced  than
 the  others.  So,  one  has  to  look  after  their
 interests.  A  Strong  Centre  has  been  pro-
 vided  for  primarily  to  bring  about  a  bala-
 nce  in  the  country.  The  Centre  should

 ppl  and  subsidise  the  aspirations
 of  the  people  of  the  backward  areas  and
 backward  regions.  That  is  how  the  Centre
 has  been  made  strong  politically  and  eco-
 nomically.  There  be  two  opini
 en  this  that  there  should  be  no  erosion  of
 the  authority  of  the  Centre.  But  it  can-
 not  be  denied  at  the  same  time  that  today
 we  have  a  complex  of  various  States  being-
 manned  by  various  parties  ;  in  one  State,
 one  party  may  be  running  the  State,  while
 in  another  another  party  may  be  running
 fit.  There  is  bound  to  grow  a  collective
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 tions,  the  assumption  that  the  public  sector
 will  ho  good.  That  is  our  assumption.
 Well,  I  would  like  that  to  come  true.  But
 still  it  remains  an  assumption,  not  a  reality.

 How  much  is  the  public  sector  assumed
 to  give  for  the  Plan?  Rs.  730  crores.
 But  what  has  been  the  performence  of  the
 public  sector  in  the  last  three  years  ?  What
 a  jump  we  have  provided  for  the  public
 sector?  Are  we  going  to  administer  some
 coramin  to  the  public  sector?  Will  it
 start  doing  extraordinarily  good  all  of  a
 sudden,  keeping  in  view  its  record  io  the
 last  three  years  of  Rs.  350  crores  by  way  of
 additional  resources  ?  How  do  we  assume
 that  the  public  sector  is  going  to  give  us
 Rs.  730  crores  in  five  years  ?  The  country
 should  certainly  have  been  taken  into
 confidence  as  to  what  are  their  via  media
 what  are  the  ways  and  means  they  are
 going  to  follow  to  improve  the  performance
 of  the  public  sector.

 Iam  sorry  to  say  that  in  spite  of  the
 fact  that  the  ARC  brought  out  certain
 suggestions  in  regard  to  the  organisation  of
 the  public  sector,  there  is  no  incorporation
 of  these  in  their  working.  There  is  the
 difficulty  of  accounting.  Parliomentary
 control  of  the  public  sector  has  to  change,
 Now,  bas  Parliament  ever  obstructed  the
 process  of  understanding  ?  Members  of
 Parliament  here  are  not  omnipotent.  They
 come  here  with  certain  knowledge.  To
 create  a  better  understanding  with  the
 parliamentarians  in  the  job  of  the  planning
 Com  ,  of  ths  country  and  of  indus-

 wisdom  in  this  process,  but  that  can  grow
 not  through  subordination  but  only  through
 consultation  and  through  participation.

 ३2  30  brs.

 [Mr.  Deputy-Speaker  in  the  Chair)

 In  this  context,  I  think  the  Planning
 Commission  could  have  done  a  better  job.
 But  in  the  Draft  Plan,  we  find  that  the
 physical  outlines  of  the  Pian  are  the  same.
 As  if  the  Plan  could  have  come  very  easily
 three  years  earlier.  In  these  three  years,
 it  was  up  to  the  Planning  Commission  to
 have  an  open  debate  in  its  own  premises,
 to  take  advantage  of  the  open  debate  being
 conducted  in  the  country.  But  from  this
 document,  I]  do  not  see  evidence  of  that
 realisation.  We  still  are  guided  by  assump-

 tries  as  such.
 Suppose  the  system  of  parliamentary

 control  changes,  who  is  going  to  take  the
 initiative  and  have  this  kind  of  debate  ?
 The  demand  for  Standing  Committees  has
 been  made  by  parliamentrians.  Yet  Govern-
 ment  have  been  luke-warm  towards  it.

 In  a  federal  structure,  I  think  with  the
 open  debate  that  we  conduct  here,  condi-
 tions  are  not  conducive  to  rea}  intimate
 thinking  on  the  problem.  We  discuss  for
 five  days  a  budget  of  Rs  2,000,  crores.
 Even  if  we  speak  two  sentences  on  the
 entrie  public  sector,  well  and  good.  We
 get  0  minutes,  5  minutes.  Gavernment
 spokesmen  when  they  reply  prebably  touch
 —barely  touch—on  these  matters,  Is  this
 the  way  we  can  have  a  better  understand-
 ing  with  parliamentarians  ?
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 I  find  that  the  entire  discussion  of  the

 Plan  in  parliament  has  become  unreal.  The
 public  sector  has  an  investment  of  more
 than  Rs.  4,000  crores.  I  suggest  that  there
 should  be  a  separate  budget  for  the  public
 sector  whieh  should  be  discussed  here.  But
 there  is  no  such  debate.

 The  committee  system  could  have  pro-
 vided  an  intimate  working  with  the  parlia-
 mentarians  as  well  as  with  Government.
 The  public  sector  functioneries,  the  manag-
 ing  director,  Chairman  and  others  could
 have  teen  brought  directly  ioto  contact
 with  parliamentarians.  Natuarally  Parlia-
 ment  is  the  eyes  and  ears  of  this  country.
 Nothing  can  remain  away  from  us.  That
 is  understandable  and  understood.  There-
 fore,  why  should  there  not  be  better  under-
 standing  created  between  parliamentarians
 and  the  public  sector  directly,  not  through
 secretaries,  joint  secretariet  or  deputy
 secretaries.  Even  a  section  officer  can  say
 what  are  the  projects  and  what  are  the
 improvements  in  the  public  sector.

 I  would  like  Government  to  spell  out
 how  the  situation  is  going  to  be  improved
 in  the  public  sector  to  such  an  extent  that
 in  five  years  we  are  going  to  jump  to
 Rs.  730  crores  realisation  from  it  when
 in  three  years  we  have  collected  only
 Rs.  350  crores.

 The  emphasis  we  put  in  the  First  and
 Second  Pians  on  heavy  industry  has  under-
 gone  a  change.  Initiating  the  discussion,
 the  Prime  Minister  said  yesterday  that  we
 have  given  priority  to  irrigation  in  plan
 discussions.  It  is  an  economic  law  that
 when  you  see  that  a  certain  accumulation
 of  resources  has  taken  place  in  projects
 where  the  gestation  period  is  long,  you
 divert  your  resources  to  some  other  project
 with  short  gestation  periods,  and  thus  have
 a  balance  between  the  two.  In  the  S  id
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 the  industrial  targets  were  over  fuifilled,
 there  was  shortfall  in  the  transport  reguire-
 ment.  The  foreign  exchange  could  not  be
 balanced  :  food  production  could  not  come
 up  to  expectation  ;  there  was  set  back  in
 respect  of  power.  In  other  words,  in  place
 of  the  target  for  industry,  agriculture,  power
 transport,  foreign  exchange,  etc.  if  some
 sectors’  fell  short  by  fifty  per  cent  and
 other  sectors  exceed  their  targets  by  fifty
 per  cent  the  balance  is  disturbed.  Even
 during  the  Third  Plan  period,  we  increased
 the  capacity  of  certain  industries  but  ful-
 filment  could  not  come  because  we  could
 not  supply  the  inputs  needed,  inputs  such
 as  power,  etc.  I  know  that  we  are  not
 working  more  than  44  per  cent  capacity  in
 fertilizer  factories.  Recession  is  also  one
 of  the  reasons.  But  the  main  reason  is
 that  we  have  not  been  able  to  keep  the
 supply  of  inputs  flowing  to  the  required
 level.  In  this  poor  country  resources  are
 so  scarce  and  even  mobilising  available
 resources  is  difficult.  Js  it  not  paradoxical
 that  on  the  one  hand  we  cry  hearse  for
 resources  and  on  the  other  hand  we  have
 the  maximum  proportion  of  unutilised
 capacity.  Can  we  afford  this  luxury  ?
 Therefore,  when  the  Congress  President
 said  that  unutilised  capacity  must  not  be
 allowed  to  remain  uillutilised,  it  was  a  very
 relevant  point.  Even  the  Prime  Minister
 has  said  in  her  statements  that  this  country
 cannot  afford  to  put  a  premium  on  ineffici-
 ency.  Whatis  the  premium?  It  is  that
 we  do  not  utilise  the  capacity.  It  means
 that  more  investment  had  been  made  than
 was  needed  and  there  is  no  return  from
 that  investment.  That  is  also  a  premium
 on  inefficiency.  I  thought  that  this  parti-
 cular  aspect  would  get  the  maximum
 attention  in  the  plan  document.  I  do  not
 find  such  a  picture.  Unless  and  until

 Five  Year  Plan,  we  made  this  mistake.
 lf  we  repeat  it  now,  we  will  again  have  a
 setback.  The  Second  Plan  mistake  was
 that  industrial  development  took  place  by
 more  50  per  cent.

 Probably  it  went  to  6l  per  cent.
 Everbody  was  jubilant  that  India  had
 achieved  miraculous  industrial  advancement
 without  realising  that  the  Plan  is  a  com-
 plete  link  and  if  one  sector  slackens  and
 the  other  sector  become  more  vigorous,  it
 was  not  a  healthy  phenomenon.  While

 basic  ch  are  brought  about  in  the
 approach  to  the  public  sector  projects  and
 unless  they  are  linked  to  Parliament  in  the
 way  I  suggested,  it  could  net  be  done.

 The  Secretariat  may  be  a  very  efficient
 secretariat  but  it  was  never  meant  to  be  a
 secretarian  to  run  commercial  under  takings:
 it  was  to  run  the  civil  services  which  it  did
 very  well.  That  was  its  sphere  of  activity.
 It  is  not  necessary  for  the  Secretariat
 Officers  to  be  born  omnipotent.  It  is  only
 in  this  country  there  |s  this  kind  of  costly
 wastage  i  one  person  is  one  day  Joint
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 Secretary  in  a  ministry  ;  the  other  day  he  is
 chairman  of  the  electricity  board  :  the
 third  day  chairman  of  Hindustan  Antibiotic
 and  fourth  day  chairman  of  the  Hindustan
 Steel  Ltd.  They  are  not  the  special  crea-
 tions  of  God.  Asa  house  wife,  I  cannot
 do  pounding  of  rice  which  Is  done  in  our
 families  inspite  of  my  education  ;  an
 uneducated  woman  will  do  it  much  better
 because  she  knows  the  technique.  I  do
 not  pretend  that  we  are  all  omnipotent.  It
 isa  fallacy  that  the  Secretariat  officers
 sitting  here  can  say  the  last  word  on  every-
 thing—the  last  word  in  wisdom  or  the
 last  word  in  org  ion  or  the  technilo-
 gical  competence.  Mr.  Deputy-Speaker,
 you  must  have  read  the  book  Industria]
 State  by  Galbraith.  In  that  book  he  says
 that  there  is  so  much  in  common  in  the
 economic  structure  of  the  USA  and  Russia
 though  one  functions  under  the  capitalist
 system  and  the  other  under  the  socialist
 system.  Technology  has  so  much  advanced
 that  the  entire  structure  of  the  organisa-
 tion  has  been  entrusted  to  technically
 competent  people.

 27

 Neither  the  politicians  in  Soviet  Union
 Dor  the  owners  of  Industry  in  America  can
 afford  to  interfere  in  the  technology  of  the
 public  sector  or  the  industrial  undertakings
 today.  Therefore,  he  suggested  that  the  world
 has  become  very  much  smaller  today.
 Competence  is  the  last  word.  Executive
 competnce  is  the  clicking  word  which  has
 been  prevailing  in  America  as  well  as  in  the
 Soviet  Union.  That  is  the  change  that
 has  been  happeninp  in  the  world  of  econo-
 mic  growth.  Therefore,  ]  think  that  in  the
 country  also,  if  we  can  change  the
 prioriiy,  it  will  be  good.  I  am  glad  that
 the  insistence  has  been  on  those  projects
 whieh  have  a  short  gestation  period.  It  is
 not  a  matter  of  philosophy.  A  very.  wong
 idea  has  come  :  left,  right  and  centre.  This
 has  given  a  most  distorted  picture  in  our
 country  today.  I  do  not  understand  at  all
 what  is  left,  what  is  right  and  what  is  the
 centre.  I  do  not  under  stand  the  philosophy
 behind  it.

 Now,  is  it  so  abnormal  a  thing  to  be
 done  ?  Suppose,  you  bave  invested,  out  of
 Rs.  00  in  one  plan,  Rs.  50  on  two  project
 allowing  the  gestation  period,  and  you
 see  that  we  will  lose  there.  You  divert  left-
 over  resources  to  those  projects  which  have
 asbort  gestation  period.  Which  is  that
 doctrine  of  sociglism  which  is  badly  affect-
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 ed  by  this  philosophy  ?  I  do  not  under-
 stand.  There  is  so  much  slogan-mongering
 because  nobody  has  any  real  idea  as  to
 what  exactly  can  be  done  to  meet  the
 challenges  of  the  situation.

 About  the  new,  changing  situation  of
 the  Centre-State  relations,  there  are  two
 aspects,  One  is  the  political  aspect.  This
 discussion  has  nothing  to  do  witb  the
 political  aspect  expect  certain  broad
 policies.  But  I  shall  confine  myself  to  the
 economic  aspect.  I  feel  that  the  time  has
 come  when  there  should  be  a  kind  of
 reassessment  of  the  allocation  of  resources.
 T  agree  with  some  of  the  points  that  are
 made,  may  be  they  are  from  the  opposition
 parties.  But  it  does  not  matter.  They
 are  the  elected  governments  of  the  people.
 l  agree  that  the  pattern  of  evolution  of
 financial  assistance  must  undergo  a  change.
 Today,  the  States  have  a  loan  which  they
 have  to  pay  to  the  Centre;  it  is  about
 Rs.  6,000  crores.  Rs.  5,991  to  be  exact.
 That  is  the  amount  of  loan  which  is  on
 the  head  of  the  States  which  they  have  to
 pay  to  the  Centre.  Can  they  ever  pay
 that?  It  is  a  mispomer  to  talk  about  it
 and  say  that  it  is  aloan.  Very  soon,  the
 time  will  come  when  the  Centre  will  have
 to  write  off  these  loans,  because  it  is
 impossible,  and  it  is  more  impossible  to
 pay  them  back  even  if  one  finds  Ali  Babas
 treasure.  Therefore,  an  entire  reassessment
 of  the  devolution  of  economic  responsi-
 bility  must  be  undertaken  now.  That  is
 why  I  said  that  the  Plan  discussion  has
 come  at  a  very  crucial  time,  when  there
 was  a  lot  of  need  to  go  into  these  aspects
 of  the  Plan.

 Iam  glad  that  this  debate  is  taking
 place  today.  I  find  that  even  without
 going  into  the  obligation  of  changing  the
 Constitution,  this  devolution  can  be  done  :
 you  could  do  it.  The  Finance  Commission
 can  devise  a  system  whereby  this  could  be
 done.  I  am  of  the  opinion  that  90  per  cent
 of  the  income-tax  must  go  to  the  States
 straightway.  This  recommendation  came
 when  the  third  Round  Table  Conference
 met,  where  the  financial  responsibility  of
 the  Centre  in  a  federal  structure  had  been
 incorperated.  What  was  the  Government
 of  India  Act  of  935  ?  We  have  not  realised
 that  the  time  has  passed  so  much  since  the
 Government  of  India  Act  of  1935.  The
 whole  relationship  has  changed.  And
 therefore,  I  feel  that  the  decision  of  the
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 expert  committee  at  the  time  of  the  third
 Round  Table  Conference  must  be  now
 implemented.  90  per  cent  of  the  income-
 tax  must  be  allowed  to  go  to  the  States.  It
 may  be  90  to  95  per  cent  ;  something  like
 that.  The  surcharge  on  income-tax  can
 remain  with  the  Centre.

 Then,  the  duty  in  respect  of  excise  ;the
 Present  proportion  is  Smaller.  A  much
 bigger  proportion  must  be  given  to  the
 States.  There  was  a  time  when  land
 revenue  was  realised  without  specifying  the
 needs  of  the  Centre  and  the  needs  of  the
 States.  Where  is  the  land  revenue  ?  Land
 revenue  has  become  insignificant  source
 of  revenue  today.  (Interruption).

 I  shall  wind  up  in  two  or  three  minu-
 tes.  Secondly,  I  would  like  to  submit
 that  the  Centre  should  not  take  this  obli-
 gation  of  having  a  system  of  grants-in-aid.
 Why  should  there  be  such  a  system  as
 grants-in-aid  ?  The  Centre’s  power  remains
 with  the  Centre.  What  is  important  is
 that  a  sense  of  belonging  should  be  there,
 in  respect  of  the  backward  regions
 and  the  backward  classes.  I  sub-mit
 to  the  Government,  through  you,  that
 the  system  of  grant-in-aid  should  be  discon-
 tinued  except  that  certain  criteria  and  cer-
 tain  norms  may  be  devised  whereby  grant-
 in-aid  can  go  and  suppl  and  subsidi
 the  income  of  the  backward  areas  and  the
 backward  classes.

 Suppose  there  are  tribal  areas  or  other
 areas  which  are  economically  backward.
 They  require  more  funds.  The  States  can-
 not  supplement  them  today.  In  every  State,
 there  are  backward  areas  like  Telengana  in
 Andbra,  Vidarbha  in  Maharashtra,  Chota-
 nagpur  in  Bihar,  the  erstern  districts  in
 UP  and  so  on.  Only  Punjab  has  done
 well  as  a  whole.  There  are  backward  areas
 in  Gujarat  also.  Therefore,  the  criteria  of
 grants-in-aid  should  be  linked  up  with  the
 yequirements  of  backward  regions.  The
 centre  should  create  a  sense  of  belonging
 fn  them.  The  Centre  will  remain  strong,
 because  the  minorities  would  want  it  to  be
 streng.  If  they  cannot  succeed  in  the
 ballot  in  their  respective  States,  they  would
 look  to  Centre  as  their  guardian.  Let  the
 minorities,  let  the  have-nots,  demand  that
 the  centre  should  be  strong.  The  Centre
 can  create  a  sense  of  belonging  in  these
 backward  regions.  If  the  State  spends
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 Rs,  00  there,  let  the  centre  supplement  it
 by  Rs.  50,  rather  than  giving  general  grants-
 in-aid,  which  never  come  back.  Let  the
 centre  discontinue  this  practice,  declare  a
 Moratorium  on  the  repayment  and  evolve  a
 system  of  supplementing  the  income  of
 backward  areas.

 There  should  be  a  permanent  Finance
 Commission.  You  may  call  it  Inter-State
 Finance  Council  or  by  any  name.  The
 Constitution  provides  that  the  President
 can  have  a  privy  council  for  advising  him

 on  State  matters.  One  such  economic  council
 should  also  be  constituted  permanently  to  go
 into  the  question.  The  very  basis  of  the  Plan-
 ning  Co  ion  has  to  ch  It  should
 remain  the  friend,  philosopher  and  -  guide
 to  the  Centre  as  well  as  to  the  States.  It
 may  provide  the  national  structure  of  the
 plan,  but  the  priorities  should  be  left  to
 the  individual  States.  My  State  might
 like  to  spend  more  on  education  rather  than
 or  agriculture.  Our  Assembly  is  competent
 to  look  to  the  interests  of  the  people  of  my
 State.  My  State  may  not  have  a  genius  for
 industrial  development.  If  we  invest  more
 in  irrigation,  our  fruitfulness  and  the  coun-
 try’s  fruitfulness  will  increase.  That  may
 be  our  feeling.  Tberefore,  the  fixation  on
 Priorities  among  agriculture,  irrigation,  edu-
 cation,  health,  labour  etc.  should  be  left  to
 the  States  and  the  Centre  should  not  inter-
 fere  in  it.

 SHRI  HEM  BARUA  (Mangaldai)  :  Sir,
 the  Government  of  India’s  resolution  of
 March,  950  has  enunciated  the  objectives
 of  planning  in  this  country.  We  have  to
 study  this  draft  fourth  plan  against  the
 background  of  those  objectives.  If  we
 look  at  this  plan  from  this  standpoint,  we
 find  there  is  a  desperate  attempt  to  stabilise
 the  economic  disequilibrium  which  is  there
 today  in  the  country.  Therefore,  this  Plan
 is  not  a  dynamic  plan  so  far  as  our  econo-
 my  concerned.

 Unfortunately,  there  is  not  even  a  men-
 tion  of  the  word  ‘socialism’  in  this.  But
 the  objectives  enunciated  in  the  resolution
 have  specifically  said  that  planning  in  India
 will  bring  the  country  to  the  brink  of,  if
 not  into,  economic  equality  through  socia-
 sm.  There  is  nothing  of  that  sort  in  this
 plan.  WhenI  readthe  plan,I  found  a
 brief  analysis  of  the  so-called  benefits
 accruing  out  of  the  so-called  social  control
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 of  banking,  but  there  is  no  mention  of  the
 progress  made  towards  socialism  in  the
 course  of  the  third  plan  which  preceded
 this.  Are  we  to  understand  that  the  Govern-
 ment  of  India  and  the  Planning  Commission
 which  is  almost  8  parallel  Government,
 have  said  good-bye  to  socialism?  If  so,
 let  them  come  forward  and  say  so.

 According  to  this  resolution,  the  plann-
 ing  benefit  will  be  social  gain,  not  personal
 gain.  But  here  we  find  personal  gains
 only,  not  social  gains.

 Whatever  that  might  be,  in  this  appro-
 ach  to  the  Plan  it  has  been  specifically
 pointed  out  that  the  Plan  had  to  be  _post-
 poned  because  of  certain  eventualities,  and
 one  of  those  eventualities  was  the  invasion
 by  China  and  Pakistan  of  this  country.
 Yesterday  also  the  Prime  Minister  made  a
 teference  to  it.

 It  is  a  fact  that  there  was  aggression  by
 China  and  Pakistan,  but  any  calamity  of
 that  sort  sbould  give  a  fillip,  an  opportu-
 nity,  to  gear  up  our  economy,  But  in  our
 case  we  have  postponed  the  Plan  only
 because  of  the  fact  that  China  and  Pakistan
 aggressed  on  us.

 There  are  other  causes  also  given  in  the
 body  of  this  Plan.  It  is  said  that  there  was
 a  crisis  in  agricultural  production  and
 therefore  the  Plan  had  to  be  postponed.  If
 there  was  a  crisis  in  agricultural  production
 -in  fact  there  was  accrisis  in  agricultural
 production-it  is  a  sad  commentary  on  the
 three  Plans  that  preceded  this  Plan.

 Other  reasons  vindicating  or  justifying
 the  postponement  of  the  Plan  are  also  glven.
 Natural  calamities  like  floods  and  droughts
 are  mentioned.  Floods  and  droughts  have
 adversely  affected  our  agricultural  produc-
 tion.  But,  at  the  same  time,  it  is  one  of
 the  jobs  of  Government  to  see  that  where-
 ver  there  are  droughts  water  is  provided,
 irrigation  facilities  ar  provided  and  drink-
 ing  water  is  provided.  It  is  one  of  the
 jobs  of  Government  to  see  that  in  drought
 affected  areas  like  Rajasthan  or  Tamil
 Nadu,  which  the  Prime  Minister  visited,
 drioking  water  and  irrigation  facilities  are
 provided.  But  in  this  Plan  we  find  a
 passing  reference  to  irrigation  facilities  that
 they  propose  to  make  available  to  the
 people.  No  top  priority  is  given  to  irriga-
 tion  facilities.  Irrigation  facilities  will  not
 only  eli  the  problem  of  dr  and
 floods  in  this  country  but  they  will  also
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 generate  an  economy  based  on  agriculture.
 There  is  nothing  like  that.

 What  about  the  problem  of  floods.
 Floods,  may  I  tell  you,  are  an  annual  visi-
 tation  in  Assam.  During  the  4  years  sub-
 sequent  to  1951  the  State  Exchequer  has  lost
 on  an  average  Rs.  7.7  crores  a  year.  In«
 966  the  floods  were  the  most  acute
 in  Assam  and  the  State  lost  property  belo-
 nging  to  the  people  estimated  at  Rs.  247
 million.  Many  lives  were  also  lost.  It  is
 not  a  matter  of  joke.  Floods,  apart  from
 retarding  progress  of  agriculture  and  bring-
 ing  untold  miseries  to  human  lives,  destroy
 property  and  inflict  damage  on  the  State
 Exchequer  also.  Therefore  there  is  a
 demand  in  this  country  coming  from  differ-
 ent  parts  for  further  allocation  of  finances
 to  the  States.

 When  the  three  Plans  were  formulated
 the  basic  political  pattern  of  India  was  of  a
 similar  nature.  Now  with  the  recent  elec-
 tions  the  pattern  has  been  disturbed  and
 a  new  pattern  has  emerged.  But  somebow
 or  the  other  the  Fourth  Five  Year  Plan  does
 not  take  any  note  of  that  disturbance  caused
 in  the  basic  political  pattern.  This  is
 something  very  startling.  The  Plan  should
 have  been  formulated  in  the  light  of  that
 change  in  the  basic  political  pattern  in  this
 country.  There  has  been  no  attempt  made
 io  this  Plan  to  formulate  the  Plan  in  the
 light  of  the  basic  change  in  the  political
 pattern  in  our  country,  It  has  been
 formulated  in  the  usual  manner.  Plan-
 ning  Commission  is  a  vast  empire  and  the
 Planning  Commission  has  brilliant  men.
 But  their  brilliance  somehow  or  the  other
 is  not  reflected  io  this  Draft  Fourth  Plan.
 That  pains  me  most,  bit  what  to  do  ?

 There  is  another  reason  given  for  the
 postponement  of  this  Plan.

 MR.  DEPUTY-SPBAKER  :  The  hon.
 Member  may  bis  speech’  after
 lunch.  We  will  adjourn  for  lunch  now  and
 meet  again  at  4.00  hours.

 33  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 -o=
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 The  Lok  Sabha  re-assembled  after  Lunch
 at  Five  Minutes  past  Fourteen  of  the  Clock

 [Shri  Gadijingana  Gowd  in  the  Chair)

 MOTION  RE.  FOURTH  FIVE  YEAR
 PLAN—DRAFT— Contd.

 MR.  CHAIRMAN:  Shri  Hem  Barua
 to  countinue  his  speech.

 st  शशि  मृषण  (खारगोन)  :  सभापति

 महोदय,  मैं  रूल  377  के  मातहत  आप  का  शौर

 सदन  का  ध्यान  भाकषित  करना  चाहता  [हैँ  कि

 कौरपोरेशन  के  चुनाव  में  जो  बोर्टर्स  की  लिस्ट

 है  उसको  परिवर्तित  किया  गया  है  1  नौमीनेशन

 पेपे  दाखिल  करने  के  बाद  जो  एक  महीने  का
 पीरियड  होता  है  उसके  प्नन्दर......

 MR.  CHAIRMAN  Please  resume
 your  seat.  I  am  not  allowing  you.
 (Interruptions)

 करो  हादि  सुबरा :.  यह  प्रजातन्त्र  की  नींव

 हिलाने  वाली  बात  है  1

 MR.  CHAIRMAN  :  The  Speaker  has
 not  permitted  you  to  raise  the  issue  at  this
 hour.  I  am  not  going  to  allow  you.  The
 Parliamentary  Affairs  Minister  is  here.
 They  will  take  note  of  it.  You  can  see
 the  Speaker  afterwards.  Shri  Hem  Barua.

 SHRI  s.  M.  BANERJEE  (Kanpur)  :
 May  |  kindly  draw  your  attention  to......

 MR.  CHAIRMAN  :  Iam  not  allow-
 ing  anything.

 SHRI  5.  M.  BANERJEE  :  Iam  not
 raising  this  issue......

 MR.  CHAIRMAN:  Iam  not  allow-
 ing  anything  which  is  not  permitted  by  the
 Speaker.  Shri  Hem  Barua.

 We  are
 is  why  we

 SHRI  S.  M.  BANERJEE
 discussing  the  Plan.  That
 want  to  raise  the  issue...

 MR.  CHAIRMAN:  I  am  sorry.  I
 am  not  allowing  anything.  Shri  Hem
 Barua  to  continue  his  speech.
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 SHRI  HEM  BARUA:  Sir,  I  was
 speaking  about  floods  on  account  of  which
 the  Draft  Fourth  Plan  had  to  be  postponed
 from  966  to  1969.  True  it  is  that  floods
 cannot  be  eliminated  completely.  But  then
 the  intensity  of  floods  can  be  reduced  by
 careful  planning.  There  is  no  top  priority
 given  in  the  Draft  Fourth  Plan  towards
 Teguction  of  intensity  of  floods.

 ‘another  reason  adumbrated  for  the
 Plan’s  postponement  is  the  slow  flow  of
 foreign  aid.  When  planning  was  resorted  to
 in  this  country,  it  was  said  that  foreign  aid
 was  invited  with  a  view  toend  foreign  aid.
 Dependence  on  foreign  aid  to  end  depen-
 dence  was  the  slogon  raised  and  this  slogon
 reminds  me  of  an  antiquated  slogon,  wars
 to  end  war.  Wars  do  not  end  war.  Like
 that,  dependenee  on  foreign  aid  does  not
 end  foreign  dependence  at  all.  This  {s
 what  we  have  found  in  our  planning  in  the
 country.  The  ratio  of  external  aid  to  public
 debts  of  the  Government  of  India  in  ‘1955-56
 was  less  than  |  per  cent.  By  March,  1966,
 it  rose  to  35  per  cent  and  now,  with
 devaluation  of  the  Indian  rupee  and  upward
 revision  of  the  external  debt,  it  has  come
 to  45  per  cent.  It  has  happened  like  that.
 Generally,  foreign  debt  makes  our  external
 relations,  I  mean,  political  relations,
 vulnerable  to  external  pressures.  This  is
 what  is  happening  in  our  country.

 We  are  depending  on  foreign  loans  for
 public  sector  also.  85  8  result  of  that,  in
 collaboration  with  the  Indian  counter-parts
 and  the  foreign  capitalists,  there  isa  new
 class  of  capitalists  growing  In  the  country.
 We  must  not  forget  that.  We  want  to
 make  our  economy  self-reliant.  It  is  a  very
 good  thing.  But  if  wetry  to  make  our
 economy  self-reliant  merely  by  borrowing,
 it  does  not  speak  well  of  planning  at  all.

 Now  what  is  happening  im  Depend
 on  external  resources  has,  as  I  have  said,
 made  our  political  relations  vulnerable  to
 international  pressures.  There  are.  many
 instances  of  this.  I  can  quote  the  instances,
 if  you  want.

 The  foreign  investors  in  this  country
 in  collaboration  with  their  Indian  counter-
 parts,  are  building  a  sort  of  vested  interest
 in  this  country.  The  forelgn  investors  can
 repatriate,  can  send  back,  their  profits  to
 their  countries  ;  they  can  repatriate  even  a
 part  of  the  capital,  if  not  the  whole  capital,
 unrestricted.  This  is  what  is  happeningin
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 this  country.  The  foreign  monopolists,  in
 co-operation  with  the  Indian  monopolists, I  presume,  havea  sort  of  vested  interest
 in  this  country.  Once  vested  interests  are
 created,  it  becomes  difficult  to  eliminate
 them.  There  is  no  attempt  towards
 socialism.  Socialism  is  the  only  slogan,
 the  only  matter,  that  can  eliminate  vested
 interests  in  this  country—or  in  any
 Country—and  make  our  economy  self-
 reliant.  As  Igo  through  the  Plan,I  find
 that  it  moves  farther  away  from  socialism
 by  encouraging  the  foreign  vested  interests
 in  this  country  and  also  by  encouraging
 the  vested  interests  which  are  indigenous.
 In  the  report  of  the  Monopolies  Commission
 it  is  said  that  there  are  70  houses  of
 monopolists  in  this  country.  What  about
 these  monopolists?  These  monopolists
 are  gaining  ground  and  they  are  fattening
 their  purses  with  the  connivance  of  the
 Government,  with  the  co-operation  of  the
 Government  through  planning.  This  is
 what  is  happening  in  this  country.

 Now  the  question  is  wherefrom  are
 the  resources  to  come  for  the  Plan.  There
 are  ways  and  means  of  getting  resources  by
 mobilising  the  internal  resources  of  this
 country.  Have  we  tried  to  mobilise  the
 internal  resources  of  this  country  2  Have
 we  ever  tried  to  nationalise  banking,  mining,
 tea,  jute  or  general  insurance  in  this
 country  ?  We  have  never  tried  to  mobilise
 the  tnternal  resources  of  this  country  and
 yet,  we  depend  on  foreign  aid.  Dependence
 on  foreign  aid  can  be  curbed  only  by  an
 active  measure  towards  mobilising  the
 natural  or  the  internal  esources  of  the
 country.  This  should  be  done  ;  otherwise,
 our  economy  which  is  already  in  the  dark
 dungeon  of  di  ion,  will  de  deep  in
 this  dark  dungeon  of  dissipation;  there  is
 80  doubt  about  it.

 In  the  Resolution  of  March  1950,
 aduwbrated  by  the  Government  of  India,
 it  is  said  that  the  disparity  between  the
 different  income  levels  wil!  be  reduced.
 But  where  is  the  attempt  at  the  removal
 of  disparity  between  the  different  income
 levels  in  this  country  in  the  Plan?  There  is
 nothing  like  that  here.  The  disparity
 simply  grows.  I  read  an  article  written
 by  Dr.  Karan  Singh  about  religion  in  the
 nuclear  age.  There  be  has  said  that  a
 minimum  living  standard  should  be  ‘assured
 to  the  people  in  the  next  decade.  That
 means  that  a  minimum  living  standard  hag
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 not  been  assured  to  the  people  till  now.
 Whatever  that  might  be,  has  there  been  any
 beginning  made  in  this  Plan?  No  _  begin-
 ning,  whatsoever,  has  been  made  in  this
 Plan.  Whenever  the  problem  of  resources
 comes,  we  see  our  Deputy  Prime  Minister,
 Shri  Morarji  Desai,  traversing  the  world

 May  I  tell  you  this  ?
 The  easlest  way  to  become  a  her  in
 contemporary  China  is  to  abuse  Soviet
 Russia.  Marshan  Chen  Yi  has  abused
 certain  people  very  recently.  He  has  des-
 cribed  Americans  as  ‘bastards’  but  ‘honest
 bastards’,  the  Russians  as  ‘liars  and  traitors’.
 This  is  what  they  say.  You  can  put  these
 words  within  quotation  marks,  if  you  like.
 In  order  to  become  a  hero  in  contemporary
 China,  you  have  to  abuse  Soviet  Russia,
 and  in  order  to  become  a  hero  in  con-
 temporary  India,  you  have  to  abuse  only
 Mr.  Morarji  Desai.  Abuse  him  and  over-
 night  you  become  a  hero.  In  order  to
 become  a  heroin  West  Bengal,  whom  to
 abuse.  everybody  knows.  You  become  a
 hero  overnight.  I  do  not  want  to  indulge
 in  these  cheap  techniques  or  slogans,  but
 at  the  same  time  I  would  say  that  to  see
 Mr.  Morarji  Desai  traversing  the  world  with
 a  begging  bowl  in  his  hand,  and  beggar’s
 bowl  in  his  hand,  in  order  to  implement
 his  plans  and  schemes  in  this  country,  is
 a  disgusting  sight  and  I  tell  you  that  it  isa
 disgrace  to  the  country  also.  Before  doing
 that,  bas  he  tried  to  mobilise  the  internal
 resources  of  this  country  by  an  active
 policy  or  programme  of  nationalisation  ?
 He  has  never  tried  to  do  that,  but  only  goes
 on  begging,  begging  and  begging.

 Whatever  that  might  be,  what  is
 happening  in  this  country  is  this.  Corrup-
 tion  has  struck  deep  rootsin  the  Indian
 public  Hife.  There  is  no  doubt  about  it.
 We  all  Indians  have  gone  down  in  the
 esteem  of  the  world  today,  because,  we  are
 a  corrupt  nation  or  a  currupt  people.
 Where  are  attempts  made  In  this  Plan,  to
 check  this  spiralling  of  prices  or  to  check

 ‘corruption  in  this  country  p  Nothing  has
 been  done.  Now,  this  Plan  would  give
 only  an  encouragement  to  courruption.

 When  Shri  Minoo  Masani  was  speaking,
 he  said  about  wages.  He  said  that  wages
 should  be  related  to  productivity.  The
 new  theory  is  that  wages  should  be  need-
 based  and  not  production-based.  Now,  the
 mind  of  fhe  capitalists  is  to  distrust  the
 workers  in  this  country.  These  Plannings
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 have  naturally  not  only  led  to  concentration
 of  wealth  in  the  hands  of  a  few  individpals
 but  also  it  has  encouraged  regional
 imbalances  in  this  country.

 There  are  certain  parts  of  the  country
 which  are  neglected.  Except  Namrup
 Fertilizer  plant  and  the  Oil  Refinery  at
 Gauhti,  in  Assam,  there  is  nota  single
 industrial  project  worth  the  name.  The

 per  capiia  income  of  Assam  was  higher  than
 the  all-India  figure  before  Planning  was
 resorted  to.  But  now  the  per  capita  income
 of  Assam  has  gone  down  terribly  with  the
 Plans.  Orissa,  West  Bengal,  these  are  all
 the  neglected  States  of  India.

 What  about  Orissa  ?  Paradeep  is
 possibly  the  only  deep  sea  port  in  the
 country  but  no  steps  have  been  taken  to
 improve  this  port,  not  even  8  cargo  berth
 at  Paradeep.  There  should  be  rail-line
 between  Talcher  and  Bimlagarh  and  this
 could  carry  the  production  of  Rourkela  as
 also  the  production  Madhya  Pradesh  and
 Bibar  for  export  to  Japan.  Have  they
 dope  it?  This  Plan  has  not  done  anything
 in  that  direction.

 Whatever  that  might  be,  Sir,  I  wish  to
 draw  the  attention  of  the  Central  Govern-
 ment  to  this  aspect.  I  do  not  want  the
 authority  of  the  Central  Government  to  be
 eroded,  nor  do  |  want  the  autonomy  of  the
 States  to  be  by  passed  through  hii
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 Now,  how  can  the  people  participate  in
 ‘the  Plan  which  is  not  meant  for  their
 welfare,  ‘but  which  is  dominated  by  the
 capitalists  to  expolit  the  people  ?

 Therefore,  I  would  wish  this  House  to
 see  that  this  Draft  Plan  is  thrown  out  and
 it  is  not  accepted  by  us.  Because,  this
 Plan  is  not  going  to  fulfil  the  objectives
 that  have  been  adumbrated  in  the  Resolu-
 tion  of  the  Government  itself  which  was
 adopted  in  March,  1950  which  outlines  the
 basic  objectives  of  Planning  in  this
 country.

 I  would  Hke  the  Plant  to  gear  up  our
 economy  by  increased  production,  by  rational
 distribution  of  the  wealth  produced,  by
 checking  corruption  and  rise  in  prices,  by
 checking  concentration  of  wealth  in  a  few
 hands,  by  checking  wastage  on  the  proli-
 ferating  administrative  machinery  as  also
 by  adopting  a  real  programme  of  Socialism
 and  saying  good-bye  to  the  capitalistic
 Ideology  that  inspires  this  plan.

 SHRI  GAJRAJ  SINGH  RAO
 (Mahendragarh):  I  would  just  see,  the
 Plan  Is  there.  But  what  is  the  basic  idea,
 what  is  the  basic  thing,  about  the  Plan  ?

 Whether  it  is  a  development  plano  or
 not  —that  should  be  the  only  criterion.  in
 my  bumlWe  opinion,  by  which  the  Plan  is

 But  that  is  what  is  happening  in  this
 country  today.  If  necessary,  the  Constitu-
 tion  should  be  amended  in  order  to  re-
 define  the  fiscal  relations  between  the
 Central  Government  and  the  State  Govern-
 ments.  It  should  be  done.

 Sir,  in  spite  of  Planning,  unemployment
 is  increasing  in  the  country.  I  am  not
 going  to  speak  about  under-employment
 which  is  itself  a  prob!  U  ployment
 is  increasing  in  this  country  to  -the  figure
 of  58.2  per  cenr.  Unemployment  is  most
 acute  so  faras  Assam  is  concerned.  In
 Assam  it  is  most  acute,  about  three  times
 the  figure.

 Sir,  Planning  presupposes  stability  in
 the  country.  How  can  you  have  stability
 in  the  country  when  unemploment  is  allowed
 to  grow  on  like  this?  When  regional
 imbalances  are  allowed  to  grow  in  this
 country  like  this  how.can  you  have  stabilty in  the  country  ?  The  Prime  Minister  spake
 about  the  people’s  pasticipation  ip  the  Plan.

 to  be  judged.
 Some  say  that  it  is  a  very  good  Plan

 on  paper.  Some  object  on  the  ground
 that  -it  does  not  have  this  flair  or  that  flair
 and  if  it  was  there,  that  would  serve  the
 purpose.  That  is  not  the  idea.  The  idea
 of  the  Plan  is  development  of  Bharat,  that
 {s,  India.  The  basic  idea  is  not  mice.
 The  biggest,  highest  and  most  respected
 personality  like  Mahatma  Gandhi  said  that
 ‘India  is  a  country  of  villages  and  anything
 which  develops  villages  and  rural  areas  is
 the  real  development.  Instead  of  that,
 what  is  happening  in  Delhi?  I  am  very
 sorry  to  say  that  Delhi  whose  population
 was  only  two  and  half  lakhs  has  nowa
 population  of  50  lakhs.  Everybody  rushes
 to  Delbi.  We  are  just  doing  the  opposite
 of  what  Mahatma  Gandhi  said,  namely.
 “Back  to  the  villages’.  He  said  that
 everybody  should  go  to  the  rural  India  and
 devote  himself  to  his  avocation.  That  is
 the  only  way  how  rural  India  could  be
 developed.
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 This  Plan  may  have  been  drafted  in
 good  spirit  and  in  a  Sbatrfide  mariner.  But
 my  experience  of  the  last  three  Plans  is
 that  the  villages  have  been  completely
 neglected.  People  out  of  dite’  nécessity
 have  been  rushing  to  towns  where,  because
 of  that,  the  jhuggi  jhompdi  problems  have
 eropped  up.

 I  was  speaking  on  the  descriptivd  हिट,
 Now  I  will  come  to  the  constructive  side.
 Though  we  have  no  wealth,  we  have  got  at
 least  one  wealth.  namely,  man-power  wilich
 fs  increasing.  Unless,  by  utilising  this
 man-power,  we  resort  to  self-halp,  no
 amount  of  money  or  no  amount  of  taxa-
 tion  can  solve  the  problem  of  planning.
 From  my  own  experience,  I  can  say  that
 if  we  utilise  our  manpower  reésources  arid
 work  on  a  self-help  basis,  then  we  can
 achieve  anything  and  develop  our  rural
 India.

 If  I  can  dare  to  say,  Gurgaon  district
 is  just  in  the  neighbourhood  here.  Because
 of  our  participation  in  the  first  War  of
 Independence  in  ‘1857,  we  were  victiniised
 and  there  are  authentic  facts  to  thie  offect.
 The  Britishers  themselves  admittéd  this.
 The  humble  people  of  this  district  then
 resorted  to  self-help  and  then  we  construct-
 ed  a  very  large  number  of  bunds,  roads  and
 school  buildings  and  we  recovered  land
 also  from  devastation.  Everything  was
 done  with  self-help.  Therefore,  if  there  is
 proper  utilisation  of  the  man-powér
 resources  that  876  at  our.  disposal  and  the
 disposal  of  the  Goverament,  then  we  can
 solve  most  of  our  problems.  But  what  is
 happening?  The  demand  is  ttiat  the
 Central  Government  should  declare  this
 area  or  that  area  as  backward  area  and
 they  shoutd  give  this  much of  nidney  td
 develop  that  area.  Let  it  be  scrutinised~ by
 any  Committee  and  let  them  find  out
 whether  even  0  per  cent  of  this  money
 being  spent  for  the  purpose  for  which  it  is
 given.

 Some  people  say  ‘Create  more  block
 development  officers  and  they  would
 develop  India’.  I  would  say  that  if  you
 scrutinise  it  you  will  find  that  they  are
 actually  ‘Block-the-developiieat’  officers.
 That  is  the  work  which  is  being-done  by
 them.  In  my  opinion,  the  whole  parap-
 hernalia  of  block  dévelopment  officers  ०८.
 is  a  Waite.

 Following  the  Gandbian  conception,  we
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 should  go  in  for  village  and  small-scale
 industries.  I  do  not  say  that  modern
 plants  should  not  be  set  up.  But  we  have
 to  see  wat  for  they  need  to  be  set  up,  if
 they  are  not  going  to  develop  the  Indian
 nation,  or  I  would  say,  the  rural  India.  If
 we  want  to  develop  India  we  should  develop
 its  villages  first.  Unless  we  develop  our
 villages,  we  can  not  prosper.  How  long
 are  we  going  to  beg  from  America  or
 Russia  or  any  other  country?  Itisa
 shame  to  a  big  nation  like  ours  to  go
 about  begging.

 So  far  as  man-power  is  concerned,  we
 have  the  best  peasants  in  the  world  here  ;
 we  have  also  the  best  soldiers  from  this
 area.  The  example  is  already  there,  and  [
 can  give  the  figures  also...

 MR.  CHAFRMAN  :  The  bon.  Member
 sould  try  to  jude  in  two

 SHRI  GAJRAJ  SINGH  RAO  :  I
 request  I  may  be  given  a  few  more  minutes.

 MR.  CHAIRMAN  !  That  is  not
 possiéle.  I  have  a  very  long  list  before
 me.  He  should  conclude  in  two  minutes.

 SHRI  GAJRAJ}  SINGH  RAO  :  I
 would  submit  that  instead  of  calculating  in
 terms  of  money,  we  should  calculate  in
 terms  of  man-power  resources.  Those
 States  which  are  prepared  to  supply  the
 best  in  mian-power  should  get  the  Central
 midacy.  Then  only  we  can  have  a  real
 plan.  And  those  States  should  be  enabled
 to  impleovent  the  plan  properly  with  their
 best  matepower.

 हज्म,  I  would  say  a  few  words  about
 Haryana.  What  better  testimony  can  be
 there  to  the  fact  that  it  is  a  backward  State
 thaw  that  Pandit  Jawaharlal  Nehru  himself
 on  our  submission  appointed  the  Haryana
 Development  Committee?  It  was  not  merely
 a  backward  area  but  it  had  been  made
 backward  is  a  result  of  victimisation  by  the
 Britisbers  for  the  War  of  Independence  in
 1857.  The  report  of  the  Haryana  Develop-
 ment  Committee  is  there.  But  when  it
 comes  to  a  question  of  its  implementation
 it  is  said  tbat  there  Is  no  money,  with  the
 result  that  ail  that  labour  has  gone  in  vain.
 I  would  say  that  at  least  as  a  mark  of
 respect  and  in  memory  of  that  great  leader
 that  report  should  be  implemented  in  that
 ares.
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 I  would  mention,  for  instance,  the  Sabibi

 Nadi  Resolution  which  sought  to  frovide
 for  drinking  water  to  about  200  villages,
 and  which  was  adopted  by  the  whole  House
 unanimonsly.  It  was  to  cost  only  Rs.  2¢
 crores  and  200  villages  would  benefit  from
 that  scheme.  At  present,  we  have  to  go
 eight  or  nine  miles  to  get  drinking  water.
 And  yet  that  scheme  has  not  yet  been
 implemented.  Whether  that  area  is  called
 backward  or  not  is  not  my  concern.  My
 only  submission  is  that  that  area  which
 gives  the  best  of  man-power  should  get  the
 maximum  advantage  of  assistanee  from  the
 Centre.  If  this  is  done,  then  every  area
 would  compete,  and  then  there  would  be  a
 real  plan  and  implementation  would  be
 best.

 Instead  of  concentrating  on  village
 development  what  are  we  doing  now?  We
 are  only  making  the  big  cities  much  bigger.
 We  should  not  copy  England  which  is  a
 country  of  towns  and  cities.  We  must  not
 copy  Russia  also.  But  we  must  follow  the
 Gandhian  principle  in  regard  to  develop-
 ment.  We  have  enough  resources  in  our
 country  ;  we  have  enough  brave  young  men
 who  car  come  out  and  develop  India.  The
 plan  should  have  this  as  its  hallmark,  if  we
 are  to  prosper.

 ी  रघुबीर  सिह  ट्ास्त्री  (बागपत):
 सभापति  महोदय,  योजना के  प्रस्तावकों  ने  कहा
 कि  इस  योजना  के  सम्बन्ध  में  लोग  सन्देह  शौर
 अविश्वास  क्‍यों  प्रकट  करते  हैं,  परन्तु  मैं  कहना
 चाहता  हूँ  कि  इस  देश  की  82  प्रतिशत  जनता
 गांवों  में  बस॒ती  है,  उसको  श्रापकी  योजनाग्रों
 का  पता  नहीं  है  ।  हो  सकता  है  कि  रेडियो  पर
 वह  सुन  लेते  हों,  इससे  ज्यादा  न  श्रापकी
 योजनाश्रों  के  सम्बन्ध  में  उनको  कोई  रुचि  है
 शौर न  कोई  आकषंरा  है,  न  सम्पक  है।  साथ
 ही  आप  देखिये  कि  इस  देश  में  साढ़े  सात  करोड़
 विद्यार्थी  आज  कल  शिक्षणालयों  में  जाते  हैं,
 उनको  इस  योजना  से  कोई  भाशाये  नहीं  हैं
 इस  देश  में  दो  करोड़  आदमी  इंडस्ट्रियल  लेवर
 हैं।  उन  मजदूरों  को  आपकी  योजनाश्रों  की
 किताबों  में  कांकने  पर  नहीं  मिलता  ।  इस  देश
 में  जो  भूमिहीन  मजदुर  है,  उनके  लिए  झाप  की
 योजना  की  पुस्तकों  में  कोई  बात  नहीं  है।  फिर
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 भी  झ्राप  कहें  कि  लोगों  को  श्राप  की  योजनाझों
 पर  क्‍यों  सन्देह  होता  है  तो  मैं  समझता  हैँ  कि
 यह  बड़  झाइचये  की  बात  है।

 भाप  कहते  हैं  कि  हमारी  योजनाग्रों  को
 उद्देश्य  भ्राथिक  समृद्धि  लाना  है।  झाधिक

 सक्ृद्धि  लाने  का  जो  उद्देश्य  होता  है  वह  यह
 कि  देश  में  जी  आधिक  भ्रन्तर  है,  जो  भ्राथिक
 विषमता  है  उस  को  कम  क्रिया  जाय  श्र  देश
 में  समाजवाद  लाया  जाय  |  मैं  पूछना  चाहता  हैं
 कि  समाजवाद  की  दिद्ा  में  भागे  बढ़ने  के  लिए
 शौर  देश  में  जो  झाधिक  विषमता  है,  जो
 थिक  श्रन्तर  है,  उस  को  कम  करने  के  लिए
 अपनी  योजना  में  भ्रापने  क्या  सुझाया  है  ?

 उदाहरण  के  लिये  मैं  गांवों  को  बात  कह
 रहा  था  ।  इस  देश  की  82  प्रतिशत  जनता  गाँवों
 में  बसती  है।  गांव  में  आपने  भूमि  की  सीलिग
 करने  के  बाद  यह  प्रतिबन्ध  लगा  दिया  कि  इससे
 ज्यादा  भूमि  किसी  के  पास  नहीं  होगी  ।  मैं  इससे
 झसहमत  नहीं  हूँ,  मैं  पसन्द  करता  हूँ  कि  किसी
 के  पास  इतनी  भूमि  न  हो  जाय  कि  वह  दूसरों
 को  शोषण  कर  सके  |  सन  964  में  झाप  ने
 समाज़वाद  का  रेजोल्यूशन  पास  किया
 था  ।  उसके  बाद  आपने  गांबों  में

 भूसि  पर  सीलिंग  लगाई,  लेकिन  शहरों
 में  जायदादें  हैं  जिन  से  एक-एक  भझ्रादमी  करोड़ों
 रुपये  झौर  कई  कई  लाख  रुपये  माहवार  कमाता
 है  उस  पर  भापने  सीलिंग  लगाने  का  साहस  क्‍यों
 नहीं  किया  ?  क्‍यों.  इसके  लिए  पहल  नहीं  की
 गई  झभी  दो  दिन  पहले  वित्त  मन्त्री  ने  जरा
 सा  कदा  कि  हम  शहरी  जायदादों  पर  सीलिंग
 लगाने  पर  विचार  करेंगे।  भ्राज  से  पन्द्रह  साल
 पहले  समाजवाद  का  रेजोल्यूडन  पास  हुधा  था,
 लेकिन  ऐसा  मालूम  होता  है  कि  उसके  पास
 होने  पर  श्राप  कुछ  नहीं  कर  सके  ।  भ्राज  भापके
 अंदर  विचार  पैदा  हुभा है  मैं  जानना  चाहता
 हैं  कि  कब  श्राप  इस  विचार  को  पूर्ण  रूप  में
 परिणत  करेंगे  ?  या  तो  इस  को  परमात्मा
 जानता  है  या  फिर  करने  वाले  जानते  हैं  कि  बहू
 तब  तक  इस  को  कर  सकंगे  या  नहीं  जब  तक
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 बह  करने  की  स्थिति  में  हैं।  कोई  नहीं  कह
 सकता  कि  भ्रागे  क्या  होने  वाला  है  1

 कहा  गया  है  कि  योजना  में  कृषि  श्र
 उद्योगवहन  दो  चीज़ों  पर  बल  दिया  गया  है।
 मैं  कहना  चाहता  हूँ  कि  कृषि  की  महत्ता  देश  में
 उद्योगों  से  भी  ज्यादा  है।  श्रगर  देह  में  कृषि
 की  समृद्धि  होगी,  देश  में  कृषि  से  श्रपेक्षित  फल
 निकलेगा  तो  उद्योग  घन्बे  भी  चलेंगे,  नहीं  तो  आप
 देख  रहे  हैं  कि  देश  में  दो साल  सूखा  पड़ा  ।  दो साल
 सूखा  पड़ने  के  साथ  साथ  श्रौद्योगिक  उत्पादन  भी
 गिर  गया  ।  इसका  सीघा  बर्थ  यह  है,  जेसा  मैंने

 शाप  से  कहा,  वर्‌ कि  देश  का  बहुमत  गाँवों  में  रहता
 है,  इसलिए  जब  तक  गांवों  की  समृद्धि  नहीं
 होगी,  लोगों  में  खरीदने  की  शक्ति  नहीं  होगी,
 तब  तक  आपके  कारखानों  की  क्षमता  भी  बेकार
 पड़ी  रहेगी,  श्राप  के  कारखानों  का  उत्पादन  भी
 बेकार  पड़ा  रहेगा  ।  इसलिए  आपके  कारखाने
 चलें  ताकि  देश  समृद्ध  हो,  इसके  लिए  आवश्यक

 है  कि  कृषि  की  उपज  ज़्यादा  से  ज्यादा  बढ़े
 और  गांवों  में  समृद्धि  बढ़े  ।

 लेकिन  श्राज़  गांवों  के साथ  क्‍या  व्यवहार
 है  जो  गाँवों  के  छोटे  किसान  हैं  उन  को  कुछ
 पता  नहीं  कि  आपकी  योजमायें  क्‍या  हैं  छोटे
 किसानों  के  साथ  राज  सरकार  के  विभाग  या
 कर्मचारी  क्‍या  व्यवहार  करते  हैं  ?  उन  में  बड़ा
 भारी  भ्रष्टाचार  है,  वह  उस  छोटे  किसान  से

 सहयोग  नहीं  करते,  उसे  कुछ  देने  की  कोशिश

 नहीं  करते,  जो  कुछ  उसकी  जेब  में  है  उसको
 भी  लेने  की  कोशिश  करते  हैं।  अगर  आप
 समभते  हैं  कि  छोटे  किसान  भापकी  योजनाओं  से
 कुछ  लाभ  उठा  सकेंगे,  प्रापकी  योजनायें  उसे  कुछ
 झाशा  दिला  सकेगी,  तो  यह  नहीं  हो  सकता  |
 आज  सरकार  की  हालत  यह  है  कि  वह  कृषि
 की  उपज  बढ़ाने  को  तंयार  है,  लेकिन  होता  क्‍या
 है  ?  जैसे  कोई  बीमार  हो  और  बीमारियाँ  भी
 बहुत  हों,  लेकिन  एक  बीमारी  ऐसी  हो  जो
 बहुत  ज्यादा  कष्ट  देती  हो,  तो  डाक्टर  सोचता
 है  कि  भ्रगर  वह  बीमारी  ठीक  हो  जाय  तो

 मरीज  भ्रच्छा  हो  जायेगा  -  हमारे  यहाँ  क्‍्रनाज
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 की  कमी  है।  गवनंमेंट  ने  श्रधिक  उपज  वाले
 संकर  बीज  मंगवांये  गेहूँ  क ेऔर  दे  भर  में
 बंटवाये  ।  उससे  गेहूँ  क्री  उपज  में  थोड़ी  वृद्धि
 हुई  1  मगर  हमारे  देश  में  श्रोर  भी  फसलें  होती
 हैं,  कपास  की  फसल  है,  गन्ने  की  फसल  है।
 आज  तक  सरकार  गन्ने  के  बारे  में  कोई  बढ़िया
 संकर  बीज  पैदा  नहीं  कर  पाई  जो  हमारे  यहाँ
 की  जलवायु  श्र  मिट्टी  में  फल  फूल  सके  शोर
 उसके  अनुकूल  बन  सके  ।  मैं बताऊं  कि  उत्तर
 प्रदेश  के  पश्चिमी  जिलों  के  सम्बन्ध  में  मेरा
 अनुभव  है  पांच  सात  जिले  उत्तर  प्रदेक्ष  में  हैं
 जो  गन्ना  पैदा  करते  हैं।  वहां  पर  सरकार  कोई
 भी  ऐसा  बीज  नहीं  दे  पाई  जो  वहाँ  की  जलवायु
 के  अनुकूल  पड़  सके  ।  पिछले  साल  इन  जिलों
 में  लाखों  एकड़  गन्ना  बरबाद  हो  गया,  उस
 का  कारण  यह  था  कि  जो  गन्ने  के  बीज  थे  वह
 दस-दस  बीस-बीस  साल  से  चले  आते  हैं,  उस
 की  जगह  सरकार  कोई  वैकल्पिक  बीज  नहीं  दे
 सकी  ।  किसान  वही  सड़ा  गला  बीज  पैदा  होता
 है,  श्राप  उसकी  कोई  मदद  नहीं  करते  ।  इसलिए
 झगर  आप  को  कृषि  की  उपज  बढ़ानी  है  तो
 झ्ापको  केवल  गेहूँ  शर  खाद्याननों  की  तरफ  ही
 नहीं  बल्कि  जितनी  भी  फसलें  पैदा  होती  हैं,
 चाहे  वह  व्यापारिक  फसलें  हो  भ्रथवा  कैरा  क्राप
 सब  की  तरफ  ध्यान  देना  होगा  |

 इसी  तरह  से  मैं  कह  रहा  था  कि  इस  योजना
 में  गांव  की  बड़ी  भारी  उपेक्षा  की  गई  है  1  इस
 देश  में  कोई  योजना  देश  की  योजना  नहीं  कहला
 सकती  जब  तक  वह  गांव  की  योजना  नहीं  होगी  ।
 गाँवों  के  सम्बन्ध  में  सरकार  भारी  भेद  भाव
 करती  है।  झाप  बिजली  की  बात  को  ही  ले
 लीजिये  -  इस  योजना  में  2085  करोड़  रुपया
 सरकारी  क्षेत्र  के  लिए  रक्‍खा  गया  है।  इस
 2085  करोड़  में  से  गांवों  के  विद्युतीकरण  के
 लिए  केवल  3l38  करोड़  रुपया  रक्खा  गया  है।
 यह  3i3  करोड़  भी  केवल  इसलिए  रखा  गया  है
 कि  जो  पम्पिग  सेट  हैं  उन्हें  बिजली  दी  जायेगी।
 हालत  यह  है  कि  7  करोड़  40  लाख  पम्पिग  सेट
 आप  इस  योजना  में  लगाना  चाहते  हैं।  लेकिन
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 [श्री  रघुचीर  सिंह  ल्ास्त्री]
 आप  अन्दाजा  लगाइये  कि  बिजली  किस
 तरह  बाँटी  जा  रही  है।  मैंने  जो  आकड़े  देखे  है
 उनसे  पता  चलता  है  कि  सारी  बिजली  का
 केक्ल  7  प्रतिशन  सिंचाई  के  जिए  दिया  (जा
 रहा  है।  8-9  प्रतिश्षत  के करीब  घरेलू  लाइटीं
 श्र  छोटी  पावर  के  लिए  दियो  जा  रहा  है।
 गाँवों  को  केवल  7  प्रतिषत  बिजली  दी  जा  रहो
 हैं  भौर  उद्योगों  के  लिये  70  प्रतिशत  दी  जा  रही
 है  ।  इतनी  थोड़ी  बिजली  के  रहते  हुए  अगर
 श्राप  समझे  कि  गाँव  में  समृद्धि  श्रायेगी  तो  यह
 बात  नहीं  हो  सकती।  श्रगर  आप  गांवों  में
 समूंद्धि  लाना  चाहते  हैं  तो  आप  को  यह  करना
 होगा  कि  कम  से  कम  50  प्रतिशत  बिजली  खेती
 के  लिये  दें।  तब  आप  भ्राशा  कर  सकते  हैं  कि
 खेती  में  उन्‍नति  होगी  ।

 यही  बात  सड़कों  की  है।  झाप  सड़कों  के
 विकास  की  बड़ी  श्रावश्यकता  बतलाते  हैं  ।  लेकिन
 सड़कों  की  क्या  हालत  है  ?  उसके  लिए  श्रापने
 829  करोड़  रुपया  रक्खा  है।  उसमें  से  345
 करोंडे  रुपया  झापने  सड़कों  के  लिए  रखा  है।
 राज्यों  से  आपने  कहा  है  कि  वे  गांवों  के  लिए
 खचे  करें  उसमें  से  26  प्रतिशत  यानी  केबल  86
 करोड़  रुपया  सड़कों  के  लिएं  होगा।  838
 करोड़  रुपया,  यानी  केवल  दसंवां  हिस्सा  गांवों
 को  मिलेगा  ।  जब  82  प्रतिशत  जनता  गाँवों  में
 रहती  है  तो  सड़कों  के  लिएं  आराप  जितना  फंड
 निकालते  हैं  उसंमें  से  82  प्रतिशंत  गांवो  के  लिये
 क्यों  खर्च  नहीं  करते  ।  जब  आप  कृषि  को  उद्योग
 मांनतें  हैं  और  श्राप  चाहतें  हैं  कि  गाँवों  में  उद्योग
 घन्चे  शौर  पनपें  तंब  झाप  गांव  गाँव  में  संडक
 क्यों  नहीं  बंनाते  ?  आपने  50  करोड़  रुपंयो
 केवल  वम्बई,  कलकत्ता,  मद्रास  भौंर  दिल्ली  की
 पंरिवहन  व्यवस्था  में  सुधार  के  लिए  रक्खी  है,
 यानी  जहां  की  कुल  जनसंख्या 1  करोड़  0
 लाख  के  लगभग  है  वहां  के  लिए  आपने  50
 करोड  रुपया  रक्खा है.  शौर  6  लाख  गांव  के

 लिए  86  करोड़  रुपया  रक्खा  है  ।

 इसी  तरंह  से गांवो  के  उशोगों  की  हॉलत  हैं।
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 झाप  इस  योजना  में  कहीं  भी  नहीं  बतला  सकते
 कि  गांवों  के  प्रन्दर  उद्योगों  के  लिए  क्या  किया
 गया  है।  केवल  एक  जगह  लिखा  गया  है  कि

 हमारे  पास  इतने  साधन  हैं  ।  मैं  श्रपणी  तरफ  से

 नहीं  कह  रहा  है,  कुल  उनकी  रिपोर्ट  को  पढ़े  तो

 मालूम  होगा  कि  सरकार  गांवों  के  उद्योगों  के
 लिये  क्‍या  कर  सकती  है  |

 1962-63,  में  ग्रामीण  क्षेत्रों  में

 लघु  उद्योगों  के सघन  विकास  के  लिए  देश  भर
 में  45  योजनायें  चलाई  थीं  उन  46

 योजनाभों  में  से  केवल  पन्द्रह  योजनायें
 कॉमयाब  रह  सकीं,  तीस  योजनायें  फेल
 हो  गई।  यह  गांवों  का  भ्रौद्योगिक  विकास  है
 शौर  यह  आझाप  गांवों  का  उत्पादन  बढाने  जा
 रहे  हैं।  जो  भूमिहीन  लोग  हैं,  जो  कि  बहुत
 बड़ी  जनता  है,  आज  उसकी  झ्राथिक  समस्या
 का  समाधान  श्रगर  कोई  है  तो  यह  है  कि  उनके
 लिए  छोटे-छोटे  उद्योग  चालू  किये  जायें।  जब
 तक  आप  उनको  चालू  नही  कर  पायेंगे  तब  तक
 गांबों  की  समृद्धि  नहीं  हो  सकती  ।

 मुझे  यह  शिकायत  है  कि  सरकार  ने  शिक्षा
 के  लिए  यह  तो  कहा  कि  शिक्षा  का  विस्तार

 हो  रहा  है,  छात्रों  की  संख्या  बढ़  रही  है,  लेकिन
 उसने  यह  नहीं  कहा  कि  जो  शिक्षा  की  समस्‍यायें
 हैं,  जिसके  कारण  शिक्षा  की  यह  हालत  हो  रही
 है,  उसके  लिए  झाप  क्‍या  कर  रहे  हैं।  आज
 शिक्षा  भनुपयोगी  है।  इस  तरह  से  श्राप  भ्राम
 शौर  गरीब  जनता  को  उपयोगी  शिक्षा  नहीं  दे
 संकतें  ।  शिक्षा  में  उत्कृष्टता  होनी  चाहिए,  श्राज
 विंधार्थी  जीवन  में  कुछ  आशायें  लेकर  चले,  इस
 प्रकार  की  शिक्षा  होनी  चाहिये  ny  शिक्षा  में  सुधार
 के  लिए  कुछ  नहीं  कहा  गया  है  कि  कोई  योजना
 आपके  पास  है  या  नहीं  ।  श्राज  जो  साढ़े  सात
 करोड़  विद्यार्थी  पढ़  रहे  हैं श्रगर  श्राप  उनको
 ठीक '  दिश्ञों  नहीं  दे  सकेंगे  तो  झाप  सोच  लीजिये  कि
 उसका  कितनां  बुरा  परिणाम  पाने  वाला  है।
 मैं  गॉंबों  के  सम्कध में  कहनो  चाहता  है  कि  मुझे
 बसलाइये  कि  शापने  लड़कियों  की  शिक्षा  के
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 लिये  क्‍या  किया  है।  हमारे  यहाँ  पंद्रह-पंद्रह
 बीस-बीस  शर  तीस-तीस  मील  तक  लड़कियों
 के  लिए  स्कूल  नहीं  हैं।जब  लड़कों  शौर
 लड़कियों  की  संख्या,  जो  स्कूल  जाने  वाले  हैं,
 बढ़  रही  है  तो  उनके  लिए  भ्रापको  स्कूलों  का
 प्रबन्ध  भी  करना  होगा  ।  गाँव  में  लड़कियों  की
 संख्या  कितनी  है,  श्रौर  उनकी  हालत  क्या  है,
 इसको  झापकों  देखना  होगा  I

 मैं  अन्त  में  तीन  सुझाव  देना  चाहता  हूँ
 मैं  चाहता  हूँ  कि  गांवों  में  बिजली  पहुँचाने  के
 लिए  झलग  से  श्राप  एक  कारपोरेशन  बनायें  a

 दूसरा  सुभाव  मेरा  यह  है  कि  गांव  में  सड़  के
 बनाने  के  लिए  सरकार  को  एक  कारपोरेशन
 श्रलग  से  बनाना  चाहिए।  गांव  में  शिक्षा  के
 लिए  विशेषकर  बालिकाशों  की  शिक्षा  के  लिए
 एक  पभ्रलग  संस्था  बनायें  जो  गांवों  की  विशेष
 परिस्थितियों  को  देखे  और  बालिकांग्नों  की
 शिक्षा  किस  प्रकार  से  हो  रही  है  श्रीर  इसको,
 किस  प्रकार  बढ़ावा  दिया  जा  सकता  है,  इसका
 श्र ष्ययन  करे  और  इसकी  देखभाल  करे  |

 मैं  श्रादशा  करता  हूँ  कि  इन  सुझावों  पर
 ध्यान  दिया  जायेगा  और  इसको  ध्यान  में  रखते

 हुए  कि  गांवों  की  82  प्रतिशत  जनता  को  इस
 योजना  में  से  कुछ  नहीं  मित्र  पा  रहा  है,  कुछ
 दीख  नहीं  रहा  है,  इस  योजना  में  ऐसा  परिक्तेन
 किया  जाएगा  !  जिससे  गांव  का  भ्रादमी  समझे
 कि  यह  योजना  मेरे  लिये  है  भौर  जब  गांव  का
 झादमी  समभेगा  कि  यह  योजना  मेरे  लिये  है
 तभी  इस  योजना  को  झाप  देश  की  ओज़ना
 कह  सकंगे  |

 SHRI  MOHSIN  (Dharwar  South)!
 Mr.  Chairman,  Sir,  since  yesterday  I  have
 been  listening  to  the  speeches  of  Members
 from  very  many  parties.  Shri  Masani  was
 describing  this  Plan  as  the  Plan  similar  to
 thatof  Russia.  He  was  making  an  allegation
 that  the  C  ists  are  behind  the  for-
 mulation  of  this  Plan.  But,  on  the  other
 hand,  Shri  Vasudevan  Nair,  the  Commu-
 nist  Member,  was  saying  that  these  -plans
 are  being  formulated  by  the  capitalists  and
 she  effect  is  that  only  the  rich  peaple  are

 VAISAKHA  19,  We  (SAKA)  Year  Nan  (M)  238

 becoming  richer  and  the  poor  are  becom-
 ing  poorer  and  poorer.  So,  these  are  the
 two  extreme  views  expressed  by  the  two
 extremist  parties  in  this  House.

 It  was  also  stated  that  the  Plan  has
 ceased  to  enthuse  the  common  man  in  the
 country  and  nobody  is  interested  in  the
 draft  fourth  five  year  Plan  which  was
 presented  to  the  House.  But  as  the  Plan
 itself  states,  “the  goal  of  this  Plan  is  rapid
 increase  in  the  standard  of  living  of  the
 people  through  measures  which  will  also
 Promote  equality  and  social  justice.”  The
 Plan  thus  places  emphasis  on  the  common
 man,  the  weaker  section  and  the  less  privi-
 leged.  This  is  what  is  stated  in  the  draft
 Plan  itself.

 Whatever  may  be  stated  in  the  draft
 five  year  Plans,  we  have  to  admit  that  even
 after  1  years  of  Planning  in  India,  and
 when  we  have  come  to  the  Fourth  Five
 Year  Plan,  even  then  hundreds  of  villagers
 are  mot  having  the  facility  of  drinking
 water,—

 SHRI  8.  M.  BANERJEE  :
 you  doing  for  that  ?

 What  are

 SHRI  MOHSIN  :  That.is  what  I  am
 stating.  These  are  the  facts  which  cannot
 be  denied  by  any  Member.  Hundreds  of
 villages  bave  no  facilities  for  schooling.
 Lakhs  and  lakhs  of  people  have  no  houses
 to  live  in.  Even  after  22  years  of  Indepen-
 dence  and  8  years  of  planning,  if  this  is
 the  state  of  affairs,  I  do  not  know  when  we
 will  achi  planned  prog  as  the  plan-
 pers  envisaged  long  ago.  If  this  is  going
 to  happen  even  after  this  fourth  five  year
 Plans,  the  Peaple  will  begin  to
 have  no  interest  in  the  plans  and
 and  the  Government  may  come  into
 disrenute.  We  are  now  considering  the
 Fourth  Five  Year  Plan.  It  iis  only  a  draft,
 Before  finalising  the  Plan,  I  request  the
 Government  to  glve  more  attention  to  the
 people  living  in  the  -villages  whore  they

 08०९  no  light,  where  they  have  no  water,
 no  medical  facilities  and  no  facilities  for
 education.  In  this  Gandhi  Centenary
 Year,  I  remember  what  Mahatma  Gandhi
 said.  He-was  ging  the  people  to
 go  .qut  from  towns.and  cities  and  stay  in
 the  villages,  but  the  contrary  thing  is  hap-
 pening  today.  As  some  other  Members
 chave  also  expressed  peopie-from  the  villages
 re  going  to  the  cities  and  the  clties  are
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 (Shri  Mohsin]
 becoming  bigger  and  bigger.  The  Govern-
 ment  is  paying  more  attention  to  the  deve-
 lopment  plans  of  the  cities  and  giving  more
 facilities  for  the  big  towns  and  cities  to  the
 detriment  of  the  villages.  If  this  conti-
 nues,‘I  do  not  know  what  would  happen  to
 our  country  ?  70  per  cent  of  our  popula-
 tion  live  in  villages  and  it  is  our  primary
 duty  to  give  more  attention  to  villages.

 The  fundamental  objective  of  planning
 is  to  accelerate  the  development  by  making
 optinum  utilisation  of  resources,  so  that  the
 masses  can  have  a  reasonably  high  standard
 of  living.  We  have  not  been  able  to
 utilise  our  resources  fully.  There  are
 millions  of  acres  of  land  which  are  culti-
 vable  but  which  are  lying  fallow,  to  the
 detriment  of  food  production.  There  are
 vast  water  resources  which  are  unutilised.
 It  is  said  that  even  after  these  five  year
 plans,  only  33  per  cent  of  the  unable  river
 waters  are  controlled  and  put  to  use  and
 67  per  cent  are  left  unharnessed.  There-
 fore,  optimum  utilisation  of  resources  has
 not  taken  place.  How  can  wethen  expect
 to  reach  the  targets  ?

 One  of  the  Directive  Principles  in  the
 Constitution  is  that  the  State  should  aim  at
 creating  a  society  in  which  all  have  an
 equal  opportunity  and  disparity  in  income
 and  wealth  has  to  be  reduced  to  a  mini-
 mum.  Much  remains  to  be  done  in  this
 regard.  Though  we  talk  of  socialist  pattern
 of  society  and  democratic  socialism,  wealth
 bas  been  concentrated  in  afew  hands  and
 poverty  is  deep-rooted  in  the  common  man.
 The  poor  are  becoming  poorer.  Concen-
 tration  of  wealth  and  monopolies  have  be-
 come  the  order  of  the  day.  To  stop  all
 this,  we  have  to  increase  production,  both
 agricultural  and  industrial.  India  is  essen-
 tially  an  agriculturist  country.  70  per  cent
 of  our  people  depend  on  agriculture.
 Agriculturists  contribute  more  than  50  per
 cent  to  the  total  national  income.  They
 are  the  backbone  of  our  country.  That  is
 why  we  should  pay  more  attention  to  our
 agriculturists.  Due  to  drought  conditions
 successively  fortwo  years,  industrial  pro-
 duction  has  also  suffered.  When  farmers
 had  no  purchasing  power,  consumer  goods
 produced  by  in  Indusiries  could  not  find  a
 market  and  there  was  recession.  The
 agro-based  Industries  also  received  a  set-
 back  because  agricultural  production  was
 द.  up  to  the  mark  and  there  was  scarcity
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 of  raw  material.  We  can  increase  agricul-
 tural  production  by  helping  the  agricultursts
 with  impreved  seed  improved  implements,
 fertilisers,  irigation  facilties,  etc.  Our  produc-
 tion  in  1949-50.  was  54.9  million  tons.  In  1955-
 56  it  only  increased  to  669  million  tons.
 We  could  have  produced  more,  but  the
 avefage  yield  in  India  is  very  low.  According
 to  the  965  figures  the  average  yield  of  wheat
 in  India  was  only  7.3  quintals  per  hectare,
 whereas  it  was  276  quintals  in  UAR.  7.7
 quintals  in  USA  and  13.6  quintals  in
 Canada.  Our  paddy  yield  also  is  low.  It
 is  only  161  quintals  per  hectar  whereas  it
 is  St  in  Japan  and  50.4  in  UAR.

 We  havo  to  give  more  attention  to  the
 agticulturists  by  giving  them  all  the  faci-
 lities  so  that  the  production  also  may  be
 improved.

 Consumption  of  fertilisers  also  is  very
 low  in  India.  It  is  497  kg.  per  hectare  in
 India  whereas  it  is  580  79  kg.  in  Netherlands
 32.2  kg.  in  Japan  and  i4  kg.  in  UAR.
 This  is  the  state  of  affairs  of  agriculturists
 in  other  countries.

 44.5]  hrs.

 {Mr.  Depaty-Speaker  in  the  Chair}

 The  achievements  in  the  former  Plans,
 of  course,  are  very  disappointing.  After
 the  three  Five  Year  Plans  the  growth  of
 Indian  economy  was  only  at  tbe  rate  of
 3.3  per  cent  whereas  the  population  rose
 by  34  per  cent.  The  per  capita  income
 still  further  came  down  to  I.2  per  cent.
 The  growth  of  our  industrial  production
 was  3  per  cent  whereas  in  other  countries
 even  in  under-developed  countries,  it  is  5
 per  cent.

 We  have  to  think  about  the  growth  of
 national  income  also.  Thc  growth  of  na-
 tional  income  in  India  is  3.3  per  cent
 whereas  in  Japan  it  is  6  per  cent,  in  Thai-
 land  it  is  7  per  cent,  in  Taiwan  it  is  8  per
 cent  and  in  Korea  it  is  6  per  cent.

 The  rise  in  prices  has  affected  much
 the  economy  of  India.  The  mounting  of
 investment  expenditure,  the  expenditure  on
 defence  and  indirect  taxation  have  also
 contributed  much  for  the  break-down  in
 Indian  economy.

 As  regards  unemployment  I  may  state
 there  was  already  a  backlog  of  unemployed
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 persons  to  the  extent  of  5.3  million  after
 the  First  Plan.  After  the  Second  Five
 Year  Plan  8  million  persons  were  unem-
 ployed  and  now  it  is  0  million  people
 after  the  Third  Five  Year  Plan.  Bven
 these  Plans  have  failed  to  absosb  the  nor-
 mal  increase  of  unemployed  persons.  The
 causes  are  that  the  Plans  are  unrealistic.
 The  Plans  are  based  mechanically  on  certain
 tate  of  growth  of  financial  resources  which
 ere  never  real.  We  over-estimated  our
 resources  in  the  second  plan.  In  the  second

 plan  our  resources  were  estimated  to  be  of  the
 order  of  Rs.  350  crores  and  there  was  a  deficit
 of  Rs.  50  crores.  Inthe  Third  Five  Year
 Plan  our  estimate  was  Rs.  550  crores  and
 {it  came  to  only  Rs.  470  crores.  The  third
 factor  for  the  failure  of  these  Plans  is  the
 bureaucratic  machinery  for  implementation.
 Thebureaucratic  machinery  in  charge  of  im-
 plementation  of  these  Plans  is  inadequate,
 inefficient  and  unclean.  This  Is  the  very
 reason  why  our  Plans  have  failed.  It  is
 inadequate  because  the  persons  concerned
 are  given  administrative  functions  and  they
 cannot  possibly  along  with  their  adminis-
 trative  burden,  carry  on  the  implementa-
 tion  of  the  Plan  projects.  It  is  inefficient
 because  of  the  ICS  people  who  do  not  see
 eye  to  eye  with  the  present  generation  who
 have  got  faith  in  this  planning.  The
 bureaucracy  consist  of  stiff-collared  people
 who;have  no  falth  in  planning.  They  are
 unclean  because  the  bureaucracy  of  today
 is  more  dishonest.  Under  these  circum-
 stances  whatever  Plans  we  may  formulate,
 whatever  be  our  intentions,  they  cannot  be
 implemented.  I  would,  therefore,  suggest
 that  you  utilise  non-governmental  leader-
 ship  also  to  a  certain  extent  for  plan  imple-
 mentation.  Only  then  we  can  see  that
 clans  formulated  here  by  this  House  go
 shrough  well  and  they  are  appreciated  by
 the  people.

 SHRI  HUMAYUN  KABIR  (Basirhat)  :
 Mr.  Deputy-Speaker,  Sir,  in  the  very  short
 time  at  my  disposal,  I  do  not  propose  to
 go  into  the  details  of  the  Plan  because  that
 would  take  toolong  atime.  I  propose  to
 confine  myself  only  to  some  of  the  basic
 assumptions  and  the  way  in  which  this
 Plan  has  again  been  a  disappointment.

 I  am  happy  to  find  that  this  is  called  a
 draft.  I  hope  that  this  is  sincerely  meant,
 because  a  draft  suggasts  that  thare  is  room
 far  mriifzations  agi  amendments.  If  the
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 Government  take  this  as  a  draft  seriously,
 there  is  a  possibility  even  now  of  making
 certala  changes  which  will  make  this  Plan
 a  more  effective  instrument  for  the  advance-
 ment  of  the  interests  of  the  conutry  than
 the  Third  Plan  was.

 Yesterday,  my  hon.  friend,  Shri  Masani,
 made  a  frontal  attack  on  the  Plan.  With
 a  good  deal  of  his  criticism  I  would  agree,
 but  not  entirely.  I  would  say  that  is  it  aot
 a  question  of  criticising  individuals.  There
 are  able  officers,  there  are  able  planners
 but  I  think  where  the  defect  lies  is  in  the
 orientation.  The  First,  the  Second  and
 the  Third  Plans  were  all  based  on  certaio
 basic  assumptions,  and  these  assumptions
 were  that  if  we  develop  heavy  industries  in
 this  country  at  an  accelerated  pace,  mainly
 through  investment  of  public  funds,  under
 the  contro!  of  the  government,  these  by
 themselves  will  build  an  infra-structure
 which  will  enable  us  later  on  to  make  the
 advantages  of  Planning  available  to  the
 entire  nation.  To  a  certain  extent,  the
 First  Plan  was  successful,  and  I  would  also
 not  agree  with  Shri  Masani  about  the
 Second  Plan.  I  think  the  Second  Plan  was
 also  reasonably  successful,  but  the  Third
 Plan  certainly  went  wrong.  And  the  Third
 Plan  went  wrong  because  of  the  two  defects
 which  were  incipient  also  in  the  First  and
 Second  Plans,  but  the  effects  of  these  were
 not  fully  realised  during  the  First  and
 Second  Plans.  This  was  the  concentration
 on  heavy  industries  and  the  attempt  to  in-
 crease  the  material  wealth  of  the  country
 without  looking  at  the  employment  poten-
 tial.

 This  explains  why  in  agriculture  the  policy
 was  one  of  investing  more  and  more  funds
 in  larger  and  larger  units.  We  have  beard
 a  great  deal  about  co-operative  farming  ;
 we  have  heard  a  great  deal  about  collec-
 tive  farming  ;  we  have  heard  a  great  deal
 about  State  farming.  I  was  surprised  to
 hear  one  friend  on  my  right  who  yesterday
 started  by  saying  that  even  if  we  distribute
 the  land  to  all  landless  labourers,  which  is
 necessary  if  you  want  to  increase  produc-
 tion,  there  is  not  adequate  land  and  we  will
 not  have  economic  holdings.  If  we  want
 really  effective  farming,  there  must  be  in-
 centives  givcn  to  the  producers.  Immedia-
 tely  after,  he  went  onto  prescribe  a  re-
 medy  and  the  remedy  which  he  suggested
 was  Go-opsrative  farming,  where  the  चपफी
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 vidual  nexus  with  the  land  would  be  lost.
 He  did  not  see  the  inconsistency  between
 the  two  parts  of  his  statement.

 One  of  the  major  defeets  of  the  agricul-
 tural  policy  in  the  First,  Second  and  Third
 Plans,  which  persists  in  the  Fourth  Plan
 also,  is  the  attempt  to  meehanise  agricul-
 ture.  Here  I  would  like  to  point  out  that
 while  mechanisation  has  certain  advant-
 ages  in  agriculture,  the  conditions  differ
 from  country  to  country.  Ina  country
 like  the  United  States  or  USSR,  where,
 compared  to  India,  the  land  availbility  is  8
 times  or  20  times  per  capita,  where  the  man-
 power  is  short,  there  is  a  strong  case  for
 mechanisation.  But  in  a  country  like
 India,  where  everything  is  in  short  supply
 excepting  man-power,  I  think  the  attempt
 to  introduce  mechanisation  on  a  large
 scale  will  not  merely  not  give  us  the  de-
 sired  results  in  agriculture  but  it  will  have
 harmful  effects  and  far-reaching  social
 implications,  which  are  not  always  rea-
 ised.

 MR.  DEPUTY-SPEAKER  :  I  would
 suggest  that  he  may  continue  his  spzech
 next  day.

 We  shall  now  take  up  Private  Members’
 Resolutions.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLU-

 TIONS

 Forty  Ninth  Report

 SHRI
 (Dohad)  :

 “That  this  House  do  agree  with  the
 Forty-ninth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu-
 tions  presented  to  the  House  on  the
 8th  May,  !969.”

 BHALJIBHAI
 I  beg  to  move  ;

 PARMAR

 MR.  DEPUTY-SPEAKER  7  The  ques-
 tion  is  :

 “That  this  House  do  agree  with  the
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 RESOLUTION  RE  :  APPOINTMENT
 OF  COMMISSION  TO  GO  INTO  CHAR-
 GES  AGAINST  BIRLA  GROUP  OF
 CONCERNS—Conrd,

 MR.  DEPUTY-SPEAKER  :  Before  I
 calleShri  Tennety  Viswanatham  to  continue
 his  speech,  I  would  like  to  say  one  thing.
 The  balance  of  time  available  is  only  7
 minutes.  Two  other  important  Resolu-
 tions  are  there  in  the  agenda.  These
 Resolutions  come  before  the  House  by
 ballot  and  every  mover  feels  that  he  should
 get  an  opportunity.  So,  we  have  to  ration
 time.  Only  47  minutes  are  left  and  in  my
 discretion  I  can  extend  it  by  half  an  hour.
 How  much  time  will  the  Minister  require  ?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SARI  F.  A.
 AHMED):  I  may  be  given  at  least  half
 an  hour.

 MR.  DEPUTY-SPEAKER  :
 tes.

 SHRI  F.  A.  AHMED:  On  the  other
 hand,  I  have  been  informed  by  the  hon.
 Members  that  many  of  them  are  anxious  to
 speak  On  this  Resolution.  I  would  sub-
 mit  that  they  may  be  given  an  opportunity

 MR.  DEPUTY-SPEAKER  :  I  would
 have  very  much  liked  to  do.  But  in  the
 Committee  when  the  time  was  decided
 upon,  nobody  pressed  for  more  time  for
 this  Resolution  and  the  movers  of  other
 Resolutions,  on  the  contrary,  said  that  I
 should  not  use  my  discretion  even  for  an
 extension  by  halfan  hour.  That  is  the
 position,  It  is  very  difficult.

 20  minu-

 SHRI  F.  A.  AHMED  ;  I  think,  if  the
 matter  is  left  to  the  House,  to  decide.  it
 will  the  better.

 SHRI  K.  N.  Tiwary  (Bettiah)  :  No
 hould  be  given.  We  have  got Forty-ninth  Report  of  the  Commi

 on  Private  Members’.  Bilis  and  Resolu-
 tions  presented  to  the  House  on  the
 8th  May,  1969."

 The  motion  was  adopted,

 a  much  more  important  Resolution,  next  in
 the  list.

 st  aft  सुबण  (खारगोन)  :  मैं  यह
 कहता  हूँ  कि  इस  पर  एक्सटेंशन  देना  चाहिए।
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 SHRI  D.  N.  PATODIA  (Jalore):  On
 the  last  occasion,  in  respect  of  the  previous
 Resolution  regarding  Centre-States  relations
 which  was  very  important  and  many  Mem-
 bers  requested  you  to  give  same  more  time,
 at  that  time,  you  refused  point  blank  to
 extend  the  time  at  all.  I  do  not  see  any
 reason  why  you  should  extend  time  on  this
 Resolution  because  the  next  Resolution  is
 still  more  important.

 MR.  DEPUTY  SPEAKER  :  Last  time,
 what  I  did  was  according  to  the  procedure
 laid  down.  My  discretion  to  extend  time

 is  for  half  an  hour.  Even  if  the  House
 were  to  take  a  decision  by  majority,  I  have
 to  a  adjourn  the  debate  and‘  go  back  to  the
 Committee.  This  is  the  position  so  far  as
 the  Resolutions  are  concerned.  I  am  sorry.
 Mr.  Tiwary  and  some  others  said  there
 should  be  no  extension  of  time.

 SHRI  TENNETI  VISWANATHAM  !
 only  5  minutes.

 SHRI  S.M.  BANERJEE  (Kanpur)  :
 I  have  a  suggestion  to  make.  The  total
 time  available  today  is  2}  hours  for  the
 non-official  business.  We  want  that  this
 Resolution  should  be  pleted  ;  the  id
 Resolution  of  Sbri  Rabi  Ray  should  also  be
 completed  and  the  third  one  of  Dr.  Ranen
 Sen  should  be  allowed  to  be  moved.  If
 you  concede  that,  my  point  is  only  this  that
 we  have  moved  amendments  on  the  first
 Resolution  and  those  who  have  moved  them
 should  at  least  be  allowed  on  a  non-official
 day.

 MR.  DEPUTY  SPEAKER :  The  question
 of  time  is  important.  You  have  mentined
 about  Dr.  Ranen.  Sen  Resolution.  If  I
 give  him  one  minute  at  the  end,  still  in
 between  there  is  another  Resolution  of  Shri
 Rabj  Ray  for  which  the  time  allotted  is
 2%  hours.

 SHRI  S.  १४.  BANERJEE:  There  are
 2  hours  available  today.  We  can  give,
 say,  40  minutes  more  to  the  first  Resolution
 and  about  tt  hours  to  the  next  Resolution
 and  Dr.  Ranen  Sen  can  move  his  Resolu-
 tian  at  the  end.

 MR.  DEPUTY  SPEAKER  :  The  Mini-
 ter  will  ‘take  at  least  25  minutes.  So,  I.  can
 call.  only  one  or  two  Members  more.

 SHRIS.  M.  BANERJEE:  I  have
 already  moved:  an  amendment.

 MR.  DEPUTY  SPEAKER  :  Not  be-
 cause  anyone  has  moved  an  amendment  he
 will  get  an  opportunity.  That  is  not  the
 procedure.

 SHRI  TENNETI  VISWANATHAM  :
 (Visakhapatam)  :  MayI  know,  Sir,  how
 much  time  do  I  get  ?

 MR.  DEPUTY  SPEAKER:  5  minu-
 tes.

 SHRI  TENNETI  VISWANATHAM  :
 Sir,  everybody  thought...  1S

 MR.  DEPUTY  SPEAKER  :  I
 sorry.

 am

 SHRI  TENNETI  VISWANATHAM  :
 I  am  not  arguing  with  you.  Thisis  part  of
 my  speech.

 Everybody  thought  that  this  is  a  very-
 important  matter,  as,  it  relates  to  a_parti-
 cular  group  of  industries,  the  Birla  group.
 The  name  of  Mr.  Birla  is  known  throughb-
 out  the  world  and  the  fact  that  it  is  known
 throughout  the  world,  gives  it  a  greater  im-
 Portance.  It  is  often  said,  and  perhaps  it
 is  true,  that  his  influence  over  the  Govern-
 ment  is  very  great.  On  one  occasion,  when
 a  gentleman  was  arguing  with  me  that  half
 the  number  of  Ministers  are  in  the  pocket
 of  Mr.  Birla,  I  said,  “Don’t  argue  like  that.
 It  rather  increases  his  influence.  If  Your
 point  is  that  he  should  not  have  any  influ-
 ence,  you  ought  not  to  argue  like  that.”
 But  our  friends  go  on  a  rguing  like  that.
 The  Rajya  Sabha  has.given  plenty  of  time
 to  him  and  we  are  giving  him  time.  I  am
 very  glad  that  you  are  not  giving  more
 time.  Really,  all  that  is  necessary,  is  this.
 There  is  a  complainst  against  such  a  great
 industrialist  having  under  his  control  ass-
 ets  to  the  tune  of  about  Rs.  500  crores
 which  have  grown  only  within  the  last  2
 or  3  years.

 Written  complaints  have  been  made
 and  the  Government  itself  has  conceded
 that,  in  regard  to  40  or  44  of  the  charges
 framed  by  a  particular  member  of  the  other
 House,  some  have  been  proved  right  and
 about  the  rest  they  are  inquiring.  Some
 have  been  proved  right  and  they  are
 launching  prosecution  and  all:  that.  So,  a
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 prima  fucie  case  is  there  for  the  appoint-
 ment  Of  a  commission  of  inquiry.  All
 that  is  requested  in  this  is  not  to  say  that
 the  Birla  group  of  industries  have  commi-
 tted  gross  abuses,  but  all  that  it  says  is
 that,  on  the  admission  of  the  Government
 itself  several  of  these  things  having  been
 proved  right,  it  is  only  proper,  it  would  be
 in  the  interest  of  Birla  group  itself,  to  have
 a  commission  of  inquiry.  On  much  sma-
 ler  case  about  12  or  3  years  ago,  inquires
 were  made  under  the  Commission  of
 Inquiry  Act.  I  really  do  not  understand
 why  anybody  should  feel  shy  of  it.  Per-
 sonally  I  would  feel  that  if  my  name  had
 been  brought  in  like  this  on  the  floor  of
 the  House  here  and  in  Rajya  Sabha,  I
 would  have  said,  ‘Please  by  all  means  do
 appoint  a  commission  of  inquiry  ;I  shall
 acquit  myself’.  The  Government,  should
 have  been  glad  to  do  so.  The  Government
 have  allowed  this  matter  of  a  particular  in-
 dividual  industrialist  to  come  to  this  House,
 and  I  really  do  not  understand  why  the
 Government  at  this  stage  are  against  the
 appointment  of  a  commission  of  inquiry.
 If  I  were  the  Speaker,  ordinarily  I  might
 not  have  allowed  this  matter  to  come
 before  this  House  at  all  because  it  is  an
 individual  case  and  your  rules  say  that  in-
 dividual  cases  ought  not  to  be  brought
 here.  But  you  have  brought  it  here  be-
 cause  Birla  is  not  a  mere  individual  indus-
 trialist,  but  is  an  institution  and  as  power-
 ful  an  institution  as  a  State  Government.
 His  power  and  influence  spread  over  almost
 all  the  State  Governments  and  also  over
 the  Central  Government.  Asfar  as  we
 know,  his  name  has  been  there  from  ‘1951,
 it  has  been  a  great  name  down  from  the
 income-tax  investigation  commission  till
 now.  Later  on  he  hes  been  awarded
 Padma  Vibbushan  also.  Ido  not  under-
 stand  why,  when  such  important  persona-
 ges  are  brought  here  and  his  industrial
 capacity  or  his  industrial  over-capacity  is
 under  question,  he  should  feel  shy  of  hav-
 ing  a  commission  or  why  the  Government
 should  say  that  they  would  not  have  a
 commission.  It  would  be  in  the  interest
 of  the  Government,  in  the  interest  of  the
 reputation  of  the  Government  as  well  as  the
 reputation  of  the  Birlas,  that  a  commi-
 ssion  should  be  appointed.

 SHRI  S.  M.  BANERJEE  :
 Shri  Tenneti  Viswapatham.

 I  support
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 T  have  heard  the  speeches  made  I5  days
 ago.

 SHRI  HIMATSINGKA
 Mr.  Tenneti  Viswanatham  also  has
 supported  this  Resolution,  But  I  feel  that
 there  is  no  justification  for  any  commission
 of  inquiry  to  be  appointed.  If  you  read
 the  Resolution,  you  will  find:  that  it  says  :

 (Godda)  :

 “Having  regard  to  the  seriousness  of
 the  charges  that  have  been  levelled
 against  the  Birla  Group  of  concerns...”

 Firstly,  this  is  a  pernicious  practice
 that  has  grown  up  in  this  House  of  singling
 out  an  individual  for  attack  in  season  and
 out  of  season...

 AN  HON.
 and  not  Birla,

 MEMBER  :  Birla  House

 SHRI  HIMATSINGKA  :  It  is  a  group
 of  individuals  or  even  a  family.  If  that
 practice  is  allowed  to  grow,  we  do  not
 know  how  this  is  going  to  be  utilised  and
 for  what  purposes...(/nterruptions)

 SHRI  JAIPAL  SINGH  (Khunti)  :  It  is
 not  about  Mr.  Birla,  but  about  the  Birla
 empire.

 SHRI  HIMATSINGKA  :  If  you  notice
 the  dates,  you  will  find  that.  suddenly,
 after  the  1967  elections,  a  number  of
 allegations  have  been  put  forward  by  a
 member  of  the  other  House  and  he  goes  on
 submitting  memorandum  after  memorandum.
 The  Government  has  very  categorically
 replied  and  given  information  as  to  how
 they  have  dealt  with  the  various  allegations
 that  have  been  made.

 The  Minister  for  Industries  explained
 that  out  of  88  charges  that  have  been  level-
 led  about  44  had  no  substance.  There
 were  some  of  them  in  which  there  were
 some  facts  which  were  neither  illegal  nor
 immoral,  and  in  some  other  they  have
 started  the  necessary  action  by  way
 of  searches,  inquiries  and  investigations.  Io
 different  courts  the  matter  was  tested  and
 it  has  bean  decided  by  almost  all  the
 different  High  courts.  It  bas  been  held  by
 the  courts  that  the  action  was  mala  fide
 and  the  proceedings  have  been  quashed.
 These  facts  were  not  disclosed  by  the  hon.
 Minister  when  he  stated  these  facts.  But  ia
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 almost  all  the  cases  the  inquiries  have  been
 quashed  as  maja  fide.  (Interruption).  That
 is  the  lImit  where  we  can  go  that  even  the
 courts  are  helping  individuals  ;  Courts  are
 the  only  bulwark  of  democracy  in  this
 country.  The  courts  are  behaving  as  they
 should  and  everybody  has  faith  and  respect
 for  the  judiciary  in  this  land  and  we  should
 Dot  cast  any  aspersions  on  the  judiciary,  or
 any  allegation  against  High  Courts.

 The  allegation  against  Birlas  is  being
 used  for  a  double  purpose  attacking  the
 industrialists  as  also  the  Government.
 These  companies  and  the  familis  have  done
 so  much  for  the  country  and  also  for  the
 Government.  The  accusers  want  to  strike
 with  one  stick  both  the  industrialists  and
 the  Governmenr.  The  opposition  parties
 are  taking  advantage  of  this  position  to
 browbeat  the  big  industrialists  who  have
 been  helping  the  Congress  Government.

 You  will  find  that  the  Member  on  the
 strength  of  whose  allegations  this  Resolution
 was  moved,  wanted  to  clinch  the  issue  as
 he  said,  by  laying  stress  on  only  there.  In
 his  speech  he  said  he  bad  brought  various
 charges  and  one  of  the  most  serious  charge
 was  that  dupli  hb  of  the  Hind

 MR.  DEPUTY  SPEAKER  :  The  hon.
 Member  must  conclude  now.

 SHRI  HIMATSINGKA  :  The  other
 charge  was  that  a  number  of  companies
 have  been  sent  into  liquidation.  The
 Minister  has  very  clearly  stated  that  there
 has  been  no  ulterior  motive  for  the  comp-
 anies  being  sent  into  liquidation.  Certain
 companies  whose  bi  had  d  had
 to  be  wound  up.  That  is  all.  Liquidation
 is  not  a  very  serious  thing  and  just  asa
 particular  business  stops,  so  also  a  comp-
 any  which  has  been  started  for  a  particular
 purpose,  finding  that  that  purpose  is  over,
 can  srop  work  and  goes  into  liquidation.
 Here,  one  of  the  companies  was  started  for
 running  the  Khetri  copper  mines.  That
 Copper  mine  was  taken  over  by  the  Govern-
 ment.  That  is  why  there  was  nothing  left
 for  the  company  to  do.  So,  it  was  sent
 into  liquidaticn.

 5.4  brs.

 (Mr.  Speaker  in  the  Chair)

 Then  I  come  to  the  allegation  regarding

 Motors  were  in  the  market.  As  you  know
 even  currency  notes  are  forged.  Is  the
 Government  responsible  for  that?  The
 Company  itself  gave  ivformation  to  the
 Government  that  a  number  of  forged  shares
 were  in  the  market.  Inquiries  have  been
 held.  Two  persons  were  formed  responsi-
 able  for  the  forged  shares  and  they  have
 been  prosecuted.

 Another  charge  was  about  the  allegation
 that  customs  papers  had  been  tampered
 with.  This  case  was  taken  to  the  Chief
 Presidency  Magistrate’s  court  in  Calcutta.
 Even  Prima  facie  case  was  not  made  out
 and  the  case  was  dropped.

 Then  I  come  to  the  allegation  as  regards
 excise  duty.  This  relates  to  certain  number
 of  cotton  mills.  Those  cases  also  were
 examined  and  the  different  courts  have  held
 that  there  is  no  violation  of  excise  duty
 regulations.

 SHRI  S.  KANDAPPAN  (Mettur)  :
 Why  do  you  say  all  these  things?  The
 Minister  can  reply.

 SHRI  HIMATSINGKA  :  There  has
 been  no  violation  of  excise  duty.

 Iieged  favours  shown  by  different  States.
 It  has  been  alleged  that  States  have  been
 offering  attractive  terms  to  industrialists.
 In  fact,  even  in  Kerala.  the  Chief  Minister,
 belonging  to  the  Communist  party,  invited
 the  Birla  House  to  set  up  an  industry  in
 Kerala  and  offered  them  attractive  terms.
 Now  to  say  that  they  have  been  able  to

 get  favours  from  the  States  is  a  strange  thing.

 SHRI  CHENGALRAYA  NAIDU:
 (Chittoor)  :  Probably  because  Birlas  paid
 them  money.

 MR.  DEPUTY-SPEAKER  :  You  must
 conclude  now.

 SHRI  HIMATSINGKA  feel  that
 the  Minister  has  dealt  with  the  matter
 fully  and  therefore  there  is  no  jnstification
 for  any  commission  being  started  now.

 SHRI  S.  M.  BANERJEE:  Sir,  did
 you  hear  what  Shri  Naidu  has  said,  when
 this  question  was  raised  that  Kerala
 Government  invited  Birlas  and  gave  them
 land  for  lease  for  bamboos  ?  We  are  not
 going  to  be  bamboozled  by  that.  Shri
 Naidu  said  that  Birlas  paid  them  money.
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 SHRI  CHENGALRAYA  NAIDU; I  said  that  probably  the  Birlas  have  paid

 them  money  for  licences.

 SHRI  S.  M.  BANERJEE  :
 said  so,  that  is  very  bad.
 not  a  Congressman...

 If  he  has
 Everybody  is

 MR.  DEPUTY-SPEAKER  :  This  is
 mud-slinging.

 SHRI  JAIPAL  SINGH:  May  I  sug-
 gest  that  whatever  Shri  Banerjee  and  Shri
 Naidu  have  said  may  be  expunged  ?

 MR.
 Krishna.

 DEPUTY-SPEAKER  Shri

 SHRI  S.  M.  KRISHNA  (Mandya)  5
 Mr.  Deputy  Speaker,  Sir,  the  authority  with
 which  Shri  Himatsingka  spoke  about  the
 specific  cases  that  were  pending  before  the
 courts  of  law  and  the  number  of  them  that
 were  quashed  by  the  courts  of  law  leads
 me  to  think  that  he  has  authoritatively
 defended  the  Birla  empire.

 Sir,  |  am  not  interested  in  witch-bunt-
 ing.  We  have  repeatedly  made  it  clear  on
 behalf  of  my  Party  that  no  single  industrial
 house  should  be  singled  out  for  this  treat-
 ment.  We  would  have  liked  the  Resolu-
 tion  to  be  on  a  much  broader  basis  to  the
 effect  that  wherever  there  are  complaints
 made  by  responsible  Members  of  Parlia-

 t  as  well  as  by  responsible  men  outside
 the  Parliament  against  any  industrial  house
 those  complaints  should  be  gone  into  by
 some  judicial  process.  That  is  the  stand
 taken  by  us.  The  Resolution  tabled  by
 Shri  Viswanatha  Menon  singles  out  the
 Birla  empire  and  the  Birla  industrial
 group.

 The  country  in  the  last  two-three  years
 has  repeatedly  heard  charges,  counter
 charges,  memoranda  and  counter-memo-
 randa  in  this  connection.  We  have  read
 the  debate  that  took  place  in  the  Rajya
 Sabha  where  the  Deputy  Prime  Minister  of
 the  Government  of  India  answered  on  be-
 half  of  the  Central  Government  and  said
 categorically  that  the  Government  of  India
 is  opposed  to  hold  any  judicial  enquiry  or
 89  enquiry  by  a  high-powered  commission
 in  regard  to  the  dealings  of  the  Birla  in-
 dustrial  establishment.  I  take  it  that  that
 is  the  present  position  of  the  Government.
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 I  can  understand  if  the  name  of  ‘Birlas’
 generates  considerable  heat  in  the  Con-
 gtess  Executive  of  the  Parliament.  We
 and  the  country  including  most  of  the  Con-
 gressmen  that  are  present  here  know  that
 Birlas  have  always  patronised  the  Con-
 gress.

 SHRI  CHENGALRAYA  NAIDU:
 Now  they  have  gone  to  the  Communists.

 SHRI  S.  M.  KRISHNA:  I  could
 uuderstand  his  grievance.  But  after  all
 the  Birlas  are  politically  shrewd  and  they
 know  which  way  the  wind  is  blowing.
 Therefore,  they  are  slowly  shifting  their
 allegiance  from  the  Congress  to  elsewhere.
 But  we  are  not  concerned  with  that.  We
 are  concerned  mainly  with  the  industrial
 policy  objectives  that  were  adopted  by  this
 House-

 The  Industrial  Policy  Resolution  has
 three  main  planks.  One  of  them  is  avol.
 dance  of  monopoly  and  prevention  of  con-
 centration  of  wealth.  During  the  last
 twenty  years,  has  this  Government  which
 professes  that  it  stands  by  socialism  done
 anything  at  all  to  arrest  orto  check  the
 growing  economic  wealth  and  concentra-
 tion  of  economic  power  in  a  few  business-
 houses  ?

 The  second  plank  is  protection  of
 small-scale  iudustries  against  undue  com-
 Petition  from  large-scale  industries.  Figures
 have  been  quoted  and  they  are  figures  re-
 leased  by  the  Planning  Commission  as  well
 as  other  agencies  of  the  Government  of
 India.  After  947  we  find  that  some  of
 these  industrial  bouses  have  grown  beyond
 imagmination.  My  hon.  friend  had  just
 pointed  out  that  the  assets  of  the  Birlas
 were  nearing  Rs.  500  crores.  Is  this  the
 way  we  are  checking  the  growth  of  mono-
 polistic  tendencies  in  this  country?  Is
 this  the  way  we  are  saving  the  cause  of  the
 broad  objectives  which  we  have  accepted
 in  the  Industrial  Policy  Resolution  adopted
 by  this  House  ?

 I  feel  that  in  their  own  interest,  the
 Birlas  must  accept  an  inquiry  so  that  that
 would  set  at  rest  all  the  criticisms  that  have
 been  levelled  against  the  Birla  firms.  Even
 at  this  late  stage,  the  Government  of  India
 must  come  forward  and  accept  the  resolu-
 tion  which  has  been  tabled  and  if  need  be,
 the  resoultion  should  be  broadened  by  way
 of  an  amendment.
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 st  हाहा  भूषण  (खारगोन)  :  उपाध्यक्ष
 महोदय,  यह  मेरी  समझ  में  विल्कुल  नहीं  प्राता
 कि  बिरला  जी  के  जो  एजेन्ट्स,  सालिसिटर्स  या
 मददगार  हैं  उनको  क्‍यों  इस  बात  में  परेशानी
 होती  हैं  कि  म्रगर  कोई  इंक्वायरी  कमीशन  मुकरंर
 कर  दिया  जायेगा  तो  वे  किसी  गड़े  में  फंस
 जायेंगे।  हमारे  देश  का  यह  कानून  है,  और
 लोगों  के  ऊपर  भी  इंक्वायरी  कमीशन  बनाये  गये
 हैं  इसलिए  इनके  लिए  भी  अगर  बनाया  जाये,
 जैसी  कि  मांग  है  भर  अखबारों  ने  भी  लिखा  है,
 तो  इसमें  कोई  दुविधा  की  बात  नहीं  होनी
 चाहिए।  इस  देश  में  आज  भी  82  प्रतिशत
 लोगों  की  श्रामदनी  एक  रुपए  से  कम  है  लेकिन
 बिरला  जी  की  सम्पत्ति,  चाइना  के  हमले  से
 लेकर  पाकिस्तान  के  हमले  तक,  तीस  करोड़  से
 चार  सौ  करोड़  तक  बढ़  गई  ।  इस  प्रकार  से  जो
 सम्पत्ति  बढ़ी  है  उसको  देखते  हुए  मैं  चाहेंगा  कि
 बिरला  जी  की  इंक्वायरी  हो।  इसके  अलावा
 और  भी  जो  इस  प्रकार  के  बिजनेस  हाउसेज  हैं
 जैसे  कि  कहा  जाता  है  कि  जो  लोग  बिरला  जी
 के  लिए  कहते  हैं  कि  वे  साहू  जैन  से  सम्बन्धित
 है,  तो  साहू  जैन  भी  बिरला  जी  से  कम  नहीं  है;
 उनके  लिए  भी  इंक्वायरी  कमीशन  बिठाया  जाये  |

 मैं  समभता  हैं  इस  प्रकार  का  एक  परमानेन्‍्ट
 कमीशन  होना  चाहिए  जो  कि  इस  बात  की
 इंक्वायरी  करे  कि  इस  देश  में  कौन  लोग  ब्लैक
 करते  हैं  शौर  गलत  किस्म  के  व्यापार  करते  हैं  V
 आज  बिरला  जी  के  पास  50  लाइसेन्सेज  पड़े
 हुए  हैं  जिनकी  इंडस्ट्रीज  वे  नहीं  लगा  सके  हैं
 इनके  जो  इंडस्ट्रियल  एडवाइजर  हैं  उनको  अ्म-
 रीका  भेजकर  बिरला  जी  ने  पढ़ाया  और  झपने
 मिल  में  नोकरी  दी  ।  उसके  बाद  में  वे  सरकार
 में  आये  और  उन्होंने  इनके  लाइसेन्सेज  दिलाये  t
 उनके  एक्सटेन्शन्स  भी  मिलते  रहते  हैं।  इस
 प्रकार  से  न  तो  वे  खुद  ही  इंडस्ट्रीज  लगाते  हैं
 भोर  न  दूसरों  को  लगाने  देते  हैं।  वह  हैं  श्री
 कालेलकर  जी-  मैं  उनका  नाम  नहीं  लेना
 चाहता  था  ।  बिरला  जी  सारे  जीवन  उनसे

 सम्बन्धित  रहे  हैं।  अगर  इंक्वायरी  कमीशन  मुकरंर
 किया  जाता  है  तो  इसमें  कोई  एतराज  की  बात

 नहीं  होनी  चाहिए  |  मैं  समझता  हूँ  बिरला  जी
 की  जो  वकालत  करते  हैं,  वे  देश  के  कानून  के
 साथ  श्र  देश  की  जनता  के  साथ,  जिसका  कि
 शोषण  किया  जा  रहा  हैं,  द्रोह  करते  हैं।  इतना
 ही  कहकर  मैं  समाप्त  करता  हूँ  ।

 MR.  DEPUTY-SPEAKER  :
 hon.  Minister.

 Now,  {the

 SHRI  SHRI  CHAND  GOYAL  (Chandi-
 garh):  You  have  not  called  any  Member
 from  the  Jan  Sangh.

 MR.  DEPUTY-SPEAKER:  Not  at
 this  hour.

 DR.  MELKOTE  (Hyderabad):  Kind-
 ly  give  us  an  opportunity  to  talk  over  this
 matter.

 श्री  शिव  न(रायण  (बस्ती)  :  क्‍या  खाली
 अभ्रपोजीशन  वाले  ही  बोलेंगे  ?  वन-वे-ट्राफिक
 नहीं  होना  चाहिए  ।  यहीं  पर  बैठकर  इन  लोगों
 की  तरफ  से  कहा  जाता  है  कि  विरला  के  दलाल

 हैं--ये  श्रलफाज  इस्तेमाल  किये  जाते  हैं।...
 (व्यवधान)

 SHRI  CHENGALRAYA  NAIDU  :
 Please  hear  the  labour  point  of  view  from
 Dr.  Melkote.

 MR.  DEPUTY-SPEAKER  :  I  have
 already  said  that  the  time  is  limited,  and
 under  the  rules  I  cannot  extend  it  further  ;
 I  have  already  extended  it  by  half  an  hour
 for  the  sake  of  the  hon.  Minister  only.

 DR.  MELKOTE  :
 only  two  minutes.

 Kindly  give  me

 at  शिव  नारायश  :  इस  तरह  के  लफ्ज
 इस्तेमाल  किये  जाते  हैं  कि  बिरला  के  दलाल

 हैं...  (व्यवधान)

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Minister  is  in  possession  of  the  fleor  of
 the  House  aod  he  is  oot  supposed  to  yield
 to  any  pressure.
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 MR.  DEPUTY-SPEAKER  :  The  time
 left  is  only  i7  minutes.  I  have  in  my  dis-
 cretion  extended  it  by  half  an  hour.  The
 next  Resolution  and  the  one  after  that  are
 equally  important.

 SOME  HON.  MEMBERS  rose

 SHRI  SHEO  NARAJN  :
 hear  our  point  of  view.  Is  this  the  way  to
 conduct  the  debate  ?  Is  this  in  consona-
 ace  with  the  dignity  of  Parliament  ?

 You  do  not

 MR.  DEPUTY-SPEAKER  :  If  every-
 time  we  were  to  bypass  the  rule,  it  would
 be  very  difficult.  If  members  insist  ;  we
 can  adjourn  the  debate  on  this  and  refer
 the  matter  back  to  the  Committee  for
 allotment  of  another  two  hours.  Other-
 wise,  I  am  helpless.

 SHRI  BALRAJ  MADHOK  (South
 Delhi)  :  The  Jan  Sangh  represents  a  very
 important  point  of  view.  How  can  you
 shut  us  out  ?  You  may  give  us  five  minu-
 tes.  But  you  should  not  let  us  go  un-
 heard.

 MR.  DEPUTY-SPEAKER  :  The  other
 day  ]  was  looking  for  his  groups  spokes-
 man  to  speak.  But  no  member  was  pre-
 sent.

 There  is  some  procedure  laid  down  in
 such  matters  and  we  have  to  follow  it.  If
 any  further  extension  is  required.  I  have
 to  go  back  to  the  Committee.  That  is  the
 tule.

 SHRI  BALRAJ  MADHOK  :  You  have
 your  discretion.  We  are  asking  for  only  5
 minutes.  After  all,  our  point  of  view  has
 got  to  be  represented.  Shri  Kothari  will
 speak  for  us.

 MR.  DEPUTY-SPEAKER  :
 Shri  Kothari.  Five  minutes.

 All  right.

 SOME  HON.  MEMBERS  rose—

 MR.  DEPUTY-SPEAKER  :  I  am  not
 making  an  exception.  One  group  was  left
 unrepresented.

 श्री  प्रकाशवोर  शास्त्री  (हापुड़):  जब  कभी
 इस  प्रकार  के  महत्त्वपूर्ण  विषय  झाये  तो  हाउस
 की  राय  जान  ली  जाये  भौर  घन्टा  भाध  घन्टा
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 समय  बढ़ाने  की  प्रावदा  कता  हो  तो  उसको  बढ़ा
 दिया  जाये  ताकि  सभी  लोगों  को  एकमोडेट  किया
 जा  सके  ।  इसमें  दिक्कत  की  कया  बात  है  ?

 MR.  DEPUTY-SPEAKER:  If  I  do
 that,  one  or  two  more  will  speak  ;  then  one

 or  two  more  ;  like  that  it  wil!  go  on  for
 *gne  hour  and  then  the  Minister  will  take

 half  an  hour.

 श्री  शिव  नारायण  :  अध्यक्ष  महोदय,  इस
 सदन  में  ‘Blo  मेलकोटे  से  ज़्यादा  कोई  भी  सीनि-
 यर  मेम्बर  नहीं  है।  इतना  सींनियर  मेम्बर  इस
 सदन  में  खड़ा  हो  तो  श्राप  यूं  हाथ  दिखा  देते  हैं

 Dr.  Melkote  is  our  senior  most  member
 9  ing  the  labour  point  of  view.  If

 you  want  to  shut  him  out,  will  it  be  pro-
 por?  Is  this  the  way  to  conduct  debate  ?

 SHRI  Ss.  M  BANERJEE  :
 of  order.

 इसमें  सीनियर  या  जुनियर  मेम्बर  का  सवाल
 नहीं  है।  डा०  मेलकोटे  बहुत  सीनिथर  हैं,  उनकी

 हम  बड़ी  इज्जत  करते  हैं।  लेकिन  शिव  नारायण
 जी  ने  कहा  है  कि  एक  सिनीयर  मेम्बर  खड़ा  हो
 तो  डिप्टी  स्पीकर  साहब  हाथ  दिखा  देते  हैं
 aa  हाथ  नहीं  दिखायेंगे  तो  क्या  दिखायेंगे  |

 SHRI  JAIPAL  SINGH:  You  have
 raised  a  very  important  point.  I  am  rather
 surprised  at  the  observation  you  have
 made.  The  Chair  is  responsible  for  every-
 thing.  You  have  said  something  about
 the  matter  of  extension  of  time  being  re-
 ferred  back  to  the  Committee,  and  there-
 fore  you  caunot  decide  it.  I  submit  the
 Chair  is  supreme  and  it  can  over  rule  the
 Committee.

 On  a  point

 SHRI  S.  5.  KOTHARI  (Mandsaur)  :
 My  Party  takes  an  objective  view  of  the
 whole  matter.  We  are  of  the  opinion  that
 all  the  industrial  groups  must  subscribe  to
 public  interests.  I  have  a  feeling  that  the
 de  d  for  the  appointment  of  an  enquiry
 commission  is  motivated  by  political  con-
 siderations.  One  section  of  the  Congress
 raises  demands  for  the  appointment  of  a
 commission  of  enquiry,  while  the  establish-
 ment  pressurises  the  industrial  houses  and
 obtains  donations.  That  is  the  technique
 that  is  being  adopted...  (Interruptions).
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 tt  क्षिव  नारायरा  :  साहू  जन  श्रोर  झमी
 चन्द  प्यारेलाल  का  भी  कहते  चलो  t

 SHRI  5.  Ss.  KOTHARI  :  For  decades,
 the  Congress  and  its  leaders  bad  been  very
 friendly  witb  the  industrial  house  and  have
 received  election  funds  from  them.  It  was
 only  when  Mr.  R.  K.  Birla  contested  the
 election  from  Jbunjhunu  that  a  section  of
 the  Congress  launched  a  campaign  against
 that  house.  Even  in  the  mid-term  elections
 according  to  reports,  the  Congress  has  ob-
 tained  large  sums  of  money  by  pressuriz-
 ing  that  house.

 The  basic  question  that  arises  is  whe-
 ther  the  existing  law  is  not  sufficiently
 effective  to  deal  with  any  allegations  or
 charges  levelled  against  this  house.  In  my
 opinion,  the  Government  have  a  sufficiently
 large  arsenal  of  powers  to  deal  with  any
 situation,  and  they  can  take  whatever
 action  is  necessary.

 If  we  took  at  the  allegations,  it  is  found
 that  many  of  them  do  not  have  much  sub-
 stance  or  evidence.  I  say  on  behalf  of  my
 party  that  we  do  not  hold  any  brief  for
 anything  wrongly  done  by  anybody.  If
 there  is  anything  against  the  law,  it  can
 be  looked  into  and  action  taken.  But  we
 are  opposed  to  witch  hunting  against  indu-
 strialists  or  politicians  or  civil  servants  or
 any  other  class  of  society.  The  sort  of

 itchhunting  that  is  indulged  in  is  actually
 leading  to  degradation  in  this  country.

 May  I  say  that  even  communist  Go-
 vernments  and  foreign  Governments  Invite
 Birlas  to  establish  industries.  Mr.  Nam-
 boodiripad  finds  one  Birla  good  and  invi-
 tes  bim  to  establish  industries  in  Kerala.
 Mr.  Jyoti  Basu  finds  another  Birla  conge-
 nial.  Marshal  Tito  of  Yugoslavia  finds  a
 third  Birla  very  fine  and  invites  him  to  set
 up  industries  in  Yugoslavia  with  thier  coll-
 aboration.  Ethiopia  and  Nigeria  are  also
 inviting  another  Birla  to  put  up  industries.
 One  thing  in  common  to  alt  these  Birlas.
 They  are  hardworking  and  efficient  persons
 in  the  field  of  management  of  Industries
 and  they  are  able  to  extract  the  meximum
 return  from  capital  employed.  I  wish  the
 public  sector  learnt  this  lesson  and  earned
 a  good  return  on  capital  invested  therein.

 As  and  economist,  |  was  surpried
 that  one  pf  the  charges  is  that  they  have
 peed  more  than  thelr  ingtalled  capacity,  If

 all  the  public  sector  undertakings  utilised
 their  Installed  capacity,  at  least  upto  ninety
 per  cent,  this  country  would  be  ina  far
 better  state.  Let  us  learn  that  lesson.

 I  shall  ask  four  questions-short  but  rele-
 vant  questions  and  then  conclude.  Firstly,
 have  the  charges  not  been  thoroughly  inves-
 tigated  or  are  in  the  course  of  proper  inves-
 tigation  ?  The  answer  is  yes.  Secondly,
 have  the  firms  not  given  co-operation  ?
 Again,  yes,  Thirdly,  is  the  existing  law
 not  adequate  ?  The  reply  is  in  the  affir-
 mative  Fourthly,  what  has  been  the  ver-
 dict  of  the  courts  where  they  had  been
 approached  ?  Day  after  day  we  open  tho
 papers  in  the  morning  and  we  find  Birlas

 exonerated  by  courts.  Either  there  is
 something  wrong  with  the  courts  as  my
 hon.  friend  said  or  there  is  something
 wrong  with  the  Government  or  there  is  no
 substance  in  the  charges.  It  is  for  the  hon.
 Members  to  judge.  Therefore,  all  I  say  is
 that  if  anything  is  wrong,  let  the  rule  of
 law  prevail  but  let  us  not  go  about  witch-
 hunting.  That  is  my  basic  and  fundamen-
 tal  point.  There  is  no  case  for  aCommission
 of  Bnquiry.

 DR.  MELKOTE  (Hyderabad)  :  As  a
 Tepresentative  of  the  working  class,  we
 come  the  Birla  mms  in  various
 parts  of  the  country  and  I  must  say  that  the
 workers  are  very  much  disappointed  with
 the  way  the  Birlas  have  been  behaving  with
 them.

 Therefore,  we  are  very  anxious  to  see
 that  they  are  properly  punished,  provided
 there  is  a  case.  Towards  that,I  tried  to
 go  through  the  report  of  Mr.  Hazarika  and
 the  Government’s  version  in  the  Rajya
 Sabha.  (Interruption)  |  would  liketo  tell
 you  that  sometime  back,  in  this  House.  I
 made  mention  that  during  the  discussion
 on  wealth-tax  in  1961,  it  was  found  that
 about  75  industrial  concerns  or  families  ia
 this  country  controlled  all  the  big  industries
 in  the  prigate  as  well  as  many  of  the  anci-
 llary  industries  running  into  Rs.  30,000  to
 Rs.  40,000  crores.  What  is  this  paltry
 Rs.  500  crores  in  that  context  ?.  Why  not
 call  upon  all  those  175  concerns,  private
 ones—(Interrpution)

 AN  HON,  MEMBER  3  75  concerns.
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 DR.  MELKOTE  :  I  stand  corrected.
 Therefore,  this  resoletion  ought  to  be  broa-
 dbased  from  this  point  of  view.  But  what
 we  are  trying  to  do  is  this.  There  is  a
 section  of  the  House  coming  up  individu-
 ally  to  deal  with  regard  to  this  particular
 concern.  But  what  I  would  like  to  plead
 with  you  is,  why  is  it  that  these  people  are
 after  Mr.  Birla?  If  there  is  a  prima  facie
 case,  we  have  got  to  discuss  it  in  this
 House  threadbare.  The  Government  have
 come  forward,  after  some  enquiries,  to  say
 thay  many  of  those  cases  are  flippant,  that
 NO  prima  facie  case  whatsoever  is  there
 and  where  there  was  a  case,  they  have  been
 filed  in  the  courts.  we  would  have  been
 very  glad  if  they  were  caught  somewhere  in
 some  way  or  the  other  and  got  punished.
 But  as  it  is,  the  working  classes  find  it  ex-
 tremely  difficult  to  get  them  punished.  Unless
 specific  charges  are  mentioned,  merely  a
 question  of  enquiry  does  not  help  us.  We
 have  to  prepare  our  daa  properly.  Some
 Members  on  this  side  of  the  house  mentioned
 about  witch-hunting.  That  is  not  the  way
 in  which  this  House  should  have  a  debate.
 This  is  a  responsible  House,  ponsible  to
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 take  into  account  and  go  on  finding  out
 what  is  wrong  until  the  Government  yields
 to  this  House  and  says  that  the  policy  that
 we  have  adopted  so  long  is  wrong.  But
 towards  that  question,  nobody  seems  to
 have  tackled.

 The  manoeuvrability  and  a  adaptabi-
 lity  of  Birlas  is  simply  wonderful.  On  the
 one  side,  ‘these  people  blame  the  Congress
 and,  on  the  other,  Shri  S.  M.  Banerjee  said
 that  the  Kerala  Government  gave  only  a
 licence  for  bamboos  to  Birlas.  Is  it  for
 growing  bamboos  or  for  using  bamboos
 for  production  in  the  industry  ?  That  is
 what  one  has  to  consider.  It  is  not  for
 growing  bamboos  that  they  gave  a  licence.
 (Interruption).  The  whole  point  is  very  clear.
 I  learnt  a  few  days  back  that  the  present
 West  Bengal  Government  appealed  to  the
 industrialists  to  help  them  to  tide  over  the
 present  crisis  in  the  industry  in  West
 Bengal.  One  man  came  forward  and
 possibly  his  terms  were  accepted  by  the
 Government,  and  that  is  again  the  Birlas
 in  West  Bengal.  On  the  one  side,  they
 blame  Birlas  and,  on  the  other  side,  they

 the  people.
 Now,  whoever  it  may  be—X,  Y  or  Z—it

 is  immaterial  to  us-we  must  have  the  data.
 You  and  I  have  got  to  through  the  data.
 From  that  point  of  view,  the  data  given  to
 us  by  the  Government  are  very,  very  vague.
 The  report  itself  is  very  vague.  There  is
 nothing  particular  about  the  particular
 concern,  except  that  a  case  in  respect  of  so
 and  so,  may  have  happened.  On  the  question
 “so  and  sO,  so  and  so”  and  ‘“‘may  have
 happened”,  what  could  be  done  ?  This  ques-
 tion  of  Birla,  is  not  a  matter  over  which
 you  and!  could  discuss  here  without
 adquate  data  before  us,  I  would,  there-
 fore,  plead  that  in  this  House,  if  we  have
 got  to  have  this  discussion,  why  not  broad-
 base  it  and  then  enquire  into  the  licensing
 policy  and  other  things.  Let  the  Public
 Accounts  Committee  or  the  Committee  on
 Public  Uudertakings  take  up  the  matter
 and  specify  what  exactly  is  wrong  with
 regard  to  this  industrial  concern.  We  do
 not  want  this  concern  to  thrive  in  this
 manner  ;  owning  about  Rs.  500  crores  of
 investment  is  a  very  serious  matter
 for  us,  and  from  that  point  of  view
 ॥  would  like  to  plead  with  you
 again  that  this  is  a  -  matter  which
 you  and  I  and  the  whole  House  have  got  to

 m  vre.  with  same  Birlas  (Interruption)

 SHRI  5.  M.  BANERJEE  :  Sir,  since
 he  has  mentioned  my  name,  I  just  want  to
 say  a  word.  It  is  not  a  question  of  West
 Bengal  Government  ;  let  it  be  any  Govern-
 ment.  We  want  to  give  a  clean  chit  to
 the  Birlas,  but  why  are  the  Government
 afraid  to  face  a  Commission  ?

 DR.  MELKOTE  :  Where  will  this
 discussion  lead  to?  If  there  isto  be  a
 commission  of  enquiry,  we  have  to  specify
 the  particular  points  which  have  to  be
 enquired  into.  After  that,  Government  will
 have  to  go  into  that  and  find  out  whether
 it  is  correct  and  then  goto  a  law  court.
 All  these  things  will  come.  However
 much  we  may  like  or  dislike  the  Birlas
 that  is  not  the  point.  It  is  not  correct  for
 a  House  of  this  type  to  discuss  this  sort  of
 resolution.  I  plead  with  the  House  that
 this  matter  be  dropped.  (Interruption).

 SHRI
 (Gauhati)  :
 Birlas  ?

 DHIRESWAR  KALITA
 Who  ison  the  pay  roll  of

 DR.  MELKOTE:  Sir,  as  I  said,  I
 Plead  with  the  House  that  this  matter  be
 dropped.  It  is  for  the  Government  to
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 take  up  the  question  in  all  its  seriousness
 and  bring  before  us  comprehensive  data
 telling  us  what  exactly  is  wrong  not  only
 with  Birlas  but  with  all  the  industrialists.
 Then  we  will  be  in  a  position  to  discuss
 the  issue  threadbare.  Tillthen,  a  discus-
 sion  on  this  point  is  irrelevant  and  I  would
 appeal  to  the  mover  to  withdraw  the
 resolution.

 MR.  DEPUTY-SPEAKER  :  The  hon.
 Minister.

 it  प्रम  बन्द  वर्मा  (हमीरपुर)  :  भ्रापको
 मेरी  बात  सुननी  होगी  t

 MR.  DEPUTY-SPEAKER  :  I  have  called
 the  minister.  Nothing  will  go  on  record.
 (interruptions).  If  any  member  from  this
 side  takes  the  time  of  the  House.  I  will
 have  to  deduct  that  time  from  the  minis-
 ter’s  time.

 श्री  प्रम  खन्द  वर्मा  :  **

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT,  INTERNAL  TRADE
 AND  COMPANY  AFFAIRS  (SHRI  F.  A.
 AHMED)  :  Sir,  I  am  grateful  to  the  mover
 of  the  resolution,  who  has  given  once  again
 an  opportunity  to  the  members  of  this
 House  to  discuss  a  very  important  matter
 regarding  the  appointment  of  a  commission
 to  enquire  against  one  of  the  industrial
 houses,  namely,  Birlas.  This  subject  has
 attracted  attention  not  only  of  members  of
 this  House  but  also  of  the  people  outside
 the  House.

 While  attracting  attention  it  has  also
 brought  about  a  large  number  of  contro-
 versies  regarding  the  issues  involved.  There-
 fore  I  would  like  to  submit,  in  the  first

 been  levelled  agaiast  the  Government  and
 the  Congress  Party  for  white-washing  the
 allegations  or  the  cases  against  Birlas.  I
 would  only  like  to  point  out  that,  if  you
 go  through  the  speeches  of  many  of  the
 bon.  Members,  you  will  find  that  they
 have  been  able  to  make  outa  case  fora
 Commission  of  Inquiry  but  their  main
 purpose  has  been  to  belittle  the  Govern-
 ment  and  to  launch  a  campain  against  the
 activities  of  the  Government  and  the
 Congress  Party  (Jmterrupttons).  I  would
 only  request  the  hon.  Members  to  give  me
 the  same  induigence  as  I  gave  them  when
 they  were  speaking.  I  did  not  disturb
 them  in  the  least.

 What  I  wanted  to  point  out  was  that  the
 Government,  every  member  of  the  Govern-
 ment,  yields  to  none  in  their  desire  to
 bring  to  book  such  persons  as  are  at  fault,
 as  are  guilty  or  as  have  committed  some
 wrong.  Therefore,  for  anyone  to  say  that
 because  a  particular  house  or  a  particular
 individual  is  being  favoured  by  any  member
 of  the  Government  is  a  baseless  charge  and
 no  our  making  such  allegation  has  been
 able  to  place  any  proof  or  to  show  that
 there  is  any  basis  in  their  allegations.

 SHRI  SHASHI  BHUSHAN  :  What
 about  Shri  Chandrasekhar’s  memorandum  ?
 (interruption)

 SHRI  F.  A.  AHMED:  This  House  is
 discussing  the  allegations  against  Birla
 House.  It  is  not  that  they  have  brought
 any  specific  allegations  except  what  were

 in  the  rand  bmitted
 by  Shri  Chandrasekhar  and  which  was
 discussed  in  Rajya  Sabha.  I  was  waiting
 to  hear  if  any  bon.  Member  had  anything
 more  to  add  to  what  is  contained  in  the
 allegations  submitted  in  the  form  of  a

 id  by  Shri  Chandrasekhar. instance,  that  when  we  are  idering  this
 important  matter  it  is  only  desirable  that
 we  should  take  into  consideration  the  basic
 issues  involved  and  whatever  decision  is
 taken,  that  should  be  taken  dispassiona-
 tely  and  objectively.  It  is  only  in  this
 context  that  I  would  like  to  proceed  with
 the  matter  discussed  in  this  House  on  the
 last  day  as  well  as  today.

 Sir,  at  the  outset,  I  would  like  to  em-
 Phatically  deny  all  the  charges  that  have

 tia  जन्द  वर्मा  :  मैं  लगाने  को  तंयार
 हूं,  मुके  भाप  मौका  दीजिये।  मेरे  पास  सबूत
 है।

 श्री  हुकम  चन्द  कछवाय  (उज्जेन)  :  कांग्रेस
 वालों  को  मौका  नहीं  मिलेगा  7  ाप  इधर  भा
 जाइये  t

 **  Not  recorded.



 263  Investigation  Commibsion

 SHRI  F.  A.  AHMED:  Sir,  as  the
 time  is  limited  |  would  like  to  go  to  the
 main  issue  which  is  involved  In  this  resolu-
 tion.  What  is  the  main  issue?  The  main
 issue  is  that  a  Commission  of  Inquiry
 should  be  appointed  for  going  through  the
 allegations  contained  in  the  aforesaid
 memorandum.

 lf  a  Commission  of  Inquiry  is  to  be
 appointed,  what  is  the  purpose,  what  is
 the  objective  2  It  can  have  three  purposes.
 One  of  the  purposes  of  the  Commission  of
 Inquiry  will  be  to  find  out  the  facts,  that
 isto  say,  whether  there  is  a  prima  facie
 case  in  respect  of  any  allegations  against  the
 Birlas  or  any  of  the  business  houses.

 Secondly,  if  such  irregular  practices  are
 rampant,  what  is  the  legislative  remedy
 which  can  be  provided  in  order  to  check
 those  practices?  Thirdly,  if  there  is
 lacuna  so  far  as  administration  is  concerned,
 what  action  can  be  taken  to  improve  the
 State  of  affairs.

 As  hon.  Members  are  aware,  if  a
 Commission  of  Inquiry  has  to  go  into  the
 various  allegations  which  are  made,  the
 first  question  will  be  the  terms  of  reference
 for  that  Commission.  When  88  or  90
 individual  cases  are  involved  in  the  allega-
 tions,  it  will  be  very  difficult  to  seal  the
 terms  of  reference.  Even  if  the  terms  of
 teference  can  be  settled,  it  will  be  for  the
 Commission  of  Inquiry  to  find  out  facts
 supporting  these  allegations.

 Can  anyone  deny  that,  instead  of
 waiting  for  the  Gommission  of  Inquiry  to
 find  out  facts,  Government  have  themselves
 ascertained  a  large  number  of  facts  and
 wherever  they  have  found  that  any  violation
 of  any  of  the  statutory  provisions  has  taken
 places,  they  have  referred  that  particular
 matter  to  be  dealt  with  by  the  proper
 authorities  ?  The  Commission  of  Inquiry
 is  not  a  body  which  can  give  punishment
 to  either  Birlas  or  dnybody  else,  if  they
 find  on  facts  some  illegality.  The  Com-
 mission  can  only  find  out  facts.  Then  they
 bave  to  leave  the  matter  to  the  Government
 to  pursue  the  matter  under  the  relevant
 statutes.

 So  far  as  these  three  tmethorande  are
 concerned,  they  contained  88  or  90  allega-
 tions  against  the  Birlas.  From  the  list
 which  I  placed  on  the  Table,  it  is  apparent
 that  in  some  cases  there  is  no  prima  facie
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 evidence  or  basis  for  some  of  these
 allegations.  In  the  case  of  a  large  number
 of  allegations  where  prima  fncie  case  has
 been  found  action  has  already  been  taken.

 For  instance,  the  hon.  Mover  of  the
 Resolution,  Shri  Menon,  referred  to  the
 case  of  Hindustan  Insecticides  Limited.
 His  contention  was  that  this  was  a  case
 where  a’  licence  to  a  particular  party  was
 given  in  a  hurry.  He  also  asked  that  when
 the  public  sector  was  in  a  position  to
 undertake  the  manufacture,  what  was  the
 necessity  of  giving  this  licence.  May  I
 point  out  that  after  this  particular  matter
 was  brought  to  the  notice  of  the  govern-
 ment,  we  referred  it  to  the  Dutt  Committee.
 What  else  could  we  do?  Why  do  you
 want  to  refer  this  mattar  to  a  Commission
 of  Inquiry  ?  Have  we  no  confidence,  have
 we  no  faith  in  the  Dutt  Committee,  which
 is  examining  such  cases,  that  they  will  not
 tell  us  what  is  present  evil,  what  was  wrong
 in  giving  this  licence  and  whether  licences
 had  been  implemented  or  not?  So  far  as
 this  particular  matter  is  concerned,  may  I
 also  say  that  though  the  letter  of  intent
 was  granted  to  the  party  in  1967,  it  has
 since  lapsed  and  we  are  cow  considering
 whether  this  particular  manufactare  can  be
 undertaken  in  the  public  sector  ?

 Therefore,  I  would  ask  the  hon.  Member
 to  consider  whether  any  useful  purpose  can
 be  served  by  referring  a  matter  of  this
 nature  to  a  fresh  Commission  of  Inquiry,
 especially  when  the  facts  are  all  there
 before  us.  Where  action  can  be  taken  on
 the  basis  of  available  facts,  we  have  taken
 action.  In  such  cases  where  we  have  felt
 doubts,  we  have  referred  some  of  them  to
 the  Dott  Committee  to  go  into  the  question
 and  give  us  recommendations  so  that  further
 action  can  be  taken  by  government  to  stop
 such  malpractices.

 There  are  a  large  number  of  cases
 where  breaches  of  income-tax  law  and
 excise  laws  and  involved.  Have  government
 not  referred  those  cases  to  appropriate
 authorities  for  making  necessary  inquiries  ?
 The  hon.  Member  has  tried  to  create  an
 impression  as  if  everything  is  wrong  with
 the  administration.

 It  has  been  said  that  no  one  in  Govern-
 ment  can  be  trusted  to  do  justice  in  his
 particular  matter  ;  it  is  asserted  that  the
 influence  of  Birlas  is  so  much,  so  over-
 powering,  that  it  is  not  possible  ever  for  ७



 285  Investigation  Conmiisston  VAISAKHA  19,  89  (SAKA)  for  Birla  Group  Concerns  266
 (Res

 judge  or  a  magistrate  or  anyone  to  take
 action  against  Birlas  even  though  there  may
 be  evidence  against  them.  If  that  is  so,
 what  is  the  remedy  the  hon.  Members
 would  like  to  suggest  ?  Would  they  like
 that  the  entire  machinery,  judiciary  machi-
 Mery  and  the  investigating  macbinery,
 hould  be  ch:  d  completely  ?  Even  after

 the  commission  of  inquiry  comes  to  a
 decision  with  regard  to  facts,  we  shall  have
 to  entrust  the  investigation  of  the  cases,
 the  prosecution  of  the  cases,  to  the  machi-
 nery  which  exists.  And  that  is  what  the
 Government  has  done.  Therefore,  what  I
 am  trying  to  point  out  is  that  it  is  not  that
 the  Government  are  against  making  an
 inquiry  into  this  particular  cases.  What
 the  Government  has  done  is  that  instead  of
 handing  over  these  matters  to  the  commis-
 sion  of  inquiry  which  would  have  taken
 two  or  three  or  four  years  time  before  we
 actually  knew  what  was  the  factual  position,
 the  Government  have  themselves  taken  up
 the  burden  of  finding  out  what  are  the
 facts.  Whenever  any  fact  was  disclosed,
 where  any  matter  appeared  suspicious  or
 required  to  thoroughly  investigated,  we
 have  given  it  tothe  C.  8.  I.  or.  where  we
 have  found  there  is  a  prima  facie  case,  we
 launched  prosecution  and  taken  action.
 Where  any  action  has  to  be  taken  under  the
 Excise  Act,  that  action  has  been  taken.

 So  far  as  the  licensing  matters  are
 concerned,  I  would  like  to  dissuade  the
 Members  from  the  impression  that  we  are
 trying  to  shield  Birlas  or  anyone  else.
 Wherever  we  felt  there  was  a  doubt...

 SHRI  DHIRESWAR  KALITA:  How
 are  they  growing  ?

 SHRI  F.  A.  AHMED  :  I  will  also  deal
 with  the  question  of  growth.  Here,  so  far
 as  licensing  matters  are  cofcerned,  without
 waiting  for  the  hon.  Member  to  say  anything
 I  have  referred  all  the  6  or  7  cases  to  Dutt
 committee  for  the  purpose  of  making  an
 inquiry  and  letting  us  know  what  is  wrong
 60  that  proper  action  may  be  taken  in  those
 matters,

 भी  भ्रम  बन्द  वर्मा  :  भ्रगर  झाप  ने  भेजे

 है  तो  बाकी  भौर  जो  मिनिस्ट्रीज  हैं  उन्होंने  क्‍यों

 नहीं  भेजे  ?  मुझे  मालूम  है  कि  कुछ  मिनिस्ट्रीज
 में  कंसेज  दबा  कर  रक्खे  हुए  हैं  v

 SHRI  F.A.  AHMED:  May  I  just
 say  it  will  be  wrong  to  say  that  there  is
 any  reluctance  on  the  part  of  any  Ministry
 not  to  send  proper  cases  for  necessary
 action.  If  the  hon.  Member  will  go  through
 the  papers,  what  we  have  said  is  that  only
 in  Jabout  7  cases,  the  matter  had  to  be
 further  inquired  into  before  the  decision
 could  be  taken  as  to  what  action  should  be
 taken.  But  there  are  a  large  number  of
 cases  in  Finance  Ministry  itself.  under  the
 Excise  Act,  itself,  where  action  has  been
 taken  and  action  is  proceeding.  Similarly,
 under  the  Company  Law  Department...

 श्रो  प्रेम  चन्द  वर्मा  :  क्या  मिनिस्टर  साहब
 हमें  यह  विश्वास  दिलायेंगे  कि  ऐसे  जितने  भी
 केसेज  हैं  उन  सारे  के  सारे  केसैज  को  वह  दत्ता
 कमेटी  के  पास  भेजेंगे  ?

 SHRI  F.  A.  AHMED:  What!  was
 trying  to  point  out  was  that  ina  large
 number  of  cases,  action  has  already  been
 taken.  About  those  cases,  either  they  are
 being  investigated  by  the  C.  B.  I.  or  there
 is  prosecution  or  they  have  been  referred
 to  the  income-tax  authorities  for  necessary
 action.  There  are  only  about  47  cases
 where  we  were  doubtful  as  to  whether  there
 was  a  prima  facie  case  or  not  and,  with
 regard  to  those  matters,  as  was  stated  by
 me  the  other  day  in  the  other  House,  aa
 efficer  has  Been  appointed  to  coordinate
 activities  to  see  to  what  extent  action  can
 be  taken  in  those  matters  expeditiously  so
 that  we  may  decide  one  way  or  the  other,
 whether  any  action  is  to  be  taken  in  those
 matters.  We  hope  that  as  soon  as  the
 report  from  that  officer  is  available  to  us,
 we  shall  take  necessary  action  in  those
 matters  also.

 6.00  brs.

 The  other  question  which  my  hen.
 friend  from  Assam  has  asked  is:  What
 are  we  going  to  do  so  far  as  the  growth  of
 monopolies  is  concerned.  Now,  that  isa
 matter  which  a  commission  of  inquiry
 cannot  decide.  Further  it  is  not  necessary
 to  appoint  a  commission  of  inquiry  for  shat
 purpose  because  other  commissions  have
 gone  into  this  question.

 We  had  the  lastest  report  about  this
 from  the  Monopolies  Inquiry  Commission



 रह
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 as  also  report  from  the  Hazare  Committee.
 In  pursuance  we  have  taken  action  in
 Placing  before  the  Parliament  the  Mono-
 Polles  (Restrictive  Practices)  Bill.  That  Bill
 is  under  discussion  in  the  Rajya  Sabha.
 Another  action  that  we  have  taken  in  order
 to  stop  the  influence  of  the  business
 houses—the  other  day  we  began  discussion
 in  this  House  on  the  Bill—to  ban  company
 donations  to  political  parties.  These  are
 the  two  measnres,  by  which  we  propose  to
 prevent  the  concentration  of  wealth  to  the
 detriment  of  the  public  i  ,  is  ided,
 is  checked.  What  else  can  a  commission
 of  inquiry  to  except  suggesting  certain
 legislative  measures  ?  And  those  legislative
 measures  are  already  on  before  the  House
 for  consideration.  It  is  for  the  Honse  to
 decide  to  what  extent  we  should  given
 powers  so  that  these  tendencies  can  be
 checked.

 The  other  day  one  of  the  hon.  mem-
 bers—he  is  not  present  here—Shri  Madhu
 Limaye,  made  a  speech  which  was  full  of
 sound  and  fury.  But  when  we  go  through
 bis  speech,  we  find  that  there  is  no  sub-
 stance  in  the  speech.  He  not  only  accused
 us  but  also  tried  to  introduce  insinuations
 against  Mr.  Chandra  Sekhar  who  took
 initaitive  to  bring  this  matter  before  us.
 What  did  the  hon.  Member  say  ?  He  said
 that  there  are  two  groups  in  the  Co
 one  is  in  favour  of  the  Deputy  Prime
 Minister  and  the  other  in  favour  of  the
 Prime  Minister—and  it  is  at  the  instigation
 of  the  Prime  Minister  that  certain  Congress
 members  have  brought  out  those  charges...

 al  शशि  भूषण  :  यह  गलत  है  t

 SHRI  F.  A.  AHMED  :  I  am  just  mep-
 tioning  what  he  said.  This  was  how  it  was
 interpreted.  I  can  say  this  much  that  Mr.
 Chandra  Sekhar  is  a  very  sincere  and  honest
 person  and  what  he  has  brought  before  this
 House  is  on  the  basis  of  his  information
 and  what  he  wanted  was  a  wrong  thing  to
 be  corrected.  He  has  not  submitted  this
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 there  is  no  substance  in  these  charges.
 Similarly,  some  hon.  Member...

 SHRI  SURENDRANATH  DWIVEDY
 (Kendrapara)  :  May  or  may  not  be  on  this
 question.  But  I  do  not  think  that  you  will
 deny  that  there  are  groups  inside  the
 Congress  Party.  (Interruptions).

 THE  MINISTER  OF  FOREIGN
 TRADE  AND  SUPPLY  (SHRI  8.  R.
 BHAGAT)  :  It  will  be  there  in  any  demo-
 cratic  party.

 SHRI  F.A.  AHMED!  I  can  look
 after  him.  The  only  thing  that  I  would
 like  to  say  is  this.  I  am  _  not  in  the  least
 worried  about  differences  in  our  party
 because  that  is  a  sign  of  life.  Ours  is  not
 a  party  which  is  not  moving,  which  has  00
 life.  I  think,  it  will  be  wrong  to  say  that
 in  a  party,  which  is  alive  which  is  fresh,
 there  can  be  no  differences  andsoon.  I
 am  not  afraid  of  having  differences  in  the
 Party.  But  it  is  for  us  to  settle  them  and
 it  is  not  for  the  hon.  Member  to  say  that
 such  and  such  a  thing  exists.  Today  it
 might  have  had  some  value  but  some  of
 the  hon.  Members  are  over-reaching  to  such
 an  extent  that  the  other  day  they  got  me
 married  to  a  girl  of  a  years.  He  can  thus
 realise  to  what  extent  there  is  substance  in
 making  allegations  against  either  the  Prime
 Minister  or  the  Deputy  Prime  Minister.

 Similarly  there  is  no  basis  in  the  allega-
 tion  was  that  Birla  was  favoured  because
 Birla  wanted  to  make  our  Indiraji  the
 Prime  Minister.  May  I  tell  him  that  this
 is  only  a  wishful  thinking  ?  Our  party  is
 not  so  low  that  it  will  allow  any  extraneous
 influences.

 st  रवि  राय  (पुरी):  भाप  च्चाहे  जितना

 कहें  वह  बात  सत्य  साबित  हो  चुकी है।

 SHRI  F.  A.  AHMED  :  It  is  they  who
 make  such  allegations  because  of  their  own
 thinking  in  that  way,  and  their  readines  to

 memorandum  because  he  has  been  inspired
 either  by  the  Prime  Minister  or  by  any
 Minister.  Therefore,  for  the  hon.  Member
 to  say  that  it  is  the  internal  politics  inside
 the  party  which  was  responsible  for  these
 allegations  being  brought  through  the

 (memorandum  placed  before  Parliament,  is
 pot  correct  ;  I  deny  and  emphatically  that

 be  infil  ed  by  big  busi:  think  that
 other  can  also  be  similarly  influnced  in
 their  election  of  leader.  Their  {s  no  basis
 in  the  charge  that  our  party  has  been
 influenced  or  P.  M.  088  been  elected  as
 leader  of  the  party  and  Prime  Minister
 because  of  the  infl  of  the  Birlas.  This
 is  totally  baseless.
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 The  hon.  Member  alleged  that  the
 entire  Government  does  not  speak  with  one
 voice.  I  categorically  deny  that  charge.
 Whatever  decision  we  have  taken  for  not
 agreeing  toa  Commission  of  Inquiry—and
 that  also  for  very  good  reasons—has  been
 a  decision  taken  by  Government  as  a  whole
 with  every  member  of  the  Government.  and
 not  merely  taken  by  one  individual  member
 of  the  Cabinet.  So.  there  is  no  substance
 for  any  one  to  say  that  there  has  been  no
 unanimity...

 SHRI  SURENDRANATH  DWIVEDY  :
 Was  the  Cabinet  unanimous  in  this  matter?

 SHRI  F.  A.  AHMED:  Yes.  This  is
 decision  of  the  Government.  This  is  bind-
 ing  on  the  Government.  People  who  say
 about  these  differences  of  opinion  among
 members  of  the  Government  .do  so  with
 only  propaganda  purpose.  to  belittle  the
 Government.

 We  have  taken  this  decision  not  because
 we  were  guided  by  any  interest  or  because
 we  had  anything  to  be  afraid  of  but  we

 (Res.)
 Mukherjee,  while  making  his  speech.
 referred  to  the  Dodsel  case.  What  has  the
 Dodsel  case  to  do  with  Birla?  He  even
 brought  in  matters  which  are  not  relevent
 to  the  subject  matter  under  discussion.  He
 made  references  in  that  connection  to  our
 Deputy  Prime  Minister  and  mentioned
 about  the  Dodsel  case.  This  has  nothing
 to  do  with  the  allegation  contained  in  Mr.
 Chandra  Sekhar’s  memorandum.  So  far
 as  Dodsel  is  concerned,  it  has  no  connce-
 tion  with  Birla.  The  House  is  consider-

 ing  the  question  of  enquiry  relating  to  Birla’s.
 The  allegation  is  against  Birla’s,  I  do  not
 know  how  this  charge  against  the  Deputy
 Prime  Minister  could  have  been  bsought.
 He  again  made  some  charges  with  regard
 to  a  certain  chemical  company.

 SHRI  SURENDRANATH  DWIVEDY:
 Your  Member  also  brought  it  in  the  Rajya
 Sabha.

 SHRI  F.A.  AHMED:  May  I  just
 say,  that,  after  all,  we  should  behave  as
 gentlemen  ?  When  a  gentlemen  makesa
 certain  bona  fide  and  the  gentle- took  this  decision  objectively  and  disp:  man  against  whom  allegation  is  made  goes sionately.  We  took  that  decisi

 appointment  of  Commission  of  Inquiry
 would  have  delayed  the  entire  matter  for  a
 period  of  3  or  4  years.  We  have  taken
 this  action  because  wherever  we  found  that
 immediate  action  is  called  suitable  action
 has  been  taken  including  prosecution.
 There  are  income-tax  cases  where  action
 also  bas  been  taken  quickly.  Where  we
 feel  doubt  and  the  matter  required  further
 probe  some  of  such  cases,  particularly
 licence  cases  have  been  referred  to  an
 independent  authority,  namely,  the  Dutt
 Committee,  and  as  soon  as  the  report  is
 available  from  that  Committee  we  shall
 take  whatever  action  is  called  for.  There-
 fore,  for  any  Member  to  say  that  our
 refusal  to  appoint  a  Commission  of  enquiry
 was  for  any  subjective  consideration  or
 due  to  any  influence,  is  something  which
 is  entirely  baseless.

 6.08  brs.

 [Mr.  Speaker  in  the  Chair]

 The  other  day,  it  is  unfortunate,  some
 charges  were  made  against  a  Member  of
 the  Government  by  the  hon.  Member  who

 ह अ  not  bere  now  in  this  House.  Mr.

 into  the  fact  and  says  that  there  if  no  basis
 in  them,  I  think  there  can  be  no  justifica-
 tion  wi  in  Peating  the  same
 charges  over  and  over  again  and  saying,
 here  is  a  person  who  is  guilty  of  such  and
 such  misconduct  so  on  and  so  forth.

 SHRI  RABI  RAY  :
 ing  your  own  man.

 You  are  repudiat-

 SHRI  SURENDRANATH  DW'VEDY!
 Whatever  may  have  been  your  differences
 and  whatever  may  be  the  controversy,  so
 far  as  the  allegations  made  by  Shri  Chandra
 Sekhar  against  the  Deputy  Prime  Minister
 are  concerned,  they  have  not  been  rebutted
 in  the  Rajya  Sabha.  I  do  not  know  why  it
 has  not  yet  been  done.

 SHRI  F.  A.  AHMED:  I  do  not  know
 whether  the  Hon.  Member  was  present
 when  the  Deputy  Prime  Minister  was
 replying  to  a  debate  I  think.  on  the  30th.
 He  referred  to  these  two  charges  regarding
 the  Chemicals.  He  never  made  it  a  secret
 that  he  had  not  deposited  some  amount  fn-
 to  one  of  the  private  companies  of  his  son-
 in-law  or  grandson.  He  said  that  there
 was  nothing  wrong  in  making  that  deposi)
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 in  that  company.  What  further  explanation
 do  you  want  from  him?  He  has  come
 forward  and  placed  all  the  facts  before  you
 and  said:  “Yes,  there  is  this  thing’.
 That  has  nothing  to  do  with  the  Birlas,
 there  is  no  question  of  any  misconduct  in
 this.  If  you  do  not  accept  even  that  state-
 ment,  I  do  not  understand  what  else  would
 satisfy  you.  This  is  a  matter  which  does  not

 require  any  enquiry  at  all.  You  alleged  certain
 things  and  he  has  already  explained  them.
 After  he  has  clarified  the  position,  there  is
 very  little  inspection  for  Hon.  Members  to
 repeat  those  very  charges  day  in  day  out  in
 order  to  force  people  to  believe  that  there
 is  something  wrong  while  there  is  nothing
 against  this  man.  I  have  really  not  been
 able  to  understand  this.

 What  I  wish  to  submit  before  this
 House  is  that  we  are  not  afraid  of  taking
 action  against  any  house  or  whoever  he
 might  be  provided  there  is  a  case  in  which
 action  can  be  taken.  Secondly  we  feel
 that  appointment  of  a  commission  of
 inquiry  cannot  be  helpful  because  there  are
 alarge  number  of  cases.  In  respect  of
 many  of  ihcm,  we  have  already  taken
 action  and  some  of  them  we  have  referred
 to  the  Dutt  Committee.  In  respect  of  some
 where  there  is  doubt,  we  have  appointed  an
 Officer  of  high  integrity  who  will  go  into
 these  matters,  coordinate  inquaries  between
 various  Ministries  and  place  early  the
 actual  facts  before  us,  so  that  we  may  take
 a  decision  as  to  what  action  should  be
 taken  in  those  matters.  |  feel  that  appoint-
 meat  of  a  Commission  of  Inquiry  will  only
 delay  and  will  neither  help  us  in  regard  to
 the  legislative  action  or  in  the  direction  of
 taking  administrative  action  to  plug  any
 loopholes  which  will  present  persons  from
 committeeing  from  the  irregularity.

 I  would  also  like  to  say  it  was  very
 unfair  and  very  unfortunate  for  one  of  the
 Hon.  Members  to  make  certain  remarks
 against  the  officer—Shri  Rajagopalan—
 who-has  been  appointed  to  coordinate  these
 activities.  Without  any  substance  it  was
 said  that  he  was  only  a  Birla  man  and,
 therefore  he  will  be  influenced  by  the  Birlas,
 He  is  an  officer  of  such  calibre  against
 whom  there  is  nothing  to  show  that  he  will

 ‘be  influenced  by  anv  business  House.  For
 some  Hon.  Members  to  come  forward  and
 say  that  he  is  such  and  auch,  is,  I  think,
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 not  proper  and  not  fair.  If  today  you
 have  that  feeling  against  every  officer  and
 against  every  person  in  the  Administration,
 I  do  not  know  what  are  the  authorities  or
 who  are  the  people  to  whom  these  matters
 can  be  referred  for  the  purpose  of  proper
 inqui

 es
 and  placing  the  real  facts  before

 us,  fe  are  not  afraid  of  taking  action
 against  an  officer  provided  there  is  some
 substance  or  you  have  some  Proof
 to  show  that  that  particular  officer  has
 really  done  something  wrong.  But  witbout
 any  substance  and  without  any  proof,  if
 one  keeps  making  wild  allegations  against
 Officers,  that  does  not  redound  to  the  credit
 of  the  Hon.  Members  who  make  these  alle-
 gations.  While  we  are  prepared  to  listen  to
 what  hon’ble  members  have  to  say  and  while
 we  are  prepared  to  welcome  any  suggestion,  I
 would  beg  of  them  to  make  allegation  only
 with  a  full  sense  of  responsibility  and  if
 they  have  some  proof.  If  there  are  facts,
 please  place  them  before  us  and  we  shall
 certainly  take  necessary  action  to  improve
 the  state  of  affairs.  I  can  only  assure
 the  House  that  the  purpose  which  the
 House  has,  namely  to  bring  to  book  those
 people  who  have  committed  irregularity  or
 are  at  fault,  will  be  served  by  the  action
 we  have  taken.  If  the  Dutt  Committee  or
 the  other  Committee  give  any  suggestion  to
 further  modify  or  improve  upon  the  func-
 tioning  of  the  licensing  committee,  we  are
 willing  to  consider  it.  We  are  waiting  for
 the  report.  As  soon  as  that  report  comes
 and  is  in  our  hands,  we  will  take  necessary
 action.

 With  these  words,  I  oppose  this  Resolu-
 tion  and  I  bope  the  Hon.  Member  will  not
 press  this  Resolution.

 SHRI  D.  N.  PATODIA  :  On  a  point  of
 information.  Would  the  hon.  Minister  clarify
 and  throw  some  light  on  the  claim  made
 that  in  respect  or  several  court  cases  Go-
 vernment  had  lost  ?

 SHRI  F.  A.  AHMED:  I  think  it  will
 not  be  desirable  for  the  hon.  Member  to
 refer  to  those  cases,  because  in  many  of
 these  cases,  judgment  has  been  given;  and
 those  are  also  under  appeal  ;  and  many  of
 those  cases  have  been  disposed  of  on  tech-
 nical  grounds  also.  So,  JI  think  it  ह  ३१०
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 desirable  that  those  matters  should  be
 referred  to  here.

 AN  HON.  MEMBER  :
 be  desirable  for  Government.

 It  may  not

 SHRI  VISWANATHA  MENON  (Erna-
 kulam);  I  thank  all  the  Members  who
 have  taken  part  in  this  discussion.  I  have
 to  answer  some  points,  especially  those
 put  forward  by  the  hon.  Minister.

 I  would  like  to  make  it  clear  that  I
 have  moved  this  resolution  in  all  serious-
 ness.  I  do  not  want  to  pinpoint  and  make
 allegations  against  any  particular  Minister.
 In  fact,  in  my  opening  speech  I  had  decla-
 red  that  my  aliegation  was  that  the  entire
 Cabinet  was  responsible.  So,  I  do  not
 want  to  pinpoint  any  particular  Minister.
 From  the  figures  given  by  Government
 themselves  we  find  that  the  assets  of  the
 Birlas  have  gone  up  from  Rs.  200  crores  to
 Rs.  500  crores.  The  period  is  also  very
 essential  to  note.  This  has  happened
 during‘the  period  from  ‘1963-64,  to  1966-67.
 That  was  tbe  period  when  the  emergency
 was  existing  in  this  country,  and  this  so-
 called  patriot  was  looting  people  by  amas-
 sing  wealth  to  the  tune  of  Rs.  500  crores,  and
 Government  were  not  doing  anything  agai-
 ust  such  people.  That  is  my  first  allegation.
 The  hon.  Minister  has  agreed  that  that  is
 prima  facie  correct,  he  has  agreed  that  the
 Birlas  have  amassed  wealth.  Except  in
 regard  to  seventeen  cases,  the  hon.  Minfs-
 ter  has  agreed  to  the  other  allegation  before
 this  House.

 My  only  question  to  the  hon.  Minister
 now  is  why  he  is  shy  of  conducting  an
 open  inquiry.  Why  is  he  entrusting  the
 work  to  these  officials  ?  The  Birlas  have
 their  Influence  all  over  this  country.  The
 allegation  is  that  the  Birlas  have  influence
 amongst  the  Members  of  Parliament,  even
 onsome  members  of  the  Cabinet  also.
 When  such  is  the  case,  why  is  he  entrusting
 the  work  to  the  officials  along  ?  Why
 should  an  open  public  inquiry  not  be  con-
 ducted  ?  Let  all  the  facts  come  before
 the  House.  Why  not  put  the  facts  before
 the  commission  ?  Pandit  Nehru  was  not
 prepared  to  appoint  a  commission  of  in-
 quiry  against  Shri  Kairon  in  the  ‘first  in-
 stance,  but  later  on  he  agreed  and  when  the
 inquiry  was  conducted,  everything  came
 gut.  Whyisthe  bop.  Minister  shy  of

 (Res.)
 setting  up  an  open  inquiry?  He  is  shy
 because  the  Birlas  are  paying  funds  to  the
 Congress.  Why  should  he  be  so  much
 agitated  over  it?  It  isa  fact;  the  hon.
 Minister  himself  has  said  before  this  House
 when  questions  were  put  to  him  that  that
 was  so.  My  suggestion  now  is  this  if  the
 hon.  Minister  is  sincere  in  whatevar  decla-
 rations  he  has  made  now,  then  let  him  con-
 duct  an  open  public  inquiry.  In  the  case
 of  Shri  Kairon,  and  in  the  case  of  Shri
 Baksi  Ghulam  Mohommed,  Government
 conducted  inquiries.  Why  should  they
 not  come  forward  now  and  declare  the

 Ppoi:  ofa  like  the  Vi-
 vian  Bose  Commission  so  that  all  the  facts
 may  come  before  the  publie  ?  Why
 should  Government  be  so  reluctant  to
 appoint  such  a  commission  ?  I  was  trying
 my  level  best  to  find  at  least  asingle  argu-
 ment  against  the  appointment  of  such  a
 commission  in  all  the  speeches  that  have
 been  made  by  those  who  were  pleading  for
 the  Birlas  and  also  in  the  speech  of  the
 hon.  Minister,  but  I  could  not  find  any.
 That  is  so  becaue  it  has  been  clearly  esta-
 blished  that  there  are  allegations,  and  the
 hon.  Minister  has  also  accepted  that
 there  Is  a  prima  facie  case.  If  that  be
 80,  why  not  allow  these  things  to  came  out
 in  the  open,  in  a  public  inquiry  ?

 Instead  of  trying  to  do  so,  the  hon.
 Minister  {s  trying  to  answer  Shri  Madhu
 Limaye.  I  am  not  Interested  in  Shri  Madbu
 Limaye’s  arguments  ;  I  am  not  interested
 in  the  groups  in  the  Congress.  I  am  only
 interested  in  the  welfare  of  the  people.
 That  is  why  I  have  saidin  my  opening
 speech  that  it  is  a  national  question  ;  it  is
 above  party-politics.  It  has  to  be  treated
 as  a  national  question  and  dealt  with  as
 such.  Are  Government  prepared  to  00
 that?  Without  meeting  my  argument,
 the  hon.  Minister  has  tried  to  divert  it  by
 referring  to  Shri  Madhu  Limaye’s  argu-
 ments  about  groupings  in  the  Congress.

 Shri  Lobo  Prabhu  was  trying  to  impress
 on  this  House  that  the  Birlas  had  given  jobs
 to  a  number  of  workers.  As  regards  how
 tho  workers  are  being  treated,  Dr.  Melkote
 has  already  dealt  with  it,  and,  therefore,
 I  do  not  want  to  refer  to  that  point  again.

 An  allegation  was  made  against  the
 Kerala  Government  and  Shri  Namboodiri-
 pad.  I  will  answer  it.  Central  Govern-
 ment  are  giving  the  licence  to  Birlas.  Ig
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 Kerala,  the  people  are  unemployed.  What
 else  can  we  do  ?

 SHRI  SITARAM  KESRI  (Katihar)  3
 Did  not  the  Kerala  Government  make  an
 agreement  with  Birlas  ?

 SHRI  VISWANATHA  MENON  :  The
 licence  was  given  by  the  Central  Govern-
 ment.

 SHRI  SITARAM  KESRI:  The  State
 Government  must  have  recommended.

 SHRI  VISWANATHA  MENON:  The
 Kerala  Government  gave  only  the  lease
 for  bamboos  which  has  no  market  value.
 But  on  this  also,  am  prepared  for  an
 inquiry.

 SHRI  F.  A.  AHMED:  The  hon.
 Member  may  not  like  me  to  say  something
 which  perhaps  would  not  be  to  his  Nking.
 Ia  these  matters  of  licences,  we  are  also
 guided  by  the  opinion  of  the  State  Govern-
 ments.  I  can  assure  him  that  {n  connection
 with  giving  a  licence  to  this  Birla  firm,
 Shri  Namboodiripad  did  write  a  letter
 to  us.

 SHRI  SURENDRANATH  DWIVEDY  :
 He  made  the  statement  earlier  that  the
 Licensing  Committee  decides  without  recom-
 mendation  from  anybody.  Now  he  says
 they  are  influenced  by  the  mmendation
 of  the  State  Government.

 SHRI  F.  A.  AHMED:  All  _  the  mat-
 ters  including  recommandations  of  State
 Governments  are  also  considered  by  the
 Committee.

 SHRI  VISWANATHA  MENON  :  I
 have  made  this  clear  :  On  all  these  poin-
 ts,  are  Government  prepared  for  a  Commi-
 ssion  of  Inquiry  ?  Let  him  conduct  an
 inquiry.  The  Kerala  Government  will
 face  it.  {[t  was  because  unemployment
 was  acute  there  that  it  was  done.  We
 wanted  some  work.  If  the  licence  was
 given  to  the  Kerala  Government  in  the
 State  sector,  we  would  have  done  it.  Without
 doing  that,  they  have  given  it  to  a  private
 party.  That  is  my  complaint  against  the
 Government.  Our  youngsters  ip  Kerala
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 are  without  jobs.  Even  the  other  day,
 young  boys  come  over  and  staged  a  satya-
 gtaha  before  this  hon.  Howse.

 Instead  of  giving  the  licence  te  the
 State  Government,  they  are  giving  it  to
 Birias  and  other  houses.  Why  are  they
 doing  it#  Iam  attacking  the  licensing
 policy  of  “Government.  How  is  it  that
 this  house  has  amassed  Rs.  300  crores
 within  three  or  four  years?  It  is  only
 because  of  the  licensing  policy  of  Govern-
 ment.  The  bureaucrats  act  according  to
 the  tune  of  the  Birla  group.  I  am_  aot
 prepared  to  withdraw  a  single  allegation.
 To  prove  these,  they  can  conduct  an  in-
 quiry.  We  are  prepared  to  adduce  eviden-
 ce.  Shri  Varma  was  saying  that  he  was
 Prepared  to  give  evidence.  Shri  Chandra-
 sekbar  was  willing  to  give  evidence.  With-
 out  facing  this  issue  squarely,  why  is  the
 Minister  applogetic  and  trying  to  sidetrack
 it?

 The  question  came  up  the  Rajya  Sabha.
 Shri  Bhupesh  Gupta  has  made  the  allega-
 tion  there  that  four  Ministers  are  in  the
 pay  of  Birlas.  Very  serious  allegations
 have  been  made  against  you.  You  are  not
 facing  them.  Even  in  Faridabad,  if  my
 information  is  correct,  Shri  Morarji  Desai
 was  prepared  to  face  a  Commission  if  the
 Prime  Minister  was  prepared  to  do  it.
 Why  should  not  the  Prime  Minister  come
 forward?  I  am  accusing  the  Prime  Mini-
 ster  and  the  whole  Cabinet;  I  am  not
 pinpoioting  any  particular  Minister.  The
 whole  Cabinet  is  responsible.

 if  you  are  against  monopolists,  if  you
 are  against  the  Birla  group,  you  must  come
 forward.  Let  the  matter  be  thrashed  out
 before  us.  Then  we  will  decide  what  to
 do.  If  necessary,  we  will  have  to  enact
 new  Jegislation  to  confiscate  the  wealth
 amassed  by  Birlas.  That  is  the  attitude
 we  are  taking  on  this  issue.

 Are  Government  prepared  to  conduct
 an  inquiry  ?  I  again  ask.

 They  have  not  said  anything  about  the
 prosecutions.  We  know  how  prosecutions
 are  being  conducted,  how  they  cap  be  in-
 fluenced.  That  is  why  these  casea  have
 been  lost.  Now  they  say  that  they  are
 going  in  for  appeals  and  all  thet.  The
 influence  of  Birlas  are  so  much  everywhere,
 in  cach  and  every  coragr  of  this  qounisy
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 including  the  Cabinet.  So  at  least  to  save
 yout  face  conduct  an  inqviry.

 5  am  not  going  to  withdraw  my  Reto-
 lution.  I  press  it.
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 SHRI  ्,  A.  AHMED  :  The  hon.
 Member  has  draws  attention  to  the  licen-
 ces.  We  have  referred  all  these  cases  to
 the  Dutt  Committee  and  when  the  report
 is  before  us  it  will  be  possible  for  us  to
 know  the  exact  position  and  decide  what
 action  is  to  be  taken.

 att  oft  भूषण :.  दत्त  कमेटी  की  रिपोर्ट
 कल्ब  तक  भा  जायेगी  ?

 SBRI  7.  A.  AHMED  :
 expect  it.

 By  June  we

 SHRI  5.  K.UNDU:  After  that  report
 is  recetve  will  you  ataiodd  an  enquiry
 Commission  ?

 MR.  SPEAKER  :  He  has  answered
 thet  point  :  he  bas  said  ‘No’.  Therefore,
 {it  does  not  arise  now.

 I  shall  now  put  the  amendment  of  Mr.
 S.  M.  Banerjee  to  the  vote  of  the  House.

 The  question  is  :
 That  ia  the  resotation,—
 add  atthe  end—

 “and  the  Commission  should  be
 instructed  to  submit  its  report  within
 there  months".

 The  motion  was  negatived.

 MR.  SPEAKER  :  The  question  is  :
 “Having  regard  to  the  seriousness  of

 the  cherges  that  have  been  leveled
 against  the  Birla  Group  of  concerns
 by  very  responsible  persons  including
 Members  of  Parliament,  this  House  is
 of  opimfon  that  a  High  Power  Commi-
 ssion  should  be  appoitted  by  the  Go-
 verament  to  go  inte  those  charges  and
 recommend  appropriate  action.”

 Fhe  ८  was  negatived. tutt
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 आज  मैं  राजाओ्रों  के  निजी  कोष  के  बारे  में  जो
 प्रस्ताव  रखना  चाहता  हूँ  वह  इस  प्रकार  है:

 “इस  सभा  की  राय  है  कि  भारतीय  रिया-
 सतों  के  भूतपू्व॑  शासकों  को  निजी
 थलियों  की  करमुक्त  श्रदायगी  को
 तथा  उनके  विशिष्ट  विशेषाधिकारों
 को  जारी  रखना  संविधान  में

 उल्लिखित  लोकतंत्रीय  तथा  मानवीय
 समानता  के  थिद्धांतों  के  विरुद्ध  है,
 श्र  इसलिए  सरकार  से  सिफारिश
 करती  है  कि  इन  प्रदायगियों  के
 उत्पादन-कार्य  को  पूरा  करने  के

 लिए  कार्यपालिक  तथा  विधायी
 दोनों  प्रकार  के  सभी  भझ्रावश्यक
 कदम  उठाये  परन्तु  सीधें  पुनर्वास
 हेतु  निजी  थैली  की  वाषिक  रकम
 की  सात  गुना  श्रथवा  दस  लाख
 रुपये  की  इकमुइत  भ्रदायगी,  जो  भी
 कम  हो,  2  अक्तूबर,  969  तंक
 कर  दे  rae

 अध्यक्ष  महोदय,  मैंने  इस  प्रस्ताव  को

 कानूनी  बहस  के  लिए  सदन  के  सामने  नहीं  रखा

 है।  यह  एक  सिद्धांत  का  सवाल  है,  मानवीय

 मूल्यों  का  सवाल  है  भर  गणातांत्रिक  तथा
 प्रजातांत्रिक  मुल्यों  का  सवाल  है  1  इसी  पृष्ठ-
 भूमि  में  इस  सदन  में  इस  प्रस्ताव  पर  बहस  को
 जानी  चाहिए।  सन  50  के  बाद  हमारा  राष्ट्र
 एक  गर्सराज्य  घोषिक  किया  गया  ।  एक  साधा-
 रस  तंत्र  या  प्रजातन्त्र  में  हम  नागरिकों  के  समान
 अधिकार  के  सिद्धांत  को  मानते  हैं।  इस  समान
 अधिकार  को  मानते  हुए  भी  हमने  एक  विशद्धिष्ट
 वर्ग  के  राजा-महाराजाशों  कों,  संविधान  के  भन्त-
 गंत,  स्टैंट्यूटरी  प्राविजन  के  रहते  श्र  सरकार  के
 हुकम  से  कुछ  सुविधायें  श्रौर  निजी  कोष  दिया
 है  ।  लेकिन  इन  दोनीं  बातों  में  सल्स  विरोधाभास'
 है  ।  इसी  विरोधाभास  को  खोलने  के  लिए  ज
 मैं  इस  ब॒नियादी  बहस  को  उठा  रहा  हूँ  1  वास्तव
 में  स़जा  मह्पराजानं  का  इतिहास  क्‍या  है,
 उसके  बारे  में  हमें  सोचना  विचारना  चाहिए  1
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 [श्री  रवि  राय]
 राजा  महाराजाओं  के  बारे  में  मैं  इतना  ही
 कहना  चाहता  हूं  कि  जब  ब्रिटिश  सरकार  हमारे
 देश  में  थी  शौर  उसके  पहले  जब  मुगुल  साम्राज्य-
 शाही  थी,  उन  दोनों  के  भ्रधीन  ये  राजे-महाराजे
 काम  करते  थे।  ब्रिटिश  साम्राज्यशाही  के
 खिलाफ  जब  महात्मा  गांधी  के  नेतृत्व  में  सारा
 देश  एक  होकर  लड़ता  था  भौर  उनको  इस  देश
 से  हटाने  की  कोशिश  करता  था  तो  झाप  स्वयं
 जानते  हैं  कि  भ्रधिकांश  राजे  महाराजे  ब्रिटिश
 सरकार  का  साथ  देते  थे  भौर  प्रजा
 के  ऊपर  बहुत  भत्याचार  करते  थे  ।
 उस  पभ्रत्याचारा  का  किस्सा  भगर  मैं
 बताऊंगा  तो  बहुत  समय  लग  जायेगा  ।  मैं  इतना
 ही  कहूँगा  कि  मैं  जिस  राज्य,  उड़ीसा  से  शाया

 हैं,  वहाँ  पर  बहुत  रियासतें  थी।  मैं  उड़ीसा  के

 एक  ही  राज्य  का  यहां  पर  जिक्र  करना  चाहता
 हूँ श्रौर  वह  राज्य  है--ढेकानाल  1  गह  मन्त्री
 महोदय  भी  जानते  होंगे  कि  उस  राज्य  के
 राजाझों  ने  वहाँ  की  प्रजा  के ऊपर  किस  तरह
 से  भ्रत्याचार  किया।  उपाध्यक्ष  महोदय,  मैं
 ढेकानाल  की  प्रजा  को  बधाई  देना  चाहता  हूँ
 वहां  की  जनता  ने  प्रजा  मण्डल  के  नेतृत्व  में
 वहां  के  राजा  के  खिलाफ  विद्रोह  किया  था।
 मैं  एक  ही  किस्सा  आपके  सामने  कहना  चाहता
 हैं“भाप  जानते  होंगे  कि  938  में  वहां  पर
 भ्रत्याचार  इतना  ज्यादा  बढ़  गया  था  कि  व्यापक
 रूप  से  प्रजा  मण्डल  के  कमियों  भौर  ग्रामवासियों
 की  औरतों  के  साथ  बलात्कार  किये  गये,  जिसके
 कारण  हजारों  की  तादाद  में  लोगों  को  वहां  से
 भागकर  भनुगूल  इलाके  में  चले  जाना  पड़ा,  जहां
 हिजारत  कंम्प  के  नाम  से  एक  शिविर  बनाया
 गया  और  बाद  में  गांधी  जी  ने  ठक्कर  बापा  को

 बहां  भेजा  उन  भौरतों  ने  जो  गवाहियाँ  दीं
 किस  तरह  से  राजा  के  गुण्डों  ने  व्यापक  रूप  से

 गाँव  में  घुस  कर  प्रजा  मंडल  के  समयकों  को
 औरतों  के  साथ  बलात्कार  किया  वह  बड़ा

 हृदय  विदारक  था  ny

 इस  तरह  से  जो  बलारकार  हुए  भौर  ब्रिटिश
 सरकार  का  साथ  निस  तरह  से  राजा-मह्ाराजाशों
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 ने  दिया-हिन्दुस्तान  में  प्रजातन्त्र  की  प्रतिष्ठा
 के  बाद,  गणतन्त्र  की  प्रतिष्ठा  के  बाद,  950
 में  अपना  संविधान  लागू  करने  के  बाद  संविधान
 शौर  कानून  में  उन  को  जिस  तरह  से  विशेष
 सुविधायें  भौर  प्रीवी  पर्स  (निजी  कोष)  की  जो

 सुविधा  दी  गई--वह  हमारे  गरणतन्त्र  की  भावना
 के  विरुद्ध  थी  t

 सरदार  वल्लभ  भाई  पटेल  जो  हमारे  देश
 के  महान  नेता  थे,  जिन्होंने  हिन्दुस्तान  की
 550-600  रियासतों  को  मिलाकर  एक  मजबूत
 गरातन्त्र  की  नींव  डाली,  उस  समय  यह  खराबी
 रह  गई  थीकि  जिन  राजा  महाराजाओं  ने
 ब्रिटिश  सरकार  का  साथ  दिया  था  बजाय  इसके
 कि  उनको  जेल  में  बन्द  किया  जाता,  उनका
 स्वागत  किया  गया,  उन  को  राजप्रमुख  बनाया
 गया,  गरीबों  का  छोषरण।  करने  के  लिए  उनको
 निजी  कोष  दिया  गया,  एक  विदिष्ट  वर्ग

 हिन्दुस्तान  में  कायम  कर  दिया  गया-जो  कि
 प्र ज्ञातन्त्र  %  सिद्धांत  के  बिलकुल  खिलाफ
 था।

 अक्सर  एक  तक  दिया  जाता  है  कि  पटेल

 साहब  ने  उनके  साथ  वायदा  किया  था  i  भगर
 हम  निजी  कोष  बन्द  कर  देंगे  तो  यह  वायदा-
 खिलाफ़ी  होगा।  मैं  झापकी  भाज्ञा  से  सरदार
 पटेल  के  भाषण  के  एक  झंदा  को  उद्धरित  करना
 चाहता  हैँ

 “The  so-called  lapse  of  paramountcy
 was  a  part  of  the  Plan  announced  on
 June  3,  1947,  which  was  accepted  by
 the  Congress.  We  agreed  to  this  arr-
 angement  ip  the  same  manner  as  we
 agreed  to  the  partition  of  India.  We
 accepted  it  because  we  had  no  option
 to  act  otherwise.’’

 कोई  झौर  चारा  नहीं  था,  जिस  तरह  से
 देश  का  बटवारा  हुआ,  वह  कुछ  नेतृत्व  की
 कमजोरी  थी--इस  को  मानना  पड़ेगा  1  इस
 पृष्ठभूमि  में  सरदार  पटेल  का  कहना  था  कि
 हमारे  सामने  झौर  कोई  विकल्प  नहीं  थी,  इस
 लिए  हमको  यह  काम  करना  पड़ा  ।  इस  लिए
 वे  खुद  इस  चीज  को  कहते  हैं।



 28  Abolition  of

 कुछ  लोग  कहते  हैं  कि  रियासतें  सा्वभौम
 थी,  सौवरन  थी  i  इस  सम्बन्ध  में  भी  मैं  एक
 उद्धरण  देना  चाहता  हैँ।  उस  जमानेमें  जब
 निजाम  साहब  ने  एक  बार  श्रपने  श्राप  को
 सौवरन  कहा  तो  लाडें  रीडिंग  ने निजाम  साहब
 को  एक  खत  लिखा  और  कहा--

 “The  sovereignty  of  the  British
 Crown  is  supreme  in  India,  and  there-
 fore,  no  ruler  of  an  Indian  State  can
 justifiably  claim  to  negotiate  with  the
 British  Government  on  an  equal  foot-
 ing.  Its  supremacy  is  not  based  only
 upon  treaties  and  engagements.”

 तो  इससे  पता  चलता  है  कि  हम  कुछ  सेना  के  बल
 पर  भापको  श्रपने  अ्रधीन  लाये  हैं,  इसीलिये  श्राप
 ऐसे  ही  कह  दें  कि  सिफ  ट्रीटीज  के  ऊपर  हमारा
 सम्बन्ध  है,  इसमें  कोई  तथ्य  नहीं  है,  यह  लाडें
 रीडिंग  का  कहना  है  ।  देश  के  झाज़ाद  होने  के  बाद
 यह  सारे  के  सारे  हिन्दुस्तान  के  जो  वाशिन्दा
 लोग  हैं,  जो  प्रजा  है,  नागरिक  है  यह  हिन्दुस्तान
 के  सावंभौम  हैं  -  कोई  खास  रियासत
 यहां  हिन्दुस्तान  का  सावंभौम  नहीं  है।  सावं-
 भौमित्व  का  यही  मतलब  है

 इस  सिलसिले  में  कुछ  लोग  यह  तक  करते
 हैं  क  एक  वादा  हम  लोग  किये,  सारा  राष्ट्र
 एक  बचन  दिए  हैं  कि  इन  लोगों  को  इस
 तरह  से  निजी  कोष  और  दूसरा  भत्ता  हम  लोग
 देंगे  1  प्रध्यक्ष  महोदय,  ग्रापको  ताज्जुब  होगा
 यह  जानकर  कि  इन  राजा  महाराजाशों  को  इसको
 छोड़कर  और  कितनी  सूविधायें  यह  सरकार
 दिए  है।  एक  तो

 Free  medical  attendance  and  _  treat-
 ment  to  Rulers  and  their  familites  in
 Government  Hospitals.
 ok  दूसरा  है--

 Provision  of  armed  palace  guards  at
 the  official  residences  of  rulers.

 Provision  of  escorts  for  Rulers
 their  families  while  travelling,  on
 ment  of  apropriate  charges.

 Rights  of  the  Rulers  and  their
 sorts  to  fly  their  own  flages  on
 Tesidences,  cars  and  aeroplanes.

 and
 pay-

 con-
 their
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 Rulers  and  the  members  of  their
 families  are  given  certain  exemption
 under  the  Indian  Arms  Act,  959  and
 the  rules  thereunder.

 Privy  purse  of  the  Rulers  is  exempt
 from  both  incometax  and  super  tax
 and  also  from  the  computation  of  total
 income  and  world  income.

 Annual  rental  value  of  the  official
 residences  Of  a  Ruleris  exempt  from
 income  tax.

 Rulers  are  permitted,  under  the
 Motor  Vehicles  Act,  to  have  their  cars
 tegistered  and  to  take  out  driving
 licences  without  any  payment.

 Exemption  of  Rulers  from  local  tax-
 ation  has  been  left  to  the  State  Govern-
 ments  for  decision,  the  general  inten-
 tion  being  that  the  position  obtaining
 prior  to  [5th  August,  947  shonld  be
 continued.  The  States  were  advised
 that  in  the  event  of  house-tax  being
 levied  or  in  or  extended  to  the  areas
 formerly  constituting  the  States,  the
 main  residential  palaces  of  the  Rulers
 should  be  exempt  from  the  tax.

 यह  सब  बहुत  सी  सूविधायें  उन  को  दी
 जाती  हैं।  उसके  बाद  जो  उनको  ओर  दूसरी
 सुविधायें  दी  जाती  है  वह  सबसे  ज्यादा  खतरनाक
 है  जो  सिविल  प्रोसीजर  कोड  के  सम्बन्ध  में  उन
 को  दी  गई  हैं।  उसमें  कहा  गया  है  :

 The  provisions  of  section  85  and  of
 sub-sections  (I)  and  (3)  of  section  86
 shall  apply  in  relation  to  the  Rulers  of
 any  former  Indian  State  as  they  apply
 in  relation  to  the  Ruler  of  a  foreign
 State.
 अब  देखिये,  अध्यक्ष  महोदय,  कि  फादेन

 स्टेट  का  जो  खलर  है  उसको  जो  सूबिधायें
 मिलती  थी  सिविल  प्रोसीजर  कोड  के  संबंध  में
 इनको  भी  वही  सूविधायें  मिलेंगी  ।

 फिर  इसके  बाद  क्रिमिनल  प्रोसीजर  कोड
 में  भी  उनको  सुविधायें  मिली  हैं  :

 ‘former  Indian  State’  means  any  such
 Indian  State  as  the  Central  Govern-
 ment  may,  by  notification  in  the  Official
 Gazette,  specify  for  the  purposes  of
 this  section.
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 [श्री  रिव  राय]
 ‘Ruler’  in  relation  to  a  former  किया  और  अभी  भी  उनको  वही  सुविधषायें

 Indian  State  means  the  person  who  for
 the  time  being  is  recognised  by  the
 President  as  the  Ruler  of  that  State  for
 the  Purposes  of  the  Constitution.
 तो  क्रिमिनल  प्रोसीजर  कोड  और  सिविल
 प्रोसीजर  कोड  इन  दानों  में  उन  को  इस  तरह
 रियायत  दी  गई  है  और  इस  सिलसिले  में  मैं
 आपकी  खिदमत  में  एक  और  चीज  रखना
 चाहता  हूँ  कि  सुप्रीम  कोर्ट  के  प्रधान  विचारपति
 श्री  गजेन्द्र  गडकर  साहब  थे  तो  इस  सिलसिले
 में  जो  सिविल  प्रोसीजर  कोड  शौर  क्रिमिनल
 प्रोसीजर  कोड  में  विशेष  सुविधायें  उन  को  दी
 जा  रही  थीं,  उसके  ऊपर  छ्विकायत  करते  हुए
 श्रपने  जजमेंट  में  वह  लिखे  थे  :

 We  would  like  to  invite  the  Central
 Government  to  consider  seriously
 whether  it  is  necessary  to  allow  $.  878
 (Civil  Procedure  Code)  to  operate  pro-
 spectively  for  all  time.  The  agree-
 ments  made  with  the  Rulers  of  Indian
 States  may,  no  doubt,  have  to  be  acce-
 pted  and  the  assurances  given  to  them
 may  have  to  be  observed.  But  con-
 sidered  broadly  in  the  light  of  the  basic
 principle  of  the  equality  before  law,  it
 seems  somewhat  odd  that  S.  87B  should
 continue  to  operate  for  all  time.  For
 past  dealings  and  transactions,  protec-
 tion  may  justifiably  be  given  to  Rulers
 of  former  Indian  States;  but  the  Central
 Government  may  examine  the  question
 as  to  whether  for  transactions  subsequ-
 ent  to  the  26th  January,  1950,  this  pro-
 tection  need  or  should  be  continued.
 If  under  the  Constitution  all  citizens
 are  equal,  it  my  be  desirable  to  confine
 the  operation  of  5.  878  to  past  tran-
 sactions  and  not  to  perpetuate  the
 anomaly  of  the  distinction  between  the
 rest  of  the  citizens  and  Rulers  of  for-
 mer  Indian  States.  With  the  passage  of
 time,  the  validity  of  the  historical  con-
 siderations  on  which  S.  87B  is  founded
 will  wear  out  and  the  continuance  of
 the  said  section  in  the  Code  of  Civil
 Procedure  may  later  be  open  to  serious
 challenge.

 यह  जो  भूतपूर्व  चीफ  जस्टिस  का  कहना  है
 इस  सिलसिले  में  सरकार  ने  कोई  बिचार  नहीं

 मिलती  हैं  जो  पहले  से  मिलती  चली  प्रा
 रही  हैं।  श्रभी हम  लोग  बिड़ला  के  बारे
 में  बहस  कर  रहे  थे  कि  किस  तरीके  से
 200  करोड़  से  500  करोड़  रु०  के
 उनके  श्रसेट  हो  गये  |  लेकिन  950  से  झभी
 तक  इन  राजा,  महाराज़ा्रों  को भारत  के  कोष
 से  जो  05  करोड़  रु०  दिया  गया  है  जो  इनकम
 टैक्स  से  मुक्त  है,  इतने  गरीब  देश  की  कमायी
 से  इतना  रुपया  जो  राजाझों  और  महाराजाश्ों
 को  दिया  गया  है  पिछले  l9  साल  से  इससे
 अंदाजा  लगा  सकते  हैं  कि  इस  सरकार  का  जो
 कथन  है  कि  हम  देश  में  समाजवाद  झौर  प्रजा-
 तंत्र  स्थापित  करना  चाहते  हैं  वह  कितना  स््ठा
 वायदा  है।  इस  सिलसिले  में  कुछ  लोगों  के  तक
 का  खण्डन  मैं  इस  तरह  से  करना  चाहता  हूँ,
 वह  तक  यह  है  कि  जो  हमने  वायदे  कर  रखे  हैं,
 कांट्रेटल  कर  रखा  है  उसको  तोड़  नहीं  सकते,
 इसके  खंडन  में  मेरा  कहना  यह  है  कि  संविधान
 के  डायरेक्टिव  प्रिन्सिपल्स  के  चलते  सारे  देछा  में

 मुफ्त  प्राथमिक  शिक्षा,  बेकारों  को  काम  श्रौर
 रहने  को  मकान  देने  का  सरकार  ने  वायदा  किया
 था।  लेकिन  पिछले  20,  22  साल  में  सरकार
 ने  पूजीवाद  भौर  सामन्तशाही  की  नींव  को

 मजबूत  किया  द्रौर  लोगों  को  कुछ  सुविधा  नहीं
 दी  जो  कि  डायरेक्टिव  प्रिसिंपल्स  के  प्नुसार
 सरकार  को  देनी  चाहिए  क्या  उस  वचन  का
 पालन  करने  का  सरकार  का  दायित्व  नहीं  हैं  -
 शौर  दूसरी  तरफ  कुछ  इने-गिने  राजा-महाराजाशों
 को,  जिन्होंने  सदियों  से  गरीब  लोगों  का  शन
 वस  कर  जायदादें  कमायी  हैं  उन  को  सरकार
 05  करोड़  रु०  दे  रही  है।  यह  क्या  तरीका
 है  ?  यह  कंसा  प्रजातन्त्र  है।  हिन्दुस्तान  में
 प्रज्ञातनत्र  के  साथ  इस  तरह  से  सामन्तशाही
 का  तत्व  मौजूद  है  1  इसलिए  मैं  कहना  चाहता
 हैं  कि  जो  प्रजातन्त्र  हमारे  देश  में  कायम  किया
 गया  है  वह  इस  तरह  से  कमजोर  होंता  है,
 मजबूत  नहीं  होता।  झाप  कहते  हैं  कि  हम
 अपने  वायदे  से  कंसे  पीछे  जा  सकते  है  ? मैं
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 भ्रापको  उदाहरण  देना  चाहता  हूँ  कि  956  में
 ह्बेज  कंनाल  का  राष्ट्रीयकररा  नासिर  ने  किया
 तो  श्रंग्रेज  सरकार  का  कहना  था  कि  आपने
 हमारे  साथ  कांट्रेक्ड  किया  था  इसलिए  जो

 राष्ट्रीयदररण  कर  दिया  यह  गलत  है  झौर  वह
 इस  मामले  को  वल्ड  कोटे  में  भी  ले  जाने  की

 सोचते  थे  ।  हमें  दुख  है  कि  माननीय  राजगोपाला-
 साय  जी  का  कहना  है  और  वह  उकसाते  हैं
 'राजाभी,  महाराजाप्ों  को  कि  तुम  बल्डें  कोर्ट
 में  जाओ  न्याय  पाने  के  लिए  t  मेरा  कहना  है
 कि  यह  कोर्ट  का  सवाल  नहीं  है,  यह  तो  प्रदन
 जनता  के  सामने  रखना  चाहिए  शौर  जनता  ही
 इसको  तय  कर  सकती  है  1

 दुनिया  के  जो  सबसे  बड़े  कानून  के  पंडित
 हैं,  श्री  कुपलैंड  उनका  एक  उद्धरण  मैं  सदन  को
 पढ़  कर  सुनाना  चाहता  हूँ  :

 “No  compact  can  endure  when  ow-
 ing  to  the  evolution  of  ideas  it  has
 ceased  to  square  with  general  concep-
 tions  of  right  and  wrong.  And  cer-
 tainly  things  no  Jonger  stand  in  India
 as  they  stood  when  most  of  the  treaties
 were  made.”

 तो  हम  लोग  बदलती  हुई  स्थिति  में  जो
 पुरानी  संधियां  हैं,  कांट्रेक्ट  हैं,  करोड़ों  जनता  के
 स्वार्थ  को  देख  कर,  हम  उसमें  बदलाव  कर
 सकते  हैं।  उसमें  कोई  तत्व  नहीं  है  मेरा  जो
 प्रस्ताव  है  उसके  बारे  में  इतना  ही  कहूँगा  कि
 पिछले  दो  साल  से  चब्हाण  साहब  ने  वायदा
 किया  है  कि  पहला  कदम  उठायेंगे...कि  जो
 विशेष  सुविधायें  हैं  उनको  खत्म  करेंगे।  लेकिन
 उस  सिलसिले  में  कुछ  नही  हुमा  -  यह  वायदा
 करने  के  बाद,  बचन  देने  के  बाद  जनता  उम्मीद
 करती  है  कि  सरकार  कुछ  करेगी  ।  कम  से  कम
 स्पेशल  प्रिविलिज  को  खत्म  करेगी  |  लेकिन  कुछ
 नहीं  हुआ  झभी  तक  1

 दूसरा  जो  निजी  कोष के  बारे  में  चव्हाण
 साहब  का  कहना  था  कि  हम  इस  को

 झ्राहिस्ता-भाहिस्ता  खत्म  करेंगे,  लेकित

 भी  तक  कुछ  नहीं  हुआ  अबल  में  क्‍या  नहीं
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 हुआ,  इसका  कारण  हम  ढूंढेंगे  तो  कांग्रेस  के
 अन्दर  कई  राजे-महाराजे  हैं  जो  काँग्रेस  के
 सदस्य  हैं,  नेता  हैं श्रौर  कंबिनेट  मंत्री  भी  है
 और  चन्हाण  साहब  समभते  हैं  कि  इससे  हमारा
 बैलेंस,  हमारे  कांग्रेस  दल  का  बैलेंस  खत्म  हो
 जायेगा,  साथ  ही  कांग्रेस  ट्ट  सकती  है  केन्द्र  में  ।
 तो  इस  प्रस्ताव  पर  उन्होंने  झभी  तक  कोई
 कदम  उठाया  नहीं  जब  कि  इस  सदन  में  दो
 साल  पहले  भी  बहस  हुई  थी  शौर  उनका  वादा
 था  कि  हम  इस  बारे  में  विचार  करेंगे  लेकिन
 कुछ  विचार  नहीं  हुआ 1  मैं  गृह  मन्त्री  स ेजानना
 चाहता  हूँ,  प्रध्यक्ष  महोदय,  कि  इस  प्रस्ताव  को,
 नीति  को  ये  मानते  हैं,  प्रस्ताव  में  जो  नीतियां
 हैं,  जो  सिद्धांत  हैं  उनको  ये  जब  मानते  हैं  तो
 उन  के  मन  में  दुविधा  नहीं  रहनी  चाहिए
 इस  प्रस्ताव  को  स्वीकार  करने  के  लिए  झौर
 श्रब  तो  आखिरी  वक्‍त  झा  गया  है।  इस  साल
 गांधी  जी  की  जन्मतिथि  2  अश्रक्टूबर  को  है,
 उससे  पहले  जब  इसको  करेंगे  तो  हिन्दुस्तान  में
 एक  तरह  की  फिजा  बन  सकती  है,  एक  तरह
 का  वातावरण  बन  सकता  है  झौर  करोढ़ों
 देशवासी  और  नागरिक  समभेंगे  कि  यह  सरकार
 ने  श्रच्छा  कदम  श्रपनाया  है  ।

 इतना  ही  कह  करके  मैं  सदन  के  सदस्यों
 से  अनुरोध  करू गा  कि  इस  प्रस्ताव  को  समर्थन
 दें  श्रौर  इसको  बहुमत  से  पारित  करें।

 MR.  SPEAKER  ;  Resolation  moved}:

 “This  House  is  of  opinion  that  the
 continuation  of  tax  free  payment  of
 privy  purses  to  the  former  rulers  of
 Indian  States  and  of  special  privileges
 is  against  the  democratic  and  egalitarian
 principles  enshrined  in  the  Constitution,
 and  therefore  recommends  to  the  Go-
 vernment  to  take  all  necessary  steps
 both  executive  and  legislative  to  com-
 plete  the  abolition  of  these  payments,
 subject  to  an  outright  rehabilitation
 lump-sum  payment  of  seven  times  the
 anoual  privy  purse  amount  or  a  sum
 of  one  million  rupees,  whichever  is
 smaller  by  the-2nd  October,  1969."
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 bhalpur)  :

 (Hapur)  :

 SHRI  SRADHAKAR  SUPAKAR  (Sam-
 I  beg  to  move  :

 That  in  the  resolution,
 omit  “ensbrined  in  the  Constitution,

 and  therefore  recommends  to  the  Go-
 vernment  to  take  all  necessary  steps,
 both  executive  and  legislative,  to  com-
 plete  the  abolition  of  these  payments,
 subject  to  an  outright  rehabilitation
 lump-sum  payment  of  seven  times  the
 annual  privy  purse  amount  or  a  sum  of
 one  million  rupees,  whichever  is  smaller,
 by  the  2nd  October,  1969".  (॥)
 SHRI  RANJIT  SINGH  (Khalilabad)

 I  beg  to  move  :
 That  in  the  resolution,
 after  “that  the”  insetr  “question  of.”  (2)
 That  in  the  resolution,

 for  “is  against  the  democratic  and
 egalitarian  principles  enshrined  in  the
 Constitution”
 substitute

 “guaranteed  to  them  by  compact
 and  under  the  Constitution  be  properly
 examined.”  (3)

 SHRI  PRAKASH  VIR_  SHASTRI
 I  beg  to  move  :

 That  in  the  resolution,—
 for  “is  against  the  democratic  and

 egalitarian  principles  enshrined  in  the
 Constitution”

 substisute
 “guaranteed  to  them  by  compact

 and  under  the  Constitution  be  properly
 examined  taking  into  account  the
 statements  made  in  the  matter  by  the
 Government  of  India  from  time  to
 time.’’  (4)

 SHRI  RANJIT  SINGH:  I  beg  to
 move  :

 That  in  the  resolution, —
 Sor  “to  take  all  necessary  steps,

 both  executive  and  legislative,  to  com-
 plete  the  abolition  of  these  payments,
 subject  to  an  outright  rehabilitation
 lump-sum  payment  of  seven  times  the
 apnual  privy  purse  amount  ora  sum
 of  one  million  rupees,  whichever  is
 smaller,  by  the  200  October,  1969"

 substisure—
 “thereafter  to  proceed  expeditiously
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 in  the  matter  ina  manner  that  does
 not  endanger  the  integrity  of  India  or
 her  territorial  status  which  derives  from
 and  is  based  upon  the  compacts  with
 the  said  Rulers.”  (7)

 SHRI  PARTAP  SINGH  (Simla):  I
 beg  to  move  :

 That  in  the  resolution, —
 for  ‘‘to  take  all  necessary  steps,  both

 executive  and  legislative,  to  complete
 the  abolition  of  these  payments,  subject
 to  an  outright  rehabilitation  lump-
 sum  payment  of  seven  times  the  annual
 privy  purse  amount  ora  sum  of  one
 million  rupees,  whichever  is  smaller,
 by  the  2nd  October,  1969.”

 substitute
 “thereafter  to  proceed  expeditiously

 in  the  manner  that  does  not  do  injury
 to  the  credit  and  honour  of  India.”  (8)

 SHRI  SHEO  NARAIN  (Basti):  I  beg
 to  move  :

 That  in  the  resolution,—
 for  “to  take  all  mecessary  steps,

 both  executive  and  legislative,  to  com-
 plete  the  abolition  of  these  payments,
 subject  to  an  outright  rehabilitation
 lump-sum  payment  of  seven  times  the
 annual  privy  purse  amount  or  a  sum
 of  one  million  rupees,  whichever  is
 smaller,  by  the  2nd  October,  1969"

 substiiute
 “thereafter  to  proceed  expeditiously

 in  the  matter  in  a  manner  that  would
 have  the  approval  and  blessing  of  the
 Father  of  the  Nation.”  (9)

 SHRI  PRAKASH  VIR  SHASTRI:  I
 beg  to  move  :

 That  in  the  resolution, —
 for  “to  take  all  necessary  steps,  both

 tive  and  legislative,  to  pl
 the  abolition  of  these  payments,  sub-
 ject  to  an  outright  rehabilitation  lump-
 sum  payment  of  seven  times  the  annual
 privy  purse  amount  ora  sum  of  one

 ilion  rupees,  which  is  Her,  by
 the  2nd  October,  1969”

 substitute
 “thereafter  to  proceed  expeditiously

 in  the  matter  In  consultation  with  the
 said  Rulers.”  (10)
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 MR.  SPEAKER:  This  Resolution  was
 taken  up  at  4.30  p.m.  It  has  been  given
 one  anda  half  hours.  I  know  that  the
 time  allotted  is  very  little  for  an  important
 Resolution  like  this.  Anyhow,  it  can  have
 only  one  hour  today  because  Dr.  Ramen
 Sen  wants  his  Resolution  to  be  moved  and
 everything  bas  to  be  over  by  5.30  p.m.  So,
 this  discussion  will  over-flow  to  the  next
 day.  We  will  continue  this  discussion  up
 to  5.30  p.m.

 SHRI  R.  D.  BHANDARE  (Bombay
 Central):  So  far  asthe  principle  under-
 lying  this  Resolutiou  is  concerned,  I  think
 the  whole  House  agrees  with  it.  So  far
 as  the  Congress  Party  is  concerned,  it  is
 committed  to  this  principle.  Two  questions
 arise  here—when  that  principle  should  be
 §mplemented  and  the  method  by  which  that
 principle  should  be  implemented.

 I  shall  first  deal  with  the  second
 question,  namely.  method  of  implementation
 of  that  principle.  First  of  all,  will  it  be
 proper,  advisable,  constitutional  and  moral
 to  abolish  the  privy  purses  and  privileges
 by  the  fiat  of  a  Resolution?  Herel  am
 speaking  only  on  the  question  of  method.
 To  the  question  whether  we  will  be  able
 to  do  it  by  a  Resolution  my  answer  will
 be  that  by  a  Resolution  we  would  not  be
 able  to  amend  the  Constitution...

 SHRI  5.  KANDAPPAN  (Mettur)  :  The
 Resolution  is  only  to  urge  the  government
 to  take  steps.

 SHRI  7२.  D.  BHANDARE:  Am  I  not
 aware  of  the  fact  that  as  far  as  the  principle
 fs  concerned,  there  is  no  dispute  so  far
 as  we  are  concerned  ?  The  whole  trouble
 arises  regarding  the  question  of  procedure.
 Jt  cannot  be  done  by  a  mere  Resolution.
 That  is  my  view.  I  say,  because  of  the
 constitutional  position,  by  a  mere  Resolu-
 tion  it  connat  be  done.

 The  reason  why  I  am  saying  so  is  that
 we  have  got  to  goto  the  past  history  as
 to  how  the  privileges  and  privy  purse  were
 incorporated  in  our  Constitution.  At  the
 time  of  Partition,  our  country  had  to  face
 a  number  of  difficult  problems.  After  the
 withdrawal  to  British  power,  the  two
 questions  arose.  How  to  retain  the  integrity
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 question.  At  that  time—I  need  not
 mention  that—there  were  a  number  of
 Princely  States,  more  than  600.  Now,  as
 soon  as  there  was  the  withdrawal  of  British
 power,  a  political  vacuum  was  created
 because  of  the  lapse  of  the  Paramourtcy.
 Therefore,  the  question  arose  what  should
 be  done  io  order  to  rope  in  all  the  princes
 80  that  the  Integrity  of  the  country  could
 be  achieved.  It  was  open—I  hope  that
 Proposition  will  not  be  disputed—for  the
 princes  either  to  join  the  Indian  Union  or
 not  to  join  the  Indian  Union.  But  I  am
 glad  that  because  of  the  firm  action  taken
 or  rather  a  fair  award  given  by  late  Sardar
 Patel  and  also  the  gesture  made  by  the
 princes  that  the  Integration  was  achieved
 and  a  Covenant  was  entered  into.  In
 legal  parlance,  I  say,  it  was  an  act  of
 succession  and,  as  soon  as  there  was  the
 withdrawal  of  British  power,  the  rulers
 acceded  to  the  Indian  Union  and  that
 act  of  succession  was  entered  into  a
 Covenant.

 Now,  the  question  arises  whether  by  3
 mere  Resolution  or  by  a  simple  method  or
 by  a  simple  majority  we  can  break  the
 Covenant  or  give  up  the  Covenant.  The
 question  arises  whether  we  should  attach
 any  sanctity  to  the  Covenant  or  we  should
 not  attach  any  sanctity  to  the  Covenant.
 My  answer  will  be  that  we  have  to,  if  the
 affairs  of  the  big  nations  are  to  be
 conducted,  respect  the  Covenant  which  was
 entered  into.  That  was  not  enough.  At
 that  time,  it  was  felt  by  the  founding
 fathers  of  the  Constitution  and  those  who
 were  party  to  the  act  of  succession  and  the
 Covenant  that  the  Covenant  or  an  agreement
 should  be  sanctified  by  the  Constitution
 itself.

 SHRI  DHIRESWAR  BALITA
 (Gauhati)  :  May  I  remind  you  that
 Hyderabad  did  not  accede  to  India  or  come
 under  the  Covenant  or  an  agreement  ?  we
 had  to  conquer  it  ?

 SHRI  R.D.  BHANDARE:  My  hon.
 friend  is  raising  an  extraneous  matter.
 Here  we  are  not  concerned  with  Hyderabad
 or  Nizam.  We  are  first  concerned  with
 the  Act  of  Accession  secondly  with  the
 co  and  thirdly  with  the  Constitutional of  the  country  was  the  first  q  and

 how  to  retain  a  stable  Government,  a  stable
 tule,  in  this  country  was  the  second

 provision  which  was  accepted  as  a  result  of
 the  Act  of  Accession  and  the  Covenant.
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 SHRI  DHIRESWAR-  KALITA  :
 What  about  Nizam  ?

 MR.  SPEAKER:  ‘That  can  be  deait
 with  separately.

 SHRI  R.D.  BHANDARE:  I  am
 confining  myself  to  the  body  of  the  Reso-
 Intion  and  the  principles  underlying  the
 Resolution.  I  am  not  dealing  with  extra-
 neous  matters.

 Therefore,  the  question  arises  whether
 we  should  give  up,  by  a  simple  Resolution,
 the  conventions  and  the  Constitutional  pro-
 visions.  I  think,  even  the  rulers,  will  come
 to  the  same  conclusion  that  In  a  democratic
 set-up  there  cannot  be  a  separate  treatment,
 a  special  treatment.  I  am  sure  that  they
 will  not  insist  upon  this  because  democracy
 fs  not  only  a  form  of  government  but  is  it
 a  way  of  life.  Under  that  way  of  life,  we
 have  accepted  the  principles  that  all
 persons,  irrespective  of  their  place  and
 position  in  the  society,  must  stand  on  the
 same  base  and  between  the  same  parallels.
 That  is  the  democracy  principle.  That  is
 the  principle  of  equality.  All  must  be
 treated  alike.  The  same  principle  is  des-
 cribed  in  some  other  language.  The
 principle  of  equality  necessarilly  means  that
 all  must  be  treated  alike.  I  doubt  very
 much,  in  their  wisdom,  the  rulers  will  go  to
 the  extent  of  denying  or  destroying  that
 principle.  It  is  true  that  patrotism

 pelled  and  impelled  the  princes  to  join
 the  Union  and  their  noble  act  cannot  be
 forgotten.  In  this  connection,  I  would
 like  to  say  that  ]  am  quite  aware  of  the
 fact  which  was  described  by  the  then
 President,  Dr.  Rajendra  Prasad.  When  he
 went  to  Bikaner,  he  had  spoken  there.  He
 said  that  the  great  move  for  the  unification
 of  India  could  materialise  primarily  because
 of  the  goodwill  and  ready-willingness  of
 princes  like  Maharaja  Sadhu  Singhiji,  to
 participate  in  Constitution-making  and  to
 send  their  representatives  to  the  Constituent
 Assembly  of  India.  It  was  a  difficult  task
 at  that  time,  it  was  too  difficult  to  be
 described  in  words,  because  but  for  this
 kind  of  wilful  cooperation,  India  might
 have  remained  split  ioto  several  bits.  It
 redounds  to  the  credit  of  late  Maharaja  of
 Bikaner  that,  by  his  bold  decision,  he  gave
 acorrect  and  timely  lead  to  our  princes,
 and  this  eventually  Ited  in-the
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 States.  This  noble  act,  this  noble  action,
 on  the  part  of  the  ruler  of  the  Bikaner
 State  cannot  be  forgotten.  It  has  been
 written  down  in  gold  letters  in  the  history
 of  the  country.  The  accession  has  also
 been  written  in  the  Constitution.  The
 covenant  has  been  incorporated  in  the
 Constitution.

 ह  ४
 pa

 my  suggestion  is  that  the
 hon.  lember  mover  of  the  Resolution
 should  withdraw  his  Resolution  because  we
 accept  the  principle  underlying  it  and  we
 can  at  the  proper  time  bring  an.  amendment
 to  the  Constitution  whereby  this  can  be
 done.

 SHRI  M.  R.  MASANI  (Rajkot):  The
 mover  of  the  Resolution  brought  in  some
 extraneous  matter  concerning  what  happened
 in  certain  States  in  Orissa  prior  to  Indepen-
 dence  and  merger.  4  would  not  like  to
 waste  any  time  on  that  irrelevance  except
 to  say  that  this  sob  staff  sounded  ironic  in
 the  light  of  the  fact  that  Shri  R.  N.  Singh
 Deo,  a  member  of  princely  order,  is  the
 highly  respected  and  popularly  elected
 Chief  Minister  of  that  State  and  that
 my  young  friend  Shri  P.  K.  Deo  Raja  of
 Dhenkanal  has  been  elected  tothe  Lok
 Sabha  by  the  vote  of  his  people.

 17  brs

 Now,  I  would  like  to  confine  myself  to
 the  first  two  lines  of  the  Resolution  to
 which  Mr.  Bhandare  referred,  because  if
 the  premises  cannot  be  sustained,  the  rest
 of  the  Resolution  is  utterly  useless  and
 irrelevant.

 I  happened  to  be  a  Member  of  the
 Costituent-Assembly  which  framed  the
 Constitution  with  if  democratic  and  equali-
 tarian  principles,  but  which  also  provided
 for  the  ‘Privy  Purses  and  the  Privileges  of
 the  Princes.  Let  us  first  deal  with  ‘first:
 principle  of  equalitariani  This  is  an
 ambiguous  word.

 ‘It  is  true  that  the  Constitution  in  its
 Preamble  has  prescribed  for  equality  of
 status  and  of  opportunity  but  that  is  not’
 absolute  equality.  There  is  no  _  principle
 of  -econmic  equality  prescribed  in  the
 Constitution  and  even  in  respect  of  the
 principle  of  equality  of  status,  there  are

 of  not  only  Bikaner  but  all  the  ‘pringely
 meny  ions  embodied,  like  the  .reser-
 vation  of  seats  for  the  Scheduled  .Castey.
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 and  Scheduled  Tribes,  which  is  a  violation
 of  the  equality  of  status.  ‘There  are  vari-
 ous  provisions  for  the  production  of  mino-
 tities  which  are  quite  right,  and  there  are
 special  provisions  regarding  the  Indian
 Civil  Service  and  even  Government  emplo-
 yees  of  all  ranks,  and  so  on.  What  is  im-
 portant  is  Social  Justice.  That  is  impor-
 tant  and  not  equality  and  the  two  are
 very  different.  Even  Stalin,  the  Soviet
 Dictator,  said  many  years  ago  :

 “Equality  has  nothing  to  do  with
 socialism.  It  is  a  petty  bourgeois,
 deviation  worthy  of  a  primitive  socie-
 ty.”
 Therefore,  equality  is  not  a  principle

 that  comes  in  the  way.
 As  Mr.  Bhandare  has  said,  these  were

 not  concessions  unilaterally  granted  ;  these
 were  bilateral  treaties  entered  into  between
 contracting  parties.  The  Princes  gave  away  a
 great  deal.  They  gave  away  their  sovereignty.
 They  gave  away  their  territory.  They  gave
 their  States.  They  gave  away  all  their  privi-
 leges.  would  like  to  quote  from  a  book
 written  Iby  Shri  ५.  P.  Menon,  who,  along
 with  Sardar  Vallabhai  Pate),  did  much  for
 the  unification  of  India.  He  said  :

 “There  has  been  a  tendency  recently
 to  regard  the  price  paid  for  integration
 in  the  shape-of  privy  purses  as  too
 bigh.  We  cannot  strike  a  balance
 sheet  without  juxtaposing  the  assets
 against  the  liabilities.  For  this  purpose
 we  may  ignore  the  consummation  of
 the  great  ideal  of  a  united  and  integra:
 ted  India  which  has  affected  the  desti-
 nies  of  millions  of  people  ;  the  federal
 sources  of  income  including  the  rail-'
 way  system  of  about  i2000  miles  which
 the  States  surrendered  to  the  Centre
 without  any  compensation;  and  the
 abolition  of  interrmal.customs  as  a
 result  of  integration,  which  has  grea-
 tly  benefited  trade  and  commerce  in
 the  country.  But  we  should  certainly
 take  into  account  the  assets  we  have
 received  from  the  States  in  the  shape
 of  immense  cash  balances  and  invest-
 ments  amounting  to  Rs.  77  crores  as
 well  as  buildings  and  palaces.  If  these
 are  weighed  against  the  total  t
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 tracting  parties.  One  of  them  gave  up  much
 more  than  the  other,  but  was  to  have
 partial  compensation.  Now,  I  may
 say  that  compensation  is  highly  consistent
 with  democracy  ;  it  is  only  expropriation
 that  is  undemocratic.  It{s  only  fascist
 and  communist  dictatorships  which  expro-
 priate.  Democratic  socialist  countries

 _are  always  prepared  to  give  compensation.
 And  for  the  Mover  of  the  Resolution  to
 say  that  compensation  {s  undemocratic  is
 utterly  baseless.

 The  Princes  brought  into  India,  into
 the  Indian  Union,  not  less  than  48%  of
 the  area  of  the  Dominion  of  India  and
 28%  of  the  population  of  the  Dominion,
 and  inreturn  they  got  this  paltry  privy
 purse  and  these  small  privileges.  This  was
 just  and  r  ble  comp  ion  which  is
 in  our  Constitution  and  is  therefore  highly
 democratic.  Notto  give  this  compensa-
 tion  or  to  depart  from  it  will  be  violation
 of  democracy.

 How  can  people  swear  by  the  Constitu-
 tion—one  part  of  it—and  go  against  another?
 Does  it  mean  that  Pandit  Jawaharlal  Nebru
 was  an  enemy  of  socialis-‘n,  of  equality  and
 democracy  ?  Does  it  mean  that  Sardar
 Patel  was  not  a  believer  in  democracy  ?
 What  had  he  to  say  ?  When  he  presented
 this  provision  to  the  Constituent  Assembly,
 to  us  there,  Sardar  Patel  said  :

 “In  commending  the  various  provi-
 sions  concerning  the  States  to  the
 House,  I  would  ask  the  honourable
 Members  to  view  them  as  a  coordinated
 Overall  settlement  of  a  gigantic  prob-
 lem.  A  particular  provision  isolated
 from  its  context  may  give  a  wholly  erro-
 neous  impression.  The  from  in  which
 the  Rulers  find  recognition  in  the  new
 Constitution  of  India  fn  no  way  im-
 pairs  the  democratic  set-up  of  the  State.
 The  Rulers  have  made  an  honourable
 exit.”
 Sir,  I  recall  that  a  little  before  his

 death,  I  was  visiting  Sardar  Patel  and  just
 then  the  Praja  Mandal  Ministry  in.Gwalior

 I  would  request  the  Home  Minister,
 Shri  Cbavan,  to  listen  and  not  to  show

 of  the  privy  purse,  the  latter  would
 seem.  insignificant.”
 Adl-that  has  happened  is  this..  This

 ageeement-bhas  been  00868  between.two  con-

 utter  c  pt  for  this  debate......

 THE  MINISTER  OF  HOME  AFR.
 AIRS  (SHRI  ९.  B.  CHAVAN):  I  was
 talking-to  a  prince.
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 SHRI  M.  R.  MASANI:  Let  him  not
 waste  time  on  Princes.  Commoners  are
 much  more  worthwhile  listening  to.

 Sir,  I  was  talking  about  a  conversation
 which  I  had  with  Sardar  Patel  after  the
 integration  of  India.  At  that  time,  the
 Praja  Mandal  Ministry  was  there  in  Gwall-
 or  and  they  had  fired  on  students  in  Gwali-
 or.  There  was  then  an  uproar  in  Gwalior
 and  a  demand  for  an  inquiry.  Just  then  I
 happened  to  be  calling  on  the  Sardar  in
 Bombay.  He  was  very  bitter.  I  do
 think  he  repented  of  what  he  had  done
 but  was  sore  about  what  had  happened.
 I  remember  his  words.  He  said  :  ‘‘Masani,
 we  used  to  say  formerly  that  these  Rulers
 were  being  propped  up  by  the  bayonets  of
 the  British  Army.  But  who  do  you  think
 is  propping  up  this  Praja  Mandal  Ministry
 in  Gwalior  ?  It  is  my  bayonets.  If  they
 are  withdrawn,  the  people  will  drive  away
 these  people  and  put  the  Princes  back  on
 their  thrones”.

 Even  the  Congress  Working  Committee
 Resolution  of  June  967  held  a  very  differ-
 ent  view  from  what  Shri  Rabi  Ray  is  now
 asking  the  Govenment  to  acccpt.  The
 Working  Committee  introduced  in  its  ten-
 point  resolution  the  following  draft  :

 “The  privileges  other  than  the  privy
 Purses  enjoyed  by  ex-rulers  are  incon-
 gruous  to  the  concept  and  practice  of
 democracy."
 An  amendment  was  moved  bya_back-

 bencher,  Shri  Mohan  Dharla,  and  by  a
 snap  vote  in  an  empty  house  where  there
 was  not  even  a  quorum,  that  amendment
 was  accepted.

 I  would  like  to  draw  the  attention  of
 the  House  to  the  fact  that,  in  the  considered
 opinion  of  the  Congress  Working  Commi-
 ttee  in  June  1967,  the  Privy  purses  were
 compatiable  with  d  racy,  but  the  NT
 privileges  were  incongruous.  But  by  the
 vote  by  a  handful  of  people,  what  was
 democratic  became  undemocratic  In  a  few
 moment.  That  is  the  precious  principle
 that  Shri  Bhandare  wants  us  to  accept.

 The  real  point  is  this.  These  are  Petty
 issues  and  the  interest  shown  in  them  is
 the  result  of  petty  minds.  I  am  glad  that
 the  Congess  President  has  once  again
 talked  some  sense  on  the  subject.  J]  am
 sorry  to  have  to  quote  Shri  Nijalingappa
 every  day.  Only  yesterday  I  had  to  quote
 bim  on  the  Plan,  This  morving  I  read  in  the
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 newspapers  that  Shri  Nijalingappa  _yester-
 day  expressed  regret  that  “certain  elements
 in  the  Party  are  harping  on  small  issues
 like  privy  purses.”  I  cannot  help  it  if  the
 Congress  President  talks  sense.  It  is  my
 good  fortune  to  be  able  to  quote  him.

 Sir,  the  real  issue  is  a  moral  one.  Is
 it  right  to  break  promises  solemnly  made  ?
 Is  it  right  to  break  Treaties  into  which  a
 country  enters  with  it  hands  completely
 free?  These  commitments  were  made  by
 Sardar  Patel  and  the  Government  of  India
 and  passed  in  the  Constituent  Assembly
 completely  freely.  We  entered  into  them
 because  we  thought  that  they  were  fair  and
 they  were  just,  and  as  I  said  just  now,
 Sardar  Patel  was  grateful  to  the  other  party
 to  the  contract.  Is  it  right  and  proper  that
 the  same  Government—there  is  not  even
 a  change  of  government—that  entered  into
 these  contracts  should  now  consider  such
 a  shameful  breach  of  faith  as  going  back
 on  them?  This  is  the  real  issue  before
 the  House.

 The  Mover  of  the  resolution  has  a
 funny  or  good  sense  of  humour.  He
 suggested  that  we  should  choose  the  birth-
 day  of  Mahatma  Gandhi  as  the  day  on
 which  we  should  be  guilty  of  this  breach
 of  faith.  lf  he  had  known  Mahatma  Gap-
 dhi  a  little  as  some  of  us  did,  he  would
 have  realied  that  Mahatma  Gandhi  attached
 the  greatest  value  totruth  and  to  the
 pledged  word.  Whenever  he  gave  a  little
 promise  he  saw  to  it  that  he  would  carry
 it  out.  I  think  it  is  an  insult  to  the
 memory  of  that  great  ran  to  suggest  that
 on  his  birthday  of  all  days  we  should  go
 in  for  this  shameful  or  shameless  breach  of
 faith.

 There  isa  section  in  the  India  Penal
 Code  to  which  I  would  like  to  draw  the
 attention  of  the  hon.  Home  Minister,
 nemely  section  AIS.  Let  him  read  it  care-
 fully.  It  relates  to  the  act  of  cheating  for
 which  a  sentence  in  jail  is  prescribed.  Any
 attempt  todo  away  with  the  contract
 made  by  his  prodecessors  will  amount  to
 an  act  of  cheating.  If  he  were  a  common
 citizen,  a  court  would  find  him  guilty
 because  he  would  have  deceived  other
 people  into  abandoning  what  is  theirs,  he
 has  reduced  their  bar,  power  and
 he  has  put  them  at  bis  mercy  and  then  he
 goes  back  on  what  he  had  promised.  This
 would  amount  to  an  act  of  cheating.
 Pandit  Jawabarlal  Nebru  and  Surdar  Pate}
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 were  honourable  men.  They  had  no  such
 intention  thet  their  successors  should  go back  on  their  pledged  word,  But  the
 moral  crime  would  be  just  as  great  as  if
 the  hon.  Minister  was  himself  committing
 that  act  of  cheating  in  the  year  ‘1947-48,
 because  like  me,  he  too  was  a  party  to
 this  deal,  as  amember  of  this  Party—]
 do  not  remember  if  he  was  in  the  Consti-
 tuent  Assembly—and  as  a  member  of  the
 Bombay  Government,  and  he  was  there-
 fore  as  much  involved  as  all  the  rest  of  us.
 I  would  appeal  to  him  to  have  some  regard
 for  the  sense  of  honour  that  he  owes  to
 himself  and  to  those  for  whom  he  speaks.

 Then,  consider  the  effect  on  the  confi-
 dence  of  the  people  in  the  morality  of  this
 Government  and  the  validity  of  our  Cons-
 titution.  If  one  part  of  the  Constitution
 can  be  violated,  what  are  our  Fundamental
 Rights  worth  ?  And  what  are  the  obliga-
 tions  of  Government  worth  ?  Then.  con-
 sider  the  effect  abroad.  The  effect  on  the
 credit  of  the  country  abroad  must  also  be
 considered.  If  this  Government  can  break
 its  pledges  to  the  princes  of  India,  why
 should  the  fereign  creditors  and  the  people
 who  give  money  to  this  country  expect  it
 to  h  the  that  we
 make  ?

 These  are  very  good  reasons,  apart
 from  abstract  morality.  I  would  appeal  to
 the  hon.  Minister  to  think  again.  He  will
 do  himself  and  that  great  Party  to  which  I
 belonged  at  that  time  when  we  made  that
 pledge  to  the  Peinces  a  great  injustice  ;  he
 will  be  doing  a  great  injustice  to  this
 country  and  to  his  own  party  and  to  him-
 self  if  he  allows  himself  to  be  pushed  into
 an  acceptance  of  this  wrong  principle.  I
 was  then  a  Member  of  the  Party  to  which
 the  hon.  Minister  belongs,  and...

 SHRI  ९.  B.  CHAVAN:  But  be  left
 that  party.

 SHRI  M.  R.  MASANI:  ...I  would
 not  like  him  to  let  down  his  Party,  to
 which  I  then  balonged,  because  I  also
 share  in  that  responsibility  and  if  he  does
 that  he  proposes  to  do,  then  I  shall  also
 be  made  to  share  his  guilt,  and  I  would
 not  like  to  share  the  guilt  of  a  breach  of
 faith.

 Therefore,  we  oppose  both  the  principle
 of  this  resoulution  and  its  terms.
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 MR.  SPEAKER:  Now,  Sbri  Himat-
 singka.  The  hon.  Member  is  absent.  Shri
 K.  N.  Tiwary.  He  is  also  absent.  Then,
 Shri  Sita  Ram  Kesri.  He  is  also  absent.
 They  have  given  their  names,  but  none  of
 tbem  is  here.  Now,  Shri  S.  Kandappan.

 Privy  Purses  (Res.)

 SHRI  SRADHAKAR  SUPAKAR  :
 You  may  call  other  Members  from  the
 Congress  Party  now.

 MR.  SPEAKER  :  It  is  not  my  job  to
 manage  his  party's  affairs.

 श्री  शशिमृषण  (खारगोन)  :  अध्यक्ष  महो-
 द्य,  मेरा  नाम  है

 MR.  SPEAKER:  The  hon.  Member’s
 name  is  not  here.

 SHRI  SHASHI  BHUSHAN:  I  had
 written  to  you.

 MR.  SPEAKER  :  The  party  has  sub-
 mitted  a  list  to  me  and  the  hon.  Member’s
 name  is  not  there  in  that.  Let  there  be
 No  controversy  about  it  now.  Let  the  hon.
 Mamber  resume  his  seat.  I  have  read  out
 the  names  that  were  given  by  the  party.  I
 have  got  a  dozen  other  names.  That  does
 not  mean  that  I  should  flout  the  list  given
 by  the  party.

 ओ  शशिसूषण  :  प्राइवेट  रेजुल्यूशन  पर
 हमेशा  यह  हुआ  है  कि  हम  भाप  को  नाम  देते
 हैं  भौर  श्राप  यहां  उस  में  पार्टियों  को  ला  रहे  हैं।

 MR.  SPEAKER:  I  do  not  know.
 His  party  has  submitted  the  list.  I  have
 got  the  names  of  other  people  also.  I  have
 got  a  dozen  names  before  me  apart  from
 the  names  given  by  the  Congress  Party.
 The  Party  has  given  me  a  list  and  after  that
 list  is  exhausted.  perhaps  I  could  call  any-
 body  else  as  I  choose.

 The  party  bas  given  names,  but  within
 five  minutes  I  find  that  the  Members  have
 disappeared  ;  they  give  their  names  but
 they  disappear.  I  do  not  know  what  is  to
 happen.

 at  प्रेमचन्द  वर्मा  (हमीरपुर)  :  जनाब  मैं
 एक  भज  करना  चाहता  हूं,  श्राप  इस  कुर्सी  पर
 विराजमान  हैं,  भाप  का  भी  तो  बहुत  कुछ  हक
 है,  भाप  का  डिस्क्रीक्नन  है  ....,
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 MR.  SPEAKER:  I  do  not  want  to
 flout  any  party  lists.  I  must  hovour
 those  lists,  because  otherwise  I  sball  get
 into  trouble.

 SHRI  NARENDRA  SINGH  MAHIDA
 (Anand):  ]  may  bring  to  your  notice  that
 on  private  Member's  resolutions,  the  ques-
 tion  of  party  does  not  come  in.

 MR.  SPEAKER  Now,  Shri  S.
 Kandappan  has  the  floor  of  the  House.

 SHRI  5.  M.  BANERJEE  (Kanpur):  If
 they  are  so  indisciplined,  why  don’t  you
 derecognise  them,  Sir  ?

 SHRIS.  KANDAPPAN  (Mettur):  I
 support  the  Resolution  moved  by  Shri
 Rabi  Ray.  I  am  wondering  why  Govern-
 ment,  and  some  membcrs  of  their  party,
 are  very  much  agitated  and  concerned  over
 the  commitment  they  had  made  earlier  to
 the  princes  and  why  they  do  not  seem  to
 be  concerned  at  all  about  the  word  given
 by  Government  on  the  floor  of  the  House
 that  they  are  going  to  abolish  the  privy
 purses.  This  pledge  was  given  to  us  the
 elected  representatives  of  the  people.  Since
 then  two  years  have  passed  and  I  do  not
 know  whcther  they  are  ever  8098  to  fulfil
 fit  in  the  near  future.

 SHRI  SHASHI  BHUSHAN  Shri
 Himatsingka  says  he  does  not  know  about
 his  having  to  speak  and  his  name  having
 been  given.

 MR.  SPEAKER  :  I  am  not  interested
 in  that.  Am  I  to  take  the  official  list
 given  by  their  party  or  not?  Is  it  a  ques-
 tion  of  controversy  here?  I  am  not
 interested  what  passes  between  the  Chief
 Whip  and  their  members.  The  Chief  Whip
 himself  has  signed  it.  His  name  is  there.
 Even:  the  spelling  is  the  same—Shri  P.  D.
 Himateingka.  So  there  is  no  mistake  about
 it.

 SHRI  HIMATSINGKA  (Godda):  I  was
 not  told.

 SHRI'S.  KANDAPPAN  :  I  do  not
 kpow  why  Government  are:so  much  -waver-
 ing  and  luke-warm  in  their  approach  to
 this  question.
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 श्री  प्र  मचन्व  वर्मा  :  अध्यक्ष  महोदय,  हम
 तो  झब  चलते  हैं  सुबह  से  शाम  तक  बैठे  रहते  हैं
 फिर  भी  मोका  नहीं  मिलता  है  ।  मैंने  झापको

 चिट्टी  भी  लिखी  थी  लेकिन  भ्रापने  नहीं  बोलने
 दिया  |  हम  तोः  सिफ  कोरम  पूरा  करते  हैं

 है.
 MR.  SPEAKER:  If  be  wants  to  go,

 be  may  quietly  leave.  I  do  not  mind.
 There  need  be  no  argument  about  it.  If
 quorum  is  not  there,  the  House  will  be
 adjourned.

 SHRI  S.  KANDAPPAN:  What  is
 happening  to  my  privileges—I  do  not  know
 Everybody  is  taking  away  my  time.

 SHRI  5.  M.  BANERJEE:  There  {s
 no  discipline  in  that  party  at  all.

 SHRI  SHEO  NARAIN:  He  is  well
 disciplined.

 SHRI  5,  KANDAPPAN  :  Instead  of
 trying  to  pretend  that  they  are  going  to  do
 something  and  really  serious  to  abolish  the
 Privy  purses  and  privileges,  I  hope  they
 will  at  least  while  replying  to  this  debate
 make  their  position  clear  to  the  House  and
 to  the  country  at  large,  because  I  have  a
 suspicion  that  they  have  been  pressurised
 and  they  are  not  in  a  position  to  honour
 the  pledged  word  given  on  the  floor  of  the
 House  to  members.

 SHRI  M.  7२.  MASANI;  They  had  no
 right  to  make  such  a  commitment.

 SHRI  5.  KANDAPPAN  :  They  should
 make  their  position  clear  as  to  why  they
 are  not  keeping  up  to  their  promise  to  this
 House.  After  the  ‘1967  elections,  discussion
 took  place  here  and  then  the  Home  Minis-
 ter,  Shri  Chavan,  very  categorically  sald
 that  he  was  for  abolition  of  the  privy
 purses  and  privileges  of  the  princes.  and
 that  soon  be  was  going  to  introduce  a  Bill
 to  that  effect.  Two  years  have:  since
 elapsed.  In  between;  there  has  been  a  lot
 wavering  statements  and  hesitant  appro-
 aches  to  this  problem.  But.  wherever  this
 qnestion  was  taken  up  here,  Shri  Chavan
 was  very  categorical.  He  never  denied  his
 earlier  commitment  to  the  House.

 In  the  Hindu  of  July  4,  1968,  I  find  this
 passage  8
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 “The  Government  of  India  has  finally
 decided  to  scrnp  the  princely  privileges
 and  privy  purses.  A  scheme  prepared
 by  the  Home  Ministry  in  this  regard
 was  broadly  endorsed  by  the  Internal
 Affairs  Committee  of  the  Cabinet  which
 discussed  the  issue  for  about  an  hour
 today.  While  the  privileges  of  ex-rulers
 are  to  be  withdrawn  immediately,  the
 amount  of  privy  purses  is  to  be  paid
 on  a  salb  system  for  a  specified  period
 which  may  be  20  or  25  years  so  that
 its  abolition  does  not  cause  undue
 financial  difficulties.  The  scale  of
 payments  worked  out  by  the  Ministry
 gives  generous  treatment  to  the  smaller
 princes”.
 But  till  today  even  this  diluted  form  of

 implementation  has  not  taken  place.  I
 say  this  is  diluted  because  I  do  not  find
 any  princes  in  this  country,  the  progenies
 of  the  old  princely  families,  who  are  just
 trying  to  eke  out  a  livelihood  and  have  not
 enough  to  make  both  ends  meet.

 After  all  we  know  them  ;  they  are  our
 good  friends.  We  know  they  are  quite
 well  off.  They  do  other  businesses  and
 other  work.  In  fact  I  am  pained  when  a
 speaker  argued  on  the  principle  of  honour-
 ing  agreements  or  commitments  that  they
 should  go  on  getting  the  privy  purse.  I
 feel  that  it  is  rather  humillating  and  it  is
 not  good  for  any  man  of  self-respect  to
 expect  unearned  income  from  the  Govern-
 ment  of  a  poor  country.  In  fact  I  feel
 that  the  princes  should  themselves  come
 forward  to  voluntarily  relinquish  it.  Not
 even  a  single  person  bas  done  so.

 SHRI  NARENDRA  SINGH  MAHIDA:
 I  have  surrendered  it  in  ‘1948.

 SHRI  S.  KANDAPPAN  :  Others
 should  have  followed  suit  ;  some  how  it
 has  not  happened.

 Some  say  that  it  was  a  free  covenant
 and  a  sort  of  gentleman’s  agreement  entered
 into  with  ex-rulers  and  should  not  be
 violated  and  that  it  was  not  good  fora
 great  country  like  ours.  They  seem  to  by
 concerned  about  the  image  of  India  which
 will-suffer  in  the  international  scene.  Mr.
 Masani  said  something  about  a  few  States
 where  people  were  keen  to  reinstate  them.

 SHRI  M.R.  MASANI:  I  did  not  say
 80  ;  Sarder  Patel  said  80,
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 SHRI  S,  KANDAPPAN  :  You  quoted
 Mr.  Patil.  I  also  happened  to  read  some
 kind  of  old  writings  on  this  particular
 item.  But  I  should  like  to  know  in  how
 many  of  the  600  States  people  were  so
 anxious  and  are  so  attached  to  their
 anclent  rulers  that  they  would  not  be
 willing  to  merge  with  the  Indiad  nation  ?

 SHIR  M.  7२.  MASANI  :
 advoacate  a  plebescite  ?

 Would  you

 SHRI  5.  KANDAPPAN  :  If  it  can  be
 agreed  on  all  fronts.  That  would  not  be
 advisable  because  I  feel  that  the  public
 mood  is  rather  against  the  privy  purpses
 and  privileges.  In  fact  as  far  as  I  know
 most  of  the  States  ruled  by  erstwhile  rulers
 with  the  exception  of  a  few  States  scattered
 here  and  there  where  the  people  might
 have  been  attached  to  the  royal  houses,
 the  mood  of  the  people  on  the  whole  was
 otherwise  ;  they  were  on  the  verge  of
 revolt  and  the  rulers  were  saved  by  the
 national  leaders  by  this  arrangement.  That
 is  bow  I  look  at  it.

 There  is  another  important  aspect.  We
 are  a  democratic  country  and  in  a  democra-
 tic  country  the  entire  territory  of  the
 State  belongs  to  the  whole  people,  not  to
 the  royal  families  alone.  Did  the  rulers
 attach  any  importance  to  the  will  of  the
 people  when  they  entred  into  this  agree-
 ment  with  the  Government  of  India  and
 Mr.  Patel  signed  that  agreement  and  the
 ruler  also  signed  that  agreement?  Were
 they  not  treated  as  chattels  and  private
 property  ?  Mr.  Masani  quoted  the  assets  of
 the  various  royal  families.

 7.25  hres.

 [Shri  २.  0.  Bhandare  in  she  Chair]

 Were  all  their  persona)  assets?  How
 did  they  amass  and  accumulate  so  much
 wealth  ?  Is  it  not  obnoxious  and  repugn-
 ant  to  the  democratic  ideals  to  think  that
 the  assets  of  the  royal  household  belonged
 to  the  ruler  alone  and  not  to  the  people  ?
 Tam  unable  to  reconcile  myself  to  this
 feeling.

 AN  HON.  MEMBER  ;
 property.

 Not  al}
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 SHRI  S.  KANDAPPAN  !  If  you
 concede  that  it  is  public  property,  then  did
 you  consult  the  public  while  you  accepted
 the  privy  purse?  You  came  to  this  agree-
 ment  and  this  merger  as  if  it  is  your  own
 property  and  you  did  it  out  of  your  own
 free  volition,  the  surnendering  of  the  entire
 property  to  the  Government  of  India,  with
 out  taking  into  co:  ation  the  peopl
 who  mostly  matter.  So,  this  argument  that
 it  is  a  uery  solemn  agreement  which  we
 should  honour  is  not  coavincing  to  me.

 Apart  from  that,  there  is  another
 aspect.  After  all,  it  is  more  than  two
 decades  since  the  so-called  agreement  took
 place.  The  situation  has  changed.  Is  it
 anybody’s  argument  that  in  a  democratic.
 developing  country,  some  agreement  entered
 into  some  twoor  three  decades  back  even
 after  circumstances  have  changed,  should
 be  honoured  2?  (/ntertuptions)

 AN  HON.  MEMBER  :  Question.

 SHRI  S.  KANDAPPAN:  A  lot  of
 changes  have  taken  place.

 MR.  CHAIRMAN  :  Do  not  take  any
 notice  of  the  interruptions.

 SHRI  S.  KANDAPPAN  It  is  very
 difficult  when  the  interruption  comes  from
 very  close  colleagues.

 SHRI  R.K.  AMIN  (Dhandhuska)  :
 May  I  tell  him  that  most  of  the  princes  who
 contested  the  elections  got  elected.

 SHRI  5.  KANDAPPAN  :  So  what?  A
 lot  of  changes  have  taken  place.
 Even  the  Constitution  which  was  formulated
 and  accepted  by  this  country  was  changed
 many  atime.  I  am  sure  that  you  would
 not  be  reluctant  to  support  some  of  the
 amendments  to  the  constitution,  It  is  not,
 therefore,  a  question  of  any  sacredness
 being  attached  to  it,  and  it  is  not  a  ques-
 tion  of  the  image  of  the  country  abroad
 and  all  that.  If  you  are  reluctant,  even  at
 this  stage,  to  abolish  the  privy  purse,  I  do
 not  think  any  democratic  country  in  the
 world  will  take  you  seriously  ;  I  do  not
 think  the  democratically  minded  people
 will  take  you  seriously.  It  is  a  very  abnox-
 fous  idca.  I  would  appeal  on  that  score—
 not  even  on  the  question  of  money—to  the
 princes  and  their  concord  and  those  who

 (H.A.H.Dis.)
 are  enjoying  these  privileges  to  come
 forward  themselves  voluntarily  to  surrender
 the  privileges,  because  it  is  not  good  for
 them.  I  feel  it  is  wanting  in  self-respect
 of  any  decent  man  to  live  perpetually  on
 unearned  income  ;  this  is  unearned  income
 and  tax-free  at  that  which  they  should  be
 prepared  to  surrender  voluntarily.  So,  I
 fully  ¢ypport  this  resolution.

 I  would  add  one  more  word  with  regard
 to  the  argument  that  you  had  advanced
 when  you  happened  to  be  in  your  seat  here:
 that  the  mover  of  the  resolution  is  not  just
 Pretending  or  imagining  that  by  a  very
 simple  resolution  being  passed  here,  we  are
 going  to  abolish  the  privy  purse.  It  is
 only  an  enabling  measure.  When  we
 pass  this  resolution,  we  accept  that  the
 Government  would  come  forward  to  make
 the  requisite  changes  in  the  Constitution
 and  other  codes  so  that  the  privy  purse
 may  be  abolished.

 I  hope  and  wish  and  I  do  not  feel  that
 our  Home  Minister,  Sbri  Chavan,  was  very
 sincere  when  he  made  the  statemeni.  But
 I  do  not  know  what  sort  of  difficulties  bis
 party  or  he  himself  got  into  that  he  is  not
 able  to  come  forward  in  this  respect.  It  is
 high  time  that  the  Government  should
 make  up  its  mind  to  abolish  the  privy  purse.

 MR.  CHAIRMAN  :  Now  it  is  5.30.
 Let  us  proceed  to  the  half-an-bour
 discussion.

 7.30  hes.

 HALF*AN-HOUR  DISCUSSION

 Delhi  Polic  Commission’s  Report

 श्री  रामावतार  शास्त्रो  :  समापति  महोदय,
 पुलिस  की  जो  व्यवस्था  झाज  हमारे  देश  में  है
 वह  व्यवस्था  वही  पुरानी  है  जो  प्रंग्रेजों  क ेजमाने
 में  थी।  भौर  पंग्रेजों  ने हमारे  देश  में  पुलिस  की
 व्यवस्था  इस  उद्देश्य  से  की  थी  कि  हमारे  देश  में
 जो  स्वतंत्रता  संग्राम  चलता  था,  हमारे  यहां  की
 जो  जनता  लड़ती  थी  झपने  हकों  के  लिये,  उस
 को  बताया  जाय  ;

 उन  झान्दोलनों  को  दबाना  उनको  खून  में

 डुबोना  दी  प्रंग्रेजी  राज्य  की  पुलिस  भौर  फोज
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 की  नीति  उस  समय  थी  ।  उस  समय  जब  हम
 आजादी  की  लड़ाई  लड़ः  रहे  थे  तो  हमने  यह
 आममा”  थाः  कि  आजादी  के  बाद  पुलिस  की  :
 व्यवस्था  में  परिवर्तन  लाया  जायगा  झौरः  साथ
 ही  पुलिस  सचमुच  में  जनता  की  सेवा  करेगी
 पुलिस  भ्राज़ाद  भारत में  देश  के  उत्थान  में  और  -

 'नवनिर्माण  सें  सहायक  होगी  श्रौर  इस  काम  को
 ठीक  से  करने  के  लिये  सरकार  उन  की  सहूलियतों
 'को  बढ़ायेगी |  अंग्रेजों  के  शासन  काल  में  पुलिस
 की  जो  दयनीय  स्थिति  वेतन,  सबिस  क़डिशन्स,

 “दूसरी  सुविधाओं  श्रौर  श्रावास  भ्रादि  के  सिलसिले
 में  थी  उसमें  परिवर्तत  लाया  जायगा  यह  हम  ने
 उंघ्मीद  की  थी  लेकिन  ्फ़्तोस  के  साथ  कहना
 पड़ता  हैं  कि  22  क्ष  के  कांग्रेसी  राज्य  के  बाव-
 जद  यह  बात  हुई  नहीं  है  a  श्राज  भी  वही  सड़ी
 गली  व्यवस्था  पुलिस  की  चल  रही  है  -  उन  की
 दिक्‍कतें  झाज  भी  ज्यों  की  त्यों  बरकरार  हैं  t
 ara  भी  एक  पुलिस  कांस्टेबुल  को  75  रु०  से  शुरू
 करके  उसे  96  रुफ्ये  तक  तनख्वाह  देते  हैं  उन  के
 रहने  की  व्यवस्था  बहुत  ही  दर्दनाक  है  ।  छनके

 लिए  न  शिक्षा  की  व्यवस्था  है  न  ही  उन  के
 लिए  व-  उनके  बच्चों  के  लिए  दवादारू'  की
 व्यवस्था  है  n  यह  स्थिति  झाज  भी  बरकरार
 है  i  22  वर्षों  की  झाजादी  के  बाद  भी  इस  तरह
 की  सोचनीय  प्रवस्था  विद्यमान  है  t

 “जब  सन्‌  947  से  लेकर  966  तक  सरकार
 ने  इस  तरफ  कोई  ध्यान  नहीं  दिया  तो  स्वामा-
 विक  ही  था  कि  पुलिसमंनों  केः  भन्‍्दर  इस-  को
 लेकर  प्रसंतोष  बढ़ता  ।  उनके  असन्तोष  का  इस
 रूप  में  इजहार  होने:लगा  कि  उन्होंने  अपने-सवालों

 का  हल  निकालने  के  लिए,  अपनी  मांगें:  हासिल
 करने  के  लिए,  सरकार  के  सामने  भपनी  मांगें
 रखने  के  लिए  उन्होंने  दिल्ली  के  श्रन्दर  अपना  एक
 संगठन  बनाया  शौर  कई  दूसरे  सूबों  में  भी

 बनाया  ।  बिहार  के  भन्दर  भी  उन्होंने  भपना

 एक  संगठन  बनाया  ।  श्राप  जानते  ही  हैं  कि

 बिहार  के  पुलिस  वालों  ने  1946-47,  में  श्रंग्रेजों

 के  जमाने  में  भी  ऑ्पने  सवालों  को  लेकर  भ्रांदो-
 लन  चलाया  था  1  पहले  भ्राजादी  के  प्रान्दोलन

 के  दिनों  में  वहाँ  के  लोगों  ने  पण्डित  रामानन्द

 तिवारी  के  नेतृत्व  में  उस  में  हिस्सा  भी  लिया
 था  t  हारे  देश  के  -कछ  पुलिस  वालों  ने

 आश्षादी  के  आन्दोलन  में  भी  हिस्सा  लिया  लेकिन
 आ्रामतोरः  से  श्रंग्रेजो  ने  पुलिस  का  स्तेमाल
 हमारे  झाजादी  के  आन्दोलन  को  दबाने  के  लिए
 किया,  जन  प्रान्दोलन  के  विरोध  में  किया  शौर

 मुझे  भफसोस  के  साथ  कहना  पड़  रहा  है  कि
 "बही  काम  आज  की  यह  कांग्रेसी  सरकार  भी  कर
 रही  है  1“मजज़ूर  ब्लान्दोलक;  किसान.  आन्दोलन

 -' झौर अन्य  जनता  के  आन्दोलनों  को  दबाने  के
 “लिए  यह  सरकार  इस  पुलिस  का  इस्तेमाल  कर

 :  रही  है।
 जब  दिल्ली  में  पुलिसवालों  ने  श्रपना  संगठन

 966  में  बनाया  उस  के  पहले  ही  से  उनमें  अ्रस-
 'न्तोष  बढ़  रहा  था,  पालियामेंट  में  सवाल  उठ

 रहे  थे  शौर  लोग  तरह  तरह  से  उनकी  मांगों  का
 समर्थन  कर  रहे  थे  -  तो  सरकार  ने  मजबूर  होकर
 Wes  में  यह  खोसला  पुलिस  कमिशन  की

 बहाली.  की  ताकि  उन  की  स्थिति  का  पता
 लगाया  जाय  tv  इस  प्‌  लिस  कमिशन  की  बहाली
 ‘6-11-66  को  हुई।  उस  कमिशन  ने  तमाम
 जगह  पर  घूम,  घूम  कर;  पूरे  देश  में  तथा  दिल्ली

 की  तमाम  बैरकों  में  जाकर  उनकी  स्थिति  का
 पता  लगाया  तब  जाकर  उन्हें  मालूम  हुआ-  कि
 वास्तव  में  उनकी  कितनी  दर्दनाक  हालत  है  ?

 कमिशन  की  रिपोर्ट  बहुत  मोटी  है।  लगभग
 825  पृष्ठ  की  वह  रिपोर्ट  है  जो  कि  दो  भागों  में
 है।  उस  रिपोर्ट  से  बहुत  सारी  बातें  कोट  की  जा
 सकती  हैं  लेकिन  इस  समय  उसके  लिये  पर्याप्त
 समय  नहीं  है  ।  लेकिन  मैं  समझता  हूं  कि  इस
 सरकार  ने  और  सदन  के  माननीय  सदस्यों  ने
 उस  रिपोर्ट  को  पढ़ा  ही  होगा  और  उनको

 मालुम  होगा  कि  वेतन  के  सिलसिले  में,  आवास
 के  सिलसिले  में  और  शिक्षा  व  दवादारू  के
 सिलसिले  में  शौर  दूसरे  एलाऊंसेज  जो  उन्हें
 मिलने  चाहिएं,  तमाम  बातों  के  सिलसिले  में
 उन्होंने  सुकाव  दिये  ।  परन्तु  दुःख  के  साथ  कहना
 पड़ता  है  कि  सरकार  ने  उन्हें  लागू  नहीं  किया

 “बसे  सरकार  कहती  भ्रवरय  है  कि  हम  ने  उनको

 लागू  किया  ।  उनकी  सिफारिश  है  कि  बुनियादी
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 तनख्वाह  शौर  दूसरी  सहलियतों  को  मिला
 कर  एक  पुलिस  के  साधारण  कांस्टेबुल  को  पहले
 साल  में  बहाली  के  समय  228  रुपये  50  पैसे
 मिलने  चाहिए  शौर  बोसवें  साल  में  उसको  मिलने

 चाहिए  33  रुपये  40  पैसे  ।  तो  क्या  सरकार  ने
 उस  सिफारिस  को  लागू  किया  है  ?  जाहिर  बात  है
 कि  सरकार  ने  उसे  लागू  नहीं  किया  है।  इस  तरीके
 से  उस  मोटी  किताब  में  यह  भी  कहा  गया  है  कि
 झाज  हमारे  देश  में  कम  से  कम  तनख्वाह  एक
 दक्ष  मजदूर  को  एक  स्किल्ड  मजदूर  को  240
 रुपये  मिलती  है।  लेकिन  पुलिस  वाले  कितनी
 जबावदेही  से  काम  करते  हैं,  भपने  प्राणों  को
 हथेली  में  रखकर  देश  की  शान्ति  भौर  व्यवस्था
 की  रक्षा  करते  हैं;  पर  उनको  तनख्वाह  दी  जाती
 है  75  से  95  रुपये  ।  इससे  आप  मिला  लीजिये
 कि  कितना  बड़ा  गैप  है।

 जब  यह  बात  नहीं  हुई  तो  यहां  पुलिस  के
 लोगों  ने  श्रपना  संगठन  बनाया  शान्तिमय  तरीके
 से  भ्नुरोध  करने  के  लिये  ।  उसको  मान्यता  भी

 उन्होंने  दी  ।  लेकिन  इस  मान्यता  के  बावजूद
 उनके  ऊपर  तरह  तरह  से  बन्दिशें  लगाई  जाने
 लगीं  ।  उनसे  कहा  जाने  लगा  कि  झाप  मीटिगें
 नहीं  कर  सकते  हैं  ।  जब  रिकग्नाइज्ड  यूनियन  है
 शौर  भारतीय  संविधान  के  शजनुच्छेद  19 के
 मातहत  उनको  अश्रधिकार  है  कि  वे  भ्रपनी  यूनि-
 यनें  बनायें  श्रौर  भ्रपनी  मांगें  पेश  करें,  तब  भाप
 ने  उनके  कामों  में  इस  तरह  से  हस्तक्षेप  करना
 यों  शुरू  किया  ?

 जब  ऐसा  हुआ  तब  दिल्ली  के  पुलिस  वालों
 के  भ्रन्दर  भ्सन्तोष  बढ़ता  गया,  और  उस  भ्स-
 न्तोष  के  बढ़ने  का  नतीजा  यह  हुआ  कि  वे  लोग
 967  &  झप्रेल  महीने  में  देश  के  गृह  मन्त्री  के  यहां
 अपनी  मांगें  समझाने  के  लिये  गये।  एक  दिन
 पहले  उनके  ज्ञो  पदाधिकारी  थे  उन  को  नौकरी
 से  डिसमिस  कर  दिया  गया।  वे  लोग  माला
 लेकर,  फूल  लेकर  गये  थे  श्री  चव्हाण  से  यह  पूछने  के
 लिये  कि  इस  तरह  की  बात  क्यों  हुई।  उन  की  बातें
 सुनने  के  बजाय  गृह  मन्‍्त्री  ने  उन्हें  घमकी  दी
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 कि  तुम्हारे साथ  हम  सख्ती  से  पेश  शायेंगे
 उसी  के  बाद  उनकी  गिरफ्तारियां  शुरू  हो  गई
 झाप  को  सुनकर  भादचरय  होगा  कि  ‘15.4.67  को
 श्री  चब्हाण  ने  यह  धमकी  दी  श्र  उसी  दिन
 साढ़े,तीन  बजे  गिरफ्तारी  शुरू  हो  गई।  एक
 हजार  पुलिस  वाले  गिरफ्तार  किये  गये,  जिनमें
 झाठ  महिलायें  भी  थीं।  उन  को  गिरफ्तार  किया
 गया,  जेल  में  डाला  गया  शझौर  45  दिन  तक  उन
 की  जमानतें  नहीं  ली  गई  ।  उनको  तरह  तरह
 से  जेल  में  सताया  गया  ।  इस  जनतंत्री  हुकूमत
 में,  कांग्रेस  मार्का  समाजवाद  में  उन  के  साथ  इस

 तरह  का  व्यवहार  किया  गया  ।  600  श्रस्थायी

 पुलिस  वाले  नौकरी  से  हटा  दिये  गये,  जिनमें  से
 500  हरिजन  हैं  -  हरिजन  उत्थान  की  बात  यह
 सरकार  कहतो  है,  लेकिन  उनको  हटा  दिया
 गया  ।  इतना  ही  नहीं  यह  बड़े  दामें  की  बात  है
 एक  सिपाही  जेल  में  बीमार  पड़ा  शौर  उस  की
 हालत  खराब  होने  लगी  तो  उसको  छोड़  दिया,
 गया,  लेकिन  भ्रस्पताल  तक  जाने  के  लिए  सवारी
 का  बन्दोबस्त  भी  नहीं  किया  गया  यह  कितनी
 हृदयहीनता  की  बात  थी  ?  एक  तरफ  उसको
 अस्पताल  तक  पहुंचाने  की  व्यवस्था  नहीं  की  गई
 और  दूसरी  तरफ  फिजूलखर्ची  का  यह  झालम ।

 झ्राज  जो  पुलिस  वाले  सस्पेडेड  हैं  उन  में  से

 बहुत  ज्यादा  प्राद्ियों  पर  मुकदमे  चलाये  जा

 रहे  हैं  भोर  उन्हें  परेशान  किया  जा  रहा  है।
 उनमें  से  किसी  को  हरियाना  से  झाना  पड़ता  है,
 किसी  को  यू  पी  से  झाना  पड़ता  है  शौर  कोर्ट  में
 जाना  पड़ता  है।  कोर्ट  का  माहौल  भी  ऐसा  है
 कि  वह  भपने  मुकदमों  की  पैरवी  नहीं  कर  सकते
 मिलिटरी  बाले  शौर  झाम्डें  पुलिस  वाले  वहां
 बैठे  रहते  हैं  ।

 इसके  विरोध  में  और  उनकी  मांगों  का
 समर्थन  करते  हुए  पिछले  अ्रधिवेशन  के  समय  में

 बहुत  से  संसदु-सदस्यों  ने,  सभी  पार्टियों  के  संसदु-
 सदस्यों  ने,  गृह-मन्‍्त्री  से  अनुरोध  करते  हुए  पत्र
 लिखा  कि  वह  पुलिस  वालों  के  साथ  न्याय  करें,
 उनकी  मांगों  पर  सहानुभूति-पूवंक  विचार  किया
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 जाये,  जितने  लोगों  पर  मुकदमे  चलाये  गये  हैं
 उनको  वापस  लिया  जाए,  सस्पैंशन  झ्रार्डर  बिदड़ा
 किये  जायें,  उनके  डिसमिसल  को  विदड़ा  किया
 जाये,  टर्मनिशन  नोटिसें  वापस  की  जायें।  लेकिन

 सिन  पर  कोई  भसर  नहीं  पड़ा  ny  जिन  लोगों  ने
 चिट्ठी  लिखी  थी  उनको  जवाब  देना  भी  मुनासिब
 नहीं  समका  गया  t  अगर  इस  तरह  का  व्यवहार
 हो  तो  श्राप  भ्रन्दाज  लगा  सकते  हैं  कि  पुलिस
 वालों  पर  इसका  क्या  असर  पड़ता  होगा,  उनके
 अन्दर  असन्तोष  की  कितनी  ज्वाला  धधक  रही
 होगी  ।  इस  का  असर  दूसरे  राज्यों  की  पुलिस
 पर  भी  पड़ने  वाला  है।

 पुलिस  हमारे  राष्ट्र  क ेलिए  एक  महत्वपूर्ण
 संगठन  है।  भ्रगर  उस  संगठन  की  यह  स्थिति
 होगी  तो  हम  श्रपने  देश  को  कसे भागे  ले  चल
 सकेंगे  भोर  जनतन्त्र  के विचार  को कसे  मजबूत
 बना  सकेंगे  ?  राज  हमारे  देश  में  साम्प्रदायिकता
 उभारी  जा  रही  है,  तरह  तरह  से  प्रगति  विरोधी
 कदम  उठाये  जा  रहे  हैं  ii  वे  लोग  उनसे  हमारी
 रक्षा  कैसे  कर  सकेंगे  जब  वे  इतने  अ्रसन्तुष्ट
 रहेंगे  ?

 मैं मन्त्री  महोदय  से  कुछ  सवाल  करना

 चाहता  हूँ  1  मेरा  पहला  सवाल  यह  है  कि  जो
 श्राज  स्थिति  है  उसको  आप  देखें।  आपने
 केन्द्रीय  कमंचारियों  के  प्रति  नर्मी  की  नीति  भ्रप-

 नाई  है  1  ये  लोग  भी  बहुत  महत्वपूर्ण  काम  करते

 हैं।  मैं जानना  चाहता  हूं  कि  इनके  प्रति  दूसरी  नीति
 क्यों  भाष  भमल  में  ला  रहे  हैं  4  जो  नीति  आप

 ने  केन्द्रीय  कमंचारियों  के  प्रति  भ्रपनाई  है,  क्‍या

 वही  नीति  श्राप  इनके  प्रति  भी  भपनायेंगे,  उसी

 नीति  का  यहां  भी  भनुसरण  करते  हुए  उनके
 साथ  कोई  वार्ता  करेंगे  ?

 मेरा  दूसरा  सवाल  यह  है  कि  दिल्ली  पुलिस
 के  असन्तोष  को  समाप्त  करने  तथा  उनके  बीच
 सामान्य  स्थिति  उत्पन्न  करने  के  लिये  क्‍या  सर-

 कार  उनकी  बरखास्तगी,  उनकी  मुझ्रत्तली,  उनको
 नौकरी  से  प्रथक  करने  की  कार्यवाई  तथा  उन
 पर  चल  रहे  जो  मुकदमे  हैं,  उनको  वापिस  लेने

 का  विचार  रखती  है  ?  यदि  नहीं  रखती  है  तो
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 क्या  सरकार  की  इस  कठोर  एवं  जन  विरोधी
 नीति  के  कारण  प्लिस  वालों  में  प्रनुशासन  बनाये
 रखना  तथा  उनमें  कार्यक्षमता  बढ़ाना  सम्भव  हो
 सकेगा  ?

 मेरा  तीसरा  सवाल  यह  है  कि  सरकार
 उनके  वेतनों,  आवास,  चिकित्सा,  बच्चों  की
 छिक्षा  तथा  दूसरी  सूविधायें  देने  सम्बन्धी  कमि-
 शन  किन  किन  सिफ़ारिसों  को  स्वीकार  करती

 है  या  उसने  किया  है  ?  मैं  चाहता  हें  कि  इसका
 ब्यौरा  सदन  को  दिया  जाए.  यह  कह  दिया
 जाता  है  कि  हमसे  रिपोर्ट  को  स्वीकार  कर  लिया

 है  t  मैं  चाहता  हेँ  कि सदन  को  बताया  जाये  कि
 झापने  क्‍या  क्‍या  स्वीकार  किया  है  ?

 चौथा  मेरा  सवाल  यह  है  कि  भ्गर  सरकार
 इन  सभी  सिफारिशों  को  एक  साथ  कार्यान्वित
 करने  की  स्थिति  में  नहीं  है  तो  क्या  मन्त्री  महो-
 दय  झभी  एलान  करेंगे  कि  इन  सिफारिशों  को  पूरे
 तौर  पर  कब  तक  लागू  कर  दिया  जाएगा  ?
 अगर  सरकार  इसकी  घोषणा  नहीं  करना  चाहती
 है  तो  इसका  कया  कारण  है  ?

 आखिरी  सवाल  मेरा  यह  है  कि  क्या  सर-
 कार  दिल्ली  नान-गजटेड  पुलिस  कर्मचारी  संघ  के
 साथ  वार्ता  करके  मसले  के  हल  का  कोई  रास्ता
 निकालने  को  तैयार  है  ?  झगर  नहीं  है  तो इसका
 क्या  कारण  है  ?

 इन  सभी  सवालों  का  मैं  साफ़  साफ  जवाब
 चाहता  हूँ  ताकि  पता  चल  सके  कि  पुलिस  वालों
 के  प्रति  सरकार  कितनी  हमदर्दी  दिखलाना
 चाहती  है  श्रौर  कहां  तक  इन  सवालों  को  हल
 करना  चाहती  है।  भाप  याद  रखें  कि  जमाना
 बदल  रहा  है,  जनता  बदल  रही  है,  पुलिस  वाले
 बदल  रहे  हैं,  फौज  बदल  रही  है  श्रौर  आपके
 साथ  भी  वही  होगा  जो  बहुत  से  दमन  करने
 वालों  के  साथ  हुआ  है,  बहुत  से  ज़न  विरोधी
 नीति  बरतने  वालों  के  साथ  होता  झ्राया  है।
 इसलिए  राइटिंग  श्राफ  दी  वाल  को  पढ़कर
 झाप  जवाब  दें  1



 आत..  ‘Delhi Polite  Conimission  «MAN'S,  por  Report  "MAB  wey  327

 DR.  RANEN  SEN  (Barasat):  The  mendations,  firstly,  I  would  like  to  know
 police  department  was  notorious  and  is  stil!’  why  the  Governmert:  have  not  accepted
 notorious  for  corruption.  «It  was  always...  the  recommendations...  When  they  set-up.
 used  as  an  instrument  of  oppression  of  the  the  Commission,  it  was  their  obligation  to
 people  during  the  British  days  and  it  con-""  accept  the  recommendations.  Seconly,  if
 tinues  to  be  so  even  today.  The  police  the  ‘Government  ‘have  not  accepted:  the
 force:  was  used  and  ‘is  beihg  'used:agaimst  recommendations,  what  steps  the  Govern-
 the  people.  Yet,  the  ‘government  did  not  ment  are  going  ‘to  take  to  ‘see  that  better:
 think  it  fit  to  treat  the  policemen  ina  conditiaps  of  service  :to  the  :policemes: who
 humane  way.  It  is  quite  evident’and  well-''  are  woskihg  in  Delhi  so  teat  they  at  least
 known  from  the  movement  that  was  launch-.  can  get  a  little  human  treatment  from  the
 ed  by  the  policemen  that  even  the  elemen-  Government  ?
 tary  rights  and  privileges  are  denied  to
 them  by  this  government.  Sir;  when  I  am:  MR.  CHAIRMAN  :  Shri  Sitaram
 aSking  this  question  .I  find  that  the  hon.  Kesri.’
 Minister  is  talking  to  Shri’  Raddhir  Singh
 without  hearing’  me:  -Then,:  how  canhe  ~  SHRI  NAMBIAR  (Tiruchirappalli)  :
 answer  my  question  ?  Though  the  police  Sir,  some  of  us  have  also  sent  slips.
 force  was  used  by  the  ‘government:  to  sup-
 Press  and  oppress  the  workers  and  MR.  CHAIRMAN’:  Your  name’  is  not
 peasants  and  democratic  movemests,:they  there.:
 did  not  think  it  fit  to  give  the  policemen
 their  elementary  human  rights  and  SHRI  S.M.  BANERJEE  (Kanpur)  :
 privileges.  It  is  mentioned  in  the  Police:  Today,  you  can  exercise  your  discretion.
 Commission  ‘Report  that  whereas.  before
 independence  85  to  90  per  cent  of  the  SHRI  NAMBIAR  :  Leave  alone  the
 police’  was  civil  police  ‘and  only  i0  to  5  ballot,  we  have  also  sent  our  names.
 per  cent  ‘was  armed  police,  now.  the  a
 police  is  nearly  50  per  cant  of  the  MR.  CHAIRMAN  :  I  cannot  give  up
 total  police  force  of  India.  This  shows  the  rules.
 that  the  police  is  being  geared  as  an  armed
 force  against  the  people.  *  SHRI  RANDHIR  SINGH  (Rohtak)  :

 But  no  human  consideration:  ts  given-to  All  the  people  beloag  to  Haryana.  Kindly‘
 these  people.  This  is  also  admitted  by  the  S/!0w  me  as  8  special  case.
 Delhi  Police  Commission  Report,  as  I  read
 it  from  the  Report.  SHRI  5.  M.  BANERJEE  :  It  is  in  your

 Here,  it  is  mentioned  that  if'a  complete:  discretion.  ‘Today,  you  kindly’altow  us.
 break-away  is  to  be  made  from  the  present  .

 ‘
 State  of  affairs,  we  must  take  bold  steps  MR.  CHAIRMAN  I

 want  to  follow
 and  provide  adequate  pay  scales‘  for  the  the  rules  strictly.
 police of  Delhi.  Then  only,  it  will  be:.
 Possible  to  enforce  discipline.  The  question  SHRI  NAMBIAR  :  Those  who  -have- of  discipline  has  been  raised  by  the  came  in  the  ballot  may  be  called  first.
 Government.  Thet,  you  have  ‘get  ‘your  discretion'to  éalli

 My  question  is  this:.  When  the:  Govern  others.  The  Chair  has  always.  the.  discre-.
 ment  set  up  the  Khosla  Commission  to  go  tion.
 into  the  whole  question  and  the  Report  is
 before  the  Government,  is  ita  fact  thatthe:  SHRI  3.  M.  BANERJSE<.  You  should
 Government.bas  not.  accepted.the  recem-  KDW  your  Powers,  Sir.  You  have  great
 mendations  of  the  Khosla  Commission  in  ‘powers.

 ities  i  |
 =

 com
 baad ao iactigial

 condi  MR,  CHAIRMAN:  I  neee  not  be
 reminded;~Mr.  Banerjes.”  I  want:  to  follow” and  other  things?  If  the  Government  has  *  ,

 accepted  these  things;  let  ‘the  Government.  the  Fules.  Shri-Sitaram  Kesri.
 make  a  statement  here  and  now,  -  If  the:  7८

 केसरी  कटिहार) Government  have  not  accepted  the  recom-  tt  सौ्ता  राम  (  ४  समा-'
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 पति  महोदय,  हमारे  दोस्त,  श्री  रामावतार  शास्त्री
 ने  भ्रपने  लम्बे  भाषण  के  दौरान  पुलिस  के  प्रति
 हथदर्दी  श्रौर  सहानुभूति  प्रकट  की  ।  यह  श्रच्छी
 बात  है।  यह  बात  सच  है  कि  पुलिस  के  निम्न
 स्तरीय  कमंचारी  शासन  शौर  समाज  की  बहुत
 सेवा  करते  हैं।  बरसात  की  रात  हो,  जाड़े  का
 समय  हो  या  बैसाख  या  जेठ  की  गर्मी  हो,  सभी
 भ्रवस्थाश्रों  में  वे जनसेवा  का  काये  करते  हैं  1

 उन  लोगों  की  जो  उचित  मांगें  हैं,  सरकार
 को  उन  की  पूर्ति  करनी  चाहिए  लेकिन  यह
 भी  सच  है  कि  भ्रगर  पुलिस  में,  जो  ज्ञांति
 और  व्यवस्था  की  रक्षा  हेतु  बनाई  गई  है,  शासन
 के  प्रति  बगावत  या  विद्रोह  की  भावना  शा
 जायेगी,  तो  देश  में  शाति  श्रौर  व्यवस्था  रह
 सकेगी,  इसमें  गहरा  सन्देह  है।  हमारे  दोस्त  ने
 एक  शोर  तो  पुलिस  को  कनडेम  किया  और

 दूसरी  ओर  उसके  प्रति  हमदर्दी  दिखाई।  ये
 लोग  प्रशासन  को  कनडेम  करने  के  लिए  रोज
 ऐसे  वक्तव्य  देते  रहते  हैं कि  पुलिस  चोर  है,
 पुलिस  घूसखोर  है,  उसने  यह  किया  है,  वह
 किया  है,  श्रादि  ।  लेकिन  जब  पुलिस  शासन  के
 प्रति  बगावत  श्र  विद्रोह  की  भावना  से  कोई
 कायें  करती  है,  तो  उनकी  नजर  में  वह  बहुत
 बढ़िया  हो  जाती  है  |

 शी  Go  मो०  बनर्जी  :  ऐसा  किसी  ने  नहीं
 कहा है  |

 श्री  सोता  राम  केसरी:  श्रभी  माननीय
 सदस्य ने  कहा  है  कि  उन्होंने  966  में  जो
 बगावत  की,  उसके  पीछे  बहुत  दिनों  के  निरन्तर
 असंतोष  की  भावना  का  विस्फोट  था  t

 मंत्री  महोदय  ने  28  मार्च,  969  को  एक
 अ्रनस्टार्ड  श्रदनः  के  उत्तर में  कहा'  कि  दिल्ली

 पुलिस  कमिश्टन  ने  जो  रीकमेंडेशन्ज  की  हैं,  उनमें
 से  भ्रधिकतर  'रेकमेंडेशंस  पर  इन्होंने  विचार
 किया  और  डेसीदान  लिया  है  इम्प्लीमेंट  करने  के
 लिए,  तो  मैं  इनसे  जानना  चाहूँगा  कि  कौन-कौन
 से  रेकमेंडेशंस  के  ऊपर  भाप  ने  डेसीशनः  लिया
 झौर  कौन  कौन  से  रेकमेंडेशन  को  आप  इम्प्लीमेंट
 करना  चाहेंगे  ?

 दूसरी  बात  यह  है  कि  क्या  इस  रेकमेंडेशन
 में  डी०  एस०  पी०  की  पे  के  संबंध  में  जो
 रेकमेंडेशन  श्राया  है  वह  पहले  जो  था  उससे  भी
 कम  है  ?

 शौर  तीसरा  एक  और  भी  है  जो  पुलिस  के
 संबंध  में  ही  है  कि  पुलिस  को  एकमोडेशन  की

 सुविधा  देनी  चाहिए  उन  के  थरिवार  के  रहन
 सहन  के  लिए,  इस  संबंध  में  कमीशन  ने  जो
 रेकमेंड  किया  है,  उसे  आपने  अपने  निर्णयों  में
 मंजूर  किया  है  या  नहीं  ?

 यह  तीन  प्रइन  मैं  आप  से  करना  चाहता
 हैँ

 SHRI  RANDHIR  SINGH:  95  फल
 cent  are  my  men,  Sir.  I  should  be  given  a
 chance  to  ask  a  question.

 SHRI  NAMBIAR  :
 Sir.  Unfortunately  our
 came  in  the  ballot.

 Just  oae  question,
 names  did  not

 SHRI  5.  KUNDU  (Balasore)  :  Whether
 they  are  Mr.  Randhir  Singh’s  men  or  any-
 body’s  men,  the  poor  constables  and  chow-
 kidars  are  the  brave  sons  of  India  like  any
 other  men  from  any  part  of  India.  Let  us
 not  confuse  two  things  as  he  said.  I  do
 not  think  that  they  had  any  revolt  against
 the  State.  The  last  struggle  or  agitation
 which  they  had  was  a  manifestation  of  the
 great  iajustice,  the  unfair  treatment,  meted
 out  to  them.  If  we  equate  this  movement.
 with  a  revolt,  that  will  be  an  uofortunate
 thing,  that  will  be  a  wrong:reading.  iIf
 you  start  making  wrong  readings,  I  fear-
 that  more  of  such  things  will  occur  in
 greater  proportions  and  we  will  not  be  able
 to  control  them.

 Whenever  there  are  any  genuine  grie-
 vances,  you  must  look  into  them  very  sym-.
 pathetically.  The  question,  as  it  has  been
 stated  here,  is  that  the  police  was  used'as
 ap  instrument  of  coercion  and  suppression
 in  the  British.days.  After  Independence
 also,  the  Congress  Party  have  used  them  as
 an  instrument  of  coercion  and  suppression
 against  the  other  people—  trade  unions  and
 opposition  parties.  They  have  not  brought
 about  any  dynamic  change  in  their  outlook.
 (Interruptions)

 They  have  the  same  sickening  status  as
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 jawans  in  the  Army.  The  constables  and
 chowkidars  are  treated  as  domestic  servants
 and  are  given  all  sorts  of  odd  jobs  to  per-
 form.  Any  sane  man  will  revolt  against
 this.  This  was  reflected  in  the  last  agita-
 tlon.  Anyway,  this  is  not  the  time  to
 discuss  all  those  things.  I  will  just  refer
 to  two  lines  from  the  report  of  the  Khosla
 Commission.  When  Government  appoints
 a  Commission,  they  must  at  least  accept
 the  major  recommendations  of  the  Com-
 mission.  I  will  just  read  out  what  the
 Khosla  Commission  has  said  about  pay  and
 dearness  allowance.

 “As  we  have  pointed  out  in  the
 opening  chapter  of  this  report,  these
 Tecommendations  were  the  absolute
 minimum  in  the  matter  of  pays  and
 allowances  which  we  considered  barely
 sufficlent,  but  less  than  equitable,  for
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 This  is  the  recommendation  of  Khola
 Commission.  When  the  Government
 appoints  a  commissin,  they  must  give  fair
 treatment  to  its  recommendation.  It  is  not
 contempt  of  the  House,  but  it  would  be
 contempt  of  certain  conventions  practised
 in  a  democracy  if  such  a  treatment  is  not
 given.

 About  3,000‘cgiminal  cases  have  been
 instituted  against  these  policemen;  900
 people  have  been  suspended  ;  74  people
 have  been  dismissed.  The  Government
 has  shown  certain  generosity  in  respect  of
 the  employees  who  participated  in  the
 September  strike.  Let  the  same  attitude
 be  shown  here.  Let  them  withdraw  all
 these  cases.  I  would  urge  upon  the
 Minister  to  withdraw  all  these  cases  and
 take  back  the  emplovees  who  have  been

 the  personnel  of  the  Delhi  Police  Force.
 The  recommendations  were,  as  we  have
 pointed  out,  on  the  conservative  side.
 We  have  now  given  the  matter
 greater  consideration  and  have  had
 the  advantage  of  studying  a  great
 deal  of  evidence  upon  the  subject.  We
 ate,  ‘therefore,  in  a  position  now  to
 make  our  final  recommendations  witb
 regard  to  pay  and  allowances  which  we

 id  bsolutely  ry  for  secur-
 !  ing  the  efficiency  and  contentment  of  a

 Proper  police  force  worthy  of  the
 capital  city  of  Iddia.””

 +  Twill  just  read  out  a  sentence  about
 F  what  they  say...

 MR.  CHAIRMAN  :
 gask  your  question.

 You  may  please

 SHRI  S.  KUNDU:  These  are  very
 ;vital  references.  After  having  toured  all
 ‘over  India,  they  find  the  Delhi  police  to  be
 57  &  worse  condition  compared  to  Bombay,
 Madras,  Calcutta  and  other  polices.

 }  They  say  :
 Now,  In  India  in  general  and  in

 Delhi  in  particular,  the  office  of  the
 i  constable  has  no  aura  of  respectability

 whatsoever.  He  is  distrusted  by  the
 law.  He  is  disliked  by  the  people.  He
 is  classed  as  a  scavenger  and  a  chowki-
 dar  in  respect  of  the  quantum  of  his
 pay  and  allowances.
 vee

 suspended  as  this  will  create  the  necessary
 goodwill.  Therefore,  we  would  like  to
 know  what  action  they  are  going  to  take
 according  to  these  recommendations  of  the
 Khosla  Commission.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh)  :  Delhi  Non-gazetted  Karma-
 chari  58080  was  recognised  by  Gover:  t
 Its  constitution  was  approved  by  Govern-
 ment.  As  far  as  I  know,  the  recognition
 has  not  been  withdrawn.  Even  Khosla
 Commission  says  that  the  formation  of  an
 Association  for  policemen  is  not  a  circums-
 tance  at  which  they  may  justifiably  feel  hor-
 rified.  They  justified  formation  of  the
 same  and  even  the  Inspector  General  of
 Police  in  his  correspondence  has  assured
 that  they  will  be  provided  with  an  opportu-
 nity  to  ventilate  their  grievances.

 When  this  recognised  body  wants  to
 carry  on  its  activity  in  a  peaceful  manner,
 T  want  to  know  as  to  why  Government  does
 not  want  to  carry  on  a  dialogue  with  them
 because  it  is  a  recognised  union.  The
 position  is  this.  The  Government  has
 meted  outa  different  treatment  to  the
 Central  Government  employees.  After  all
 they  are  part  of  the  same  machinery.

 The  Khosla  Commission  report  says  :
 “We  feel  convinced  that  the  vast

 majority  of  Delhi  policemen  are  amen-
 able  to  discipline  if  proper  understand-
 ing  is  shown  to  them.”
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 When  the  policy  of  forgive-and-forget
 has  been  followed  in  the  case  of  Central
 Government  employees,  why  should  they
 give  a  treatment  differently  to  these  police-
 men?  The  report  itself  says  that  they  are
 amenable  to  discipline  and  with  proper
 understanding  and  approach  you  can  keep
 them  disciplined.  Are  the  Government
 anxious  to  keep  them  as  a  disciplined
 force?  Or,  do  they  want  to  make  them
 frustrated  by  denying  them  the  implementa-
 tion  of  the  recommendations  of  the  Khosla
 Commission  and  also  by  meting  Out  to
 them  a  differential  treatment,  than  the  one
 which  was  meted  out  to  other  employees  ?
 In  the  case  of  the  Punjab,  there  was  a
 Police  Co  ion  under  the  chair  hi
 of  Mahajan—a  former  Chief  Justice  of
 India—and  as  soon  as  the  interim  report
 was  submitted,  the  Government  of  Punjab
 fully  implemented  their  r  id  ions
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 MR.  CHAIRMAN  :  There  is  no  polnt
 of  order.

 SHRI  NAMBIAR  :
 Order...

 Thave  a  Point  of

 MR.  CHAIRMAN  :  I  am  sorry  I  can-
 not  hear  your  Point  of  Order.

 SHRI  NAMBIAR  :
 always  heard...

 Point  of  order  is

 MR.  CHAIRMAN:  Please  do  not
 make  a  mockery  of  the  Rules.  Kindly  sit
 down.  I  cannot  allow  you...(/pterruptions).
 Nothing  will  be  recorded  (Interruptions).

 ot  कक
 What  is  your  Point  of  Order  ?

 SHRI  NAMBIAR:  When  Half-an-
 Hour  discussions  is  held,  Members  are

 When  that  was  done,  I  want  to  know  why
 the  Delhi  Police  is  kept  at  a  disadvantage-
 ous  position  and  why  the  recommendations
 of  the  Khosla  Commission  are  not  being
 implemented  with  speed.

 श्री  रणघोर  सिह  (रोहतक)  :  मेरा  प्वाइंट
 श्राफ  भाडर  है  |  संविधान  के  जरिये  डिस्क्रिमि-
 नेशन  को  बन्द  कर  दिया  गया  है  और  यह  कहा
 गया  है  कि  आादमी-श्रादमी  में  फर्क  नहीं  होना
 चाहिए  लेकिन  जैसी  कि  मुझे  इंफार्मंशन  मिली
 है,  हरियाणा  के  जो  जवान  हैं  उनकी  भर्ती
 दिल्ली  पुलिस  में  बन्द  कर  दी  गई  है।  प्रिएम्बिल
 झोर  फंडामेंटल  राइट्स  में  यह  है  कि  भ्रादमी-
 झादमी  में  फक॑  नहीं  किया  जायेगा  फिर  यह
 कहाँ  तक  जायज  है  ?

 दूसरी  बात  यह  है  कि  i9  सितम्बर  की

 हड़ताल  के  सिलसिले  में  जो  वायलैंस,  इंटिमि-
 डेशन  भौर  कनाइवेन्स  के  केसेज  थे  उनको  जब
 माफ  कर  दिया  गया  दो  फिर  इन  लोगों  ने  क्‍या
 पाप  किया  है  श्रौर  उनके  साथ  डिस्क्रिमिनेशन
 क्‍यों  किया  जाता  है  ?  मैं  जानना  चाहता  हूं  कि
 इस  मामले  में  भी  कॉस्टीट्यूशडन  को  फालो  किया
 जायेगा  या  नहीं  ?

 Howed  to  write  in  advance  to  the  Speaker
 as  to  whether  they  would  like  to  put  ques-
 tions.  That  is  the  procedure.  According
 to  that  procedure,  I  have  written  a  latter  to
 you  that  I  wanted  to  raise  a  question.

 MR.  CHAIRMAN  :
 Point  of  Order.

 That  is  not  a

 SHRI  NAMBIAR  :
 matter.

 lt  is  a  procedural

 MR.  CHAIRMAN  :
 procedure.

 Tam  also  on

 SHRI  NAMBIAR:  How  can  you  say
 that  because  when  Half-an-Hour  discus-
 sious  is  there,  a  member  can  write  in
 advance  to  the  Chair  asking  for  permission
 to  put  questions.

 Accordingiy,  I  am  raising  the  point.  I
 wrote  to  you...

 MR.  CHAIRMAN:  Iam  aware  of
 the  rule.  Let  him  please  listen  to  me
 now.

 SHRI  NAMBIAR  :
 your  ruling.

 You  may  give
 That  is  your  prerogative.

 SHRI  S.M.  BANERJEE:  I  do  not
 want  to  put  any  question.  |  only  want  your
 guidance  on  one  thing...

 **Not  recorded.
 Se  —_—_——  २7
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 the  bon.  Member.

 MR.  CHAIRMAN  te  No  guidance  and
 no  explanation  from  the  Chair.

 SHRI  s.  M.  BANERJEE:  I  do  not
 want  to  put  any  question.  Something  has
 been  quoted  by  Shri  Shri  Chand  Goyal.  I
 only  want  that  the  particular  document
 should  be  placed  on  the  Table...

 MR.  CHAIRMAN  :  No  word  of  Shri
 S.  M.  Banerjee  should  go  on  record.

 SHRI  5.  M.  BANERJEE:  *

 MR.  CHAIRMAN  :  That  is  a  public
 document  and  therefore,  it  is  available  to
 everybody.  and  to  the  House.

 SHRI  S.M.  BANERJEE:  Iam  not
 referring  to  the  Khosla  Commission’s
 report...

 MR.  CHAJRMAN  :  Shri  S.  M.
 Banerjee  is  a  senior  Member  and  he  should
 not  raise  this  kind  of  point  of  order  now.

 SHRIS.M.  BANERJEE:  Iam  not
 -arguing  with  you.  I  only  want  to  strengthen
 your  hands  by  my  point  of  order.  Iam

 ‘not  referring  to  the  Khosla  Commission's
 ‘Feport.  iam  referring  to  the  document
 which  was  referred  to  by  Shri  S  Kundu.
 Here  is  the  memorandum  of  the  Delbi
 Police  Non-gazetted  Karmachari  Sangh  with
 observations  of  the  Khosla  Commission  on
 Delhi  Police,  1967-68,  and  appeal  to  Govern-

 ‘ment...

 »-MR.  CHAIRMAN  have  followed
 Let  him  kindly  resume

 his  seat.  During  the  half-an-hour  discus-
 sion,  the  right  of  a  Member  is  to  ask  a
 question,  and,  therefore,  the  question  of
 placing  a  memorandum  on  the  Table  of  the
 House  does  not  arise.  I  have  ruled  out  the
 point  of  order.

 SHRI  S.  M.  BANERJEE  :  It  is  a  very
 :serlous  matter.

 MR.  CHAIRMAN:  Let  him  not
 challenge  the  ruling.
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 SHRI  S.  M.  BANERJEE
 your  ruling.

 :-I-bow  to

 MR.  CHAIRMAN:  Today  what  is
 wrong  with  the  hon.  Member  ?

 SHRI  S,M.  BANERJEE  :  Shri  Kamath
 had  raised  the  question  of  the  CBI  report
 only  during  a  half-an-hour  discussion,  and  in
 fact,  the  half-an-bour  discussion  started  with
 that.  Ultimately  came  the  historic  ruling  of
 Sardar  Hukam  Singh  that  that  document
 could  be  laid  on  the  Table  of  the  House.
 Following  the  same  example,  I  want
 your  guidance  in  regard  to  this  document.
 I  want  you  also  to  rise  to  that  great  height.
 I  am  not  going  to  put  any  question.  I  may
 assure  you  of  that.  I  only  want  that  that
 document  should  be  placed  on  the  Tablet
 of  the  House.  I  shall  send  that  document
 to  you.  If  you  are  convinced,  kindly  allow
 it  to  be  laid  on  the  Table  of  the  House.

 MR.  CHAIRMAN:  He  may  kindly
 give  it  at  the  Table.  I  shall  consider  whe-
 ther  it  can  be  done  at  the  time  of  a  balf-
 an-hour  discussion.

 गृह-कार्य  मंत्रालय  में  शाज्य  ंत्री  (ओ
 विशाचररण  शक्ल)  :  सभापति  महोदय,  यह
 खुशी  की  बात  है  कि  कम  से  कम  एक  बार  तो

 माननीय  सदस्य  श्री  रामावतार  शास्त्री  जो  कि

 पुलिस  वालों  को  भला,  बुरा  कहते  रहते  हैं,
 कोसते  रहते  हैं,  झ्ाज  उन  माननीय  सदस्य  ने
 खड़े  होकर  उन  पुलिस  वालों  की  कुछ  तारोफ
 की  है।  मैं  इस  बात  से  भी  खुश  है  कि  उन्होंने
 कुछ  ऐसी  वातें  कही  हुई  हैं  जिन  से  पता  लगता

 है  कि  वह  कम  से  कम  जो  मनुष्यता  का  हृष्टि-
 कोर  है  ऐसे  मामलों  पर  उस  पर  भी  वह  थोड़ा
 बहुत  ध्यान  रखते  हैं  1

 जहां  तक  दिल्ली  पुलिस  के  कर्मचारियों  के
 असंतोष  का  सवाल  है,  ज्ञो  उन  की  कार्य  करने

 प्की  कंडिशंस  हैं,  जिस  स्थिति  में  उन्हें  काम
 करना  है,  उसके  बारे  में  सोच  विचार  किया
 गया  और  यह  खोचा  गया  कि  जब-  तक  पुलिस

 *  Not  recorded.
 {The  Speaker  not  having  subsequently  accorded  the  necessary  permission,  the  do:

 Gument  was  not  treated  as  laid  on  the  Table.
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 कमिशन  की  सिफारिश  न  मिले  तब  तक  उसके
 ऊपर  पूर्ण  रूप  से  जिस  तरीके  उस  बारे  में
 कार्यवाही  होनी  चाहिए  वैसी  नहीं  होने  पायेगी  ।
 जब  पुलिस  कमिशन  की  नियुक्ति  की  गई  उस
 ससय  उन  से  कहा  गया  कि  हम  उसके  ऊपर
 शीघ्रता  से  कायंवाही  करना  चाहते  हैं  इसलिए
 झाप  उस  बारे  में  हमें  एक  इंटेरिम  रिपोर्ट  दे  दें
 जिससे  कि  हम  ठीक  तरीके  से  कार्यवाही  कर
 सके  t  इसलिए  खोसला  पुलिस  कमिशन  ने  भ्पनी
 पूरी  रिपोर्ट  देने  से  पहले  एक  इंटेरिम  रिपोर्ट
 हम  लोगों  को  दे  दी  ज़िसमें  कि  पुलिस  वालों  की

 हाउसिंग,  पे  ऐंड  एलाऊंसेज  के  बारे  में  सिफा-
 रिषों  की  गई  थी  ।  उस  इंटेरिम  रिपोर्ट  के  ऊपर
 तात्कालिक  कायंवाही  की  गई  श्लौर  उसके
 अन्तर्गत  बहुत  सी  उन  की  सिफारिशें  मंजूर
 करके  पुलिस  हाउसिंग  के  लिए  लाखों  रुपये
 खर्च  किये।  मैं  समभता  हें  कि  कोई  70-80
 लाख  रुपया  उस  सिलसिले  में  खच  हुआ  है
 इस  समय  मुझे  उसके  पूरे  आंकड़े  याद  नहीं  हैं
 लेकिन  यह  हकीकत  है  कि  काफी  खर्च  हुमा है
 झोर  ट्ागे  चलकर  औौर  भी  काफी  रुपया  उस
 पर  खर्चें  होने  वाला  है।  एक  निर्धारित  योजना
 के  भ्रनुसार  वह  पुलिस  की  हाउसिंग  स्कीम  चल

 रही  है।  इसी  तरह  उनके  पे  ऐंड  एलाऊंसेज  के
 बारे  में  भी  सिफारिशों  को  ध्यान  में  रखते  हुए
 आवद्यक  झाडंसें  पास  किये  गये  भौर  उन्हें  लागू
 भो  कर  दिया  गया  ।  समयाभाव  के  कारण  में
 उस  सम्बन्ध  में  सारा  विवरण  आपको  नहीं  दे
 सकता  हूँ  लेकिन  पुलिस  कमिशन  की  रिपोर्ट  के
 ऊपर  जो  विचार  किया  गया  या  कायंवाही  को

 गई  उस  पर  हम  एक  टेबलर  स्टेटमेंट  तैयार  कर

 रहे  हैं  भ्रौर  मैं  वह  सारी  सूचना  सदन  की  टेबुल
 पर  रख  दूगा  भौर  माननीय  सदस्यों  को  पता
 लग  जायेगा  कि  हम  लोगों  ने  क्या-क्या  कार्य-

 वाही  उस  सिलसिले  में  की  है।

 जहाँ  तक  उन  के  असन्तोष  का  सबाल  है
 और  उनके  ऊपर  जो  भभी  मुकदमे  चल  रहे  हैं
 उनका  सवाल  है  तो  मैं  यह  कहना  चाहता  हूं  कि

 बहु  बहुत  गम्भीरता  से  सोच  विचार  करने  का
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 विषय  है।  यह  एक  ऐसा  विषय  है  जिसके  ऊपर
 एक  हलके  फुलके  ढंग  से  विचार  नहीं  किया  जा
 सकता  है  |

 माननीय  सदस्य  यह  जानते  हैं  कि  सरकारी
 कर्मचारियों  के  सम्बन्ध  में  सरकार  को  क्‍या
 नीति  रही  है  ?  हम  लोगों  ने  जरा  भी  कोई
 कड़ाई  से  पेश  झ्ाकर  उनको  सजा  देने  की  बात
 नहीं  सोची  लेकिन  यह  जरूर.  है  हमने  इस  बात
 को  हमेशा  देखा  प्रौर  इस  बात  का  हम  ध्यान
 रखते  हैं  एक  तो  हमारे  वे  सरकारी  कर्मंचारोीं  हैं
 जो  कि  दफ्तरों  में  काम  करते  हैं  और  दूसरे
 हमारे  वह  सरकारी  कमंचारी  हैं  जैसे  पुलिस
 वाले  जिन  पर  कि  कानून  भौर  व्यवस्था  को
 बनाये  रखने  का  दायित्व  श्ाता  है  तो
 जाहिर  हैं  कि  इन  को  एक  कड़े  भ्रनुशासन  में  रह
 कर  भपनी  ड्यूटी  को  मुस्तंदी  के  साथ  भ्रंजाम
 देना  जरूरी  रहता  है।  जाहिर  है  कि  इन  दोनों
 वर्गों  के  काम  करने  के  ढंग  में  बहुत  बड़ा  झंतर
 है  1  इसलिए  दोनों  को  एक  ही  स्तर  पर  रख  कर
 एक  ही  तरीके  से  उनके  ऊपर  विचार  नहीं  किया
 जा  सकता  है  और  न  एक  जैसा  निणुेय  ही  लिया
 जा  सकता  है।  इसलिए  मैं  कहेंगा  कि  जहां  हमने
 दफ्तरों  में  काम  करने  वाले  सरकारी  कमंचारियों
 के  लिए  पूर्ण  रूप  से  विचार  करके  उन्हें  हर
 प्रकार  की  सुविधा  दी,  उन  की  छिकायतों  को
 हमने  यथासंभव  रफा  किया  ताकि  वह  लगन  व
 निष्ठा  के  साथ  श्रपने  फर्ज  को  भ्रंजाम  दें  वहां
 यह  जो  पुलिस  कम्मंचारी  हैं  जहां  तक  इनका
 सवाल  है  इनको  हमें  पूरी  तौर  से  श्ननुशासन  में
 बनाये  रखना  है,  किसी  तरह  की  ढील  भनुशासन
 में  उनके  बारे  में  हमें  नहीं  होने  देनी  है  ny

 यह  हम  मानते  हैं  कि उनकी  कठिनाइयां
 हैं  भोर  बह  दूर  होनी  चाहिए।  खोसला  पुलिस
 कमिशन  की  नियुक्ति  भी  इसी  उद्देश्य  को  लेकर
 की  गई  थी  ।  उस  कमिशन  की  सिफारिशों  को
 भी  मंजूर  किया  जा  रहा  है।  लेकिन  उन
 कठिनाइयों  के  कारण  पुलिस  वालों
 द्वारा  इस  तरह  की  पझनुशासनहोनता
 उच्घुंखलता  का  ओचित्य  नहीं  हो  सकता
 है।  इसे  हम  स्वीकार  करते  हैँ  कि  पुलिस  वालों
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 की  कठिनाइयां  हैं  श्रौर  हम  उन्हें  यथासाध्य  दूर
 करने  की  भी  कोशिश  कर  रहे  हैं  लेकिन  इसका
 मतलब  यह  तो  नहीं  है  कि  हम  उनमें  प्रनुशासन-
 हीनता  को  बर्दाइत  कर  लेंगे  ?  जैसा  मैंने  कहा
 हम  उनकी  हिक्‍्कतों  व  कठिनाइयों  को  दूर  करने
 की  कोशिश  कर  रहे  हैं  और  जितनी  हमारी
 क्षमता  है  हम  उन्हें  हल  करने  की  कोंशिश
 करेंगे  ।

 लेकिन  अ्रनुशासनहीनता  के  कारण  जो
 कार्यवाही  पुलिस  कर्मचारियों  के  खिलाफ  की
 गई  है  उसे  किसी  तरह  से  हटाया  नहीं  जा  सकता
 है  यह  माननीय  सदस्यों  को  साफ  तौर  पर  समझ
 लेना  चाहिये  ।  मैं  यह  चोज  बिलकुल  स्पष्ट  कर
 देना  चाहता  हें  कि  सरकार  द्वारा  अपनी  इस
 नीति  में  किसी  तरह  का  फेरबदल  करने  की  कोई
 सम्भावना  नहीं  है  ।  इस  तरीके  से  यह  जो  बार-
 बार  इस  चीज  को  सामने  लाया  जाता  है  इस
 उम्मीद  से  कि  किसी  तरह  की  उसमें  नरमी  बर्ती
 जायेगी  या  किसी  तरह  की  कोई  उसमें  भ्रम्य
 बसत  हो  जायेगी  तो  उस  तरह  की  बात  करने  से
 कोई  विशेष  फायदा  नहीं  होगा  क्‍योंकि  जहां  तक
 यह  पुलिस  फोसं  में  श्रनुशासन  बनाए  रखने  का
 सवाल  है  उसे  हर  हालत  में  बनाये  रक्खा
 जायेगा  और  जो  भी  अप्रनुशासनहीनता
 दिखलायेगा  उसके  बारे  में  कोई  नरमी  बतंने  का
 सवाल  नहीं  है।  कड़ाई  के  साथ  हम  पुलिस
 कर्मचारियों  में  श्रनुशासन  का  पालन  करवायेंगे
 यह  हमारी  नीति  है  झौर  अनुशासनहीनता  श्रौर
 'उच्ण्यूंखलता  के  कारण  जो  मुफदमे  कर्मचारियों
 पर  चल  रहे  हैं  वह  मुकदमे  पुलिस  वालों  के
 ऊपर  पूरे  तरीके  से  चलेंगे  -  भगर  मुकदमे  से
 उन  को  छोड़ा  जाता  है  तो  फिर  हम  देखेंगे  कि
 किस  तरीके  से  उनको  वापिस  ले  सकते  हैं  झौर
 अगर  इन  मुकदमों  के  फलस्वरूप  उनको  सजा
 मिलती  है  तो  उस  सजा  के  अनुरूप  झावदयक
 कार्यवाटी  की  जायेगी  इसके  सिवा  न  उनके
 मुरक्भे  हटाने  का  सवाल  है  हमारे  सामने  न
 किसी  तरह  की  नरमी  का  सवाल  है।  जहाँ  तक
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 उन  के  झसन्तोष  का  सवाल  है,  मैं  समभता  हूं
 कि  जिस  तरह  की  कारंबाई  का  मानतीय  सदस्य
 यहां  पर  सुझाव  दे  रहे  हैं  भ्रगर  वह  को  गई  तो
 उससे  शौर  ज्यादा  भ्रसन्तोष  बढ़ेगा।  उससे
 असन्‍्तोष  में  कमी  आने  वाली  नहीं  है।  उसके
 खिलाफ  किसी  तरह  की  बदले  की  भावना  हमारे
 दिल  में  नहीं  है  ।  हम  जानते  हैं  कि  उन  गरीबों
 को  तकलीफ  है।  बहुत  से  गुमराह  भाइयों  का

 नुकसान  हुआ  क्योंकि  वह  गुमराह  हुए  |  राज-
 नीतिक  नेताग्नरों  के  चकक्‍कर  में  पड़  कर  उन्होंने
 अपनी  रोजी  रोटी  खोई  i  उसका  हमें  दुःख  हे  ।

 हमें  उससे  कोई  सूख  नहीं  मिला  है  1

 SHRI  VASUDEVAN  NAIR  (Peerwade):
 What  is  the  political  pressure  ?  Will  you
 explain  ?

 SHRI  NAMBIAR:  The  Khosla  Com-
 mission  reveals  the  truth.  The  politics  is
 the  politics  of  their  bad  condition.

 SHRIS.  KUNDU  (Balasore)  :  Can  you
 not  give  an  assurance  that  within  two  or
 three  months  all  the  cases  will  be  disposed
 of  ?

 शौ  विद्याचरण  शुक्ल  :  राजनीतिक  प्रभाव
 उन  लोगों  पर  डाला  गया  ।  यह  तो  रेकार्ड  की
 बात  है,  बहस  की  बात  नहीं  है  ।  यह  सिद्ध  हो
 चुका  है।  जो  स्वयं  सिद्ध  बात  है  उसका  खण्डन
 करने  से  कोई  फायदा  नहीं  होगा  ।

 मैं  कहना  चाहता  हैँ  कि  श्रगर  पुलिस  के
 मामलों  में  राजनीतिक  लोगों  के  द्वारा  हस्तक्षेप
 न  हो  और  ठीक  ढंग  से  मेरिट्स  के  ऊपर  विचार
 किया  जाय  तो  बहुत  सी  समस्‍यायें  हल  हो
 सकती  हैं  ओर  शभ्रच्छो  तरह  से  इन्साफ  हो
 सकेगा  ।  लेकिन  अगर  इस  तरह  से  सरकार  पर
 दबाव  डाला  जायेगा  तो  इससे  पुलिस  वालों  का
 कोई  फायदा  होने  वाला  नहीं  है।  इसलिए  मैं

 कहूँगा  कि  एक  तरफ  तो  हम  इस  तरह  श्रादमियों  के
 साथ  पूर्ण  फड़ाई  से  ब्यवहार  करना  चाहते  हैं
 शझौर  दूसरी  तरफ  झपने  साधनों  के  भ्नुसार
 जितनी  भी  सुविधा  हो  सके  हम  पुलिस  फौर्स  को
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 हाउसिंग  के  मामले  में,  चिक्षा  के  मामले  में  श्र
 भलाउंसेज  के  मामले  में  देंगे।  लेकिन  जहां  तक
 भ्रनुशासन  झर  उनके  भ्रन्दर  डिसिप्लिन  रखने
 का  सवाल  है,  उसमें  किसी  तरह  का  भी
 समभौता  नहीं  हो  सकता  |

 SHRI  NAMBIAR  :  The  entire  police
 force  is  hearing  you.  Do  not  forget  it.

 8.9  hours.

 AGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  message  received  from  the
 Secretary  of  Rajya  Sabha  |
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 “In  accordance  with  the  provislons  of
 sub-rule  (6)  of  rule  86  of  the  Rules  of
 Procedure  and  conduct  of  Business  in
 the  Rajya  Sabha,  Iam  _  directed  to
 return  herewith  the  Appropriation  (No.
 3)  Bill,  1969,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 28th  April,  1969,  and  transmitted  to  the
 Rajya  Sabha  for  its  recommendations
 to  make  to  the  Lok  Sabha  in  regard  to
 the  said  Bill.”

 8.20  hours

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Monday,  May  12,  +1969)
 Valeakha  22,  7097  (Saka).
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